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Thursday, March 24, 1968/Chaitra 8,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. Spraker in the Chair]

ORAL ANSWERS TO QUESTIONS

Congress of the Intermational Com-
mission on Irrigation and Drainage

+

*742. Shri Subodh Hansda:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Dr. L. M. Singhvi:
Shri D. N. Tiwary:
Shri Ram Harkh Yadav;
Shri Bibhuti Mishra:
8Shri Shree Narayan Das:
Shri Heda:
Shri Onkar Lal Berwa:
8hri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Tula Ram:
8hri D. C. Sharma:
8hri D. D, Puri.
Shri Sidheshwar Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Sixth Congress of the International
Commission on Irrigation and drai-
mnage was held in January, 1966;

(b) if so, how many countries parti-
eipated in the conference; and
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(c) the subjects discussed and the
decisions arrived at?

The Minister of State in the Minis-
try Irrigation and Power (Dr. K. L.
Rav): (a) Yes; Sir.

(b) 34 countries.

(c) The following subjects
discussed:—

(i) Reclamation of saline lands un-
der irrigation;

were

(ii) Sediment in irrigation and

drainage channels;
(iii) Development of deltaic areas;

(iv) Integrated operation of reser-
voirs for irrigation, flood
control and other purposes.

No decisions are taken at such In-
ternationa] Congresses; but the ex-
perience of member countries is éx-
changed by contribution of papers
and discussions which are of great
value to participants.

Shri Subodh Hansda: I would like
to know whether there is any formal
membership for this organisation; if
so, how many member countries did
not attend the conference and whether
Government have any information
why they did not attend the confer-
ence.

Dr. K, L. Rao: There are 58 coun-
tries which are members of this inter-
national body out of which only 34
attended. The Government is not
concerned as to who attended and who
did not attend,

Shri Subodh Hansda: I would like
to know whether the question of ex-
change of experts on deputation to the
problems—countries, that is, those
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who have got this problem of drainage
and irrigation, was also discussed and
whether any resolution was adopted
in that conference to give effect to all
the resolutions for sending experts to
the problem countries.

Dr. K. L. Rao: As I said in the main
answer, no resolutions are passed at
these international congresses. All
that is done is that papers are dis-
cussed. For example, there were
nearly 90 papers which were dis-
cussed. The experience of each coun-
try is exchanged. Beyond that no
resolutions are passed.

Shri S. C. Samanta: What are the
conditions to become a member of this
commission? Was there any financial
implication in it?

Dr K. L. Rao: There is no financial
implication; the only thing is that that
country must have irrigation and that
must be admitted by the international
body.

8hri Bhagwat Jha Asad: Could we
have any idea as to what benefit that
we, being a member-country and as a
result of this conference, derived from
thig conference?

Dr. K. L. Rao: India has the unique
digtinction of being the founder-mem-
ber of this organisation, It is the only
international organisation which has
got its headquarters in India. Natur-
ally, these problems are of the great-
est importance because India is a
country with the largest amount of
irrigation system in the world. There-
fore the experience of other countries
is extremely valuable to us. The
problems discussed, like saline lands,
have been of immense use to us.

«t ®o ®ro fgAY : & qg AAAT
g g fir fawrd ol Ao W &
wra & sfaf fawwsr ¥ w1 & qgwae
X gEAEA ¥ TET W /7 IT I FE
weg &Y ¥y wfafwar ¢ ?

Dr. K L. Rao: In these meetings
the di i are fined only to
these four problems which I have

mentioned. Irrigation and drainage as
such were not discussed.
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Shri M. L. Dwivedi: What was the
Indian delegation’s contribution to the
conference and what was the reaction
of the other countries?

Dr, K. L. Rao: That is what I am
submitting. The discussions pertain
to these four subjects only; other
subjects are not discussed. One was
the problem of salinity, how to reclaim
or bring back saline lands which in
India are as much as 15 million acres.
Quite a lot of useful suggestions were
made by other countries as to how to
recover these saline lands and we are
going to try that in this country.

Shri P. C_ Borooah: May I know
whethe; the process of bottom panel-
ling for the rivers of sorrow, like the
Brahmaputra, was one of the subjects
discussed in the conference; if so,
whether those decisions have been
implemented and with what results?

Dr. K. L. Rao:
that was discussed.

It is not a subject

Shri D, N. Tiwary: May I know
whether the irrigation of desert land
or sandy land was discussed and whe-
ther the opinion expressed there is
profitable to the Government of India?

Dr. K. L. Rao: I am afraid that that
is not one of the subjects that was
discussed.

&t oW grew araw : gl fafrer
X T STAGLE FT QR FX §T FAT
a7 f& aF uwElw ® aw § f guid
oo A W w0 &2 i feey
7 & wragmet gt & W A ¥ fag
aRA x@Tar a1 e g aw Aefray
§ 1 oy & ag avAe W § 5o
whima fafr X @ s i waw
Izt ¥ fF A woen ® G
w ey few A ¥ A f
av !

Dr. K L. Rao: It is true that im
India we have got irrigation of only

23 per cent at present while the potem-
tial of our resources is such that we
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can irrigate 50 per cent of our saline
land. It will be the endeavour of the
Ministry of Irrigation and Power to
procure irrigation at as early a date
as possible.

oft fengfr fasy : oreft wely o 3 qwmer
for forg orefrr % Sfefrdl § 9w ot
¥ sy ¥ faar gun ) g g
O § 2% fow oo ¥ @fafady @
{ wg afafad) wdfiwm & st 2t &
&t & ag S s § F g dwof
¥ £Fg @ W *1 @ dmfaw ale
fagrem o @1 & f5 9 fawrd W
v @ agi darerrw wim
e ok ?
Dr. K. L. Rao: Quite a useful in-
formation was obtained as a result of

the discussion on the reclamation of
saline lands.

Shri Shree Narayan Das: May 1
know the composition of the Indian
Delegation and the precise nature of
participation and contribution of
Indian experts in this Congress?

Dr. K. L, Rao: There were 236 dele-
gates from all over India belonging to
various States.

s wiw A A s #
ag JAAT =T g fF orw e ¥
e Y e qfn & ak § o
wr wrk faa gw @ i S
g fer ?

Dr. K. L Rao: I wish it was consi-
dered. That was not considered.

=t favaemq qidn : et s ol
gt 7EIZT A qarar & fu=rd o) o\
frardY & I § werdiwiT W
wa gf | A & ag arrm wrgav £ e
T E FReA § I 2 ¥ qanferw
ey g a1 Adwrei g
qx faare gwn 9@t 9% faard o o=
frrerely &Y qorey aga § wfew 7
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Dr. K L. Rao: As I submitted, the
Congress always discusses only some
specialised problems—four problems
were discussed—and this was not one
of them.

ot forw arome - qrat w9 e
T #mw afxat & gro ag w1 e A
S AT § W T # qes
v & | & g s g g fe
T W FUG § I QAT F @R w1
& a ¥ oY #7E feawa groq faar ?

Dr. K. L. Rao: It is quite true that
in India quite g large number of
rivers there are and a lot of water
goes wastefully to the sea, It will be
our endeavour to utilise the water
from the area from which the hon.
Member comes.

Shri Bade: May I know whether in
this Congress only irrigation of ideas
wag done or whether the question of
funds for developing countries—that
is the main problem in India—was
elso discussed?

Dr. K. L. Rao: No, Sir, That was
not discussed.

Klectrification of Villages

+

*743. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
8hry Subodh Hansda:
Shri 8. C. Samanta:
Shri Vishwa Nath Pandey:
Shrfi Ramachandra Ulaka:
Shri Dhuleshwar Meens:
Shri Maheswar Naik:
Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of villages electri-
fled so far in each State|Union Terri-
tory and those expected to be electri-
filed by the end of the Third Plan;

(b) the percentage off the total
number of villages in each  State|
territory these electrified villages
constitute; and
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(c) the target of rural electrifica-
tion for the Fourth Plan in India in
general and in each State territory?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): (a) and (b). A statement
giving the requisite information is
laid on the Table of the House.
{Placed in Library. See No. LT-5877/
66].

(c) The Fourth Plan is yet to be
finalized. Tentatively it has been pro-
posed to electrify about 1 lakh vil-
lages during the 4th Plan and about
7 lakh irrigation pump -ets. Detailed
final figures about the villageg to be
electrified in each State still remain
to be finalized.

Shri P. C, Borooah: As is generally
the case of Assam, it always has the
honour ot standing the lowest in the
list. The number of villages proposed
for electrification in Assam is 260 and
it is just above Nagaland for which
the number proposed is 4. With the
increasing use of electricity for agri-
cultural purposes, has the Govern-
ment any scheme to subsidise electri-
city for this purpose?

Dr. K. L Rao: It is true that Assam
is one of those States which has got
the lowest amount of rural electrifica-
tion, being only 1.3 per cent. I hope
that under the Fourth Plan, we will
have g better performance. The con-
cessions given for the agriculturist
have been mentioned before during
the discussions, and every kind of
assistance is being given to encourage
rural electrification,

Shri P. C. Borooah: May I know
whether it has come to the notice of
the Government that the plantation
industry in the rural areas in Assam
has not been able to take eclectricity
on account of the high cost of taking
the line to the estates—it is about
Rs. 30,000 per mile which is not poasi-
ble for the industry to bear—and if so,
whether Government have considered
this matter and are going to revise the
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rate, 5o that the plantation industry in
the rural areas in Assam can take
electricity?

Dr. K. L, Rao: Of course, in the
case of Assam especially where the
villages are far flung about, the cost
of transmission will be great, but the
particular specific case which the hon.
Member is referring to has not come
to our notice. I shall be glad if the
hon. Member gives us the details of
this,

Shri P. C. Borooah: Yes; I shall do
so.

it Ro ®yo fyady : oY ¥ WA
AR A qEA 9 9T @I § 9N § WA
g & fr o Toal § At # faoe
TN W FTAFT 40 ¥ 48 Y K AF
g & W T Wil A 100 By TR
a% g § | Afew 3o W OX § i
IR T IWIN TG )
& s wmgar g fF oot w— fay
ST T FTH &7 gWT § agi T IT &
TR F fa¥ 9@ |1 77 W I35 @
& W1 FT 7 ag F9 T IAT

Dr. K. L, Rao: It is quite true and
very sad that there is a large amount
of imbalance in rural electrification in
the country. There are as many as
eight States which have got less than
the nationa] average of 9'6 per cent
and Bihar is one of them. We will see
that, in the Fourth Plan, there is
considerable rectification of this im-
balance.

Shri Bhagwat Jha Azad: While this
imbalance between the States of India
so far as consumption of electricity is
concerned is evident from the state-
ment, may I know how Government
propose to correct this imbalance?
Even in the Plan this year and in the
coming Plan, distribution is not being
organized in States like Bihar and
other parts where generation is there
but there is no distribution, How do
Government propose to correct this
imbalance?
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Dr. K. L. Rao: It is quite true; it
requires a very carefu] study to cor-
rect the imbalance. There is a very
large imbalance in the country and
very carefu] study is required in order
to find out the agricultural loads plus
the socio-economic aspectg of village
electrification. We will be under-
taking that study,

Shri Subodh Hansda: May I know
whether there is any difference in the
tariff of this electricity between the
rural and the urban areas and, if so,
what is the difference in tariff, and
whether this is also one of the reasons
for the low performance of the elec-
tricity programme in villages?

Dr. K. L. Rao: As I submitted
earlier, in the case of rural electri-
fication, specially agricultural pump-
ing, the Government is prepared to
subsidise about 12 Paise for all parts
of the country.

ot farre qdw: dwr W
we) WERT A AT R W et
¥ fasret A 1w g ) fggeam
& weols @3 a9 W@ atw § 0 R
areAT S § fF s e & e
froArag FAw T § fw &
gra wiEt & faoel qgard omdr o
of 2 qar § &) a7 A & ww o feoredt
qFF JIAAY o

Dr. K L. Rao: Out of 5§ lakhs of
villages in India, nearly 3} lakhs have
got people less than 500 each and 2
lakhs villages have got a population of
more than 500 each. It shall be our
endeavour in the first instance to see
that thesc 2 lakhs villages with larger
amount of population are given elec-
tricity. Towards that end we are
hoping to programme to electrify one
lakh villages in the next Plan,

N TR Y REHE
fafree< amga 3 far & 99 &1 qaren
@ ¥ Az g & fe aifed i
feeeit & &2z g dz wiw fawey aver Y
a § 1 & ween g § 6o aog
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¢ fo g mw & gt 9 fagw Ty
W wE ¥ ar gt § feorst s
WTETH 10 G 8 W 7 g &0

Dr. K. L. Rao: It always happens
whenever the number of villages is
small. In Delhi there are 316 vid-
lages; it is essentially of an urban
charcter and therefore, it is that all
the villageg have been electrified. It
ig true that in UP, the percentage
is very low. It is not the amount or
quantum of electricity that is stand-
ing in the way of rural electrifica=
tion. There is sufficient smount of
electricity but it is only the distribu-
tion system that is defective and we
have got to rectify that.

Dr. L. M. Singhvl: It is apparent
that planning in our country has been
contributing to, and creating this, im-
balance, 8o that the States of Madhya
Pradesh and Rajasthan have only
1.3 per cent 2.1 per cent respectively.
What specific correctives in respect
of these very backward States, parti-
cularly these two States, are proposed
to be taken so that they are brought
on par, for development of electri-
city, with the rest of India?

Dr. K. L. Rao: As for Rajasthan,
we are proposing to take a large
number of villages in the next Plan,
80 that the percentage will come up
to more than 20. But as far as
Madhya Pradesh jg concerned, there
i3 some difficulty, because the num-
ber of villages is proportionately very
large; it has got about 70,000 villages
with a population of only the same
as in Madras where the number of
villages is only about 20,000; that is,
the number of villages per million
are far more. . .

Shri Bade: That is not the only
trouble.

Dr. K. L. Rao: Therefore, Madhya
Pradesh requires a very carefu] study.
Actually, I have taken up for study
this question of how to introduce
electrification effectively there.
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Dr, Ranen Sen: From the state-
ment I find that there is almost a
total shortage of electricity in the
villages. May I know whether the
hon. Minister is aware of the fact
that certain power-houses under the
Government of India and the NCDC
in Bihar, in Giridih have been closed?
These power-houses were supplying
electricity to the neighbouring areas
in the coal mine region, and they
have been closed. If that is so, may
I know what steps the Ministry has
taken to keep them open and not to
sell them out?

Dr. K. L. Rao: We are not aware
about the closing down of the NCDC
power-houses. Probably, they were
steam stations, and there ig a certain
amount of surplus power in the eas-
tern sector, and it is very likely that
because of that reason they might
have been closed. Anyhow, we shall
make enquiries about it. But, ag I
have submitted earlier, it is not the
quantiy of electricity that is affect-
ing the spread of rural electrification,
but it is more the distribution system.

Shri Ranga: Who is responsible
for having falled to provide the
necess distribution system in UP
and Bihar? Why is it that steps have
not been taken by the Government of
India and the Planning Commission
together to see that funds are provid-
ed to the State Government to recti-
fy these defects?

Dr. K. L. Rao: Power development
is the duty of both the States and
the Centre, and it is a concurrent
subject. The distribution system has
not been very effective in UP, parti-
cularly..

Shri Ranga: Why? What is the
good of saying that it has not been

very effective? Who is responsible
for this?
Dr. K L Rwo: We are taking

steps in the matter. The question is
one of providing the funds. Every
State hag got certain ceilings and a
certain emphasis is given on a parti-
cular of devel t and
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naturally the other aspects suffer. Let
us take, for example, the hon. Mem-
ber's State, namely Andhra Pradesh.
There, they have spent more on irri-
gation and less on electricity, so that
in the matter of irrigation it leads
the country, but in electricity it is
the lowest.

Shri H. N. Mukerjee: In view of
the long story of decentralisation be-
ing the policy of Government and the
whole country having been covered
practically by a network of national
extension schemes and community
development blocks and all that kind
of racket, how is it that this problem
of distribution has come up in order
to prevent electrification of the vil-
lages which is the most basic matter
in regard to industrialisation?

Shri Ranga: They do rot give the
necessary priority for it.

Dr. K. L. Rao: It is true that rural
electrification is a very important as-
pect, but, unfortunately, rura]l loads
are very low and are not in a posi-
tion to yield sufficient money evem
to cover the interest charges. There-
fore, we have got to find funds spe-
cially for the development of rural
electrification. This will be effective
only when the distribution lines are
laid for meeting the other loads, and
we are trying our best now.

Shri U. M. Trivedi: It is very pain-
ful to hear the hon. Minister saying
that the electrification of villages in
Madhya Pradesh will be held up be-
cause of difficulties. which he has
not mentioned. Notwithstanding the
fact that big hydel works are situa-
ted in Madhya Pradesh this is the
position. Government are also some-
how or other procrastinating the
arrangement about the Narmada
Valley project for Madhya Pradesh.
In view of this, may I know how it
is that Government want to find
fault only with the Madhya Pradesh
State, whenever this question of sup-
Ply of electricity or the supply of
funds to Madhya Pradesh arises?
::':y’ is there this step-motherly atti-

e?
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Dr. K. L. Reo: I must submit that
Madhya Pradesh is the largest State
in the country, wand it is wmore
widespread. For rural electrification,
a very close network of the distribu-
tion system is necessary, and the dis-
tribution lines come in only as part
of the development of the country,
generally industry.

I am sorry I have been misunder-
stood in respect of an earlier answer
that I had given. What I said was
this. In the case of the State of
Madhya Pradesh, the number of vil-
lages is very large, being of the order
of about 70,000. Therefore, we have
got lo study very carefully which
villages must be electrified, and how
that ghould be done.

6hri Ranga: He will go on study-
ing.

1965-66 & wwe ¥ w 7§ w2t

+

*744. St Qo wro frWet :
oft Yo Wo wewy :
fY JrTer WY TN
oY qo Wo wrWRY :
s arfaw fam -

w1 few #d ag TaA N w0
& fr

(%) ™ afesm s &
&0 1965-66 & AW ¥ ¥ wT
wefaar ® ;o

(&) w1 wrra goee & fafaw
Foreifor =g S 3 Y 7€ quat fear
areT faaTor a9t 9zer 9T <@ IR ?

forer oo & TqwesY (st wo Ao
faw) : (%) Wk (®). @91 @&
% o var M ¢ for 1965-66
Fxwz § wwwd ¥ aqEe g
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Ty feart o & 1 [qrverE § cwr-
tfwa wexr quo Flo—5878/66)

st wo are frAdt : weqw wERT
AN faaer WA w2 Tew 9 @ §
ar 9w # A7 W T F Ay
Harea) g fawmt o qw g
frafaa o= Sowal & Y T Tww ¥
TR ¥ geT a1 AfeT I WA § wgw
g € fr Sud w9y WAY & A §
o} vEfow wWsefee & ar & ga
AT AN @ AN W aR@
waw ot g A W[ § 4w ¥ fag
WY I I7E ATAVEE WRY & | AT
# wqr w7 Y v R wwwr A o
T & A WY i @ o fafeed
LU A

&Y ®o ro fasw : & wwIT waAT
£ fir xaal Idw o} vafas geefew
Far F e af & @ fe &
Wi forat W gw g oRe s §
WA A ag @ faaw F @ & @
W AT A § o 9T 9§ W
™ W@ H nfow w376 )

oft ®o wro fyRdt : wry 7 N fazgow
X 2 ¥ W@ 99 & 9ER v
61 %% T ¥t 99 gt § ANfw fafes
TH A wAMagi £ ¥ grwR @ a9
t o & o W g f5own WK
wfas som w @ ¥y gfaw aw@
T @ awd f 9 W 61 ¥R
T %1 ITa frq s & T ?

MNwoAo fAawy: T A Wy
q1 f& gAAT AT w1 §AG gET |
& &1 @@ § 9T WY s gwn a1 fawd
aTe WY guT O #feT W 9 9y 6§
e wfaw I9q 7 o1 g § W
g A 1 AT wfaw Y 1 37w
37 ¥ ¢ & 9w waW #§ wwfAw
gewe fasy § fo oy sl F
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W & g% wgmw e € 1w w1 v
7 ¢ fr g A s AR A 0w
wAE qArE ) SR IR ww a1 v
A T TEEEET & 10-15 wfaw:
# w2 g Tnfey I F gfaw @
T F FAA FW A Fiforw F¥ wE
Wi 61 FAT & FAT ¢ | AT
s FY g o {6 fre are uw
T F JeX ¥ FaemEr @ oqr fw
48 AT A FN gE ¥ @ WY qY
12-13 &y awr g§ § 1 wwleg
I 99 $ F7 HIfewr SRR AL
il W T § R a9 F AT
™ wfow w &
ﬂnomow:ﬁiﬁw
o7 5 qg Y 61 HUX WY T a9q F1
iR et g ?

Y ®o ATo fAN : IFT TF T9T HY
qF FW T @ § a1 I AT
o 0 ¢ e feEfaw ¥ g W
wi grl agt o) &= faar s

ot wo wro fyAdY : w fedw &

% fear smw ?

Shri P. C_ Borooah: At a time when
‘we are facing a serious foreign ex-
change crises, our imports of mis-
cellaneous consumers goods including
luxuery goods, amounted to Rs. 65
crores in 1965, an increase of Rs. 4
crores over 1964. Does this signify
that we are not making any serious
attempt at cutting down expenditure?

Shri L. N, Mishra: We are making
serious efforts at cutting down expen-
diture; 1 was referring to the civil ex-
penditure by different Ministries, not
the foreign exchange part of it.

&t rTAA WY WO ¢ @ OF T
FYHTC T A 91X 97 2 @ ¢ Ffw
¥ SwreT ¥ afg @ 9w ¥ fag
g o fagqe waem X ad wfaw
A wfuw U SEIEA FE FT W
W QR E W A § e
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g W) faorely AT % 160 AT
* w¥t ¥ @t & s A
f& of & Saew & gfg &1 =91 7@
3urg § fF faarg ok faorel woreg &
W Y a7 a1 98 {6 ¥ W) w@mEn
g ?

&t we Ao fas : gw ¥ sidtwew ar
¥ TEIEET A wXA AW A
N gw A Tefafefar ame A ¢
W fF wE T § @ 977 A
S AGATIF 1, 2 FRERE § TG
TF FIREA FATE § I TFwa
N A AR Efafasfer TRy §
™A N A T e W
i gu & 7 wemr §

Shri Subodh Hansda: I find from
the statement that the cut in the
Ministry of Education is Rs. 487.90

lakhs. There is a countrywide agi-
tation of school and college-teachers,

Do Government now propose to
restore this cut just to meet their
demands?

Shri L. N. Mishra: I do not think
the number of teachers is going to be
reduced. Whatever we have done has
been done with the consent of the
Ministries concerned. I do not think
teachers are going to be affected. It
must be in relation to administrative
éxpenditure,

Shri S. C. Samanta: The biggest cut
is in the Department of Transport,
Shipping and Tourism. May I know
whether this Department was also
helping the Defence Department?

Shri L. N. Mishra: Transport and
shipping of course, help in national
defence. I do not think Defence is
going to suffer as a result of these
cuts.

Shrimati Savitri Nigam: What are
the items of these cuts, and has any
effort been made to reduce the army
of advisers, joint secretaries, secre-
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taries, under-Secretaries and staff
cars which are increasing day by day?

Shri L. N. Mishra: The basis is this,
that the Ministry of Finance, Depart-
ment of Expenditure, sent a note to
all the ministries concerned, appeal-
ing to them to co-operate in this drive
for economy, and they co-operated.
So far as this saving is concerned, it
is in the administrative expenditure;
we are attempting to cut administra-
tive expenditure.

o gy fag . WX @R
FTICH AT $T TAM &4T AF FT
e F wTHt ¥ qWY A W@
& IFW ? T qER @ & 9 frE
@ R fF e, T F @ A A
XA AW FT B q< foqr g ?

it /o Ao fasy : AL gaTar § AT
& fag ammn, T wife wAGe &
YT W OF AEEd 9§ |

ot TRATATAR < T FH 9w ?

A AERG ;WY M & fAg
W & A1 w1 T W A W ¥ g
L g o i

it Trirmrerer: B & W A |
T AT AI9E T WY R W ?

A WEYAT : WL AT wH AL G
UM, {& & WY FT A A9 @q0g F
& ¥ ¥ I9AT wIfzw

Shri Indrajit Gupta: From the state-
ment which has been laid on the Table
of the House, it appears that out of
Rs. 61 crores of total saving, about
Rs. 21 crores, or one-third of the
total, is on account of one department
alone, that is the Department of
Transport, Shipping and Tourism.
May I know whether this is due to
the fact that there was unusually
heavy extravagance in this depart-
ment and greater scope for reduc-
tion, or it is because the other minis-
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wries are not yet willing to make
commensurate economies?

Shri L. N, Mishra: 1T would not like
to express any opinion. I would only
pay my compliment to that Ministry
that they have co-operated very well.

Shri Sham Lal Saraf: May I know
whether this cut that has been effect-
ed is on an ad hoc basis or some
selected departments have been taken
where this cut has been effected on
the principle that the actual working
of projects is not retarded?

Shri L, N. Mishra: This is not an
ad hoc cut. Proper studies have been
made, ministries have studied it, and
it has been done as a result of proper
study and examination. I do not
think any project is going to suffer
on account of this.

Shri Ranga: Whaf was suggested by
the Opposition, and also some mem-
bers from the Congress side, and what
was accepted by the previous Finance
Minister was an economy cut of 10 to
15 per cent instead of what my hon.
friend seems to indicate has been
achieved. It was not said that it
should be restricted to only non-plan
expenditure. May 1 know whether
the Finance Minister wants to resile
from that position and wishes to res-
trict this economy drive only to non-
plan expenditure, and not to plan
expenditure at all, and whether there
would not be any economy cut?

Shri L. N. Mishra

Shri Ranga: Let the senior Minis-
ter answer. Why are you in a hurry?
The Minister of Finance (Shri
Sachindra Chaudhri): I shall answer
the question. The cut will be made
wherever the cut can be borne,
wherever jt is most useful; whether
it is plan or non-plan, that matter
will have to be taken into considera-
tion. What is to be done s to realise
that there has to be economy, and
wherever economy can be made
economy will be made.
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That takes us now-
1t is

Shri Ranga;
where. What is that answer?
a mere ceremonial answer? Is it a
specific answer to my question? What
is the policy of the Government?
Have they no policy? Are they going
to consider it? Let them say so?

Shri Sachindra  Chaudhuri: The
policy is to economise wherever eco-
nomy is possible,

Shri Rangw: What is it that he
said?

Mr. Speaker: The policy is to
economise wherever economy is pos-
sible.

Shri Ranga: Therefore, there is to
be no general drive for economy at
all. Is that what we have to under-
stand? We know now where we are
going to stand.

Shri Sachindra Chaudhuri: I can
only give the answer, I cannot give
understanding.

Shri Ranga: Therefore, he goes
back. (Interruptions). Do not go on
yawning. You will be yawning when
the taxes come upon your heads.

Shri Hem Barua: 1If the Finance
Minister says like that, that he can
give the answer but he cannot give
understanding, is it not a reflection
on the Member concerned? Accord-
ing to the rules, we are here to elicit
information, and the Minister has to
supply the information.

Shri Ranga: He has the cheek to
say like that.

Shri Rem Barua; Here is a Minis-
ter who is behaving in a very haugh-
ty manner.

Shri Ranga:
Minister too.

Mr, Speaker: I have said so many
times that we ought to use restrained
language.

Shri Ranga: You give that sermon
only to us....(Interruptions). When
he used that language you could have
told him; we expected that from the
Chair,

He is the Finance
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Mr, Speaker: Am I addressing the
hon. Member now? If the hon. Minis-
ter has said it, I am addressing the
Minister, anj not Prof. Ranga.

Shri Ranga: If my hon. friend did
not take the trouble of raising that
objection?

Mr, Speaker: If it is taken in a
sportsmanlike spirit, why should I
take it up? Unlesg objection is rais-
ed, I would not have interferred in
that, if the Members take it in a
sportmanlike spirit.

Shri Ranga: That is my complaint
because the Chair is expected to be
vigilant not only in regard 1o the
Opposition but also in regard to what
the Minister says....(Interruptions).
They will get what they deserve at
this rate.

Shri Kapur Singh: Do not rules
require that no insinuations are to be
made during the proceedings of this
House? Ha€ not thé™ hon. Minister
made a broad insinuation that my
leader is "devoid of understanding?

Mr. Speaker: 1 do not think they
should feel so hurt.

Shri Hem Barua: But can he supply
understanding?

St qOH NG : £ FEHE 1 3G
¥ AW g & R oAk et ¥
[HEY A 7@ ¥ W FA FAE
T femdie A gk g s fraa &
s frreradt oo fawmr % @ &1
T AT FT - U T T AT Y
A A B AT F A ¥ ¥ AR
GG AT A ?

Y wo 1o fawy : sATHY FY AW F
T AN @ aww T Fg aFar g |
AT @EE s W AT AeR
§ v § fe ofy s faurd @ s
&% g wfge | W g ¥ wfE
Feage feddte ¥ a9 § O v
N o ¢ w wfaferm §F e ¥
SN T T Iw ¥ Wk e Ry
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oY fergw @R, @ gw W W
=

wew W - AR de—
xTe faudy |

ot fira AW AEE AERT ...

wsaw wgtea : AT a6
T TE §A A AV HoT AT & FwRATE
I H AW AT HE aar g 2 fe
AT qEEG HT AW EATE W IA R
W e far

it e formd : Wt wEEw fo
LY & AW G § S FY oy 7 e
ATTE | T TWF 9T g A A & i
gEEl & A ¥, AfeT & w1 o Ag
AT AT | W AW R, A W A
AT AT & W WL ATH T @, A W
Y qEmar S

P. L. 480

+
*745. Dr. L. M. Binghvi:

Shrimati Maimoona Saultan:
Shri Maheswar Naik:
Shri Indrajit Gupta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Finance be
pisased to state:

(a) the tota]l freight charges for
PL 480 imports in terms of the
foreign exchange during the current
yeear;

(b) whether these charges are con-
sidered to be on the high side; and

(c) how it is propased 1o meet these
charges?

The Minkster of Finance (Shri

Sachindra Chaudhurl): (a) The total
freight charges for PL 480 imports,
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paid for in foreign exchange during

the current financial year, are esti-
mated at Rs. 36 crores.

(b) The vessels are chartered in
the open market at the best available
terma.

(c) Thesge charges have to be met
from our free foreign exchange re-
sources.

Dr, L. M. Singhvi: May I know
whether the hon. Finance Minister
has specifically evaluated the steady
mounting bill for freight in terms of
foreign exchange and whether it is
the conclusion of the government that
these importg have ceased to confer
the benefits that were intended to
be conferred on our coyntry in view
of the large exchange implications to
be paid for the freight charges?

Shri Sachindra Ohaudhurl: So far
a8 freight charges are concerned I
have given the estimated figures for
the year 1965-66. We have got to
import large quantities of food in
the next year and the charges would
be higher. We take into considera-
tion that fact and see what would
be of benefit to us. I would like to
tell this House through you that
there has been full consideration
given to the benefit which is receiv-
ed by getting these foreign imports
which are mostly food and a certain
quantity of cotton. It is felt that
even at the expense of the freight
involved in foreign exchange it is
worthwhile importing these goods.

Dr. L. M. 8inghvi: Has the govern-
ment taken up the matter with the
US government that the payment of
freight charges in foreign exchange
has coincided with the developing
crisis of foreign exchange in our
country and if they wished to be
helpful it would be far better for
them to waive this condition for a
few more years? Has this been takem
up and, if so, with what result?

8Shri Sachindra Chaundhuri; This is
a matter which is always under com-
sideration and it has been discussed
as far ag discussion is possible. It
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will be realised that this particular
year we are suffering from a crisis
in food and we cannot strike or drive
a hard bargain when we have to have
food imports. Certainly notice will
be taken of what has been said by
the hon. Member and we can see
what could be done in the direction
of getting a better bargain.

Shri Indrajit Gupta: 1 understood
the hon. Minister to say that a total
amount of Rs. 36 crores of foreign
exchange was incurred on freight
charges and he also said that the
vessels are chartered in the open
market. May I know if it is not a
fact that a portion of these PL 480
supplies have, under the new terms
of the new agreement to be carried
in US vessels and what are the freight
charges that have to be specifically
incurred on that account?

Shri Sachindra Chaudhuri: The per-
centage of imports by U.S, vessels is
50 per cent of the total freight and
whatever is involved has got to be
paid now.

Shri Indrajit Gupta: Is that 50 per
cent of Rs. 36 crores or is that Rs. 36
crores plus something more?

Shri Sachindra Chaudhari: No, Sir.
Rs. 36 crores includes 50 per cent. In
fact, all of that Rs. 36 crores Joes not
go to the United States.

Shri P, C, Borooah: May 1 know
whethCr Government has approached
the U.S. Government to accept pay-
ment of the Ireight charges for the
supply of PL 480 foodgrains in rupees,
and, if so, what is the reaction?

Shri Sachindra Chaudhuri: I think
I have already answereq that question
in answering the question of Dr.
Singhvi: that we have tried to get as
much of reduction of this condition as
we coUdld possibly ret. and this 50 per
cent is what was finally accepted and
agreed to.

st Ho wyo fxadY : & g JAAT
g § 5 @Yo TA0 480 ¥ wE
wraret wife w1 oY g g @ R
TN A Wl SR w1 W 3e wam
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e g; afc g @ w A G wfw
# foqy sfowa Fr amm gf 3\ &
R R =@ g

Shri Sachindra Chaudhuri: Where-
ever it has been possible to use Indian
shipping, Indian shipping has been
used. I am afraid I am not in a posi-
tion to give my hon. friend the exact
figure. If he likes, I will have it
supplied to him; he can come ynd get
it.

Shri Bhagwat Jha Azad: Since the
freight charges are mounting up every
day and at least out of the Rs. 36
crores, Rs. 18 crores are to be paid
in dollars, may I know whether this
open market freight charge—the com-
pulsion of carrying it in U.S. vessels—
is competitive, compared to the other
charges that we incur for carrying the
foodgrains”

Shri Sachindra Chaudhuri: Yes, Sir.
As T said, 50 per cent has to be carried
by the U.S. vessel¥. The rest of it
is either to be carried by our own
vessels or else we go and negotiate
with other countries who have got the
carrying capacity.

Shri Bhagwat Jha Azad:
it is competitive.

Shri Sachindra Chaudhuri: Yes, Sir.
It is competitive, because after all,

there are different figures for different
countries,

Whether

Shri S, C. Samanta: I4 the Govern-
ment aware that some Indian ship-
ping companies are not using their
ships here for carrying the PL-480
imports and those ships are engaged
elsewhere?

Shri Sachindra Chaudhuri: 1 am
afraid I did not get the name of the
country whose ships are used—

Shri §. C. Samanta: Some Indian
shipping companies are using their
ships elsewhere and they are not
available for bringing this cargo here.

.Shrl Sachindra Chaudhuri: As I
said, wherever availability is thers,
we get it, and T am not in a position
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$0 give an answer straightway. But I
could give the reasons, if what my
hon. friend says is correct. Those
ships may be engaged by the Indian
shipping companies in those things
which produce more foreign exchange
for us than what we will save by
earrying the PL 480 supplies.

st v fom® ;. #dY wEEA A TG
% 5 st A w1 AreT WTET T
# fear qvdm | €W awa arQ gfvar §
=t 99 @ & fr e # wwrer
Y7 7 SR TFHTT T (AT F7 Fgraaw
FIQ | € AT H T AER A
WY wHdwT FY wg7 v 2 oo A
a3 TAS FT 0 ger & Sy ?

Shri Sachindra Chaudhuri: As I
said, it was very recently that the
agreement was concluded in February
this year, for the next year or the
coming year, and in that, this ques-
tion was raised, and in fact, I can give
the information that the Inter-
national Monetary Fund has sanction-
ed a loan of 187.50 million dollars to
enable us to meet some of the freight
charges.

oft oo fag @ @R A AT
AT § fo GHo 480 FT @I FTH
T } | I W A i o w
mmrA TR i Awd
WG & AWE $& U @ FAH
w wxy ¢ ? fom far & ag w
TR ¥ sy g fafessw @ @R
9 g § WX TR &Y A q= ey o
W) W EFER A qg A g
fafesma | Afesw o=z & oy Wk
D X FRwA fe oy ?

Shri Sachindra Chaudhuri: It is
very difficult to answer the question,
because I do not accept that when
the PL 480 foodgrains started coming
in here, because of something in them
there has been an increase in the
diseases. Having said that, how ean
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I answer the next part of the ques-
tion?

ot quraTe oy : Wiy § @t
1 T IQT AT, THH HIGT TR AR
e o

Shri H. N. Mukerjee: It iy quite
clear that 50 per cent of this freight
has obligaterily to go in US vessels
and it is also known that US ship-
pers charge the highest cates in the
world. We have no control over that
50 per cent. But in regard to the
rest, may I know if any efforty have
been made, in view of the recurring
expenditure in shipping freight om
foodgrain import for a long term of
years already, to have a scheme of
chartering vessels specially for the
purpose of conducting the import of
foodgrains that has become obliga-
tory for us at the momeni? Does
ithe Finance Ministry in  particular
take any initiative in regard to having
our own ships chartered, if neces-
sry, by offering some more ‘money
which goes waste, if it goes into the
pockets of the shippers of other coun-
tries?

Shri Sachindra Chaudhuri: If my
friend says that it is  well-known
that the US freight charges are
highest in the world, I am not in
a position to contradict him. But
1 do say that we keep this matter
under consideration all the time %0
find the best arrangement for freight.
I do not agree with the hon. member
that the PL 480 importg will go om
for years to come and we have got to
make any long-term arrangement.
Therefore, no long-term arrangement
is made. For short-term, certainly
the necessary chartering is made.

Outlay of Plan Development
+
*748. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Planning be
pleased to state:
(a) whether in view of the suspes-

sion of foreign aid by Western Coun-
tries and the mounting defense
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expenditure, the total outlay on Plan
development js likely to be reduced;
and

(b) the likely effects of the reduced
development expenditure on agricul-
ture, irrigation and fertilizer produc-
tion?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) and (b). The outlay and size of
Fourth Five Year Plan, as approved
by the National Development Council
in September, 1985, were given in the
document “Fourth Five Year Plan—
Resources, Outlays and Programmes”.
Copies of this document were fur-
nished to the hon. Members. Certain
adjustments, that are to be made to
the detailed contents of the Plan, after
taking into account subsequent deve-
lopments, are under congsideration.

staq fomy ;o7 @ e
T TR ¥ wy Tfy fovar ma ?

ot wo Ao fANr : T Wit wew

g
In view of the high priority atta-
ched to programmes of agricultural
production, a reduction in the outlays

on agriculture, irrigation and fertili-
ger production is not likely.

oY Ay famd : o) wa wEET ¥
Uy Ja" # w3 fe& GO w1 Ay
aERT Y &, IaN &4 & faww
QAT T AT ad fear S @
& o g § 6 fara aoema &
wRel W wrewE wwt g &, I
TN & FIC, T & FIL, wE[EEt
¥ T, T F F | W7 W AR
4% ¥ qWTT ® WY M aEEE KW
T 33T @ &, IqH HIAAT W g
™ WS W W g W o

ot wo nro faar® LU T AR
T WTET, W wx A A Y L.

it wy foed : dareft ¥ T @O
§?

weow e ;- Tandt A Sw
gt &, S st qurarer fag o g FX
§, 7% I AT A7 FE W
# W gar g

ot vy fom¥ : fre & Al «
w¢ faard Qe ¥ 7 swAT a
& E-aY T Wy Y T ¥ |

oW R : oy T g€ ?

W vy fwd: gz o TOw X
[ AN

Q% ATAATT 96T : THH AT
g a%y §

oo AghT : gg @ T g
AT g a%y § | Garer & Wy
T

&t vy fomd : woww Wy, . . .

W WEAT : T AR & AT
AN Y, WaRAYT T

ot femr arovaw ;- g faw R
® QU A JAH g AU & A
wg ahx & 7
Shri Kapur Singh: “Aiyashi” simply
means aristocratic living. That is the

literary, dictionary meaning of the
word.

Mr. Speaker: Aristrocratic living
also includes certain things that are
not liked.

ot ®o Ao iy : &Y qEr W T
q1 f& g7 T AR T qF F@T
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T T ¥ T A ¥, e O,
oY #, 9T & gt 9 @A g Ao 6
qU W ¥, W I9F o7 oF-we
TTH-ETEAT A7 fEqr T A TEET AT
g TG f5 7 TR ¥ | §

=t oy femd ;g Q¥ NW A
a9 78 faar | & ag g QT a1
fr fagma QoA & gt WSy
WEEG =t AT 8, A4 7Y T F
& wifmfar & s @y
e T A w §, 9 e o
Y 3§ § Ao & oF e F FreaT
Y WA T, JEE AT AR ¥ |
9@ ST GErETT o)X A} WA § g
&7 IJORA q@, JE TG A e
G @& FL | A T HT S4q_
AT 9

oft wo A0 A : 77 W T R,
qQF guTT §, TEET dWT I |

it ny fowd : @@ a5 oy, fa=rt
R I (HETATEER) wH wTae-
AT H IJWY gY, WM EEFRX WA
wEFA 9T A &=t @ar @, sEw W%
Y, W OFE 9T R srEr &
e ?

sigoqofrw: 7z adr “fF
oo @ 9% w=t wTmr 9w w0
wAfafree wifeax  wefafacfa
|TEE 9T 7 g & Tm g & ww
W 7MW 10TRA=T @, WAGSF
W< 9T IAY SURT @S A &Y qHAT 2
#fe gt a% qaTE #1 ey §, @9t
foraAT 98 I g8 # o

Shrimati Savitri Nigam: In view of
the fact that education of the handi-
capped children, who are in a very
large number, about two crores, in
our country, has been neglected so
far, may 1 know whether a substan-
tial amount hag been allotted for this

2979 (Ai)LS—2
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purpose in the Fourth Plan outlay or
not?

Shri L. N. Mishra: I will draw the
attention of the hon. Member to the
social welfare side of the programme
as mentioned in the booklet. She
will kindly refer to that and find out
the information. The detailed pro-
gramme she will know later.

) TR : 9wt JTAAT S
gy wY '(i ¥ f agt fagre & -
frd g A& @, adf ¥ &3 @, awt
# 43 @, cafay w& = & waw v
fer g, . & qer g § fr wE
az7 ¥ famge e 3w wam @
97— wfwE, agt T e
AT F QX @ § A W9 A TAT wT Ao
w3 feaar g1

fratr, v aw Arda feww
st (ot AT wrww) ;7 Sy &
o w77 g £ 1 g wefad awam
afoe 7™ a7 @ § v wrwT &
A I, N AP IR g, ST
BT e |

oft TRTwOAR ot aXg ¥ 9"
b @ &

ot gen wT wEE™ : @7 XET
wf fdw ar T wafad fadw el
NI TRE

feeeft & et wdnfat o qw
A=

*747. ot gro Ao faurlt : wy
forer 5t 7z @A &Y por w4 fr :

(%) w1 a7 faamn & gow-
qfaq sdafa) ¥ fagraz, 1965 #
feedy st & AT va gEAw @
q; o

(w) afg gt, @ v & w7 aTOr
TR s S i g ?
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faw nrwy ¥ Tog aa (sft @0
o qMA) : (%) A AE 1w
faarr & foeell F@ig ¥ a0k
v g A o

(=) wars dar A) v o

oft gro 710 faarY : w7 wfew
¥ g ar W IER qE-gwa
& 4t faeey #, afx g, oy feg foy ?

ﬂlonom:wwﬁ
of g Ad g, AR N @9 & foR
BN Y WA o frma S e A
aurg % wf of

it g1o mvo foart : SEET W
W ar ?

e AERT : qE-ETaTE
WY-ITET a1 |

st gro ato faar®t: o qwaw §
i T, dEArd w1 AE e & )
e T § 9 S A ag v fear
w1 f§ 37 @-gIA FT @ &, @ aw
RN FaFm RN INTRY
o1 wr¢ forow wg & e wré @
q Jg

werw wgnRa ;o @ I ¥ gfed
fe ww-ggare ) ar T

Po) C tives
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*749. Shrl Kapur Singh:
Bhrt P. K. Deo:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion in a report has observed that
the inadequacy of working finance
and lack of accommodation from in-
g4tutional credit agencies has re-
ulted in the non-diversification of
\wsiness by the consumer coopera-
tives; and
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(b) it so, the remedial measures
Government propose to take in this
direction?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) and (b). A statement is laid on
the Table of the House.

Statement

(a) and (b). Yes. An evaluation
study conducted towards the end of
1964 by the Programme Evaluation
Organization of the Planning Com-
mission has revealed that a number
of the cooperative stores were suffer-
ing from inadequacy of working fin-
ance and lack of accommodation from
the institutional credijt agencies and,
ag a result, had mot been able to
sufficiently diversify their business.

Varioug aspects of the problem have
been examined by the Government
of India in consultation with the Re-
serve Bank of India and it has been
decided to introduce a basic change
in the modus operandi for loans and
advances to wholesale consumer co-
operatives and their federations.
According to this decision wmade
late in 1965 stores will now be
required to find only upto 10 per
cent of the value of goods to be pro-
cured from their own resources while
the balance will be made available to
them from the banks as hypotheca-
tion credit. Twenty-five per cent of
all such advances made by the banks
to the stores will be guaranteed by
the Government of India in terms of
a Guarantee Scheme which will ena-
ble the stores to procure goods at a
time to the extent of ten times their
own disposable resources.

Shri Kapur Singh: Do Government
consider that the paucity of institu-
tiona] credit is the only impediment
in the growth of consumer co-opera-
tive movement and societies or are
there any other difficulties and, if so,
what are they?

Shri L. N. Mishra: To our mind,
this is the main difficulty facing the
growth of the co-operative movement.
We are trying to tackle this problem.
We are awaiting the results.
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Raid in Bombay

+
*750. Shrl Vishwa Nath Pandey:
Shri Kiadar Lal:

Will the Minister of Fiaance be
pleased to state:

(a) whether it is a fact that the
Income-tax officers at Bombay in 2
raid in November, 1965 had seized
from a wealthy businessman, whose
concealed income is stated to be near-
ly Rs. 2 crores, a truck load of ori-
ginal documents relating to his ex-
tensive business interests and show-
ing the nature of transactions; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir. A raid did take place
and certain accounts and documents
were seized. The extent of conceal-
ed income can, however, be known
only after the scrutiny of the seized
material has been completed.

(b) Investigations are in progress.

it farvame qred : & ag arAT Tgan
g f& s & om aif W ag W
wefar foale fret g v 6@  fs
g 7 =fe ¢ fawd o ¥ @
AT AR QAT gAY ST gt § 7

ot Wo o Wtw : sufwy w1 AW
TN ERYE?

wsw g ¥ wafa w1 am
o I § wifgw

Y ¥o TWo NI :  AFT AW &
Gt a9 W T DA |

sywy fowd . ff = worew
£ 1 T8 IIaT 97 | (TqEET)
Mr. Speaker: Was it Rs. 2 crores.
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Shri B. R. Bhagat No, Sir. It is
difficult to say the exact amount at
the moment.

ot Wy foerm - So AT, L.

Shri B. R. Bhagat: Gold amounting
to 85.6 kilogram and some cash has
been recovered from one place. The
account books leading to evasion of
tax have been seized. The exact
amount can be given only....

Shri Ranga: Apart from the account
books, they have certainly found some
money. How much was it?

Shri B. R. Bhagat: I do not have
the exact amount.

ot vy fowd : OF sgEEAT T AW

¢ vew wgey, faw daem W@

T A g R

ot farara qeeg : & ag SR
g g fis stiw w1 w0 aw aera
& I 7 aOET & 9 %9 a% AW
® f@’ a1 amefr ?

ﬁloﬂom:ﬂﬁmﬂ
aferw § fs w7 a% o sl | age
| QFTIE § I, ITHY J[|WWTE &Y
o ¢ fR T Afew far
ATTAT | WEH EWG AT | AT Ay
§ wey wiforer * Srafy o

sit favwrma qda : @F w0 W
QG WG AT 6 W AW A 7
Shri B. R. Bhagat: Now I can give
the information about cash and valu-
able seized? The gold seized was
83.6 kilograms valued at Rs. 45,87,401.
There were about 12 kilograms of
gold jewellery. The cash was
Rs. 15,784. In addition, there were
silver coins of the value of Rs. 7,000.

o gew wR weura : & ag Iy
iz £ fe fom safeg & w92 oy
¥ AT 97 I 9T qOETA Few A
Y ATNT 25 WTW € e
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Shri S. M. Banerjes: I would like
to know whether it is a fact that even
though in their raid of the Bombay
office only some cash was available
there were simultaneous raids in
Rajasthan which disclosed more, if so,
which place in Rajasthan was search-
ed and what was found available after
the search? May 1 know whether it
is dealt with only by the ITOs or by
the Centre?

Shri B. R. Bhagat: The amount of
gold and cash that I said was recover-
ed during a search in a place called
Ramgarh in Rajasthan.

Shri S. M. Banerjee: My informa-
tion is that the two ITOs who are
doing it belong to Jhunjhunwalas.
Have Government ascertained that it
is not a quarre] between Jhunjhun-
walas and Goenkas? Are the Central
Government going to take any action?
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Mr. Speaker: Are only ITOs in
charge of these proceedings; or, is the
Central Government taking it in its
own hands?

Shri B. R. Bhagat: ITOs are under
the Central Government.

Mr. Speaker: He means to say that
such a big venture is left only to the
ITOs.

Shri B. R. Bbagat: Any assessment
is done by the ITOs under the Act
but always under the supervision of
directors and senior officers.

ot o Fo farardy: siwe, & way
A &7 e “aranfeE qat gora faarh”
WA F qE frarn qrgan g foad
300 A R AN F aay 7y § oy
T 6 AT G § AT ;I q@qmEr
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dftwoqowmy: giw g F
EA qed I A qx o dvw fed §
et guAT K R @war g 61-62 W
55,186, 62—63 ¥ 32,749, 63—64 #
44,785, 64—-65 ¥ 30,343 WK
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Family Pemsion Benefits

+
Shri P. R. Chakraverti:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Kapur Siagh:
Shri Subodh Hansda;
Shri Ram Harkh Yadav:
Shrd Murli Manohar:
Shri Onkar Lal Berwa:

Will the Minister of Finanece be
pleased to state:

(a) whether Government have de-
cided to double the pension benefits
payable to the families of the Central
Government civilian employees who
died in harness;

*751,

(b) the specific conditions of pay-
ment of these enhanced benefits; and

(c) the period for which the en-
hanced rate will be made available
to the family of the deceased Govern-
ment servant?

The Deputy Minister in the Mimis-
try of Finance (Shri L. N, Mishra):
(a) to (c). Onders have recently been
issued, effective from 1-1-1966, that
when a civilian Government servant
with a service of not less than 7 years
dieg in harness, the family pension
admissible under the Family Pension
Scheme for Centra] Government Em-
ployces, 1964, will be doubled sub-
ject to a ceiling of half the basic pay
last drawn. The enhanced rates will
be payable for a period of 7 years
following the death of the Govern-
ment servant or till the normal age
of superannuation, had he remained
alive, whichever period is shorter.
Thereafter, normal family pension
will be admissible.
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Copy of the orders is laid on the
Table of the House [Placed in Lib-
rary. See No. LT-5879/66].

Shri P, R. Chakraverti: May I know
whether any preference for employ-
ment, housing accommodation or edu-
cational facilities will be given to the
children of those persons who die in
harness?

Shri L. N. Mishra: That is not the
point here. This question is about
pension only. So far as education
allowance is concerned, we have diffe-
rent rules about it.

Shrl A. P. Sharma: The hon. Deputy
Minister has said that pension will be
available for a period of seven years
or the usual age of retirement which-
ever is less. What is the basis for
this calculation in those cases where
the pemiod of retirement is more than
seven years?

Shri L. N. Mishra: We have taken
seven years keeping in view the
principle that the family of the.
deceased requires greater assistance
during the first few years of the death
of the breadwinner. That is the main
consideration.

it where amw dean : & ag Sy
e g 5o sw A s om
a9 foar § fiv QX e sviama & fe
oy ag & oy ?

st wo At RNy : qg & qEet

WAL AT gWT & 1 i Ay g
= &

Shri U. M. Trivedi: On a point of
order, Sir, on the question that was
raised by Shri Kapur Singh. T have
great regard for his learning and
everything; so have I for yours aiso.
Shri Kapur Singh suggested that you
had agreed to the mesaning of “aiyash”
as being luxurious. That is not the

meaning. The word ‘Ayashi’ means,
addicted to plgasure, voluptuous;
sensual.ty and debauchery. That is the

meann
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Mr, Speaker: He might be having
enother dictionary. I did not agree.....

Shri U. M. Trivedi: I noted you did
not agree. But he told me that you
agree with it.

Mr. Speaker: I said at that moment
that aristocratic way of living in-
cluded doing certain things which
were objectionable.

Shri U. M. Trivedi: Is it objection-
able, what he raised?

Mr. Speaker: I think so, for us at
least.

Shri Kapur Singh:
word of the Arabic and not Urdu
language, the dictionary of which
latter language my friend has refer-
red to, and it has a derivative mean-
ing also. What I said was that the
original meaning of the word ‘Ayashi’
is aristocratic and Juxurious living.
‘Ayashi’ and ‘Ishrat’ are very respect-
able terms and Ishrat Hussain Khan
was the name of a Nawab of Lucknow.
If this wond were derogatory, ag is
being suggested, that would not be
the name ¢! the Nawab of Lucknow.
It is an Arabic-baseq word which
originally has a very respectable
meaning. But when it comes to Urdy,
when it falls into the hands of vul-
gars, it acquires a derivative mean-
ing which might not be respectable.

‘Ayashi’ is a

WRITTEN ANSWERS TO
QUESTIONS

Shortage of Doctors

*748. Shry Linga Reddy: Will the
Minister of Health and Family Plsn-
ning be pleased to refer to the reply
given to Unstarred Question NO.
1739 on the 2nd December, 1065 and
state:

(a) the up-to-dute efforts mede to

mest the shortage of doetorg to man
tie hespitals and heaith certres in

the country; and
(b) the number of health centres
and hospitals proposed to be started
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in the country during the Fourth

Plan perfod?

The Minister of Health and Family
Planning): (Dr. Sushila Nayar): (a)
The State Governments have taken
varjous steps to meet the shortage of
doctors by offering them better scales
of pay and allowance, providing free
accommodation or house rent allow-
ance, employment of retired medical
officers, increasing the number of
medical colleges etc. The measures
taken by the States Governments/Ad-
ministrations in this connection are
contained in the statement which is
laid on the table of the Sabha [Placed
in Library, See No. LT-5880/66].

(b)y The target was to have one
primary health centre in each of the
Development Blocks by the end of the
Third Plan period. It is likely how-
ever that this target may not be
achieved with the result that some
primary health centres will have to
be established during the Fourth Plan
period also. The exact number of
such primary health centres that
would thus spill over into the Fourth
Plan is not known at present, but it
is expected to be in the neighbour-
hood of 500.

Information regarding the number
of hospitals proposed to be started in
the country during the Fourth Plan
period is not available and will have
to be obtained from the State Gov-
ernments. 60,000 beds are, however,
proposed to be added during the
Fourth Plan period. Details in this
connection are still to be worked
out.

Japamese Economic Mission

*7152. Shri D. C. Sharma:
Shri P. R, Chakraverti:
Shrimat{ Savitrl Nigam:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Bibhuti Mishra:
Shri Yashpal Singh:
Shri Kishen Pattnayak:
Dr. Ram Manobhar Lohia;
Shri Madha Limaye:
Shri Bagri:
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Shri Kajrolkar:

Shr{ Ram Harkh Yadav:
Shri P. C. Boroocah:

Shri Dharmalingam:

Sbri Indrajit Gupta:

Shri Hari Vishnu Kamath:
Shri R. Ramanathan

Chettiar;

Will the Minister of Finamce be
pleased to state:

(a) whether a top-level Japanese
Economic Mission visited India dn
January, 1966 to discuss the forma-
tion of an Indo-Japanese Body for
Economic Co-operation;

(b) how far the visit has helped
in convincing the Japanese Govern-
ment and businessmen in Japan that
India is a safe place for larger
Japanese investment of capital; and

(c) the prospects of expansion of
Japan’s overall aid policy?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) At the
invitation of the Federation of Indian
Chambers of Commerce and Industry
a delegation consisting of representa-
tives from important branches of In-
dustry, Banking and Trade in Japan
visited India from January 28 to Feb-
ruary 5 1986, to discuss ways and
means of promoting ecohomic co-
operation between the two countries,
it was agreed by the Japanese dele-
gation arid the Federation to establish
an Indo-Japan Business Co-operation
Committee to facilitate liaison and
consultation between business circles
of Japan and India.

(b) The visit afforded an opportu-
nity ¢o the delegation to meet repre-
sentatives of Goverhment, Indus-
try and Trade in India. Confimuifig’
mutual contacts have a useful part to
play in promoting technica] and
financial collaboration.

(¢) Japan is a member of the Aid-
Indla Corisdrtiufn which meets from
tima to tihe under the suspices of
the World Bank for cofisidering de-
velopment assistance to India. Fur-
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ther Japanese assistance will largely
depend upon the assesment of India’s
foreign exchange needs by the
Consortium.

Transport System of Assam

*755. Shri Bibhuti Mishra: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that a high
power working group, with the Chief
Commercia] Superintendent of the
NF. Railway as President, has been
set up to plan development of Trans-
port system of Assam, cordinating
rail, road and river; and

(b) if so, what is the shape of co-
ordinated scheme for rail, road and
river?

The Deputy Minister in the Minls-
try of Finance (Shri L. N, Mishra):
(a) and (b). A Committee with the
Chief Commercial Superintendent of
the North-east Frontier Railway as
Chairman and representatives of the
Rivers Steam Navigation Company, -
Central Road Transport Corporation
and the Government of Assam as
members was set up in November
1965. The functions of the Committee
are limited to the consideration of
such specific questions as may arise
from the operations of rall, road
transport and water transport in the
region.

Concrete Block Faetories

*754. Shri Bhagwat Jha Amd:
Shri M. L. Dwivedi:
Shri 8. C. Samanta;
Shri Subodh Hansda:
8hri P. C. Borooalk:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) whether #¢ is proposed to esta-
blish cellular concrete block factoriés
with Polish aid; and

(b) whether any agreement has
been signed in thie regard?
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The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khamma): (a) Yes. It is pro-
posed to establish two such factories
at Bandel (West Bengal) and Ennore
(Madras).

(b) The terms of the Agreement
are under negotiation with the re-
presentatives of the Polish Company
who are to supply the plants.

National Policy on Salary of Govera-
ment Employees

*755. Shri Sidheshwar Frasad:
Shri K. C. Paat:

Will the Minister of Finance be
pleased to state:

(a) whether Government are tak-
ing necessary steps towards the evo-
lution of National policy on salary
in respect of Government employees;

(b) if so, what are its main fea-
tures;

(c) whether the States have been
consulted in the matter; and

(d) if so, what is their reaction?

The Deputy Minister in the Mimis-
iry of Finance (Shri L. N. Mishra):
(a) No, Sir.

(b) to (d). Does not arise.

Payment to Contractors

*156. Shri Ram Harkh Yadav: Will

the Minister of Plannimg be pleased
to state:

(a) whether the Planning Commis-
sion has urged for the prompt pay-
ment of bills of the contractors; and

(b) if so, the impact of itg recom-
mmendation on Ministries concerned
particularly the Ministry of Works,
Housing and Urban Development?

The Deputy Minister in the Minis-
try of Finance (8hri L. N. Mishra):
(a) Yes Sir.
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(b) The Ministry of Works, Hous-
ing & Urban Development, Ministry
of Railways, Ministry of Defence,
Communication (P&T) have accepted
the recommendations and issued
necessary instructions to their sub-
ordinate authorities. The replies from
the other Ministries concerned are
awaited.

fuoit % ot ¥ prvaTe N et faoreft
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Plantation Labour ' Housing Schemes

*758. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Works, Hous-
ing amd Urban Development be
pleased to state:

(a) the progress made in regard
to plantation Labour Housing Schemes
during the Third Five Year Plan
period so far; and

(b) the expenditure incurred so
far during the same period?

The Minister of Works, Housing
snd Urban Developmeat (Shri Mehr
Chand Khanna): (a) A sum of about
Rs. 22.01.lakhs was sanctioned for the

construction of 1,210 houses. 678
houses have been completed.
(b) An expenditure of Rs. 18.26

lakhg has so far been incurred by
the State Governments,

Fourth Finance Commission

*759. Dr. Chandrabhan Singh:
8hri Wadiwa;
Shri R, 8. Tiwary:
Shri Lakhmu Bhawani:
Shri J. P. Jyotishi:
Shri R. S. Pandey:
Shri Siva D=tt Upadhyaya:

Will the Minister of Finance be
pleased to state:

(a) whether any representation
has been received from the State
Governments regarding the failure of
the Fourth Finance Commission in
the standardisation of the needs of
all thc States in appropriation for
the servicing of their debts including
arrangement for maintenance of the
sinking funds to reduce the loans in
determining the needs of the various
States for Central grant-in-azid under
Article 275(1) of the Constitution;

(b) if so, the details thereof and
the action propused to be takenm in
this regard;

(c) whether the recommendations -

for the constitution of a competent
body for purposes of such standardi-

7488

sation asg recommended by the Fourth.
Finance Commission have been ac-
cepted by Government;

(d) if so, when Government propose
to issue necessary orders; and

(e) if not, the reasong for not ac-
cepting the recommendations?

The Minister of Finance (Shr}
Sachindra Chaudhuri): (a) Govern-
ment have recently received a repre-
sentation from one State Government.

(b) to (e). The State Government
has asked for an additional grant-in-
aid of Rs. 15 crores from the Gov-
ernment of India so ‘hat |t could
make adequate provision for amorti-
sation of its public borrowings. This
problem is not peculiar to the State
that has represented this but is at-
tracted in the case of several other
States also. While ordinarily the ad-
ditional requirements of States would
be taken into account while determ-
ining the size of the Plan, the State's
resources and the Central assistance
to the States for the Plan, the entire
question will be examined in the light
of the recommendation of the Fourth
Finance Commission.

Government Loan to Private Sector

Industries
*760. Shrimati Jyotsna Chanda:
Will the Minister of Finance be

pleased to state:

(a) the amount of loans given to
the industries in the private sector by
Government-sponsored financial Cor-
porations viz., Industries Development
Bank of India, Industrial Credit and
Investment Corporation of India and
the Industrial Iinance Corporation of
India;

(b) the percentage of realisation
during the last 3 years; and

(¢) whether Government have
made investigations from time to
time to find out the proper utilisa-
tion of guch loans by the industries
concerned?

The Minister of Finamce (Shri
Sechindra Chaundhuri): (a) A etate-
ment f» laid on the table of the
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House. [Placed in Library. See No. Cholera Epidemic in Kerala
LT-5881/661.
°763. 8hri Vasudevan Nair:
(b) The information is being col- Shri Warlor:
lected and will be laid on the Table .
Will the Minister of Health and

of the House.

(c) No, Sir, Such investigations
are made from time to time by the
lending corporations by obtaining
progresg reports from the assisted
concerns and by periodical inspec-
tions. A separate investigation by
Government is not considered neces-
sary.

Spinning Mills in Madhya Pradesh

*762. Shri A. 8. Saigal:
Shri R. S. Pandey:
Shri R. 8. Tiwary:
Shri Rananjal Singh:
Shri Wadiwa:
Shrl Lakhmu Bhawani:

Will the Minister of Planning be
Ppleased to state:

(a) whether it is a fact that the
‘Gtovernment of Madhya Pradesh have
made available from their annual plan
outlay during the financial year 1965-
66, a sum of over Rs. 10 lakhs to their
Cooperative Department as their share
towards the capital cost for the spin-
ning mills; and

(b) it so, the reasons for the delay
in conveying Planning Commission’s
apiproval to the inclusion of the pro-
posal for setting up the spinning 'mills
i the State's Third Five Year Plan?

The Deprity Minister in the Ministry
of Finsiee (Shri L. N. Mishra): (a)
According to the informration furnished
by the Government of Madhya Pra-
desh, they have made available a sum
of Rs. 30.80 lakhs, in 1964-65 and not
in 1965-66, as their conttibution to-
wards the share capital of three spin-
ning mills proposed to be set up in
the cooperative sector.

(b) In the light of certain addition-
al information recently furnished by
the State Government, the proposel is
stil] under oconsideration in cofsulte-
tion with thé Mimistry of Commetee.

Family Planning be pleased to state:

(a) whether there is an outbreak of
Cholery epidemic in the Kerala State
especially in the Allepey district;

(b) if so, the number of cases which
proved fatal; and

(c) the steps taken to contain this
epidemic?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
None at present.

(b) In January and February, 19686,
there were 13 cases of Cholera (con-
firmed) and 19 deaths from Gastro
Enterities and Cholera.

(c¢) Mass inoculation campaign is
under way in the vulnerable areas and
adequate treatment facilitics are avail-
able in all medical institutions. Puri-
fication of water sources is being done.

U.S. Loan

*764. Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
SKrl P. C. Boroouh:
Shri M. L. Dwively:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Skri C. K. Bhattacharya:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Fitiahee be
pleased to state:

(a) whether it is a fact that US.
Government heve sanctioned Rs. 35
crores loan to the Industrial Develop-
ment Bank and the Industrial Credit
and Investimient Cotpofation of India;

(b) it so, in what way these Banks
are likely to utilise this loan; and

(c) the total loan g0 fii# granted by
USA. 1 ha¥ basks?
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The Minister of Finance (Shri Sachi-
ndra Chaudhuri): (a) and (b). The
U.S. ALD. Mission in India and the
Government of India have concluded
two project agreements in November
1965 by which the U.S. ALD. have ad-
vanced two sums of Rs. 30 crores and
Rs. 5 crores to the Government of
India for lending to the ILD.B.I. and
the I.C.I.C.I. respectively for the pur-
poses of promoting economic develop-
ment in India. The two institutiong
will utilise the loang for their normal
lending operations under their respec-
tive charters.

7492

(7) w1 @ QAT W
& ot # e fem omn g
114
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ag QAT HFA W § | TR faedr
o o€ ¥ ufaforr axmE, sow,
ATTYR, WARTET WIR I W aF T
g ¥ ot 9gi qatw ¥ e
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gt § firmg wifes st & sreor
QWY FTAT O T gvwa A et

(c) The total loans in respect of
which the U.S. A.LD. Mission in India
have concluded agreements for ad-
vancing funds to the Government of
India for lending to these institutions
are as under:

(1) To the 1.D.B.I inclusive of the

Refinance  Corporation  of (&) w& AT 9 1964-65 #
India, which has been merged ¥ aTaT
with it.... Rs. 66 crores. = ,1'33'40’885 w3 ,“
fawd qegarent dg-3E 71 &< gfwfaw
(2) To the ICICL Ltd .... mff § ¢ feawfeat ¥ 72,89,492
Rs. 25 crores. e — %’ m‘m |
¥ waTesg G (m) ofr gt 1 fe g ¥ o

w0 7T T A § 9 A w5 qwwe
N ¢ o T ISAT Y QU e
7€t T I FwAT
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Forelgh Exchamge Violztions

*768. Sirtj Madhu Limmaye:
Shri Kishen Pattnayak:

Will the Minister of Finance be
pleased to state:

(%) frry o a5t & vy &
qrETT 9T afy awTT ag auwd § f
oty creer e e T R, @
waET fRTT O w1 wv e

(&) ¥fta eavter Aot ¥ aTw
I I sfet ¥ wfr af e
T § I § 9 ST e Oy
u ¥ fau feamr o= A §;

(a) whether Government have drawn
up a baknce sheet of their campaign
against forcign exchange violations
leakages;

(b) whether the campaign has been
on the whole a success or a failure;
and

(c) if the latter, the ressons there-
for?
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The Minister of Finance (Shri Sa-
chindra Chaudhuri): (a) to (c). A
statement showing the comparative
figures of the cases registered, and
adjudicated and penalties imposed by
the Director of Enforcement under the
provisions of the Foreign Exchange
Regulation Act, 1947 during the last
5 ycars is laid on the table of the
Sabha [Placed in Library, See No.
LT-5882/66]. This statement, reflects
the Government's measure of success
in this campaign against foreign ex-
change violations.

LI1.C. Loan for Housing

*767. Shri Bibhutl Mishra: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether it is a fact that the
Life Insurance Corporation has given
Rs. 15 crores to meet the expenditure
on housing schemes committed by the
various States;

(b) if so, the principle followed in
the allotment of funds to the various
States; and

(c) the reaction of the State Gov-
ernments to the principle adopted?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) In view of the need for ut-
most economy in the emergency situa-
tion this year the principle followed
was to ullot funds only to the extent
required for completing works in pro-
gress in respect of which commitments
bad already been made with third
parties.

(¢) The State Governments accepted
this principla.
Ala from U.S.A.

*768. Shri Linga Reddy:
Shrimati Ramdular! Sinha:
Shri M. R. Krishma:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Finanee be
pleased to state:
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(a) whether U.S.A. have revived the
economic aid to India; and

(b) if so, the nature and quantum-
of the aid?

The Minister of Finance (Shri Sa-
chindra Chaudhuri): (a) and (b). Since
December 1965 the USA has agreed to
make three Joans ag follows:

a loan of $3.34 million on
16-12-1965 for the import of
capital goods for M/s Herdil-
lia Chemicals,

a loan of $50 million on 4-1-1966
to Government of India for
the import of fertilizers and

a loan of $100 million for import
of raw materials and compon-
ents for industrial and agri-
cultural production.

(The first two loan agreements have
been signed and the third is expected
to be signed shortly.)

Indus Water Commissiom

*769. Shri D. C. Sharma:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri R. S. Pandey:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Subodh Hansda:
Will the Minister of Irrigation an&
Power be pleased to state:

(a) whether the Indus Water Com-
'mission met in Delhi on the 1l1th
March, 1966; and

(b) if so, the outcome thereof?

The Minister for Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes, Sir,

(b) The two Commissioners ex-
changed the data with respect to the
flow in, and utilisation of the waters,
of the Rivers, as provided under
Article VI(1) of the Treaty, which had
not been exchanged since early Sep-
tember 1965 due to the disruption of
communications between India and
Pakistan.

The Commission also held discus-
siong and
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(i) finalised Forms 14 and 15 of
water-account for Phase II
of the Transition Period;

(ii) finalised an Additional Form
of water-account for kharif
1965;

(iii) agrced tentatively to conduct
the first part of the Second
General Tour of Inspection in
Pakistan in May-June 1966
and the second part in India
in June 1866 and to have the
next meeting of the Commis-
sion in Pakistan in May 1966;

(iv) agreed to discuss at their
next ‘meeting the question of
the deliveries to Pakistan from
the Eastern Rivers during the
period September 1965 on-
wards, after studying - the
gauge and discharge data ex-
changed during this meeting;

(v) discussed the procedure for
remitting the amount due to
the owners of timber that had
floated down to Pakistan in
the Ravi and the Chenab
Rivers and had been recover-
ed in Pakistan during the
years ended on 31-3-1963 and
1963-64; and

(vi) agreed that the provisinns of
the Indus Waters Treaty re-
lating to Phase II would ap-
ply from 1st April, 1966.

D.A. to Peasioners

*770. Shri P. R. Chakravert!:
Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to stato:

(a) whether  —-ernment have re-
cently announc.( the grant of Dear-
ness Allowance t, the Central Gov-
ernment Officers drawing pay between
Rs. 1000 and Rs. 2250; and

(b) if so, whether the case of pen-
sioners is also likely to receive iden-
tical treatment with respect to the
rise in their pensions in consideration
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of the hardships accentuatai by the
price rise?

The Deputy Minister ia the Mimis-
try of Finanece (Shri L. N. Mishra):
(a) Yes, Sir.

(b) No, Sir. The position of Gov-
ernment servants who are in service
is different from that of pensioners.
The latter in principle are not eligible
to the same concessions as are admis-
sible to serving Government emplo-
yees.

Import of Raw Materials and
Components from U.K.

*771. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that UK.
Government have intimated to the
Indian Government that they are ready
to grant assistance to India to over-
come the present acute shortage of
raw materials and components;

(b) it so, the details thereof;

(c) whether it is also a fact that an
adviser to the Federation of British
Industries who was recently touring
India has assured the Indian Govern-
ment that he will persuade the UK.
Government for such immediate us-
sistance; and

(d) if so, the reaction of the UK.
Government thereto?

The Minister of Finance (Shri 8a-
chindra Chaudhuri): (1) and (b). As
an “immediate response to the requeat
by the Government of India for assis-
tance in tackling the current prohlems
arising from the food situation”, the
UK. Government extended loan of
£17.5 'million to the Government of
India on 11th February, 1966. Details
of this loan are contained in a Press
Release issued on 11th February, 1966,
a copy of which is laid on the Table of
the House. [Placed in Library. See
No. LT-5873/66].

(¢) No, Sir—not to our knowledge.

(d) Does not urise.
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Central Assistance to Kerala

2690. Shri A. K. Gopalan: Will the
Minister of Finance be pleased to
state:

(a) whether the Government of
Kerala have approached the Centre
for financial assistance to tide over
the difficulties which arose consequent
on the lmmitations imposed on over-
drafts from the Reserve Bank of India;
and

(b) it so, the action Centre propose
to take considering the special situa-
tion in Kerala?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The Government of Kerala have ap-
proached the Centre for financial as-
gistance to avoid continued overdraft
with the Reserve Bank of India. As
already indicated in the statement by
the Finance Minister on the Kerala
Budget for 1966—67, it has been de-
cided to provide a loan of Rs. 6 crores
to the State Government in order to
strengthen their budgetary position.

Water Supply Scheme in Trichar

2691, Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
Trichur Public Health Engineering
Division has prepared a water supply
scheme for Nattika Farka from Enga-
ndiyoor to Ala;

(b) whether the scheme has been
sanctioned; and

(c) the quantum of financial aid to
be given for the same?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) The
State Public Health Engineering De-
partment is reported to be meking in-
vestigations preparatory to formulat-
ing a scheme for supplying protected
drinking water to the Cholera infected
areas in Nattika Farka from Engandi-
yoor to Als, in Trichur District.

MARCH 24, 1966 Written Answers

7498

(b) The scheme has not been sub-
mitted to the Government of Indis
8o far.

(c) The Central assistance will be
in accordance with the normal pattern
viz. 100 per cent loan for the Urban
and 50 per cent grant for the rural
components.

Mediom Irrigation Project in Kerala

2692. Shri A. K. Gopalan: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether the Kerala Goverrment
requested the Centre for Rs. 50 lakhs
for medium irrigation projects during
the years 1964-65 and 1965-56; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). In February, 1965, the Govern-
ment of Kerala made a request for an
additional allocation amounting to
Rs. 181 lakhs during 1965-66 for acce-
lerating the irrigation projects in the
State. This request was examined by
the Government of India with refer-
ence to the progress of work and ex-
penditure on various projects and an
additional outlay of Rs. 110 lakhs was
approved in June 65 for the foliowing
irrigation projects:—

Name of Rs. in
Scheme lakhs
1. Neyyar I&II 22.00
2. Pothundy 15.00
3. Chitturpuzha 13.00
4. Periyar Valley 30.00
5. Gayatri 10.00
6. Pamba 20.00

Total : 110.00

Irrigation Taxes in Kerala

2693. Shri A, K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the pea-
sants in Chittore-Palghat District,
Kerala are forced to pay the irriga-
tion taxes now with retrospective
effect from 1958;
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(b) whether the peasantg are offer-
ing satyagraha before the Govern-
ment Offices to get exemption from
this; and

(c) if so, action taken by Govern-
ment in this regard?

The Minister of Irrigation und Power
(Shri Fakhruddin Ahmed): (a) to (c).
The beneficiaries of the lands irrigated
by the Chittur Irrigation System in
Chittur Taluk, Palghat District, were
required to pay water cess with effect
from 20th November, 1958 under Sec-
tion 15(2) of the Travancore-Cochin
Irrigation Act, 1956.

Some farmers offered satyagraha in
front of the Taluk office, Chittur from
3rd December to 16th December 1965
and the Collectorate at Palghat from
17th December 1965 demanding exem-
ption from payment of water cess. The

satyagraha was withdrawn on 23rd
December, 1965.
After considering all aspects, the

State Government issued orders on
22nd December, 1965 granting time
till the end of March 1968 to the ryots
to pay the arrears of water cess in
half yearly instalments. The interest
on arrears of water cess for the period
till 31st March 1966 has also been
waived.

wurere wegwt ¥ g ¥ ofy
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Smalipox in Kerala
2695. Shri P. Kunhan: Will the Mini-

ster of Health and Family Planning
be pleased to state:

(a) whether Government are aware
that the smallpox disease has gpread
throughout Kerala this year despite
the ‘measures taken by Government
for its eradication during the last many
years; and

(b) if so, the steps proposed to be
taken for its total eradication?

The Minister of Health ang Family
Planning (Dr. Suhila Nayar): (a)
Cases of smallpox heve been reported
from five districts of Kerala. The
district-wise figures from 1st January,
1966 are given below:

District Artack Death
Alleppey 1 1
Trichur 2 1
Palghal 9 2
Kozhikode 24 8
Capnanore 93 28

129 40

The remaining four districts of
Trivandrum, Quilon, Kottayam and
Ernakulam have been reported to be
free from the disease.

(b) The following steps have been
taken for tota] eradication of the
disease:—

(i) Primary vaccinations of those
who bave not had primary
vaccinations so far are being
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carried out to achieve 100 per
cent coverage of the total
population.

(ii) Re-vaccination of the popula-
tion is also being undertaken
every three to four years.

For the control of any local out-

break, the following measures are
‘being taken:
(i) Intensification of organised

vaccination drive to vacclnate
the inner ring and outer ring
contacts in the shortest pos-
sible time to check further
spread of infection.

(ii) Mopping up operations are
carried out to protect the un-
waccinated persons including
the new-borns.

(iii) Health Education and Publi-
city ‘measures are also inten-
sifie@.

‘Cannanore District Hospital (Kerala)

2696. Shri P. Kunhan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
‘District Headquarters hospital in Can-
nanore District of Kerala has no Iso-
lation Wards for the treatment of
smallpox and chicken pox disease; and

(b) if so, the reasons therefor?

The Minister of Health and Family
‘Planning (Dr. Sushila Nayar): (a)
Yes.

(b) This information has been call-
ed for and will be placed on the table
of the Sabha when received, Bwery
district Hospital need not have an
isolation ward for Smallpox and
Chickenpox cases.

LLC. Adavance for Housing Scheme
in Kerala

2697. Shri P, Kunham: Wil the
Minister of Works, Housing and
Urban Develomncnat be pleased to
state:

(a) the amount advanced by the
‘Life Insurence Corporation for the
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low income and middle {income
housing schemes in Kerala in 1963-
64, 1964-65 and 1965-66 respectively;
and

(b) the amount utilised by the
State Government for this purpose?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Life Insurance Corpora-
tion funds are advanced each year in
the shape of package allocations to
State Governments who make scheme-
wise distribution themselves, taking
their requirements into consideration.
According to the information furnish-
ed by the Government of Kerala, the
distribution of funds for the Low
Income Group and Middle Income
Group Housing Schemes, is as fol-
lows:—

(Figures in lakhs of
Rupees)
Year Low Income  Middle In-
Group come Group
Housing Housing
Scheme Scheme
1963-64. 70 7:00
1964-65. 1000 10-00
1965-66. 14-00 40°00

(b) The requisite information is
being collected from the State Gov-
ernment and a statement will be
placed on the Table of the House when
it is received.

Leprosy Rehabilttation Centre

2698. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have re-
ceived any representation from the
settlers of the Leprosy Rehabilitation
centre in Palliekal Panchayat,
Kumathoor Taluk, Kerala State;

(b) it so, the grievances of these
settlers; and

(c) the steps taken to meet their
grievances?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No such representation has so far
been received by the Government of
India, However, the Government of
Kerala have received a representation
from the settlers of the Laprosy Re-
habilitation centre, Palliekal.

(b) The representation contains the
following demands:—

(i) Supply of good seeds for cultl-
vation of their lands.

Continuation of a subsistence
allowance of Rs. 30.00 per head
per month till they become self
supporting.

(i1

=

(ii1) Increase in rationed food-stuffs

(iv) Supply of drinking water in the
vicinity of their lands,

(v) Provision for lighting arrange-
ments.

Establishment of dispensary for
the treatment of ex-leprosy
patients of the centre.
Appointment of Dhobis, Bar-
bers, Dressers and Injectors as
regular workers of the centre,
Construction of small sheds in
their plots.

Starting of small scale indus-
tries for the benefif of the mem-
bers of the centre.
Arrangements for Health Edu-
cation and Publicity in sur-
rounding areas to remove pre-
vailing prejudices against the
disease of leprosy.

(c) Some of the grievances have
been redressed by the State Govern-
ment and the rest are being looked
into by them.

Periyar River Valley Project

2699. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(vi)

(vii)

(viii)

(ix)

(x)

(a) whether the Periyvar River
Valley Profect in Kerala is ready for
commissioning;

2979 (ai) LSD—3.
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(b) if so, how much land will be

benefited by this; and

(c) the actual cost of this project?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The new Project has
been commissioned partly benefiting
8000 acres. Tt will be fully commis-
sioned in 1971 benefiting 63,300 acres.

(c) The Project is estimated to cost
Rs. 640 lakhs.
Ernakulam Hospital

Shri Vasudevan Natr:
Shrl Warlor:

the Minister of Health and
Planning be pleased to state:

2700.

wil
Family

(a) whether the District Develop-
ment Council. FErnakulam, Kerala
State has recommended that the dis-
trict hospital should be upgraded into
a General Hospital; and

(b) it so,
thereto?

The Minister of Health and Famfily
Planning (Dr. Sushila Navar): (a)
Wo such recommendation has been
received by the State Government.

Government’s reaction

(b) The question does not arise.

Drinking Water Supply Schemes in
Coastal Areas

2701. Shri Vasudevan Nalir:
Shrl Warior:

Wil the Minister of Health and
Family Planning be pleased to state:

(a) whether the Kerala Govern-
ment have submitted any additional
schemes other than those which have
been implemented for the supply of
fresh drinking water in the coastal
areas and Kuttanad taluk:

(b) if so. what are main proposals:
and

(¢) whether Government have given
clearance for those schemes?
CF TP ——
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (¢). The following schemes for
the supply of drinking water to the
areas under reference were received
from the Government of Kerala:—

(i) Ponnani,

(ii) Guruvayoor, Kunnamkulam and
Chowghat;

(iii) Terikaripur-Kadapuram.
(iv) Poovar Karichal

Of these the Poovarkarichal scheme
has been approved and the others
were returned to the State Govern-
ment with technical comments for rc-
vision.

Cancer Cure

2702. Shri Lakhmu Bhawani: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that
“Sarpagandha” can cure cancey effec-
tively; and

(b) if so, the steps taken to produce
this plant in sufficient quantity?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). No Sir; so far as the Gov-
ernment are aware Sarpagandha is
not a cure for Cancer,

Indtstrial Housing Scheme

2703. Shri P, Kunhan: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether any houses have so far
been cornistructed for the workers of
the Premier Tyres Ltd. at Kalamas-
sery in Kerala under the Industrial
Housing Scheme;

(b) whether any allocation has been
made by Government for this pur-
pose;

(c) if so, the total provision and the
expenditure incurred; and

(d) if not, the reason therefor?
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The Minister of Works, Housing
and Urban Dévelopment (Shri Mehr
Chand Khanna): (a) to (d). Projects
under the Subsidised Industrial
Housing Scheme are sanctioned by
the State Governments themselves.
Information regarding the workers of
the Premier Tyres Ltd. has been called
for from the State Government and
will be laid on the table of the Sabha
as soon as it is received.

IETAt & wEQ A wpEw
= Wo wvo fyawy
»t o o wEHT :
«ft ATTEA /T wrng
st gaw g
st qo Wo wwew :
w1 dyoet 7=t OF FATT €Y F
Laof 3
(%) + s og geTe fear a1
s wrdm JdE deur ¥ el s
1 SrfmT faemr st s sy
frar s wnfew;

(@) = 3= ag g fear
a1 f& s SEvE § same #
3T 77 & TN-ATT WY 9TET (ATERT
wfguew) ¥ ImEA W R mgTn
s wfgn arfe faed o few a3
TaTafTs IR w1 afres swe A
R, W

2704.

(m) afz g @1 @ A F A
FrRETE Y TE P ?

ﬁuﬁmim (sft =0
wo fam) : (%) wrw &), 7€ feeeht ¥
21 ¥ 23 ﬂﬂu‘r 1965 ® FEQeT
FETE Tt oy wrch Wy T
FTX FW, I AT wwEm
AT Sty ¥ o sy g€ 2w
e faar o s = A f
wrefig &Y gy, ged feerwedy



7507 Written Answeérs CHAITRA 8, 1888 (SAKA) Written Answers 7508

Ty deieifael & wg@m ¥
et 7T 7 vl e ar i
wqifae s | faedy #r Idr Ty
@ ¥ wEet (aewm gfeew)
faft &R FE gEer e W
arrr fear fe wemafoe oA &
JAEA F G A qEAE i
fawra gafeas 3 &t qewen =
oY s ¥ Ty I

(1) wrTea don deay wrew §
It F Faw) wr ow folr @
% | 7% Iq%T wH ¥ f& Sovemw X o7
e fek § 3w o wfaer wviard w3

3 W afeww

2705. Y wo ®vo fEAdY
oY WTTHE WY W
t o wo WA
sft To Wo wewT

w1 faretitor, srare @ wrtn feww
Y 7 qATA FY P97 w47

(¥) wadefim =W qeT w1 W
fagrfon a7 fre vl srerfire freor
gearel A fraforwg & & gu oW
I wY wfafea fear s wfgn
FTRTT X ITHY Afwwwr 23X w7 A w1
o fear qr e wr i gk R

(@) w7 ag 7% ¥ for wdu 3%
w5 F-fafae (R-dfavdy o
st-edex) frafor wrat & w0 & wfeart
LEs CRAR GRS 1

() fo e weqrel & fomrior-
sl & wfweror 33 &1 W WO 0
m § W A fear sfweonfeal &
oty sfran & sggeqr & ?

faate, warm aqr amdw faww
st (sft Age wR wwy) : (%) ==
e #Y gfnfer ®73 § fAv W

7 X Afugor | D FAEG AW Y
v wmel & wmw & fag
TET TR A9 FEO WA SRR
¥ fareqwr Y wfmror 33 & fag 1
A qrAd wew § awr ¥ s
e faiy fafe & fadtew @gaar &
wgar ¥ wif g Y £ 114 w1
Fwwt #Y wloforr fear o o7 & e
12 Wy wiwevor a7 ¢ £ 1 T gu wy-
firs. whrwor seat ¥ 224 T4
TR ey ¥
sforeror wrdw wTow w7 fRan v 2
(&) qd-faferr (sh-dfr¥es oqm
Hex) frafr wt & fao fadw
TR & JTENT quAT AU W -
wem geft & v fge fadey o
a7 Svwarly awde arreTdr (-
T dehww A gr) wifgg o e
araTTer STt ¥ Aavved ¥ agT § 0
ey § & g Wl wx e

() faaeor a1 e W @
faar & | [qeeerorm S e may T
wem LT—s884/66 ]

the—aeeTdt firehra weafn o ww
fear wrn

2706. Wt ®o & fga @ :
fiwo wo wewn :
ot qrTew WY W -
sfY qo Wo wraRy :

ot galw gaar

sq1 faw w=iy 7 oA A FOr
w7 fiw -

(%) wv ag av & f& faeslt &
6l o\ 7% & W & fad o
aqrfedy € wgor 33 avey et wefaal



7509 Written Answers

aar R 18 sfawe sraan @y W wfus
WY AANE ;

(&) = gt wfes &< 9% s
¥ fafer dwmar & o afe =), Y @AY
qeram & Y w7 wrdamy % o @&
¥ ok

() wmog Y ww § e mwr A
oy S afs o feva faea A A E
A 3% wrafaat vy T0wi ¥ arafaa
TG T THT Y AT FLAA § WX afx
g, &Y T Aara ¥ fa w1 Frday
aNafy?

forer wioft (st mreiter Wty )
(%) ¥ awg & fowra faeht & o)
A "y 1 § fF e e &
forg a3 ATl 4 T Y 7, W w7
feeeft A ¥, aga I & few awx
¥ qIF Frafa® a1 TTE T ar s
;Y a1 X AT qrfeEt & AR A Hw-
3w g fafea geeT A8 &0

(&) frrmm a7 & foao o 2
AT FIT &Y ST AT & 9] T g6
ot frraear =Y &, e wifesary o
wfafaw 1918 & " o &7 &
W JoTT WO qgraar wiufran
1934 & gra "Mfag ®& faeey
wfir Tow @ ¥ s e T g,
I A Ay fv =mfe *y afs s
) =X aga o o qEdly € A ¥
SETAT FY WO AN A T AT |

() feoar &dr & =fRm@
w3 § mfad £ 1Y A wat 0k
forw gr a% I wat w1 geeiwA frar
AT ] I T A AHEE B -
6 arAwTd T ¥ feom @O &
UTHT 9 AT FI § ay FA
), @ favy ¥ fafy s # fod
wt W gu, dfggrEy A w1 I
fararord &1

MARCH 24, 1966

Written Answers 751°

Flood and Erosion Schemes in Gauhati

2707. Shri P. C. Borooah:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad;
Shri Subodh Hansda:
Shri §. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a scheme has recently
been approved by Government to save
Gauhati from floods and erosion by
Brahmaputra; and

(b) if so, the cost and other details
of the schemc?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) A scheme for the protection of
Gauhati town from erosion by the
Brahmaputra was approved by Plan-
ning Commission in May, 1965.

(b) The scheme estimated to cost
Rs. 3545 lakhs, comprised of the con-
struction of revetment with suitable
apron and toe walls from Sulkeswar
Ghat to N.CC. building site at
Gauhati on the left bank of Brahma-
putra to provide permanent protection
against erosion,

vy afcdto

2708. st g0 Ao fawrdt : v
fererf vy farer vt o @ # w
T fE

(%) w0 a8 7= § fewes ofc
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7511
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wfam &9 & fagera w3 fear @ a1 |
oy FRnfawr ¥ oF 74T wiwdgw
e @0 & Ao & Y et 31

D.V.C. Withdrawal Plan
2710. Shri Shree Narayan Das:
Will the Minister of Irrigation and
Power be pleased to state:
(a) whether the phased programme
of withdrawal as drawn up by the
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Bihar State Electricity Board from a
number of points outside the Damo-
dar Valley by the D.V.C. and from
points in Damodar Valley area by the
State Governments concerned has
been considered;

(b) if 30, the result thereof; and

(c) the features of the plan of
withdrawal now agreed upon by the
D.V.C. and the Governments of Bihar
and West Bengal?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). The loads met by the
D.V.C. outside the Valley in West
Bengal excepting the Calcutta Elec-
tric Supply Corporation have already
been transferred to the West Bengal
State Electricity Board. The power
supply to the Calcutta Electric
Supply Corporation under the exist-
ing arrangements is to be taken over
by the West Bengal State Electricity
Board on 1-1-1970 i.e., after the termi-
nation of the Corporation’s agreement
with the CESC. The Government of
West Bengal are at present meeting a
load of about 354 MW inside the
valley from their own generation. The
question of transfer of these loads to
the D.V.C. has already been raised
with the State Government and is
now under discussion.

The Bihar Government are not
supplying power to consumers inside
the valley from their own generation.
The D.V.C. will be withdrawing from
outside valley in Bihar on the basis of
an agreed phased programme for such
withdrawal commencing from March,
1966. As against the outside load in
Bihar to the extent of about 200 M.W.
which is now being met by the D.V.C.,
the D.V.C. will be supplying only 08
M.W. by June, 1968 up to which date
phased programme has been drawn

up.
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Profit earned by L. 1, C.

2711, Shri Subodh Hansda: Will the
Minist of Pini be p! d to
state:

(a) the total profit »arned by the
Life Insurance Corporation in 1864-
1965;

(b) the manner in which this will
be distributed; and

(c) whether it is more or less than
the profit earned last ycar?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The profits
disclosed by the valuation as on 31st
March. 1865, covering the two-yesr

period from 1st April, 1983 to
31st March, 1885 amounted to
Rs. 62,00,82,455.
(b):
Period from
1-4-1963 to
31-3-1965
1. Interim Bonuses paid 87,11,775
2. Among policyholders
participating in profit 58,93,04,646
3. Allocated to the Central 3,10,16,034
Government
T 62,90,32.455

(c) The profit disclosed by the
vatugtion as on 31st March, 1965 for
the period from 1st January, 1962 to
31st March, 1963 was Rs. 26,70,72,897.

Development of Eastern U.P.

2712. Shri Vishwa Nath Pandey:
Shrimxti Sxvitri Nigam:

Will the Minister of Plenningy be
preased to refer to the reply given to
Unstarred Question No. 874 on the
19th November, 1885 and state:

(a) whether the State Government
of Uttar Pradesh have furnished the
report to the Central Government
about the extent of progress made in
the development work of Azamgarh,
Ghazipur, Jaunpur and Deoria Dis-
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tricts of the Eastern U.P. in pursu-
ance of the recommendations of the
Patel Committee.

(b) the amount spent on the work
so far;

(c) whether it is a fact that the
pace of development is not satisfac-
tory; and

(d) if o, the reasons therefor?

The Deputy Minister in the Mimis-
try of Finanee (Shri L. N. Mishra):
(a) Yes, Sir.

(b) In 1964-65, against the approv-
ed plan outlay of Rs. 1,087 crores, the
anticipated outlay has been reported
at Rs  10:90 crores. For 1865486, the
figures of anticipated outlay have not
yet become available,

(c) In certain sectors of develop
ment, progress is satisfactory, while
in others there have been shortfalls.

(d) There have been some proce-
dural difficulties in the first year of
implementation of the special pro-
gramme. Besides, there has been
difficulty due to shortage of a few key
inputs and ‘materials, e.g., fertilisers,
non-ferrous metals, cement, etc,

Porest and Minersl Weatth of Mysore

2714, Shri Vishwa Nath Pandey:
Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. #08 on the
11th November, 1865 regarding the
forest and mineral wealth of Mysore
and state:

(a) whether the Team of U.N. Ex-
perts has since submitted its report to
Government; and

(b) If so, the main recommenda-

tions thereof?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) Not yet,

(b) Does not arise.
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Salal Hydro Electric Project

2715. Bhri Vishwa Nath Pandey:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lehia:

Will the Minister of Irrigation and
Power be pleased to refer to reply
given o Unstarred Question No, 882
an the 18th November, 1965 and state:

(a) whether the Government of
Jamu and Kashmir have completed
their investigations of the Sala!
Hydro-Electric Projects and submit-
ted the report; and

(b) if so, Government's reaction

thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No. The Project is still under
investigation by the Government of
Jammu and Kashmir,

(b) Does not arise.

Irrigation and Power Potential of
oP.

2716, Shri Vishwa Nath Pandey:
Will the Minister of irrigation and
Power be pleased to state:

(a) whether Government have since
considered the rcquest of the Uttar
Pradesh Government for additional
help for the development of their
power and irrigation potential during
1085-66; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) In November, 1965, the Govern-
ment of Uttar Pradesh requested for
additional loan assistance of Rs. 10
crores for financing their power pro-
gramme, during 1966-66, The amount
was in excess of the agreed allotment
for power in the State Plan of the
current year. It was not found possi-
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ble by the Government of India to
accede to the request of the U.P.
Government due to limitation of over-
al] resources and constraint an the
budgetary position of the Central
Government on account of other pres-
sing and immediate requirements.

The Government of Uttar Pradesh
also asked for additinnal Central
assistance of Rs, 5.25 crores during
1965-66 for energising agricultural
pumping sets. Against this request,
Rs. 2:25 crores was sanctioned,

Manibhadra pam Project

2717. Shri Ramachandra Ulaka:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:

Will the Minister of krrigation and
Power be piessed to refer to the reply
given to Unstarred Question No. 412 on
the 11th November, 1965 and state:

report on Mani-
has since been
Government of

(a) whether the
bhadra Dam Project
received from  the
Orissa; and

(b) if so, the final decision taken
in the matter?

The Minister of Irrigation and
Power (Shri (Fakhruddin Ahmed):
(a) No.

(b) Does not arise.

House Mortgage Corporation

2718. Shrimati Maimoona Sultan:
Shri Vishwa Nath Pandey:
Shrj Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Flnance bc
plcased to refer to the reply given to
Unstarred Question No. 897 on the
18th November, 1965 and state the
progress so far made in setting up
the House Mortgage Corporation?

The Minister of Finance (8hri
Sachindra Chaudhuri): The matter is
still under consideration.
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Agricultural Programmes

2720. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that serious
imbalance in the planning and exten-
sion of agricultural programmes have
been brought out by the Planning
Commission’s Programme Evaluation
Organisation; and

(b) it so,
thereto?

Government's reaction

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) No, Sir.

(b) Does not arise.
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Eye Camps

2721, Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
eye camps for restoring sight of people
suffering from cataract will be set up
in India under the auspices of the
Royal Commonwealth Society for the
Blind;

(b) if so, when and total cost on
such scheme; and

(c) the total number of the people
0 be benefited by the scheme?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No.

(b) and (c). Do not arise.
Primary Health Centres

2722. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of Primary Health
Centres functioning at present in
Rajasthan;

(b) the number of such Centres
proposed to be opened during 1966-67
in Rajasthan; and

(c) the amount allotted for Rajas-
than for the purpose during the same
period?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
219 Primary Health Centres are at
present functioning in Rajasthan.

(b) Nil

(c) The State Government has not
yet finalised their budget provision.
A sum of Rs. 1.74 lakhs has, however,
been suggested by the Working Group
on Health for inclusion in the State
Annual Health Plan for 1966-67 for
construction of buildings for Primary
Health Centres and Sub-centres, etc.
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Income-tax Arrears in Rajasthan

2723. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the total amount of Incomc-tax
arrears realised in Rajasthan upto
the end of January, 1966; and

(b) the amount still to be recovered
from that State?

The Minister of Finance (Shri
Sachindra Chaudhuri): The informa-
tion is being collected and will be
laid on the Table of the House as early
as possible.

Family Planning Accessories

2724. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether our country has attain-
ed self-sufficiency in the matter of
manufacturing family planning acces-
sories;

(b) it so, the details thereof; and

(c) if not, the reasons therefor and
the steps taken by Government in the
matter?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) to
(¢). The country is self-sufficient in
the matter of production of Chemical
and other contraceptives as per details
of anmual production given below:

tablets—29.50 million
tablets.

2. Jelly/Cream/Paste—214 tonnes.
3. LU.C.Ds.—6 lakhs.

1. Foam

There is a deficiency in the produc-
tion of rubber contraceptives. Con-
doms to the extent of 37.44 million
pieces are manufactured presently in
the country. About 10 million pieces
of condoms are being imported during
the current financial year.

7520

The following steps have been taken
to increase the production of contra-
ceptives:

(i) Licences for the manufacture
of rubber contraceptives have
been given to certain firms.
Their production capacity
when fully developed will be
177.17 million pieces. Only
one firm has so far started
production. Four more firms
under the Small Scale Sector
have installed factories and
their production capacity is
60 million pieces, but their
product at present is below
the Standard laid down by
Government. The firms have
been requested to improve the
product.

(ii) The Government of India
have decided to manufacture
rubber contraceptives in the
public sector, and a factory

for this purpose is being
established in Kerala;
(iii) Foam Tablets are being

manufactured by the Govern-
ment of India at the Medical
Store Depot, Madras. Efforts
are also being made to manu-
facture Contraceptive Cream
at the Medical Store Depot,
Bombay.

Income-tax Arrears realised in Orissa

2725. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) the total amount of inct.n~ ‘ax
arrears realised in Orissa upto the
end of January, 1966; and

(b) the amount still outstanding in
that State?

The Minister of Finance (8hri
Sachindra Chaudhuri): (a) and (b).
The information is being collected
and will be laid on the Table of the
House as early as possible.



Written Answers MARCH

7521

Area under Shnm Clearance in Delhl

2726. Shri Shiv Charan Gupta:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Werks, Hous-
ing and Urbap Development be pleas-
ed to state:

(a) the number of Bastis and Kat-
ras in Delhi covered under the Slum
Improvement Scheme;

(b) how many of these were im-
proved by 1961 and by 31st March,
1965;

(c) the expenditure incurred there-
on; and

(d) the expenditure recovered from
the landlords and/or tenants and how
much is in arrears?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) 2445.

(b) 326 katras und bastis were im-
proved by the end of March, 1961,
and another 1,317 between April 1961
and the 31st March, 1865.

(c) About Rs. 36.74 lakhs, includ-
ing Rs. 827 lakhs on the improve-
ment of private katras.

(d) A sum of Rs. 7.33 lakhs has
been recovered from landlords and
Rs. 0.94 lakh is in arrears.

Housing and Slum Clearance Schemes

2727. Shri Kolla Venkaixh: Will the
Minister of Works, Housing and Urban
Devel t be pl d to state:

(a) whether Government have taken
any decision on the report of the
Thacker Committee on the housing
and slum clearance schemes;

(b) if so, the details of the deci-
sion taken;

(c) whether the matching grants
and Jloans given to Btates for the
scheme have ‘been converted into out-
right grants and loans in view of the
slow progress;
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(d) if go, the amounts of grants and
loans to different States; and

(e) if the answer to (c) be in the
negative, the reasons therefor?

The Minister of Works, Mousing
and Urban Development (Shri Mehr
Chand Khanna): (a) Yes.

(b) A copy of the letter addressed
to State Housing Ministers, giving the
broad outlines of the decisions, is laid
on the Table of the House. [Placed
in Library. See No. LT-5885/66].

(c) to (e). Do not arise in view of
the fact that the revised pattern of
assistance would come into effact from
the 1st April, 1966 and would apply
only to new projects to be sanctioned
from 1966-67.

Assistance to Orissa

2728. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister
pleased to state:

of Finance be

(a) whether it is a fact that there
has been a shortfall in the assistance
given in 1865-66 to Orissa; and

(b) if so, the steps taken by Gov-
ernment to remove the difficulty for
releasing the promised amount?

The Minister of Finance (Sbhri
Sachindra Chaudhuri): (a) amd (b).
The assistance promised to Orissa
State for the year 1965-686 is being
released by the various Central Minis-
tries, with reference to the anticipat-
ed expenditure on different schemes.
The shortfall in the assistance, if any,
can be assessed only after the finan-
cial year is over.

Panchayat Samifi Industries in Panjab

2729. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) whether any financial assistance
was given to the Panchayat Samitis
in the Punjab for the establishment
of industries during 1965-66; and
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(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mighra):
(a) No. No such scheme was includ-
ed by the Punjab State Government
in their Annual Plan for 1965-66.

(b) Does not arise.
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Calcutta Electric Supply Corporation

2733. Shri Mohammad Ellas:
Dr. Ranen Sen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the West Bengal Gov-
ernment are entitled to the financial
benefits of the Damodar Valley Cor-
poration’s power supply activity;

(b) whether any benefit has actual-
ly been derived by the State Govern-
ment from the Damodar Valley Cor-
poration recently; and

(¢) whether this condition will be
disturbed if Calcutta Electric Supply
Corporation’s demand for power from
the Damodar Valley Corporation is
discontinued?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.
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(b) Yes. For the year 1963-64 the
net distributable profits of the DVC
out of its power supply business
amounted to Rs. 69 lakhs. Out of
this, the West Bengal Government
received Rs. 23 lakhs. For the year
1964-65 the share of the State Gov-
ernment in the distributable profit is
likely tv be Rs. 29.5 lakhs.

(c) Yes. Net profit distributable to
the participating Governments is
likely to go down, if Calcutta Electric
Supply Corporation load is taken away
away from the D.V.C.

Electronic Computers for L.I.C.

2734. Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Finance be

pleased to state:

(a) the total number of electronic
computers imported for the Life
Insurance Corporation;

(b) whether these computers have
started work in Bombay and Calcutta;
and

(c) what is their capacity?

The Minister of Finance
Sachindra Chaudhuri): (a) Two.

(Shri

(b) The computer at Bombay was
installed in November, 1965 and the
other at Calcutta is expected to be
installed by the end of 1966.

(¢) The information is being col-
lected and will be laid on the Table
of the House as soon as available,
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Strike Notice by D.E.S.U. Employees

2736. Shri Kolla Venkalah:
Shri D. C. Sharma:
Shri Rameshwar Tantia:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Delhi Electricity
Board Employees’ Union has served
notice on the Delhi Electricity Sup-
ply Undertaking's management for
the general strike;

(b) if so, what is the dispute bet-
ween the management and the workers
that led to the notice;

(¢) the demands of the workers;
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(d) the action taken by the manage-
ment on those demands;

(e) the number of workers involv-
ed; and

(f) the action taken by Govern-
ment to avert the strike?

The Minister of Irripation and
Power (Shri Fakbruddin Ahmed):
(a) Yes.

(b) The Union has given the
following justification for serving the
strike netice:

(1) Non-implementation of agree-
ments arrived at in various

discussions between the
Management and the Union
such as:—

(i) comstruction of quarters for
staff;

(ii) revision of scales of pay of
certain categories of staff
which in their opinion were
not revised in accordance
with the recommendations
of the Second Pay Com-
mission;

(iii) confirmation of Assistant

Accountant and other tem-

porary staff; and

of

(iv) regularisation work-

charged staff.

(2) Alleged violations by the
Management of the Rules
and Regulations; and

(3) Alleged incitement by the
Management of one group of
workers, neglect of one group,
suppart of one Union at the
cost of the other, protection
of corrupt element and un-
due promotions.

(c) The list of demands is given in
the Annexure laid on the Table of
the House. [Placed in Library. See
No. LT-5387/88].

(d) The demands are being discus-
sed with the workers with the assist-
ance of the Concillation Officer.
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(e) The Delhi State Electricity
Board Empl s’ Union is recognised
on the generation side. However,
Delhj State Electricity Workers’ Union
which is recognised on the distribu-
tion side has also a following on the
generation side. Hence it is difficult
to furnish the number of workers in-
volved in the strike notice given by
the Delhi State Electricity Board
Employees’ Union.

(f) The Conciliation Officer, Delhi
Administration invited both the repre-
sentatives of the Union and the
Management for conciliation proceed-
ings under the Industria] Disputes Act.
Preliminary discussions were held on
Ist, 2nd and 3rd March, 1966. Sub-
sequently, the conciliation proceedings
were held on the 8th March, 1966,
when the preliminary discussions held
on Ist, 2nd and 3rd March, 1966, were
reviewed and it was agreed to con-
stitute two sub-committees consisting
of the representatives of the Manage-
ment and the representatives of the
Union to go into the demands with a
view to their expeditious settlement.
Both the Sub-Committees have started
functioning.

House Rent Allowance

2737. Shri P. C. Borooah: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether it is a fact that house
rent allowance is not paid to those
Government servants who are allotted
Government accommodation when
house rent at specified rate is recover-
ed from their salaries which costs 25
per cent of their pay; and

(b) if so, whether there is any pro-
posal to lower this high percentage
by granting them some house rent
allowance?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khamna): (a) Those not pro-
vided Government accommodation in
classified cities are entitled to house
rent allowance. This is paid to com-
pensate them for the high rents for
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residential accommodation in  such)
cities. In the case of Government
servants allotted Government aceom-’
modation rent is charged under the
provisions of Fundamental Rule 45-A
and such recovery does not exceed
10 per cent of the officers’ emolu-
ments (74 in the case of officers draw-
ing less than Rs. 130 p.m.).

(b) Does not arise.

Repayment of Loans

2738. Shri R. S. Pandey:
Shkri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether Government of India
have requested the Government of
Japan for refinancing the debt;

(b) if so, the total amount involved
in the matter; and

(c) the reaction of the Japamese
Government thereto?

The Minister of Finance (Shri
Ssehindra Chandhurd): (a) to (c). In
the process of negotiations for exter-
nal assistance from aid-giving coun-
tries, there has to be a continuous ex-
change of ideas about a number of
issues including the timing, form and
quantum of assistance. Japan is an
important aid glving country and we
are naturally in touch with her Gov-
ernment on the matter of aid; since
however discussions on the scope and
pattern is yet at a confidential stage,
it will not be in the public interest
to give information about the nature
and content of the current exchange
of views.

Vivisection Laboratories

2739. Shri Hukam Chand Kachha-
valya:
Shri Bade:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of the. vivisection
laboratories (experiments on animals)
in the country, both licenced and un.
licenced at present:
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(b) the total number of various
species of animals and birds used for
experiments in the laboratories in a
vear;

(c) the number of those experi-
mented without anaesthetics; and

(d) the results obtained by these
experiments?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
to (d). The required information is
being collected and will, when avail-
able, be placed on the Table of the
House.

Housing Programme in Mysore

2740. Shri Linga Reddy: Will the
Minister of Works, Housing and Urban
Devel t be pl d to state:

(a) the amount given for housing
programmes in Mysore State under the
Third Five Year Plan;

(b) the amount spent under the
several heads of Housing so far;

(c) the reasons for the shortfall in
expenditure; and

(d) the amount to be set apart for
housing in Mysore in the Fourth Five
Year Plan?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khkanna): (a) and (b). A statement s
laid un the Table of the House.
[Placed in Library. See No. LT-5888 '
66].

(c) Partly due to low priority given
to Housing Schemes as compared with
prujects like Power, Irrigation and
Agriculture etc. and partly due to the
necessity for meeting the requirements
of Defence and allied activities aris-
ing from the Emergency. Non-
availability of suitable land at reason-
able cost and shortage of building
materials like cement, steel and
bricks etc. have also contributed to
the shortfall in expenditure.

(d) This has not yet been decided.
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Water Supply to Inderpuri Colony,
Delh!

2741. Shri M. Rampure: Will the
Minister of Health and Family Plan-
oing be pleased to state:

(a) whether it is a fact that Jamuna
water has not been supplied to Inder-
puri Colony, Delhi although it has
been in existence for the last 15 years;

(b) whether it is a fact that a stor-
age tank has been built in its vicinity;
and

(c) when it is proposed to supply
water to the colony from this tank?

The Minister of Health and Family
Planning (Dr. Sushlla Nayar): (a)
and (b). Yes.

(c) The storage tank has been built
by the Delhi Development Authority
for their colonies and not for Inder-
puri. The Delhi Municipal Corpora-
tion has not yet taken over this
colony. The Corporation can provide
adequate water supply and sewerage
only when, under its prescribed policy
relating to private colonies, the plot-
holders pay development charges at
the rate of Rs. 3.50 per sq. yd. The
work can be taken up only after
2/3rd of plot-holders pay such charges.

Quarters in Gole Market Area,
New Delhi

2742. Shri Jedhe: Will the Minis-
ter of Works, Housing and Urban
Devel t be pl d to state:

P P

(a) whether it is a fact that a num-
ber of allottees of Government quar-
ters in the Gole Market area have
encroached upon the bajri paths in
front of their quarters by putting up
hedges and barbed wires;

(b) it so, whether it is admissible
uader the allotment rules; and

(¢) if not, the action proposed to
be taken in this regard?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) Yes, in a few
places.
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(b) No.

'(c) Notices under S.R. 317-B-19
will be issued to the persons concern-
ed to remove the encroachments.

Barak Earthen Dam in Cachar

2743. Shri N. R. Laskar: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 2301 on the
16th September, 1965 and state:

(a) whether the feasibility study of
the ‘Barak Earthen Dam’ at Narain-
dhar in Cachar District, Assam has
been completed;

(b) if so, the result thereof; and

(c') if not, the reasons for delay in
coming to a final decision about the
aforesaid scheme?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). Based on the data collect-
ed so far, a draft report on the Tech-
nical feasibility of a dam across the
Barak at Naraindhar in Cachar Dis-
trict has been prepared by the Cen-
tral Water and Power Commission.
The preliminary feasibility report is
under detailed study by an Expert
Technical Committee appointed by
this Ministry. The financial aspects
of the project are also under exami-
nation.

Rural Industria]l Projects in
Maharashtra

2744. Shri D. D. Mantri: Will the
Minister of Planning be pleased to
state:

(a) the number of rural industrial
projects functioning at present in
Maharashtra; and

(b) the financial assistance proposed
to be given by the Central Govern-
ment to that State for the purpose
during 1966?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) Four projects.
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(b) An amount of Rs. 20 lakhs was
allocated to the Government of Maha-
rashtra as Central assistance for the
programme for 1965-66. The alloca-
tion for 1966-67 has not been finalised
so far.

Bharat Sevak Samaj Branch in
Maharashtra

2745, Shri D. D. Mantri: Will the
Minister of Planning be pleased to
state:

(a) the financial assistance given to
the Maharashtra branch of the Bharat
Sevak Samaj for running different
camps during the years 1965 and 1966
8o far; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) The Planning Commission have
not given any grant to the Maha-
rashtra Branch of the Bharat Sevak
Samaj for running camps during 1963
and 1966.

(b) Does not arise.

Smalipox and Cholera Cases
in Maharashtra

2746, Shri D. D. Mantri: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the number of persons who
suffered from small-pox and cholera
in Maharashtra during the last four
months; and

(b) the number of deaths due to the
above diseaseg in Maharashtra during
the same period?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) and
(b). The number of cases and deaths
due to smmllpox and cholera in Maha-
rashtra during the last four months
(November to December, 1965 and
January to February, 1866) is given
‘below:

Cases Deaths
" Smallpox 1626 213
Cholera 41 13
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LIC. Investn in Mah tr

2747. Shri D. D. Mantri: Will the
Minister of Finance be pleased to
state:

(a) the amount invested by the Life
Insurance Corporation in Maharashtra
State for Industrial projects during
1964-65 and 1965-66 so far; and

(b) whether any representatica has
been made by the State Government
for investment by the Life Insurance
Corporation in schemes which are at
present being delayed for want of
finance?

The Minister of
Sachindra Chaudhuri: (a) and (b).
The information is being collected
and will be laid on the Table of the
House as soon as available.

Finance (Shri

Swiss Credit

2748, Shri D. C. Sharma:
Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Yashpal Singh:
Shri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether Switzerland has grant-
ed credit facilities of 70,000,000 Swiss
Francs for the purchase of capital
goods and components to India; and

(b) it so, the terms and conditions
of the credit provided?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) Yes, Sir.

(b) Half of the credit will be ex-
tended by the Swiss Government and
the other half will be extended by a
Consortium of Swiss Banks; the rate
of interest for the portion of the loan
extended by the Swiss Government
will be 3 per cent per annum and will
be repayable in 15 years in 10 equal
half-yearly instakments with an intial
moratorium of 10 years; the rate of
interest on the portion extended by
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the Banks will be 6% per cent and will
be repayable in 10 years in 10 equal
half yearly instalments with an intial
moratorium of 5 years.

LIC, Advance for Delhi

2749. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the basis on which the ‘maximum
amount of Life Insurance Corporation
loan to be advanced for house puild-
ing purposes to different categories of
persons in Delhi is determined; and

(b) whether it is also a fact that
it is related to the value of the L.I.C.
policies pledged, and if so, how much?

The Minister of Finance (Shri Sach-
indra Chaudhuti): (a) and (b). The
information is being collected and will
be laid on the Table of the House as
soon as available,

Production of Gold

2750. Shri P. C. Borooah:
Shri Ram Harkh Yadav:

Will' the Minister of Finance be
pleased to state:

(a) whether a number of schemes
are being taken up for stepping up
gold production in the country; and

(b) if so, the number thereof and
the details of each scheme?

The Minister Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Gold mining is at present undertaken
in the country by the Kolar Gold
Mining Undertakings and the Hutti
Gold Mines Co. Ltd. The schemes for
stepping up their production, as in-
cluded in the Third Five Year Plan,
are detailed in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-5889/66]. Apart
from those schemes, there are 20
schemes, at an estimated cost of
Rs. 230 lakhs relating to the stepping
up of gold production in the Kolar
Gold Mining Undertakings, which are
under active consideration of the
Planning Commission for inclusivn in
the Fourth Five Year Plan

MARCH 24, 1968
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River Valley Project Disputes

2751. Shrl Jashvant Mehta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of inter-State dis-
putes on different river valley projects
pending with Government; and

(b) the progress made in settling
them?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). A statement giving the requisite
information is laid on the Table of
the House. [Placed in Library. See
No. LT-5890/66].

Convention on Settlement of Invest-
ment Disputes

2752. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Flnance be
pleased to state:

(a) whether Government are con-
sldering a proposal to the ratification
of the Convention on Settlement of
Investment Disputes which was sub-
mitted by the World Bank to Govern-
ments of various member-countries in
March, 1963;

(b) it so, whether India has
signed this proposal;

alse

(c) the number of countries which
have so far signed this proposal; and

(d) the main pointg of this Con-
vention?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (b)
The World Bank has prepared a
Convention to establish an Interna-
tional Centre for the Settlement of
Investment Disputes. The question of
acceding to the Convention is under
examination.

(¢) As on February 9, 1966, thirty-
three countries had signed the con-
vention.

(d) The main points of the C‘onvem
tion are given in the Annexure laid
on the Table of the House. [Placed
in Library. See No. LT-5891/66].
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Irrigation and Power Schemes of
Maharashtra

2753. Shri D. D. Mantri:
Shri D. S. Patil:
Shri Kamble:

Will the Minister of Irrigation and
Power be pleased to state the num-
ber of irrigation and power schemes
of the Maharashtra Government pend-
ing at present with the Central Gov-
ernment for sanction along with the
details in terms of money involved
and the benefits likely to accrue
therefrom?

The Minister of Irrigation ana Power
(Shri Fakhruddin Ahmed): A state-
ment giving the requisite particulars
~f Plan projects pending for sanction
1s laid on the Table of the House.
[Placed in Library. See No. LT-5892/
66].
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World Bank's Proposal for Assistance
to Projects

2755. Shrimatj Renuka Barkatoki:
Will the Minister of Finance be plea-
sed to state:

(a) whether it is a fact that the
World Bank has made a proposal to
assist projects to convert natural gas
in oil fields into fertilizers; and

(b) if so, the main features th;:reol?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The President of the World Bank has
publicly referred to such a possibility
in his address of February 25, 1966 tc
the Economic and Social Counci! o1
the United Nations as per extract laid
on the Table of the House. [Placed
in Library, See No. LT-5894/66]. A
further announcement from the Bank
is expected.

Central Council of
Medicine

Integrated

2757. Shrimati Akkamma Devi: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the National Medical
Association of India has recently ap-
pealed to the Central Govermment to
set up a Central Council of Integrated
Medicine; and

(b) it so, Government's
thereto?

The Minister of Health and Family
Plannisg (Dr. Sushila Nayar): (a) No.

(b) Does not arise.

reaction
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Medical Research Institutes (7) & mfey ¥ ¥, 21 & WY
2758, Dr. M. S. Aney: Will the &
Minister of Health and Family Plan- ™

ning be pleased to state:
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Ths Minister of Health and Family
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(b) No, Sir. @ a

(c) Does not arise. -
®YX T JEWT TITATT 12 hrs.
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frqr ;. W) ed to raisc it. He has raised a motion



Re, Point of
Privilege
of breach of privilege.

He writes:

“May I draw your kind attention
to the following news report ap-
pearing in The New York Times,
March 10, 1966:

....That aroused Hem Barua,
also a Praja Socialist . . .

Shri Hem Barua: May I explain it?

Mr. Speaker: That would be enough
it I read it; that would explain his
position.

7543

I shali read it.

“ ... That aroused Hem Barua,
also a Praja Socialist, Addres-
sing the Speaker, the 71-year
old Mr. Barua ...

—probably he has omitted to put a
comma there . . .

Shri Hem Barua: There is a comma.

Mr. Speaker: If he had put a comma
after ‘the 7l-year old’, it would have
concerncd the Speaker, the 71-year
old and not Mr. Barua, the 7l-year
old. He asked:

“If T say you are handsome,
would you object?”

“I will not”, the Speaker replied
amid laughter . . .”

Now, he says:

“From the above, it is evident
that I am described as an old man
of 71 which I am not. Possibly,
the correspondent had you in
mind . . .

—of course, I cannot deny; 1 am 71
and he must have referred to me.

Shri Hem Barua: My trouble is this

Mr. Speaker: I am coming to the
hon, Member's trouble. The portion
which follows relates to hiz trouble.

‘.. and unfortunately I am
described thus which is likely to
diminish my stature not only in
my home-front . ..

CHAITRA 3, 1888 (SAKA)

Discourtesy to

Israeli President (CA)
(laughter). It is more amusing further,
“ ... but also with friends of parti-
cular kind.”

(Laughter). Then, he writes to me
that a privilege motion can rightly be
put on it

1 will advise the Editor to put a
comma there. And now I declare it,
be it known to everybody, that he Is
in his 40's and not in his 70’s:

Shri Swell (Assam—Autonomous
Districts): It is a printer's devil; the
figures have got transposed.

Mr. Speaker: I have no interest in

denying my age. It ix 71. Mr.
Mr. Kamath.

12.05 hrs.

CALLING ATTENTION TO

MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) REPORTED DISCOURTESY SHOWN TO
THE PRESIDRNT OF ISRAEL

Shri Hari Vishnu Kamath (Hrshan-
gabad): Before I read my notice, may
I request you to see that tne senior
Minister of External Affairs is pre-
sent. I spoke to him and he said that
he would be glad to be present here
but because of some business in the
other House, he had to go there. He
is willing to answer it at 1.30 p .
Shall we take it at 1.30 p.M.?

Mr. Speaker: No. Let us see. He
might read it now.

Shri Hari Vishnu Kamath: The mat-
ter concerns the Head of a foreign
State.

I call the attention of the Minister
of External Affairs to the following
matter of urgent public importance
and request that he may mauke a state-
ment thereon:

“The reported discourtesy shown
to the President of Israeli when
he recently passed through Delhi
en route to Kathmandu”.
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The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
8ingh): The question of Israeli Presi-
dent’s transit through India was first
raised in April 1965 by the Dire-tor of
the Asian Division of the Israeli For-
eign Office. He had then informed
the Government of India that the
President would transit India with a
stop-over in Delhi “entirely in a pri-
vete capacity” and that “he wouid not
of course be expected to be treated
as a State guest or to receive any
special attention”. The Israeli Consul
in Bombay subsequently informed the
Government of India of the visit
which was then scheduled in Septem-
ber and requested necessary transit
and stop-over facilities. The Consul
was informed of the functional ar-
rangements that would be made for
the transit at Palam ang stop-over at
Calcutta of the Israeli President on
hig visit to Kathmandu.

Subsequently, the visit was post-
poned by the Government of Israel
because of the Indo-Pakistan conflict.

In February this year the Israeli
Consul informed the Government of
India that the postponed visit would
take place in March and requested
appropriate facilities. He was inform-
ed that, similar functional arrange-
ments including gecurity arrange-
ments for Heads of States would be
made both at Palam and wt Calcutta
at conveyed to them earlier for the
postponed visit in September.

4. The scheduled flight of Air France
carrying the Israeli President 'made a
40 minute halt at Palam in the eurly
hours of the morning of the 14th and
took oft for Calcutta. The VIP room
at Palam was reserved exciusively
for the President and arrangcments
bad been made for serving refresh-
ments but the President did not dis-
embark from the aircraft.

At Calcutta where the Israeli
President made a night’'s stop-over,
there was a demonstration by a small
group of 11 Areb students at the en-
trance to the Grand Hotel. The de-
wmonstrators were promptly arrested
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by the police and a case was register-

cd against them for violating Section

144. No harm resulted to the Presi-

dent or to his party.
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The Government of Israel was fully
aware since August, 1965, of the
arrangements that would be 1aade for
the transit and stop-over of the Presi-
dent on his visit to Nepal. There wus,
therefore, no question of any discour-
tesy having been shown to the Israeli
President.

Shri Hari Vishnu Kamath: Is the
Government aware—whatever the
Government or the Minister might say
now that there was no discourtesy, the
very fact that he did not disembark
from the plane showed that he was
conscious of having been ill-treated;
otherwise he would have got down and
availed himself of the facilities, if
any,—that this moronic display of dis-
courtesy towards the Head of a foreign
country, reminiscent of the cancella-
tion of reservation . ..

Mr. Speaker: He has denied that.
Now he should put only thcse facts
and not ...

Shri Harl Vishnu Kamath: Is it a
fact that the Israel Consul General, or
the Israeli Government in Jerusalam,
asked for certain facilities with re-
gard to deplaning and with regard to
accommodation in some hotel in Delhi
and or in Calcutta, but the Government
in Delhi refused or failed to make such
facilities available and if so, is the
Government aware that this kind of
dispay of discourtesy towards the
Head of a foreign, friendly, democratic
Asian country, with whom uafortu-
nately there are no diplomatic rela-
tions owing to a curious, irrational
Arabophobia .. (Interruptions).

Mr. Speaker: Order, order.
not fair.

This 18

Shri Hari Vishnu Kamath: What 1s
not fair, Sir?

Mr. Speaker: Afabphobia. R

8hri Harl Vishnu Kamath: Is it un-
parliamentary? What is wrong with
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it? You may please tell me what is
wrong and what is objectionable.

Mr. Speaker: When we are just
mentioning the names of friendly
countries, there ought not to be such
references that we have any phobia
for some countries . . .

Shri Harl Vishnu Kamath:
make it ‘Arabophilia’ then,
think that that is better.

1 shall
if you

Is the Govermment aware that this
act on the part of the Government in
failing to make certain facilities
available to the Israeli President who
is a friendly foreign country’s Presi-
dent has aroused not merely wrath
but ridicule among friends here and
abroad, and if so . ..

Mr. Speaker: There should not
§0 many questions.

Shri Hari Vishnu Kamath: Let me
complete my question.

be

Mr. Speaker: That phrase ‘1f so’ has
alrcady come. The question was
whether certain facilities were asked

tor, and they were refused, and the
hon. Member has already pu: the
question starting with ‘if so’. That ‘it

g0’ has already come. Now, he should

conclude.

Shri Hari Vishnu Kamath: Govern-
ment should rectify matters in future.

Shri Dinesh Singh: No facilities that
were asked for were declined. We
made facilities available for the stop-
over in Calcutta. I would like to
repeat, as I said earlier, that no dis-
courtesy was either intended or shown
tc the Israeli President.

Shri Ranga (Chittoor): We should
have gone out of our way to show
eome courtesy.

Shri Hem Barua (Gauhati): The
hon. Minister has admitted in his
statement that a group of Arab stu-
dents in Calcutta demonstrated against
the President of Isracl. In the con-
text of that, may I know why it is
that Government did nnt try to pre-
vent this discourtesy shown by the
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Arab students to the'Head of a State,

on our scoil? Was it because of our

diplomatic apathy towards lsrael?

Shri Dinesh Singh: I have mention-
ed in the body of the statement that
we did prevent the demonstration, and
they were arrested . . .
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Shri Hem Barua: No, may I submit
that . ..

Mr. Speaker: What the hon. Mem-
ber means is that they were not pre-
vented previously from doing so. His
point is that prevention should have
been there.

Shri Hem Barua: My submission is
this . . .

Mr. Speaker: I have followed him.
Now, we should hear the answer.

Shri Hem Barua: Ile had mnade a
wrong statement . . .

Mr, Speaker: He has said that they
were arrested.

Shri Hem Barua: After they demon-
strated, a case was registered against
them for violating section 144 Cr. P. C.
That was what the hon. Minister had
said. The Israeli Parliament has
adopted a resolution saying that that
discourtesy was shown to the Presi-
dent of Israel.

Mr. Speaker: Order; now he should
hear the answer.

Shri Dinesh Singh: In the main body
of the statement, I had tried to im-
press that it was a small body which
had trickled in individually, and we
were not aware of any proposed de-
monstration by them, and as soon as
the police noticed that they were
planning to demonstrate, they were
promptly arrested.

shri Ranga: Is that the way they
treat friends and lose friends alsa
thereby?

Shrl U. M, Trivedi (Mandsaur): It
was on our soil.
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Shri Kapur Singh (Ludhiana): Do
Government remlise that this parti-
cular incident as well as our own antics
on previous occasions of a similar
kind have created an impression
abroad that we are a satellite of the
UAR and the Arab League?

Shri M. R. Masanl (Rajkot): Shame!
Shri U. M. Trivedi: Shame!

Shri Dinesp Singh: I strongly re-
pudiate this; there is no impression
anywhere, except perhaps in the mind
of the hon. Member, of our being a
satellite of any country.

=it vy fom? (§7): W w@ieg,
ox T @ faege a% § fF g
& Tsgufa & |19 W SAgR gAT 99 ¥
A @ WW & w4 {3
wRaegHl aRfey a7 foeg wwfed
TE F | FT FER A T AT T
frame frar @ T axg #Y TEawgHY
WX foreraa wafay dar @y & f& s
B Tow § A uF wE  ufeEa ¥ §
FY qEt i , T &, IR wifan
2, wwlaT &, 99 #Y ATGQT AW & AR
¥ A I F ww g Ao aaw
eqTfae ®TX & graeg § o A woarg
ST wrfgd ag AQ WEETE ST 0
ok i fad gg §R EEE 93 &
]

it frdm feg @ oY A€, @ @
ot ¥ Ay AR 3w ¥ T #
AT AT el 2w ady A weE

o TR AT HMFgA (HEEER):
o A e B fr s arar ]
@ § feg S ¥ ATg FEAifas aaey
Y & xafay & arET STEa g e Fe
gfie ¥ T@ &1 F4T1 A , W I
I I AT T § AR @ A
T w felt AT g 3w & Tsgufa &
AT 9T QAT AR AW & AT ar
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g A 5 Aw o gwar §, W) wm
W T Y Y fmt @re WY
qAF7 ?

=t fodm fag 1 g & ol @
W T AW ) Y g A frar A &
¥t WY F T TAAT I | G A
qGAT WA F qIA &, AT WY
B A R IAT § wyar o R
R 97 & I A aEifas @y a8
T E | TN AR Y & I T_E
¥ @ar ¥ T AT ¥ B R
¥ ag war &1 2w ¥ A qomtaw
TTE R § W AW WM X feg &
OTER TAY AW § | gW g "R §
fis gt 3w ¥ foq & AR A W=
oA § A @ e
Shri Sham Lal 8araf (Jammu and
Kashmir): In view of the fact that
not only was a very high dignitary
of a friendly country passing through
India but that Israel at the moment
is a beacon light for most of the
under-developed countries in the Far
East and Middle East, what courtesies

were extended to that dignitary in
our country at Palam and at Calcutta?

Shri Dinesh Singh: Without touch-
ing upon the comments that the hon.
Member has made, I would say that
1 have already given in detail the
courtesies we had extended.

Shri Ranga: You are experts in
showing discourtesy; that is your
achievement.

Mr. Speaker: Shri Hem Barua—call
attention notice.

Shri U. M. Trivedi: I had also given
a call attention notice on this
subject......

Mr. Speaker: In this manner, I can-
not allow it.

Shri U. M. Trivedi: I am sorry I
was a bit late in giving it.

Mr, Speaker: When was it?
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Shri U. M. Trivedi: I had written
it out day before yesterday, but un-
fortunately could deliver it only this
morning.

Shri Hanumanthaiya (Bangalore
City): My name is also in this notice
of calling attention. But I have not
been called.

Mr. Speaker: I am sorry. I made
a mistake. I read the last name as
‘Himmatsingka’ and looked at him;
he was not there.

Shri Hanumanthaiya:
very much.

Will the hon. Minister be pleased to
say whether he is aware that in spite
of this correct treatment, according
to him, that has been accorded to the
President of Israel, the Israel Cabinet-
yesterday—I have seen a news item
to that effect—expressed regret and
dismay at the lack of respect shown
by the Indian Government to Presi-
dent Zalman Shazar when he made a
stop-over at Palam airport last week?
Has this come to his notice? Also, is
he aware that the Press in Israel, and
their Foreign Minister in his statement,
are somewhat bitter over the treat-
'‘ment that has been accorded to their
President?

Shri Dinesh Singh: I have also seen
the newspaper report. But as I point-
eq out in the body of my statement,
the facilities that were to be given to
the Israel President were well known
to them, and it is not fair of them to
say now that there was any discourtesy
(Interruptions). There was no dis-
courtesy shown, ..... (Interruptions).

Thank you

Mr. Speaker: Do Government re-
main satisfled with this, because even
when no discourtesy hag been shown
to the head of the State, then too
there is some misunderstanding in
that country? Or do Government pro-
pose just to correspond with them
and try to explain to them their point
of view as they have done here now?
Is that the intention of Government?
This is what Members are very anxious
about.
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Have they got that:

7552

Shri Ranga:
much decency?

An hon, Member: Why not?

Shri Dinesh Singh: We have discus-
sed this matter with the Israeli Consul.
He is aware of the position and can
discuss.

Mr. Speaker: I would like to say
this to Shri Trivedi, that when a call
atteniion notice has come on the day's
order paper, I do not add any name.
His notice was received today. But I
could not add his name, because I do
not do it. He would excuse me.

Shri U. M. Trivedi: The question is
important, and I ought to have sent
the notice, but, unfortunately, it hap-
pened to remain with me, and I did
not send it.

Mr. Speaker: I am sorry, that is all.

Shri U. M. Trivedi: It is such an
important question that you will allow
me to put a question.

Mr. Speaker: He will excuse me.

Shri Hari Vishnu Kamath: The
Minister answered just now that he
has discussed with the Consul General.
Did he discuss it before or after the
incident?  Jerusalem’s protest was
issued yesterday.

Mr. Speaker: I cannot go on with
this.

Kamath: It
(Interrup-

Shri Harli Vishnu
should be answered fully.
tions).

Shrimati{ Tarkeshwari Sinha (Barh):
This is not the proper way to answer
it.

Shri Hari Vishnu Kamath: I know
what is proper, you sit down.

Shrimatl Tarkeshwari Sinha: I ex-
tend my sympathy to the intelligence
of the hon. Member.

Mr. Speaker: Hon. Member will
kindly resume his seat. I am satisfled
with the answer.
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Shri Hari Vishnu Kamath: He should
answer fully. He has said that he
discussed the matter with the Consul
General. When, he did not say.
Before or after? What is all this?

Mr. Speaker: He has said that the
Israeli Consul has been informed.

Shri Hari Vishnu Kamath: No, no.
You did not hear him properly. He
said he discussed the 'matter with the
Consul-General. When exactly, we
do not know.

Shri Hanumanthaiya: May I appeal
to you that the . ..

Mr, Speaker: Now, he will sit down.
1 am asking others also to sit down.

Shri Hanumanthaiya: This question
which I put, according to me, has
not been answered satisfactorily. It
is too serious a matter. The Israel
Cabinet passes a resolution. The Mini-
ster has not been able to come up to
the expectation of the seriousness of
the situation. That is why I am ap-
pealing to you.

Shri Ranga: Even after your inter-
vention.

Shri Dinesh Singh: The Cabinet has
passed something which has been re-
ported in the newspapers. We are not
aware, of what the Cabinet has pas-

sed. If they have anything to say to
us, they have their representative
here.

Shrimati Tarkeshwari Sinha: Is it
not the business of the External Affairs
Ministry to be aware of this?

Shri Hari Vishnu Kamath: Bungling
in blunderland, the whole Govern-
ment, including the Prime Minister.
And she will go to America now,

Shrimatl Tarkeshwari Sinha: This is
a very unfortunate thing that this
kind of cavalier answer is given to
the question. When the entire Cabinet
has passed a resolution, js it not the
business of the External Affairs Minis-
try to be aware of this?

Was she supporting

AR

Mr. Speaker:
Mr. Kamath?
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Shrimati Tarkeshwarli Sinha: Yes,
Sir.

Shri Hari Vishnu Kamath: I had a
misunderstanding. In that tumult
and shouting, there was a lot of mis-
hearing and misunderstanding. I am
glad she has come to my help once,
for a change.
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An hon, Member: He is apologising.

Shri Harl Vishnu Kamath: Yes, 1
am sorry.

Shri J. B. Kripalani (Amroha) rose--
Mr. Speaker: His name is not there.

Shri Harl Vishnu Kamath: On the
same matter, he wants to say. It has
not been properly answered. He gave
a short notice question. You have
established a convention that if there
is a short notice question, it may be
clubbed, the names may be clubbed.
It has been donc before.

Mr. Speaker: No.

Shri J. B. Kripalani: Isracl is «a
country from which, in the agricul-
tural field, we can learn much. They
have converted the desert into a
garden in a short time. Does the
Government, therefore, not feel it
necessary to show ordinary
courtesy

Shri Bakar Ali Mirza (Warrangal):
On a point of order, Sir, Mr. Trivedi
was not permitted to put a question.
Why this special treatment?

Shri J. B. Kripalani: There is no
special treatment, ordinary treatment
by which some person from the Gov-
ernment should have gone to receive
him. Does the Government think that
its dignity would huve been lowered
it such a thing had been done?

Mr. Speaker: 1 am sorry I cannot
allow this question.

Shri J. B. Kripalani: Why, Sir?
Mr. Speaker: Because his name is

not here, because I am refusing
everybody.
Shri Sham Lal Saraf: May I seek

your guidance on one point?
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m;_ Spenker: No clarification now.

‘Shri Sham Lal Safar: [ do not want
@ clarification, There is one tmig the
hon. Minister said This is a Vvery
important point. .

Mr. Speaker: No, I have called Mr.
Hem Barua.

‘(ii) REPORTED CELEBRATION OF “REPUB-
Lic DAY” BY THE SO-CALLED Naca
FEDERAL GOVERNMENT

Shri Hem Barua: I call the attention
of the Minister of External Affairs to
the following matter of urgent public
importance and request that he may
make a statement thereon:—

“Reported celebration of their
‘Republic Day’ by the so-called
Naga Federal Government on the
22nd March, 1866 near Kohima, to
which his attention was called on
the 23rd March, 1966.”

Shri Dinesh Singh: Government had
indications that the Underground were
planning to cclebrate their so-called
‘Republic Day’ in Kohima town and
had intended to bring their armed men
for this purpose.

The State Government took ob-
jection to the concentration of armed
men and informed the Peace Mission
and through the Peace Mission the
Underground leaders that there shou'd
fnot be any miiltary demonstration
which might vitiate the spirit of the
agreement.

From reports received, we under-
stand that the Underground held the
celebrations about 3 miles from Kohi-
ma town. The celebration consisted
of a public meeting :and singing and
dancing. The function was attended
by Shri Scato, some Underground lea-
ders and others.

Some Underground Naga Armed
personnel were present but no military
parade was he!ld. No incidents of vio-
lence have been reported.

Shri Hem Barua: The so-called
Nagaland Federal government has
staged an open revolt against this
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government and it was the president
of the so-called Naga Federal govern-
ment who unfurled their national flag
on that occasion and that celebration
was attended by Rev. Michael Scott
& Member of the Peace mission and
Miss Marjorie Sykes, member of the
observer team. This is an open revolt
on Indian soil. In this context, may
I know (a) do not government think
that this is an open revolt staged by
Naga Federal government in violation
of the so-called cease-fire agreement
(b) do not government think that by
their presence Rev. Michael Scott and
Misg Marjorie Sykes had blessed this
open revolt by the Naga rebels and
(c) do not government think or are
not government convinced by this act
that prolonged peace talks with Naga
hostiles are futile and are useless?

Shri Dinesh Singh: (a) We do not
think that this is in itself an act of
rebellion...... (Interruptions).

Shri Tyagi (Dehra Dun): I take
strong exception to this. What does
it mean?

Shrl Harj Vishnu Kamath: Some-
body more competent may answer.
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Shrj Tyagi: Do not put us to shame.
We cannot permit it on behalf of the
party. ... (Interruptions).

Mr. Speaker: Order, order. I agree
with the hon. Members. ...

Shri Tyagi: It is a blot on our sense
of patriotism. We cannot permit it.

Shri Harl Vishnu Kamath:
ernment are abetting rebellion.

Gov-

st geR WX wgAW (3FW) 1
W o g v R Y L L.
(wrwsna)

oW WERY : ord Wil | 9
sy 1 (=gam)

ANgen ey woAw : & @9 ¥
fraza s Tgan § fr ag ey A
fe I 37w AR 1. . (smwnw)
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WETR WA : WEY, AT |

=t g¥R €Y TYAT : W9 I ¥
@AY HTATRY | (TaEwiA)

Mr. Speaker: Do they not want to
allow any Minister to reply?

=} gvA WY wOAW ¢ qg AW
AT 1 (zEwEE)

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): They had asked permission
and I believe the Governor had given
them permission.... (Interruptions).
The Governor, Shri Vishnu Sahay,
gave permission. We are in touch with
him.

Shri Ravindra Varma (Thiruvella):
What about the unfurling of the flag
by the “federal” government? (Inter-
Tuption).

Mr. Speaker:
first.

Shrimati Indira Gandhi: I am sorry
I do not have the full facts. (Inter-
Tuption).

ot TR (FA) s
og X W § 7 (suwwe)

Let us know the facts

Shri Tyagi: The Governor shall be
impeached. (Interruption).

Several hon. Members rose—

Mr. Speaker: Order, order. Please
sit down. They will all sit down now.

Shri Tyagi: We demand the im-
peachment of the Governor. (Inter-
Tuption).

Mr. Speaker: The hon. Members
should not feel so much agitated. 1
shall hold it over till 4 o’clock. The
Minister might be present here to
answer—who may know the facts
fully,—the External Affairs Minister.

Q% AT T . gg W1 IAX
W ¥ § a7 €W w @ ¢ 1 (wEwe)
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st WieT ww AT (FeT)
eI WEe, 9g W . . .

WA RERT : W9 &5 ey &
T gFar | ag IR a5 fex faar
Bt

o TR : HeE WERT,
W oaaw ...

wreqw A : & T g ) W
& SmEY

Shri Hem Barua: Sir, when this
matter came up yesterday on the floor
of the House, the Minister of External
Affairs wanted time and he promised
to make a statement today, after the
Question Hour. Now, the Minister of
State in the Ministry of External
Affairs, Shri Dinesh Singh, has given
out all the facts. I agree Shrimati
Indira Gandhi might not know all the
facts in detail; she would have given
a reply to my question possibly but
she did not listen to the question at
all.
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Mr. Speaker: I will take it up at
4 o'clock. The Minister of External
Affairs must be present here to answer
this question.

Shri Hari Vishnu Kamath: If the
Prime Minister is too busy, let the
Minister of External Affairs be pre-
sent here; not the junior Minister, the
Minister of State. (Interruption).

=t gFR W TEAE . IJIOEE
TRRT X 4g FF AT . . .

TETH FFAT : qF W [H AW F
FEATE FATH T |

=Y g¥w AT FHAW : 7Y FA TF
A THT A F |

woqw wgrEw ¥ A g )

ot g o AW 0 gAY §
srafd 541 § 7 9 IUTAA WA A
aT% ger a1 fF & 8% w1 wrer Wy
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IR 3 F1 AT § A fadw w7 F
g1 a1 5 & s W FY A X @
FfrT 77 § 3 2 m A feT wTm
qEEE, AT T/ FT AR W 41 9T
WE? o= a5 g @O JarQy 7T
ArFMmagamaafad . ..

TR HERA 38 A9 ZET g9
¥ &
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12.33 hrs.
QUESTION OF PRIVILEGE

AroLocYy By ASsSOCIATE Epitor, Hinpu-
STAN TIMES re. MISREPRESENTATION
oF LoK SABHA PROCEEDINGS

Mr. Speaker: The House will recall
that on the 18th March, 1966, Shri
B. P. Maurya had raised a question
of privilege in the House, alleging
misrepresentation of certain remarks
made by him in the House on the 17th
March, 1966, by the Hindustan Times
(Evening News) of that date. I had
then said that I would ask the Editor
of the Hindustan Times to state that
what he had to say in the matter.

1 have now to inform the House
that the Associate Editor of the
Hindustan Times, in his reply dated
the 22nd March, 1966, has stated as
follows:

“The report in question was
received by us from the United
News of India as part of its mor-
mal services and was published
by us in good faith. We had no
reason to doubt the veracity and
accuracy of the report at that
time. We had no intention what-
soever of attributing to Mr.
Maurya anything he did not mean
or say. It will no doubt have
‘been noticed from the extracts of
the proceedings enclosed with
your letter that Mr. Maurya him-
self admitted that his remarks,
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Re. Point of

Order
in Hindi, might not have been
very clear to some who heard him.
In any case we have learnt with
deep regret that Mr. Maurya was
wrongly reported.
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We hope that this unqualified

expression of regret will be
acceptable both to the Speaker
and to Mr. Maurya.”

I think this regret is sufficient and
the matter may be closed. (Inter-
ruption) Order, order. Shri Fakhrud-
din Ahmed.

St W () : oF e A8
FZA A7 TaTwa afFT

QR WQET ¢ ATRAT @ &)
T T T IEW § 7

ot AW s, @ A aF Tl
AT | g fod o wTgw ¥ AA @
farra foar | & 7 #1% oY arq T
FZEr 91 | ToTEw I fey @ww ¥
adY s, ag fz=t qug A o
HIX IR & JH1T | fawrer feam

aqeuw RERAA - 99eT |

off Wi : ag a1 TR qAET &
7z #1€ H=BT aUHT AGY g |

12.35 hrs.
Re. POINT OF ORDER

o Tw wAT iy (wiamE):
AT UF T KT I |

W wgaw : ogeA Ay g gk
mwﬁmvggfeﬁwﬂwﬁ
sraeqr %y W1 T 7

o Tw RAgT W : 376 ®
ATIE W HOE F FEW & WY
ey & 7 foew zwr WY € for agd



[ere e i)
WY gg g I &7 Fifww A4
T HAY Y ¥ 17 W S q9d
qoifaar Y SR 99 g ¥ K
o FY fomr W g L

U REAW T A |

o T AT Wfgar : wE
I ¢ 1 gg FE ¥ A AR &
fag a1 57 & 3@ F fau 4 Feav §
afer gafag #gar § foed v 2w
T FHFT W99 q% § q9 | q4gW
WA X 17 AN F TF IO A Ty 6
Tu &Y F faiy e 1R sqET )
# wgar g 5 dfuw §t 91 g
AW wgar WF gwr 1 oufEar &+
wf fraw q@ed e e wER
I %1 ag faiw oW faw 9w @
o faam ¥ fade @@ fagear &
e 99 FY 71 gfaga W &) wR Ty
fady wam frdt w7 AN feqe &
freaar @ ok s 7B dfquw § ag
FIHFTA qTF I § FF Tsgafa wv
@7 fade wm § fFg oW W@ F
TR ¥ Qe OF &9 § fF wae Ay
Tegafa ® W F FH F Agw T WR
gog 3 | AER AT WK gATg [T
QU IT FT A W & | FATL TG HeAT
wfir & &9 § AR Teufa w@E ¥
9 § | wR af| W wFar dEt
fir @ @ wrRg § wa faega
W P IAM WX wwfAw g &
AT 9T WA FE) TG WAl W A9 A
fade & 2 faam &Y & qeAT W 6
wfram w7 @ ITE 7 AR A gL
wr agt fors @ & ety dfam &
OET WuET @ @ A NPT &
OETR 41 & W w q@ 6 I
ag fadiy oom g0 ¥ faer orar § aw
g 99T A A9 & | OF qoav
g @ | FEQ AT N WA A &

TgEET AWM H T w) FY T R
fraar ¢ | g AT H, sm T @
aw g ¥ wrw T %
HER A W 120 TBAWGTIAX
65-70 9 fawg w@w wu @&t 7
I m A feesigw
TEAT ¥ Fgr a1 fF 7z wfawfaq 2w &
BT & a9 YU qY ¥ i aF FaT &
g iafa M A v g ar At
TUH Ft St a9 fF a8 79 Y 65
aw & o o fawfaa 2w Y & wgh
fF s wat #r fanw W faear &
T AT qE I AME I
W ads g5 F Wi N FEAT W@ |
# 99 ¥ gAY 9% 99 A qEiwdm
fF o @ ¥ fog 921 @ g W
WS &t 5 g ot wue wuE Wl
St #Y gg W & A9 faeaT W adw
¥ FrEET F AT K ooy wa &
IR F TS TG AAT | AR G AT
EM@F O | TR EAT FHA
15—-20 ge anfaal & a7 g & AifE
TF GO wrd, s A W@ E ) qE
|UTS &9 § 7 TF 99 qHSAT | L .

IR AL A g |y HE ?

Mo T AAgT Afgwr © w3 TR
uTe g g3 @ #T a9 A

wEUw WEAy A" 6w e &
TR F wiw ¥ #g faar o) & g oy

o TR wAlgT Wifgar S
oY F VT | AfwT Tg GO fawwr
g ¥ 49 #1 faw o T I o=
g fF x@ a% & % o8 & waTe Hel 9,
I Gy qrErer SAAT W, FETAT,
gt #fade & oF Wl ) 9T A g
are & fomwr f& am & e o
WIEN | a5 UF 7N ¥ FET Weqars
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¥ @ @ | Wiy ag fadw &m vk
AT foaet Jed) WY GO FE@T qF
I AN o oS w1 oA

@ & T g L L .

WW WERT : WY WS G WY
w1 ? a9 g T S WY FeAr AT
¥ ag ¢ foar | g fafreex T 39
FgT Ry & 7

o W uAET wifgar: @
fafrezt amgm aer A s M ?

Shri Radhelal Vyag (Ujjain): Sir,
1 rise to a point of order. This matter
was brought before the House by the
hon. Member by way of a point of
order under rule 376. I would like
to submit that this cannot be raised
under rule 376, because rule 376 is
quite clear.

TN WA : I WTH WRT FT
AT G & | AT AT T AMf,
3w 7w fafaes w1 Afew faar
g fFawmy s 376 M A
I TG W 376 FT FATH
T Sz Y | G fE & A w1 B, I
o W wrs frfaes w1 Afew faar gy
¢ 1 I ¥ f & gaw A Smr
qr greg ¥ | & ¥ 9w wgr o7 A
s faedr w@ faclt &, & SEwy
TG FR IJGFT FAT IT HY FA |

e W@ (st W) e

e .

Q% WA WS W R JaTT
g fafrer w2 @  ?

sta: . g A ) g
¢ fs M g© AT wew, o Hifr,
& g ¢, Iuw fret foeer & A omw
fafadrsr w1 g9 Tff SO § | W
wTY STE, Y g ' % g0 A ¥ 2w
Lo
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WMo TR wART WAfgar : wewE
www WERE ;. WA §EE A

A AT AT AL | NT AEHS A |

o T wARRT A\fgar : & o §
fas a8 qem1 AT g 5 s oW
TZ WAt ® ¥ AN

oeqs REYAT © S g | qW ¥ §A
T g fF . .. (mEwE)

o TW VAT Sifga : sy wAl
gl 99 & 7 WeAE WEKRy, ;T
Iq qTF W TG a7 A ? o9 T g
W AgE { WY, N A F @
e adsr § ? @
T § §ag 7 F197 q40 ! (SwmamA)

Shri Harj Vishnu Kamath (Hoshan-
gabad): Sir, when you are on your
legs, the Prime Minister has walked
out. This is very bad, very improper.
(Interruptions).

st [pem ey wgma (Jw) o
TUH G FT T¥ I %9 § A9 I
W ¥ ¥ W AT HOHH !t
(wawwm™)

) TREATAR (FTW) . THH
¥t &7 @ a9y gxq ¥ 9 IfEw
T ¢ 1 (aww@)

oW wga ;o gEAg wEen 4.
I | (sae)

Shri Harl Vishnu Kamath: Sir, you
null us up, you should pull her up-
also. Is that her privilege?

v wERY - A0 guw § A
oTaT & €9 F7 ara w6 § W% 9rw 8
T TH-AY @2 P A H/ N9y
¥ I € 1 (sowwrr)

ot vy femd (Hwe) : uT el &
g # QE g g



7565 Re. Point

ff e T wo : weaE WPy,
9T AY @ &, A TG FAT IS FT T/
T | T GTIHT IR § | (FHANA)

st wieTc A dTn ()
IART  §H TG I3 FT I JWT q&HA
T T & | (@A)
Shri Hem Barua (Gauhati): Sir,
when you are on your feet, the Prime

Minister walked out. Is that her
privilege?

Shri Hari Vishnu Kamath:
affront to you.

It is an

Shri Hem Barua: It is an affront
not only to you, but to us also. (Inter-
Tuptions).

Shri Har{ Vishnu Kamath: It is an
affront to you and to the House.

Mr. Speaker: Unless I have a chance
to speak how can I say anything on
this.

o TR mAET Aifgar ;o weww
AT, WY TG Hel¥ FY AW AT |
€ JIg ¥ @QA F FEAE g @
aHdl | (TmEed)

=GR T CEAT : TEA AR,
A9 & W Y FEIRAAT gH TE I
® & afes wum Wt wT T E
IEN W T A HEREAT F g |
T QAT qT 991 g1 @Y & W qg I3 FT
Tt T 1 (smEAwA)

weqw WRAT : A a3 45
Ag | (@A)

1 WiwR "@ Low o WTT dEy
W@ R 951 Fl 997 TE | Tg gL
FT WX WITHT IR § | (tTA=)

weag AR © GET, W | IK
# 3§98 ¥ ¥ 5T sTT E, AY 9iw B
AR §IT 32T T WL A AR g

&1 v g aageT A {7
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(vuae@) WA wER @O ITH
FY HEAXHAT Y AT FEY & | (@A)

il gorew fag () : I7 wEREAT
Y 7% W7 1 &g faar & faqg gw
o @ & (smEem)

st AR OsgE WRed,
o9 & g fFe A A g 7 g
€Y forar & 1 e el X s o
fear &, e a3 g9 WIOET @
feom ® & 1 (zmaem)

WU WEYAW © qg A IE & F
wq Serefen wfeas aww @), ar faeay
oY rax g7 fafaee 1 age A @
Tifeq X A I9 T99 ISAT MW ¢
(emamA) § FUT-AX @I AT
A A arfeam axfma & &3 @
FT AT IY A § AR W FER F
aEvE W AG g & )

Y pHW Wv WA : T TIAT &Y
T gE R

TF WEWT §TR G HeAT AgY,
g |

TR AR . WX AW 1
gaEr  qeivg TR FT g9 &, a7 ag
TR Y T |

R W q T A A7 § oo
= o fufassr &Y a@ @ & 4@,
Y f wrew fafeees aw & § a2
qaR e ar, AW QA A&
B gu it s fafree amgE w0
IAFT §H qIE AT AT THRA AGT 4T |
(smram)

¥y Wl wee 9w, W
(wTre)

Shri Hari Vishnu Kamath: Let her
express regret,
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e WEAY - A & qae
¥ ? %8 &= gt anfye, e fafret
% fag 39 fome gt Tifew | @@T 77
1§ Fa § 7 (swewiA)

&t vy foerd : Far s el gw
ot w1 fagor & 7 ST oW
AR I AT N FrIET § ? (Swww™r)

T® WA qqem : uT AT &Y
AT A | (A )

QF WA QT ;I % IS99 A
ey aiTh wfe | (owwer)

TN WERY : g A geRd A
Y g m@gaRaw @
AT e R Ed al AW
I O | gz WY gEE A wAREAT
o AT AN WA §

¥Q AT @IS G, G99 |

wqeow wgteg ¢ & Eo Afgar &
AT FT A AT g g f A
aE ¥ wew fafreet w1 W @
wfaw 3 F7 ga d27 A AT &
o Afgar ¥ Fa } 5 wicdiege &
wErR st fafrer @t 21 e,
fany wfaw @i & fs forey g
frdt zal Y o R—wrEg T
& gafas 37 W A o dfafad
g faeir gk 8, o ag e w3
A rre A E R em A §
oAt haat 3 fif st 3T a7 e
Yoo AR v e s
# 3w wfawe T g1 & Al
wEE ¥ g Tar g § v ag A
s g & f5 & srdege & o
*® 9T qy dwer o% fn whedeqe
& ynfane amew fafreeT ot g wifaere
g aradf | W ag awwy € fE 3w
oY§ wfuwe @ ar At §, &Y g I
Y whdt ¥ | Afew gy e AW
sy IR W wfeere § ar A,
g W T FTH O | AT To WA
2979 (Ai) LSD—5,

Papers Laid 7568
77 T § fr s ) fafe
arde ar v A W gk &, @ T
A o1 FT PawT ¥ gy § ) F ok
Faar g 2wt g | & A awwar g
& #v¢ ofte e firfadsr g €

Mo TR AT wifgar -

m, . .. (voree)

Shri Hari Vishnu Kamath: Will the
Leader of the House express regret
for what has happened? That is the
least that he can do.... (Interrup-
tions).

The Minister of Parliamentary
Affairs and Commaunications (Shri
Satya Narayan Sinha): My own im-
pression is perhaps she did not notice
that you were standing. But | am
certainly sending word to her as to
what the House has felt. She might
come and express regret to the
House.

ot gwamw tag (F7AT) ¢ wemw
g, W § T grIE Y water w1
T FT Ty F—u T w3
T ¢ (vwww) |

WMo TR wAWT Sfgn : wegwr
gy, . . . (EE™)

«ft g forg: o a7 AW Ay
o agi 7 W, TW gew A FRHAE IR
ot I | I @ 9w F wAgEAT
Y 8, et argT € gagAAT A ¢
wfisT arga ¥ faar Wi wrf g o
Y T awar & (sawwer)

weqw A - uriy, ari} | st
T WET |

12468 hra

PAPERS LAID ON THE TABLE
BUDGET ESTIMATES OF DAMODAR VALLFY

CORPORATION

The Midister of Irrigation and
Power (Shri Fakhruddiz Almed): I
beg to lay on the Table a copy of the
Budget Estimates of the Damodar
Valley Corporation for the year 1966-
07, under sub-section (3) of section 44
of the Damodar Valley Corporation
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Act, 1948. [Placed in Library. See

No. LT-5871/66].

ANNUAL REPORT ON WORKING OF INDUS-
TRIAL AND COMMERCIAL UNDERTAF.-
INGS OF CENTRAL GOVERNMENT

The Minister of Industry (Shri D,
Sanjivayya): I beg to lay on the Table
a copy of the Annual Report of the
working of Industrial and Commercial
Undertakings of the Central Govern-
ment for the year 1964-65. [Placed
in Library. See No. LT-5872|66].
Druio SaLes Tax (AMENDMENT) RuLes

1966, NOTIFICATIONS UNDER CUSTOMS

Act, 1962, etc.

The Minister of State in the Mimis-
try of Finance (Shri B, R. Bhagat): I
beg to lay on the Table—(1) A copy
of the Delhi Sales Tax (Amendment)
Rules 1968 published in Notification
No. F. 3(8)/65-Fin. (E) in Delhi
Gazette dated the 10th March, 1966
under sub-section (4) of section 28 of
the Bengal Finance (Sales Tax) Act,
1941, as in force in the Union Terri-
tory of Delhi. [Placed in Library.
See No. LT-5873!66].

(2) A copy each of the following

Notifications under section 159 of the
Customs Act, 1962:

(1) The Denatured Spirit (Ascer-
taining and Determining)
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 281 in Gazette of India
dated the 26th February,
1966.

(ii) GS.R. 284 published in
Gazette of India dated the
1st March, 1966.

(iii) G.SR. 295 published in
Gazette of India dated the
1st March, 1966.

(iv) G.S.R. 296 published in
Gazette of India dated the
Ist March, 1968.

(v) G.S.R. 320 publishedq in
Gazette of India dated the
5th March, 1966.

(vi) GSR. 321 published in
Gazette of India dated the 5th
March, 1966.
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(vii) The Manufacture in Customs
Bond (General) lourth
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R, 322 in Gazette of India
dated the 5th March, 1966.

(viii) The Manufacture in Customs
Bong (General) Third
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 323, in Gazetie of India
dated the 5th March, 1966.

(ix) G.S.R. 324 published in Gazette
ot India dated the 5th March,
1966. [Placed in Library. See
No. LT-5874/66).

3, A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excise and Salt Act, 1944°

(i) Th: Customs and Central
Excise Duties Export Draw-
back (General)  Thirtieth
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 313 in Gazette of India
dated the 5th March, 1966.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-first
Amendment Rules, 1966 pub-
lisheq in Notification No,
G.S.R. 314 in Gazette of India
dated the 5th March, 1968.

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-second
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 315 in Gazette of India
dated the 5th March, 1966.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-third
Amendment Rules, 1866 pub-
lished in Notification No.
G.S.R. 316 in Gazette of India
dated the 5th March, 1966,

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-fourth
Amendment Rules, 1966 pub-
lished in Notification No.



Re. Fire in

7571

G.S.R. 317 in Gazette of India
dated the 5th March, 1966.

(vi) The Customs and Central
Excise Duties Expgrt Draw-
back (General) Thirty fifth
Amendment Rules, 1966 pub-
lished in Notification No,
G.S.R. 318 in Gazette of India
dated the 5th March, 1966.

“ (vil) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty sixth
Amendment Rules, 1966 pub-
lished in Notification No.
G.SR. 319 in Gazette of
India dated the 5th March,
1966. [Placed in Library.
See No. LT-5875|66].

1248 hrs,
ESTIMATES COMMITTEE

NINETY-FOURTH AND NINETY-FIFTH RE-
PORTS

Shri A C. Guha (Barasat): I beg to
present the following Reports of the
Estimates Committee:

(1) Ninety Fourth Report on the
Ministry of Defence (Defence
Research and Development
Organisation)—Defence Metal-
lurgical Research Laboratory,
Hyderabad.

Ninety-fifth Report on the
Ministry of Defence (Defence
Research and Development
Organisation)—Electronics and
Radar Development Establish-
ment, Bangalore and Defence
Electronics Research Labora-
tory, Hyderabad.

2

-

12.484 hrs.

RE. FIRE INCIDENT IN HEAVY
ENGINEERING CORPORATION,
RANCHI

Mr, Speaker: Now, on the fire inci-
dent at the Heavy Engineering Corpo-
ration, Ranchi, I will allow one ques-
tion to each Leader ot the Group or a
member of that Group,

CHAITRA 3, 1888 (SAKA)- Heavy Engineering 7572

Rachi .. -

Shri S. M. Banerjee (Kanpur): I
have a submission to make on this.
Last time when this question came up,
a statement was made by the hon.
Minister .

st Ay fewd (dWX) : waw
TERg, AT oF AT ¥ | oW A

w7 g faar s awar & ?

W WM : AFAI 956 &7
quY T Fg A7 ffad
Shri S. M. Banerjee: Last time

when this question came up the con-
duct of Dr. Nagaraja Rao was ques-
tioned in this House and you were
kind enough to suggest that a separate
statement should be made by the hon.
Minister, Now such a statement has
been made, which runs to 5 or 6 pages.
We have already tabled a motion for
the discussion of this subject. Last
time also we tabled a motion. The
subject cannot be discussed by putting
a few questions.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Mr. Speaker, I do want to
apologize to you but I want to assure
you that no disrespect was meant and
1 did not notice your standing, You
know that I am the first to apolo;i-e
when I do anything incorrect. I am
sure the House also knows that 1
would pever deliberately do anything
like that.

12.50 hrs.

RE. FIRE INCIDENT IN HEAVY
ENGINEFRING CORPORATION,
RANCHI—contd.

o T WA Mfga (FamaTT):
gy # w3 e, ey fra

Mr. Speaker: Order, order, She can
g0 now.

o TW WA Sifgn : JETE T

wr ?
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Engineering, Ranchi
Mr. Speaker: A suggestion has come
that there ought to be a discussion.
‘What has the hon, Minister to say?
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The Minister of Industry (Shri D.
Sanjivayya): Since the report has been
placed on the Table of the House and
I have made a statement, I think it is
desirable to have a discussion.

Shri S, M. Banerjee: Will he initiate
a discusrion? If we initiate the dis-
cussion, it is very difficulty to get
sufficient time; we get only 2} hours.
This is the second time that a fire has
taken place,

ot wy fawd : 39 ara g, w@ ?

Mr. Speaker: That can be settled
afterwards. There will be a discus-
sion.

Wt geR w v (Tw)
# g ST =g § fF T o aw i s
g ?

Shri Hari Vishnu Kamath (Ho-

shangabad): When will this discussion
come up? After the Demands are
over? In May?

sy Ay fowd ¥y oo Y
@ o Wit oY, ¥ W9t 97 wgrd €2
* agw wo feaen i & ag a9
&g Ay § | qwfay & amgan o e
oF-8 7 A9 & wee #r v faifa
fear Safs -ar gamw gv q@ &)

Mr. Speaker: We will see; when the
notice comes, we will decide as to
when that can be taken up, when we
can find time. I do not know; I do
not promise, but we will try,

it gen W woew : &
wig f fE O & A F wwi e
sToW gy ?

wew RE T A A v Q
. @t gy WY o ¥ § I Afew
qaT. .
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J.C. Report’

o gwR T WO : Tg &9 g
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TR REAT 4% 49 FF aEar
g

12.52 hrs.
JUDGES (INQUIRY) BILL

ExTENSION OF TTIME FOR PRESENTATION
ofF REPORT OF JOINT COMMITTEE

Shri (Shi-

moga):

Krishnamoorthy Rao
Sir, I beg to move:—

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill to
regulate the procedure for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
of the Supreme Court or of a
High Court and for the presen-
taion of an address by Parliament
to the President, be further ex-
tended upto the last day of the
current session”.

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill to
regulate the procedure for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
of the Supreme Court or of a
High Court and for the presen-
taion of an address by Parliament
to the President, be further ex-
tended upto the last day of the
current session”.

The motion was adopted.
Shri 8. M. Banerjee (Kanpur): Let

us know the reasons. What are the
reasons?
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1253 hra. Ear & afes o3 a=9a gl | TR W

DEMANDS FOR GRANTS—RAIL- frat o ¥ o gfaad @ A
WAYS, 1968-67 -

AND afea ag Wewrr St gt ST

g ¥ & Iuwr @ faur 99
greedt dar xaty aak a9 w3 a7 A
g fgd e ot g e § A
W W ¥ &3 o) W mfew § @)
o# ¥TE ¥ AT | % /Ty AT SAGIT
w§ €T A1EY | WH AW KA A
WR ¥ qgT WRT FEIT EY AT
WA e e O AR el © W
IQTET WSBT FATAT WY ATFF WEWTa oY
T § ) T | W & 4T

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 19865-66—
contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants in respect
of the Budget (Railways) for 1966-87
and Supplementary Demands for
Grants in respect of the Budget (Rail-
ways) for 1965-86. Shri Lakhan Das
may continue his speech.

Shri 8. M. Banerjee (Kanpur):
When is the hon  Minister going to
reply?

Mr. Speaker: Just after this speech.

oft RreEW (WESEIIY) ;WA
7 wew Aga ¥ @ A ¥ fawa &
o *g @ 91 fr f§ 39 gy awre-
I TR § a9 IaF wHAfA ¥
T ¥ @ O R Y W@ AR
g wifgd |

WE HETET gAI 4 WA ¥ @
TEI QT & 7 @ W AWy IAH
g AF quwd & o 7 oA
WIAT AT TR g IR T A q
]I TOT TP SUTRT WA § | IAF
forlr 3 & A A e W I o
o A & AT T & fe } aEETHY wA
¥, o R € A A e g
T ITY A AT W agA w1y
g

¥ qF fadht ag W § f Rwd &
W I TR A7 T €T AT
¢ s ¥ fw ot § v o
W W # T e W g A
ot a1 § BT warErrT o g
T ¥ FHATD AT F A T ¢
WIH AT Y W A e g

WA wT gy o fe gArd
FTETT T qTaAT | 8 )

Wy warEr aned & o oy
qan ¥ afmai awh § fw < gy
wymEt gt @ A ot @ fea
I | A far A fauw a0F W
AR foFay 1T @ 39 9T FrE T
wt fa1 § WA gaem IAw fax
Lol CEE T

TR fevr wod e o e
FqTET AT AT Y 1 Wit 7y e
T qTHaT & F6T g g ®) vaw
SqTET FgAT W W gl 1 ag Ay
fewe way arel & e W@ e gt
qE AT W qre) & A Tl fowe
a w* gu fife 9% I A wik
fewz 913 7 X 3% q oAl ¥
e 9T T Ik R R i fowr
A 7 W1 GR-ER g7 guE @A
«@ ¢ f W FTrT WY wfert et &
ffgi FAvY a2t § | 9g I X aRw
froao & TRt o & & "W W
A & fa ww fawg § a3 2
fa¥ Mo wae v fka werar a1z
& T sy ST qfere 8§ s
W fad s faay wiard @ e
e wWE FA e f am
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[t w@7 )

wfl A g quE A aga g geir ) W ¥ q9 aF a1 N OF 9T A

T oA ¢ fr faoferr e faer @ amgy

FIA AT FT AT FTH § AT &7 91

fer ag agdht o @y &1 13 hrs.

W & Wi # W@ www
T e | Wi & Ao
oF TR was & omry ¥ @ 1914
as A | IR 1914 FY WTE A AF
femr T ¥fFT I A®@ 1914
% oy A off € off IARY qrow w v
war AfEw wgegigR ¥ A9 arky
ot a% qreg @Y A Tk fay
AR gt aga & i ¥ e few miy
a% Iy T fear w1 wEwEiR &
Y @1 dIG T59 FT GG FT WK
MfEmawd?

TR qg %o fawga ¥ fw ¥
oF gree €A WY a1 Y i agi 9%
AT RVA T4 F qE arg famr wr
q1 | W« 9 qeeT /v WY A faar
™ AR F AW F A
Iq gree 2w Y fR & w7 fear
LR S L UL U U
3 fefiwme gufmédw aee gaTArR
¥ 7@ a1 AfeT IR w9t 0w
e far 1 fed-sama &R
agt WX gy A1 & Qe Afgd—Arw
R g T

AR ¥ N a5 WE aA
faort st arfed ar whamare ¥ FAEY
" e farord Ty iRy | TR AR A
WY ATV HIAET EAT | EHT HTT TG
g fF w9 &1 ST 39 TR ¥ I
QT & ? ¥ ke fawry ¥ o A
Wt T & qg W X & amlr Wi
frarii @ o aga saTer wEE
W R & g S g fF s

o A& T mder w g
f& T feve ot o awr v &
JFaN AFA F AT WK 2@ IIC R
WH AW o1 qFATE | TEy Wy
WIIEr wraet ¥ 3fg @ wwd &
W W@ T T AHT T Ay 74
g gFfr

The Minister of Rallways (Shri S. K.
Patil): Mr. Speaker, Sir, the Demands
for Grants, when they are discussed,
naturally give an occasion for Mem-
bers to draw the attention of the Gov-
ernment to various conveniences or
the want of them and I am grateful to
the House and the Members who have
participated in the debate that they
have pointed out many things, In the
General Debate, while replying to it,
I have dealt with the policy matters
and I need not repeat them on ths
occasion. So far as the other matters
are concerned, namely, somebody
wants extension of the line, somebody
wants some more trains and faster
trains, this is a matter wherc the
Railway has spread al] over the coun-
try in all directions and naturally it
all the suggestions which the hon.
Members have made were very
liberally accepted, I do not know how
many thousands of crores of rupees
would be necessary for that. Since 1
am limited by funds, surely, I have
got to seek the priority as to out of
the many demands that are made
which should be accepted first and
which should be accepted second and,
therefore, it 1 could not satisfy every-
one of them, it is not because I am
less libera] and hence I am doing so
but because I am so circumstanced
that it is impossible to do so.

My colleague, Dr, Ram Subhag
Singh, hag already gone info detalls
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about many points that have been
raised. I do not want to cover that
ground. I shall mention a few things
and a few speeches that have been
made after he delivered his speech.
Also, there is another procedure that
we have adopted, and we have re-
peated time and again, that if any
particular request or demand that was
made is not answered in our speech,
we answer them in a special brochure
which is always kept in the Parlia-
ment Library and for which we have
got applause from the House.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Expedite it.

Shri 8, K. Patil: Yesterday, a new
point was raised by my colleague, Mr.
Trivedi, that we did not refer or my
colleague did not refer to the cut mo-
tions. Now, there are very many oc-
casions during this debate, either the
General Debate or the Demands for
Grants or the Appropriation Bills that
will come, etc., when the Members can
refer to anything. It is not necessary
that the person who has moved a cut
motion should also speak—sometimes
people speak—and, therefore, if we did
not refer to any particular cut motion,
the idea is not that we have got any
disrespect for the hon. Members but
because we covered the discussion as
a whole and, therefore, there is no
particular attempt that it should be
so done, ~

My friend, Shri Trivedi, mentioned
that the points raised in the context
of the cut motions moved by the Mem-
bers had not been covered. On going
through the list of cut motions I find
that many subjects like catering, pro-
vision of road-over-bridges, doubling
of railway lines, conversion of lines to
wider gauge etc. which form the sub-
ject of the cut motions were dealt with
in the replies in appropriate groups.
Many of the speeches covered a lot of
ground apart from that of the cut mo-
tions and it was only natural and pro-
per that rather than leave out the
points which were actually made in
the speeches and to touch on subjects

(-]
CHAITRA 3, 1888 (SAKA) D.S.G. (Railways) 759

which were not mentioned at all, the
priority was given to the former by
my colleague while replying to the
debate.

In any case, within the limited time
available, we have tried to cover as
many of the points made by the hon.
Members in the discussions and points
made in the speeches of hon. Members
which are not covered in the reply will
be dealt with individually and a copy
of the replies placed in the Parliament
Library as usual.

My hon. friend, Shri Trivedl, has
as many as 20 cut motions against his
name. Some of them have been des-
cribed with such telegraphic brevity
that I myself did not know what ac-
tually the Member wanted. The Mem-
ber did not elucidate them in his
speech. If there is any further eluci-
dation necessary, either on his part or
on my part, surely we can go into that
and he would have satisfaction.

He has made a suggestion about the
traffic survey between Kota and Cho-
trgarh. Possibly, the hon. Member
favours one of the alternative routes
between the two points. This again
cannot be discusscd unless his views
are more specific. I do not wam to
go into that because that will be mauc
clear when specific questions are rais-
ed. The only other cut motion which
can be answered is the one about the
non-payment of arrearsg of up-graded
posts on western Railway, particularly
the commercial clerks. In respect of
this, T would like to assure the hon.
Member that while it has taken some
time to finalise the allocation or
Higher-grade posts and to complete
the sclection or suitability tests neces-
sary before individuals can be appoint-
ed against them, instructions have
been issued to sec that such orders are
implemented in future and arrears
paid within three to four months of
the date of receipt of such orders. That
is a distinct improvement as against
what was being done before.
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My hon. friend, Dr. C. B. Singh,
stated that there should be a national
policy for development of transport
(road as well as rail) and mentioned
that the northern portion of Uttar
Pradesh is not properly served by the
Railways. The idea seems to be that
the policy of Railways should be that
wherever there is no railway, whether
it is justified or not, whether it should
be remunerative or not, the Railways
should go there. This is a good policy,
no doubt, but surely if the Railways
were to have that policy, it will cease
to be a commercial organisation. Let
us keep it as a commercial organisa-
tion, It is an organisation that gives
you some return and the House is
happy about it.

So far as the nationa]l transport
policy is concerned, I am very much
concerned about it as every hon. Mem-
ber of this House is. I had the privi-
lege of presiding over the Ministry of
Transport ang Communications and,
therefore, ] know what exactly the
problems of that Ministry are and,
therefore, when we have a national
policy, integrated policy, then, surely,
the Railways also become a part of it.
It will not be correct to assume that
there is no national policy in regard
to the development of transport capa-
city in the country. Whatever expan-
sion has taken place in the capacity of
rail transport in the successive Five
Year Plans has been effected in close
consultation among the Ministries
concerned and with the Planning Com-
mission. Transport policy and co-
ordination has been the subject mat-
ter of a study by a high power com-
mittee appointed by the Government
and the Report of this Committee on
Tranaport Policy was presented to this
House only a few weeks ago.

To that T would and that there is a
Cabinet Committee now specially ap-
pointed for all the transport, that is,
the transport and communications,
“«<luding aviation and navigation, and
the railways, that there is a coordina-
tion committee where all these pro-
Bems are put together and consider-
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ed. The Railway Minister happens to
be the Chairman of that Committee
and, therefore, a policy which is con-
certed, which is coordinated, which is
sufficiently competitive but yet not
destructive or obstructive of each
other, has got to be evolved and that
should be the constant attempt of this
Ministry to do so.

Shri P, G. Sen pleaded for the die-
selisation of Assam Mail. The dieseli-
sation of B. G. Assam Mail will be
duly considered with the availability
of diesel locomotives. With the pre-
sent availability of diesel locomotives,
it is not possible to dieselise this train.
The dieselisation of M. G. Assam Mail
is, however, under examination. I
have said that this is a constant effort
of the Railways that we should go
from the steam traction to the diesel-
isation or the electric traction and if
you see the progress that has been
achieved during the last few years in
this particular part of the Railways
activity, you will see that the pace is
faster than anywhere in the world
and that is because we have
got the technical know-how and we
know how essential it is and, to &
large extent, it solves the question of
overcrowding also.

Shri M. L. Dwivedy mentioned cor-
ruption in connection with the reserva-
tion of berths in sleeping coaches. His
remarks were of a genera] nature and
it is difficult to act upon them. How-
ever, I may mention that apart from
investigating specific complaints, fre-
quent checks are being conducted
against this type of corruption by the
Vigilance Organisation and by the Cen-
tral Investigating Agency of the Rail-
way Board. 1 may assure the House
that, whenever and wherever railway
staff have been found guilty, severe
punishment has been imposed. Speak-
ing about corruption in general....

Shri Harl Vishnu Kamath: Before
he comes to corruption, I rise on a
point of order. 1 am sure you will
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agree that it is very surprising, and
regrettable, too that when the Cabinet
Minister is replying to Demands for
Grants running into crores of rupees,
there should not be a quorum in the
House.

Mr. Speaker: The bell is being
Now there is quorum, The hon. Mi-
nister may continue,

Shri Muthyal Rao (Mahbubnagar):
I am glad there is quorum now. But
not even one Leader of the Opposition
ig there.

Shri Hari Vishnu Kamath: That is
no argument.

Shri 8. K, Patil: I do not think what
my hon. friend meant was part of
corruption in any case.

Dr. C. B Singh suggested the cons-
truction of new lines in Madhya Pra-
desh. The House is already aware
vhat, for the development of Danda-
karanya region, a major portion of
which covers the backward areas of
Madhya Pradesh, a broad gauge line
—450 KMg long—between Bailadilla
and Kottavalsa is nearing completion.
Therefore, that province has already
got a little because it is backward. I
can quite understand that. It has
been attended to just now.

Surveys are also under way for con-
nections from Dantewara in the Dan-
dakaranya region to Bhadrachellam
and Kovvur to the south and to Dhal-
li Rajhara in the north and from Lan-
jigarh Road on the Raipur—Vizianaga-
ram line to Ambaguda. These lines are
being investigated in connection with
the integrated development of the
Dandakaranya region based upon the
mineral and other material wealth of
the area. Therefore, so far as this
part is concerned, it is being attended
to.

Dr. C. B. Singh suggested that local
people should have preference in re-
cruitment to Class II] and Class IV
service. Class IV staff is normally re-
cruited by the Divisional or District
authorities of Zonal Railways and this,
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in effect, gives the residents of the
local area a good dea] of advantage.
Casual labour, which is always rec-
ruited locally on the divisions, get pre-
ference for absorption in regular Class
1V service,

Recruitment to Class III posts is
made through Railway Service Com-
missions and vacancieg are advertised
through the newspapers of the re-
gions served by the Commissions, so
that the residents of the region have
every opportunity to be selected.

The other day when there was a
demand that there should be some
kind of a Public Service Commission
of Railways in Bihar, I have gone to
the extent of explaining that, although
it is not a new Commission, the offices
of both the Commissions would be in
Patna or Dhanapura, so that they
would get the advantage and the loca]
people, the local talent, would be dis-
covered there, if it was not already dis-
covered elsewhere.

Shri A. P. Sharma (Buxar): Unless
there is an office, how can there be
two?

Shri 8. K. Patil: Surely there will
be. They will have the advantage of
both—what is for Calcutta and what
is for Allahabad. The offices of both
would be there because it serves u.th
the things. That is much better.

Shri Balmiki stated that the quar-
ters provided to sweepers are general-
ly unsatisfactory end require impro-
vement. The quarters provided to
them are not generally unsatisfactory,
but they have sometimes the knack
of making them unsaisfactory after
occupation. I have found this experi-
ment in the city of Bombay for forty
years and I exactly know how these
quarters, even if they are given in ®
good condition, are turned into a bad
condition. With the spreading of edu-
cation, sanitation, etc. all these things
will improve. But it is not that the
Railways know that the quarters are
unsatisfactory and those are speciaily
given to the sweeperg because they
are unsatisfactory. I do not admit that
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this kind of thing is being done.
Sweepers get the same accommodation
as other Class IV staff and this inclu-
des a living room, a bath room, a
kitchen and a verandah. Quarters
built earlier to different specifications
are being gradually improved to bring
them up to the current standards but
the hon, Member will appreciate that
these improvements have to be phased
over a number of years as the need
for new quarters has also to be met
concurrently from limited funds.

As I have said in reply to the gene-
ral discussion, so far as housing is
concerned, Railways are doing more
than any other Ministry. In fact, we
want to have more and more, so that
these fringe benefits which are of im-
mense value to our employees would
be made available to them.

Shri Omkar Lal Berwa suggested
that casual Jabour should not be sub-
jected to medical examinalion when
appointed to permaneni jobs. Medi-
cal cxamination is prescribed for all
categories of railway staff in  the
interest of public safety, their own
personal safety, the safety and health
of their co-workers and the efficiency
of service. It is preicsely because
casual labour are not subjected to
medical examination when they are
first engaged that they have got to
be subjected to it when they are put
on permanent employment.

13.16 hrs.
[{MR. DEPUTY-SPEAKER in the Chair]

Shri D. C Sharma stated that g sur-
vey should be carried out for a rail
link from Ludhiana to Chandigarh.
Surveys for this rail link have been
carried out in the past and they show-
ed that such a line would not be justi-
fied financially. With the lmited
tunds available in the Fourth Plan for
new lines, it is unlikely that this pro-
ject can secure high priority for in-
clusion.

Shri N. N. Patel desired that the
Bilimora-Vaghai narrow gauge line
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should be converted into broad gauge
and extended to Nasik for exploiting
timber from the Dang Forests and a
rail link should be constructed from
Magdalla Port to Surat. My colleague
nas already replied to that. There-
fore, I do not go into that, but the
matter is under investigation and
when that is done, it will have its due
priority.

Shri Kashiram Guptg stated that
Rewari-Khalilpur Section should be
doubled. Of the 82 KMs long sectioo
between Delhi and Rewari, only the
section between Garhi Harsaru and
Khalilpur, which is only 31 KMs, Is
now single line. Doubling of this sec-
tion is not neccessary to handle the
traffic offering now but will be taken
up when further development of tra-
fic justifies it,

Shri Shankar Alva suggested many
things, to which the replies have been
given by my colleague, but there are
one or two points to which I would
make a mention. He suggested that
electrification in Mysore State should
be taken up on a large scale as e'ec-
tricity is available in plenty from the
Sharavati Valley Project. He will no
doubt appreciate that, while cheap
electric power is a prerequisite, the
heavy capital investment on electrifi-
cation can be considered reasonable
only after taking into account several
other important factors such as traffic
density, avallability of resources, indi-
genous production, capacity of loco-
motives, etc. There seems to be
an impression that, because there is
electricity available and it is cheap,
the track should be electrified. But
that is only part of the expenditure.
The process of clectrification itself is
80 costly and unless it is justified by
the circumstances, surely it is not
done. Therefore, it is a question of
priority. If it is justified there, surely
we shall take advantage of the chea-
per electricity available there and will
no doubt do so.



7587 DG, and
Shri Shankar Alva stated that there
should be no rethinking regarding re-
modelling of the Bangalore City
Station building. He is not here just
now. I am happy to say that we are
paying so much of attention to it that
there is no rcthinking about it. The
Station will be remodelled and it will
be really in keeping with the dignity
and beauty of the City and surely we
will not do anything there which will
not be in fitness to the surroundings
which the Bangalore City affords.

Many members urged that level
crossings at a number of places should
be replaced by overbridges, to which
a reply has been given by my collea-
gue. But I can once again reiterate
this thing because very many ques-
tions come here about level crossings.
On that there is a firm policy of the
Railways. As soon as a request comes
from the State Government and they
are prepared to do their part of the
job—approach roads, etc., on which
they have to spend—Railways are al-
ways ready and the plans are made
in advance. There is no reluctance
on the part of the Railways that they
will not do it

Y wA fagrt AgAw (fsgkx)
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Shri S. K. Patil: It is not enough if
the District Board ig ready; they must
also be ready to pay their part of it; it
is not merely willingness that is re-
quired; in that way, everybody is
ready in this country for everything.
But surely a part of it has got to be
paid by them. Now it has been made
more possible. As I have already indi-
cated in the budget speech, a couple of
crores, a little less than Rs. 2 crores,
have been diverted from the Central
fund to the State funds for this pre-
cise purpose so that they could also
pay their part of it. It ig not big
enough and I understand that. But,
surely, that particular thing should
get a priority, if it ought to.
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Shri Muthiah stateq that more
money should be spent on passenger
amenities. As you are aware, from
Rs. 3 crores we have now lifted it to
Rs, 4 crores. This will go on increas-
ing more and more because it will
create conditions where I do not see
any reason why we should not go upto
Rs. 6 crores or even Rs 6 crores. It
cannot be done all of a sudden; it has
got to go too slow. Yesterday my col-
league said about the minimum ame-
nities that are to be provided to thou-
sands of stations. Nearly 7,000 sta-
tions are to be provided with minimum
amenities. This is being attended to
and wherever it is not provided, he
has assured that it would be done
within the next two years.

Shri P. K. Deo mentioned that the
Delhi-Rajpur through coach should
have been routed via Nagpur instead
of Katni. This route was selccted to
meet the demand actually made ear-
lier. The route via Nagpur is only
245 K.Ms longer. Manv Members,
when they make a sugges ion seem to
think that possibly the ticke\ cost will
remain the same and therei. re, the
route hag got to be changed. But, they
forget that if the route mileage in-
creases, the passengers will have to
pay for it and it will be added to that
ticket. That is not exactly what the
Railway Ministry should do because
many Members will not like to do that
and pay this additional money.

Shri Jwala Prasad Jyotishi refer-
red to the introduction of a fast train
service between Bilaspur and Delhl.
The existing level of through traffic
between Bilaspur and Delhi is not
such as to justify that. But, surely,
when there is anything by which the
traffic increases etc. that will always
be taken into consideration and it is
done.

Shri Amar Singh Saigal wanted a
new train from Waltair to Delhi via
Allahabad or via Bina. I am afraid the
trafic between Waltair and Delhi is
too small to justify a direct train.
Limited terminal facilities at Delhi
and line capacity on the route also
make it difficult to run another traln.
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However, a composite first and third
class through coach between Rajpur|
Bilaspur and Delhi is being introduced
via Katni and Bina very shortly., With
effect from 1st April, 1866.

Shri Onkar Lal Berwa referred to
the Air-Conditioned coach running
between Kota and Dehra Dun by Bom-
bay-Dehra Dun Express as an uneco-
nomic propogition which is being con-
tinued at the expense of first class
trafic. The partially Air-conditioned
coach having first and Air-conditioned
accommodation runs on two days in a
week between Kota and Dehra Dun by
Bombay-Dehra Dun Expresses. An
analysis of utilisation of Air-Condi-
tioned portion of the composite coach
has shown that it is well patronised
between Kota and Delhi. According-
ly, it has been decided to operate the
service only between Kota and Delhi
from 1st of April, 1966 and to raise its
frequency from bi-weekly to tri-week-
ly. Having regard to the utilisation of
Air-Conditioned accommodation on
Kota-Delhi section, there is justifica-
tion to continue this service.

Shri Warior spoke of limited trans-
port capacity in Kerala especially from
Cochin Harbour towards Coimbatore.
The present capacity on the Cochin
Harbour Coimbatore section is quite
adequate for current traffic; and
for  handling the new traffic
anticipatedq from the refinery and
other industries in the Cochin area,
a number of line capacity works like
additional loops, tokenless block work-
ing etc. are in progress. Diesel trae-
tion which is to be introduced for all
through goods services between Iro-
dey and Cochin Harbour.....

Shri Warlor (Trichur): It
Irodey but it is Erode.

is not

Shri 8. K. Patil: Its name is Erode.
There is no erosion about it. Cochin
Harbour will itself raise transport ca-
pacity by 15 to 20 per cent when this
dieselisation is dome. More crossing
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stations and loops have also been sanc-
ticned between Ernakulam and Quilon
to meet future traffic needs of Sou-
thern Kerala. Kerala is—I don't say
probably in a bad sense—as far as tra-
fiic is concerned, surely a problem be-
cause it has got a higher density in
the line. Therefore special considera-
tion will always be given to it because
the entire population has got to be
catered for.

Dr, L. M. Singhvi referred to the
need for an ‘additional train between
Delhi and Jodhpur because, according
to him, Jodhpur is probably a kind of
intellectual capital of Rajasthan. I
quite understand that probably the
Member, instead of saying that he
hails from that intellectual capital
(laughter) wants the introduction of
an additional train between Delhi and
Jodhpur. It is not feasible to do that
at present for want of spare line ca-
pacity on the saturated single line por-
tion of Delhi-Rewari Section and be-
cause money is a'most very necessary.
The available capacity has been fur-
ther strained by introduction of an
additional train between Delhi and
Bikaner from 1st October, 1965. It has
teen in operation since then.

Shri Kashi Ram Gupta stated that
in the newer design of coaching stock
the number of bath rooms is being
reduced. That has also been a com-
plaint in several fields. There has been
no change in scale of number of pas-
sengers per lavatory for the last 13
years. The scales are:—

One lavatory for 6 passengers
in the first class;

One lavatary for 16 passen-
gers in the second class; and

One lavatory for 20 passengers
in the third class.

If this is really small and after care-
ful examination also it is found to be
so, when the new coaches will be
built up, something else would be
done about this. This is what I am
telling that for the last so many years
this is what is existing and that we
have not made any special attempt to
reduce that number.
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Shri V. B. Gandhi mentioned that
industrial accidents had increased to
424 per 1000 workers in 1963. That
has been answered by my hon. friend
and | do not want to take the time of
the House. But, I can merely point
out that in 1952-33 they used to be
93 per 1,000 employees. In 1964-65,
after 13 years, they have gone down
to 44.5. Therefore, there has not been
any increase but it is less than half.
Constantly that progress is being
maintained.

At present Safety Committees and
Accident Prevention Committees func-
tion in the Workshops under the guid-
ance of Works Managers. These Com-
mittees review accidents and their
causes and take suitable measures to
eliminate such causes. The question
of setting up a separate organisation
for minimising the incidence of
accidents in Railway Workshops has
been considered but it was felt that
the most effective means of controlling
this would be through the officers and
supervisors who are daily in intimate
contact with the workshop staff and
who can during their rounds notice
and prevent any unsafe methods and
practices being adopted. Also since
there has been a very marked and
steady improvement in the incidence
of accidents, the present organisation
seems to be producing the results ex-
pected. A case has not been made cut
for starting any additional organisation.
That does not solve the difficulty.

Shri D. C. Sharma mentioned that
the strength of the Research, Designs
and Standards Organisation is not
commensurate with the needs of the
Railways. He also stated that more
money should be spent on research and
the Research Wing should be separat-
ed from the Designs and Standards
Wing.

We are fully alive {o the importance
of research on Railways and we have
taken steps to extend its scope. The
expenditure on this organisation which
used to be of the order of Rs. 30 lakhs
in 1956-57 has been rising steadily and
is about 1.3 crores now. It is not
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merely the expenditure that hag in-
creased but many other things have
gone in that direction. New coaches
are being built; along with that, other
problems crop up. The strength of
the technical officers anq staff in this
organisation has also steadily been
increasing. As against 70 officers and
312 staff in 1961, we have to-day 138
officers and 900 staff in this organisa-
tion and that organisation is doing
very excellent work indeed.

Shri Subodh Hansda said that for the
private school at Kharagpur, the Rail-
way should give land for school build-
ing. 1 think that hag not been consi-
dered necessary. That would mean
we have to get the land from some-
where and make it available. That
could not be done. As far as lands
are available with the Railways, ‘hey
would always be ready to give that.

8hri Onkar Lal Berwa said that
Scheduled Castes were being discri-
minated against on flimsy pretext: and
are reverted for failure to pass re’re-
sher courses and medical tests. l'e
also said that there is discrimination i.
the grant of leave and passes.

It is very difficult for me to deal
with such sweeping general accusa-
tions. I can assure him that if he has
any specific cases in mind and if they
are brought to the notice of the Admi-
nistration, they will be looked into
carefully and necessary action taken.

Shri Ganapati Ram (Machhlishahr):
What about the fulfilling of the reserv-
ed quota for the Scheduled Castes in
Class I, 11, IIT and IV services?

Shri S. K. Patil: That will also be
taken into consideration. The ques-
tion is not one of merely filling up the
posts. But the proper people must be
made available. If there is 3any
genuine complaint about it, surely it
will be looked into. I am really grate-
ful to the hon. Member that this has
been pointed out to us.

There are two more questions gene-
rally to which I ghall refer and then
I shall have done.
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Shri Daljit Singh (Una): No reply
has been given regarding the taking
over of the Rupar-Nangal Dam line.
[ also wanted a direct train from Delhi
to Nangal Dam.

Shri S. K. Patil: Reply has been
given already. When I started my
reply I had already said that wher-
ever replies were not given, they
would be given in writing and placed
on the Table of the House or in the
Library. That is the reply. In the
same way I could not reply to hund-
reds of things that had been raised.
The replies to all of them would be
given in writing.

But 1 shall deal with two general
questions that are there. One is about
catering and the other is about corrup-
tion. The question of corruption was
raiscd by my hon, friend Shri U. M.
Trivedi, and I had replied to his points
to somy extent earlier when he was
not here. The subject of corruption
really makes me very very uneasy.
Although the Railway Administration
is excellent, its performance is excel~
lent and all that, and that is a thing
that gladdens my heart, when I come
to the question of corruption, I must
admit that T have not been able to
make a sort of significant dent upon it.
It is no use merely stating figures and
giving statistics and saying that there
have been only so many cases, and we
have done so many things; at any rate,
that does not satisty me, much less can
it satisfy the hon. Members. We are
doing everything in our power to re-
medy this. The mere setting up of an
organisation of vigilance does not
automatically mean that from the time
the organisation comes into being, cor-
ruption goes down. It has been crys-
tallised, and, therefore, it has got to
be broken.

Shri Hari Vishnu Kamath:
been solidified.

It has

Shri 8 K. Patil: It is a great effort
that has got to be made everywhere.
1 am ne going to run away dy merely

MARCH 24, 1966

D.S.G. (Railways) 7594

saying ‘Oh, there is nothing; it has not
been brought to our notice.’. Whether
it is brought to our notice or not, if
the thing exists, though it is not seen,
it has got to be removed, because the
railways being a pioneer, being the
largest public undertaking, it is our
duty to see that we sct some example
so that the public sector undertakings
and also the other Ministries can learn
something out of it. That is a subject
that is constantly engaging my atten-
tion, and surely I woulq remain un-
casy until on that question, though it
may not be finally solved, we make
some kind of a significant dent, as I
said earlier.

Shri Ha i Vishnu Kamath: Minimise
it.

Shri S. K. Patil: So far as catering is
concerned, I could assure hon. Mem-
bers that the standards of catering ana
the standards of society somehow or
other go together. When it is a pri-
vate caterer, sometimes it is said that
we can punish them or we can do this
or that and there is a hue and cry and
it is said that it must be departmen-
tally done; but after all, I would sub-
mit, that the question of personnel is
just the same. A man does not be-
come an angel because he comes into
the public sector ang it is not as if he
remains a devil when he is outside
that sector. If things were so easy
as that, then we could have made
everything into a public sector where
only angels could be seen. What I am
pointing out is that there is good and
there is bad in everything; there are
some contractors that are very good
and a lot of them who are bad. Simi-
larly, so far as our catering is concern-
ed, there are some officers in some
places. .....

Shri A. P. Sharma: What abhout
competition?

Shri S. K. Patil: Thercfore, we have
kept the competition. We have pur-
posely kept the competition, and we do
not want to destroy the system lest
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one system should become crystallised
and we cannot improve upon it. But
I do agree with my hon. friends when
they say that on some railways, per-
haps, in the Western Railway the
thing is slightly better but in other
railways it is not so good. No doubt,
there is a difference in this matter.
Therefore, that will constantly engage
our attention. Besides, there are ad-
visory committees for catering at the
zonal and at the national level ete.
Therefore, whether there is a debate
or not, if any suggestion which is prac-
tical and which can be put into opera-
tion is brought to my notice, I shall
not be loath to take action in that be-
half, because that is one thing which
goes to make the travel either comfor-
table or otherwise. It is not enough if
the train goes fast, but even the food
is necessary,

Therc is very little further that I can
add. I am grateful to the House once
again. Though they had pointed out
some difficuities and some defects, by
and large, there has been a general
tone of appreciation of what the rail-
ways have been doing, and I am grate-
ful to the hon. Members for this.

Some hon. Members rose—

N PR 4R COATT (3T ) : g T
R, fan @1 A are & g ofr
a %@ T T
Shri U. M. Trivedi (Mandsaur): I

want to ask one question....

Mr. Deputy-Speaker: We have had a
long debate just now. ] think we
should go on to the next item.

Shri U. M. Trivedi: It is true that
we have had a long debate. But there
was one point made in regard to the
cut motions.

I would just tell the hon. Minister
that if he woulq read my cut motions,
he would very quickly understand
them. He is a very intelligent man,
and it would not require any intelll-
gence from me to put meaning to the
cut motions that I have tabled. I
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hope that he will look into the cut
motions that I have moved in the spirit
in which I have moved them,

Shri S. K. Patil: I can assure you
that T have seen all the cut motions.
When I used the expression ‘telegra-
phic language’ it was just a way of
saying it. I merely said that if my
hon. friend would elucidate and point
out anything at any time, surely I
shall be only too w.lling to do that.
I was not criticising the method in
regard to cut motions.

Mr. Deputy-Speaker: Does any hon.
Member want that any of his cut
motions should be put to vote separate-
1y?

=t qOx TiET (75Er) - nF g

# g A g, firr ga

1|

Mr. Deputy-Speaker: If 1 allow the

hon. Member, then I shall have to
allow others also.

The cut motions which have been
moved are as follows, mnamely cut
motions Nos. 20 to 43, 93 to 99 and 104
to 110, 152 to 165 and 236 to 253 in the
name of Shri Warior, cut motions Nos.
46, 47 to 51, 60, 63, 66 10 75, 82, and 83
in the name of Shri U. M. Trivedi, cut
motions Nos. 44 to 46 in the name of
Shri Yashpal Singh.

Mr. Deputy-Speaker: In that case,
1 shall call only Shri U. M. Trivedi.

Shri Shree Na-ayan Das (Dar-
bhanga): If you call one hon. Member,
you should call others also.

Shri U. M. Trivedi: As regards the
cut motions, the hon. Minister was
perfectly right in his assertion that the
cut motions were more or less in a
telegraphic language and they did not
convey all the arguments that lay be-
hind them. But in the present set-up
of things in regard to thc debate that
goes on here, the time it !:mited; there
is only limited time at the disposal of
any Member to enable him to apply
his mind to the various aspects of each
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{Shri U. M. Trivedi]
of hig 20 or 30 or 40 cut motions; in
view of the limited time, he shall have
to utter only one sentence on each of
them angd say that such and such cut
motions have been moved by him.
That is why we have the debate divi-
ded into two parts, namely the gene-
ral discussion and the discussion on
the Demands and the cut motions.
But, unfortunately, what happens is
that on account of the party basis for
allocation of time, the cut motions are
not discussed after the general debate

Mr. Deputy-Speaker: I thought the
hon. Member wanted to seek some
clarification,

Shri U. M. Trivedi:
plaining it....

Mr. Deputy-Speaker: That can be
discusseq separately.

Shri U. M. Trivedi: Where?

Mr. Deputy-Speaker: Th& hon.
Member may meet the Speaker and
tell him. Cut motions Nos. 85 to 92,
184 and 185 in the name of Shri P. K.
Deo, cut motions Nos. 111 to 130, 166 to
183, and 270 to 280 in the name of Shri
Priya Gupta, cut motions Nos. 139
to 150 in the name of Shri Muhammad
Ismail, cut motions Nos. 186 to 188 in
the name of Shri Kashi Ram Gupta, cut
motions Nos, 189 to 220, 212 to 221,
263 to 269 in the name of Shri Madhu
Limaye, and cut motions Nos. 281 and
282 in the name of Shri Kishen Pattna-
yak.

Shri Krishnapal Singh (Jalesar):
“There has been no reply in regard to
my cut motions.

Shri S. K. Patil: The hon. Member
will get it.

1 am just ex-

Mr. I_)eputy-Speaker: I shall now put
thé cut motions to vote.

All the cut motions were put and
negatived.
Mr. Deputy-Speaker: The question
is:
“That the respective sums not
ding the ts shown in
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the third column of the Order
Paper be granted to the President
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1967, in respect of the
following Demands entered in the
second col thereof: Dx d
Nos. 1 to 11, 11A, 12 to 16, 18 and
20."

The motion was adopted.

Mr. Deputy-Speaker:
is:

The question

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the Order Paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of the following Demands entered
in the second column thereof:
Demands Nos. 1, 4 to 2 and 12 to
15",

The motion was adopted.

[The motions for Demands for Grants,
1966-67 and Demands for Supple-
mentary Grants, 1965-66 in respect
of Railways, which were adopted by
the Lok Sabha, are reproduced be-
low—Ed.]

DeMAND No. 1—RAmLwAY Boarn

“That a sum not exceeding

Rs. 1,26,17,000 be granted to the

President to defray the charges

which will come in course of pay-

ment during the year ending the

31st day of March, 1867, in respect
of ‘Railway Board'.”

DeMAND No. 2—MISCELLANROUS ExrEN-

DITURE

“That a sum not exceeding
Rs. 3,80,14,000 be granted to the
President to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Miscellaneous Expenditure’.”

DeManp No. 3—PAYMENTS TO WORKED
LINES AND OTHERS

“That a sum not exceeding
Rs. 49,65,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Payment to Worked Lines and
Others'.”

DEMAND No. 4—~WORKING EXPENSES—
ADMINISTRATION

“That a sum not exceeding
Rs. 58,22,22,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Working Expenses—Adminis-

tration’.

DeMAND No. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE
“That a sum not exceeding
Rs. 1,87,01,26,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Working Expenses—Repairs and
Maintenance’.”
DeMaND No. 6—WORKING EXPENSES—
OPERATING STAFF

“That a sum not exceeding
Rs. 1,19,96,68,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Working Expenses—Operating
Staff".”

DemAND No. 7—WORKING ExPENSES—
OreraTION (FUEL)

“That a sum not exceeding
Rs. 1,16,62,63,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1967, in respect
of ‘Working Expenses—Operation
(Fuel)'.”

2979 LS—86.
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DemaND No. 8—WORKING ExprNses—
OPERATION OTHER THAN STAFF AND Fum

“That a sum not exceeding
Rs. 34,60,54,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Working Expenses—Operation
other than Staff anq Fuel'.”

DeEMAND No. 9—WORKING EXPENSES—
MISCELLANEOUS EXPENSES

“That a sum not exceeding
Rs. 31,93,65,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Working Expenses—Miscellane-
ous Expenses’.”

DEMAND No. 10—WORKING ExrENsES—
STAFF WELFARE

“That a sum not exceeding
Rs. 21,07,40000 be granteq to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect -
of ‘Working Expenses—Staff Wel-

fare’.

DEMAND No. 11—WORKING EXPENSES—
APPROPRIATION TO DEPRECIATION
REsERVE FUND

“That a sum not exceeding
Rs. 1,00,00,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Working Expenses—Appropria-
tion to Depreciation Reserve
Fund'.”

Demanp No.11-A—WorkmnG Expen-
SES—APPROPRIATION TO PENsioN
Fonp

“That a sum not exceeding
Rs, 13,80,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1967, in respect
of ‘Working Expenses—Appropria-
tion to Pension Fund’.”
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DEMAND NoO. 18—APPROPRIATION TO

RAL REVENUES

“That a sum not exceeding Rs. 133,
49, 78,000 be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1967, in respect of
‘Dividend to General Revenues'.”

DeMAND No. 13—OpPEN LINE WORKS

(REVENUE).

“That a sum not exceeding
Rs. 12,00,38,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Open Line Works (Revenue)'.”

Demanp No.
NeEw LINES

“That a sum not exceeding
Rs. 49, 08, 51,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect

of ‘Construction of New Lines".

DEMAND No. 15—OPEN LINE WORKS—-
CAPITAL DEPRECIATION RESERVE FUND

AND DEVELOPMENT FunD

“That g sum not exceeding
Rs. 523,72,77,000 be granted to
the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Open Line Works—
Capital, Depreciation Reserve
Fund and Development Fund'.”

DEMAND No. 16—PENSIONARY CHARGES

—PEeNsION Funp

“That a sum not exceeding
Rs. 3,60,80,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Pensionary Charges—Pension
Fund'”

14—CONSTRUCTION  OF

DEVELOPMENT F'UND

“That a sum not exceeding
Rs. 22,18,87,000 be granted to
the President to defray the char-
ges which wil] come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Appropriation to Deve-
lopment Fund.”

Demanp No.
REVENUE ReserRVE FUND

“That a sum not exceeding
Rs. 2,39,35,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Withdrawal from Revenue Re-
serve Fund'”

20—WITHDRAWAL FROM

Supplementary Demand for Grants

(Railways) 1965-66

DeEMaND No. 1—RALway Boarp

“That a Supplementary sum not
exceeding Rs. 2,74,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1966, in
respect of ‘Railway Board'.”

DEMAND No. 4—-WORKING EXPENSES—

ADMINISTRATION

“That a Supplementary sum not
exceeding Rs. 3,31,01,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1966, in respect of ‘Working Ex-
penses—Administration”.”

DEmMAND No. 5—WORKING EXPENSES—

REPATRS AND MAINTENANCE

““That a Supplementary sum not
exceeding Rs. 11,03,24,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1966, in respect of ‘Work-
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ing Expenses—Repairs and main-
tenance.,”

DeMAND No. 6—WORKING EXPENSES—
OPERATING STAFF

“That a Supplementary sum pot
exceeding Rs,  7,23,41,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 3ist day of March,
1966, in respect of ‘Working Ex-
penses—Opening Staff’.”

Demanp No. 7—WORKING ExXPENSES—
OperATION (FUEL)

“That a Supp!ementary sum not
exceeding Rs. 58144,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
‘March, 1966, in rcspect of ‘Work-
ing Expenses—Operation (Fuel)'.”

DeEMAND NoO. 8—WORKING EXPENSES—

OPERATION OTHER THAN STAFF AND
FuEL
“That a Supplementary sum

not exceeding Rs. 2,30,91,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1966, in respect of ‘Working Ex-
penses—Operation  other  than
Staft and Fuel'”

DEMAND NO. 9—WORKING EXPENSES—
MisceLLANEOUS EXPENSES

“That a Supplementary sum not
exceeding Rs. 1,36,22,000 be gran-
ted to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Working Expenses—
Miscellaneous Expenses’.”

DeMAND No. 12—PAYMENTS To GENE-
RAL REVENUES

“That a Supplementary sum
not exceeding Rs, 38,82,000 be

Bills Introduced
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granted to the President to defray
the charges which will come in

course of payment during the
year ending the 3lIst day of
March, 1966, in respect of ‘Pay-

ments to General Revenues'.”

DeEMaND No. 13—OPEN LINE WoORKS
(REVENUE)

“That a Supplementary sum not
exceeding Rs. 30,97,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Open Line Works
(Revenue)'.”

DemanD No. 14—CONSTRUCTION oF NEw
LINES

“That a Supplementary sum
not exceeding Rs. 2,73,07,000 te
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1866, in respect of ‘Cons-
truction of New Lines’.”

DEMAND No. 15—OpPEN LINE WORKs—
CAPITAL, DEPRECIATION REserve FunNp
AND DEVELOPMENT FUND

“That g Supplementary sum not
exceeding Rs. 14,80,74,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 3lst day of March,
1966, in respect of ‘Open Line
Works Capital Depreciation Re-
serve Fund and Development
Fund'.”

13,39} hrs.

APPROPRIATION (RAILWAYS)
BILL,* 1966

The Minister of Rallways (Shrl 8.
K. Patil): I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of the
financial year 1866-67 for the purpores
of Railways.

"~ Published in Gazette of India Ex traordinary, Part II, Section 2, dated

24-3-1966.
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Mr, Deputy-Speaker: The question
is:

“That leave be granted fo in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for the
service of the financial year
1966-67 for the purposes of Rail-
ways.”

The motion was adopted.

Shri S, K. Patil: I introduce} the
Bill.
13.40 hrs.

APPROPRIATION  (RAILWAYS)
NO. 2 BILLY 1966

The Minister of Railways (Shri
8. K. Patil): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
service of the financial year 1965-66
for the purposes of Railways,

The Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year
1965-86 for the purposes of Rail-
ways”.

The motion was adopted.

Shri S, K. Patil: I introducet the
Bill.

13.40} hrs.

APPROPRIATION (RAILWAYS)
Bill, 1966—contd.

The Minister of Railways (Shri
8. K. Patil): I beg to movej:
“That the Bill to authorise

payment and appropriation ©of
certain sums from and out of the
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Consoidated Fund of India for

the serivce of the financial year

1966-67 for the purposes of Rail-

ways be taken into consideration,”

Mr. Deputy-Speaker: Motion
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1866-67 for
the purposes of Railways, be
taken into consideration.”

Shri U. M. Trivedi (Mandsaur):
This is an Appropriation Bill and I am
not going to take much time. But I
would refer briefly to two or three
points.

During the budget discussions, two
pertinent questions have been vexing
my mind—and that should apply with
equal force to the hon. Ministers con-
cerned—and those are about the class
III employees on our railways. One
point creates a lot of irritation every-
time I think about it, because as a
lawyer it hag been my misfortune for
nearly every year to deal with cases
of departmental inquiries where ulti-
mately the cases are dragged in the
courts, and where prima facie patent
injustice had been done to the em-
ployee. This injustice stems from the
fact that the inquiring officers are
generally prejudiced, being officers
superior to the personsg against whom
the inquiries are held. The remedy
that is available in the High Court
under art. 226 is generally limited to
any breach of the rules; the facts are
never gone into.

To remedy this state of affairs, I
would make this plea to the hon.
Minister. We are all men in the street
we know the difficulties of the ordi-
nary class III men. The point for
consideration is whether the time has
not now come to establish a sort of in-
dependent administrative tribunals,
even though they may be within the

fPuﬁished in Gazette of In_d-ln Extraordinary, Part 1II, section 2,

dated 24th March, 1966.
}Introdced/moved

with the recommendation of the President.
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railways, to adjudicate upon offences
commitied by railway employees in
their employment in the railways.

The second question concerns the
imposition of heavy penalties on class
III employees .Year after year as have
a budget where we calculate that a
certain expenditure is necessary, It is
voted by the Hvouse. Yet it appears
that class III employees, particularly
those discharging commercial duties,
are always subjected to heavy penal-
ties of such a nature that for years,
one, two, three, four, ten—parmanent-
ly—they are deprived of their incre-
ments and promotions. In cases, where
increments are withhold, their future
is affected. With the net result that
most of them suffer for years together
tremendoug losses. For a loss of only
Rs. 6 an employce—1 have once calcu-
lated this—wag imposed a penalty of
Rs. 18,000. Thig is out of all propor-
tion to the offence. Instructions must
issue from the administration to the
divisional officers that such heavy
punishments should not be meted out
to the employees, particularjy jn these
days.

The third point that strikes me 13
this, Where there has becn upgraaing
of posts, somehow the adm'nistration
is not quick cnough to give actual
effect to it.

The Railway Board decides. for ex-
amnple, that certain posts ar: upgrad-
ed, from Rs. 100 to Rs. 150. Yet orders
will npot issue from the zonal head-
quarters to say taat the posts  have

been upgraded, with  the nret
result that  though upgrading
has been sinctioned by Guvern-
ment, the employee do2s not get

the bencfit of it for nearly a year and
a half, in some cases for three years.
In such cases, there is alrcady a pro-
vision in the budget of ahcut Rs 17

lakhs. Proper utilisation must he
made of this provision sn that em-
ployees whose posts have beea up-

and

graded get the financis) henelit
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employees who have not been paid the
arrears from the date of the upgrading
are paid the arrears expeditiously.

There are many other complaints.
Since 1 have already placed them be-
fore the House at the time of the
general discussion, I do not wish to
reiterate them. At this stage, I will
only request the Minister to see that
these very patent grievances which 1
have mentioned are taken into consi-
deration and necessary action taken,

ot wOy qmEa (@) Iy
wgeg & ¥aw oF A9 A §E9 F
w3 wEreg ¥ Fav § fragT o aEm
R ag § amfm &va & Avw
§......

Shri S. K. Patil: This cannot be in
the Appropriation Bill stage

ot e oveda : a7 swrtTAT WA
B feel g AT e & v g )
WRW A Y TA A
FTAT T g gr o 7e1 & Al oy -
% Y A qACAT ALY WY AT G
¥ argar 3, IEE aprear Y w9

q® WPt gen W19 A St wr
for & W Qfs3wm

Shri 8. K Patil: If the hon. Mem-
ber writes to me, I would surely go
into that.

So far as the request made hy my
hon. friend, Shri U. M, Trivedi, s
concerned, surely the points he mada
are very important ones. As regards
having some kind of an inter-
departmental tribunal so that judg-
ment. could be given as quickly as
possible, I can understand it. But
how it could be done has to be consi-
dered because it is a new thing I
shall examine it. Something should
be done by which the maltter is ex-
padited. He does not want a body
outside the department. Within the
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department, there should be some
kind of body which will dispose of
cases expeditiously. I can understand
it,

Coming the question of oppressive
fines, he mentioned a case where a
class III clerk was made to pay
Rs. 18,000. Surely, it must be very
oppressive. It is possibly because
everything has been counted, loss of
pay and many other things. I shall
go into that and find out. The punish-
ment should not be so deterrent that
the man simply goes out ol service,
That certainly is very hard.

The third request is really very rea-
sonable. When a post is upgraded,
the man must get the upgraded
salary from the date of the upgrading.
That could be attended to.

Mr. Deputy-Speaker:
is:

The question

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fungd of India for the service
of the financial year 1966-67 for
the purposes of Railways, be taken
into consideration”.

The motion was adopted.

Mr. Deputy-Speaker:
is:

“Clauseg 1 to 3, the Schedule, the En-

acting Formula and the Title stand
part of the Bill”,

The question

The motion was adopted.

Clauses 1 to 3, the Schedule the En-
acting Formula and the Title were
added to the Bill.

Shri S. K. Patil: I move:
“That the Bill be passed”.
M:. Deputy-Speaker: The question

is
“That the Bill be passed”.
The motion was adopted.
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APPROPRIATION (RAILWAYS)
No. 2 BILL, 1966—contd.

The Minister of Rallways
K. Patil): 1 beg to move®:

(Shri 8.

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1963-
66 for the purposes of Railways,
be taken into consideration”.

Mr. Deputy-Speaker: The question

“That the Bil] to authorise pay-
ment and appropriation of certaim
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1965-
66 for the purposes of Railways,
be taken into consideration®.

The motion was dopted.

Mr. Deputy-Speaker: The question
1s:

“That Clauses 1, 2, 3, the Sche-

dule, the Enacting Formula, and
the Title stand part of the Bill.”

The motion was adopted,
Clauses 1, 2, 3, the Schedule, the Em~
acting Formula, and the Title were
added to the Bill.

Shri S. K. Patil: I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The questiom
is:

“That the Bill be passed.”

The motion was adopted,

*Moved with the recommendation of the President.
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DEMANDS* FOR SUPPLEMENTARY
GRANTS (KERALA) 1965-66

Mr. Deputy-Speaker: The House
will now take up Supplementary
Demands for Grants (Kerala).

1. Expenditure met from Revenue

DeEMAND No. T AGRICULTURAL INcoMk
Tax AND SALES Tax

Mr. Deputy-Speaker: Motion moved:

That a Supplementary sum not
exceeding Rs. 1,89,500 be granted
to the President out of the Conso-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-

ment during the year ending
the 31st day of March, 1966, in
respect of ‘Agricultural Income

Tax and Sales Tax’.”
DeMAND No. II LAND REVENUE
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
excecding Rs. 300 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course ol payment during
the year ending thce 31st day of
March, 1966, in respect of ‘Land
Revenue'”

Demanp No. VI RecisTRATION FEeEs

Mr. Deputy-Speaker: Motion moved:
“That a Supplementary sum
not exceeding Rs. 1,17,000 be gran-
ted to the President out of the
Consolidated Fund of the State
of Kerala to defray the charges
which will come in course of pay-
ment during the year ending
the 31st day of March, 19686, in
respect of ‘Registration Fees'.”
DeEMAND No. X DisTRICT ADMINISTRA-
TION AND MISCELLANEOUS.

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary gsum not
exceeding Rs. 4,43,100 be granted
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to the President out of the Conso-
lidated Fund of the  State of
Keralu to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘District Administra-
tion and Miscellaneous’.”

DeEmMAND No. XI ADMINISTRATION OF
JUsTICE

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 9,15,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Administration of Justice'.”

DemMaND No. XII Jams
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,12.500 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1986, in re-
pect of ‘Jails’.”

DEMAND No. XIV STATE INSURANCE AND
MISCELLANEOUS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 33,400 be grunted to
the President out of the consoli-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘State
Insurance and Miscellaneous'.”

DEMAND No. XV ScreNTIFIC DEPART-
MENTS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 34,700 be granted
to the President out of the Con-

*Moved with the recommendation of the President.
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solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Scientific Departments’.”

Demanp No. XVI Unrversity Epuca-
TION

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
-exceeding Rs. 97,500 be g-anted
to the President out of the Coun-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1986, in respect
of ‘University Education’.”

DeManp No. XIX MrbrcaL

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 100 be  granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Medical'.”

Demanp No XXI Pusknic HeALTH
ENGINEERING

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 7,55,100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending tho 3lst
day of March, 1966, in respect
of ‘Public Health Engineering’.”

DeMAND No. XXII AGRICULTURE

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
Excceding Rs. 36,00.000 be granted
to the President out of the Con-
solidated"Fund of the State of
Keraia to defray the charges which
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will come in course of payment
during the year ending the 3l1st
day of March, 1966, in respect
of ‘Agriculture’.”

DeEMAND No. XXIII FISHERIES
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs, 5,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerzla to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in 1espect
of ‘Fisheries’.”

Demanp No. XXVI CoOPERATION
Mr. Deputy-Speaker: Motion moved:

*“That a Supplementary sum not
exceeding Rs. 151,000 be granted
to the President out of the Con-
solidated Fund of thc State of
Kerala to defray the charges which
will comc in course of payment
during the ycar ending the 3lst
day o¢f March. 1968. in respect
of ‘Co operation’.”

Demanp No. XXVII INDUSTRIES
Mr. Deputy-Speaker: Motion moved:

“Thai 1+ Sapplementary sum not
exceediny Rs 28,19,100 be granted
te the Fresident out of the Con-
solidated Fund of the State of
Kerala to d¢f-ay the charges which
will come in course of payment
during the vear ending the 3i1st

day ¢f March. 1966, in respect
of ‘Industries’.”
DeEmanp No. XXVIIT CoMMUNITY
DEVELOPMENT PROJECTS, NATIONAL

EXTENSION SERVICE AND LocAL Deve-

LOPMENT WORKS
-

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 10,00.000 be granted
to the President out of the Con-
golidated " Fund of the State of
Kerala to defray the charges which
will come in course of payment
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during the year ending the 3lst
day of March, 1966, in respect
of ‘C ity Devel t Pro-
jects, National Extension Service
and Local Developmment Works'."”

DrMaND No. XXIX LABOUR AND
EMPLOYMENT.

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary gum not
exceeding Rs. 200 be granted
to the P.esident out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Labour and Employment'.”

DrMAND No. XXX HARwAN WELFARE
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 8,00,000 be
granted to the President out of the
consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1866, in respect
of ‘Harijan Welfare'"

DemAND No. XXXI1—IRRIGATION

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary gsum not
exceeding Rs. 40,00,800 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges whicl,
will come in course of payment
during the year ending the 38i1st
day of March, 1966, in respect
of ‘Irrigation’.”

Demanp No. XXXIV—Porrs

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,538,600 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3i1st
day of March, 1966, in respect
of Ports’.”
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DSG. Kerala 7616

Demanpd No. XXXIX—Forests
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 15,22,700 be granted
to the P:esident out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 8lst
day of March, 1866, in respect
of ‘Forests’.”

Demanp No. XL—MiscELLANEOUS
Mr. Deputy-Speaker: Motion moved:

“That a Supplemcntary sum not
exceeding Rs. 55,200 be granted
to the P.esident out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1986, in respect
of ‘Miscellaneous’.”

Dxmanp No. XLII—NaTIONAL
EMERGENCY

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 100 be grunted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of pryment
during the year ending th: 31st
day of March, 1966. in respect
of ‘National Emergency’.

0. Expenditure met frem Capital and

Disbursement of Loans and ad-
vances

Demanp No. XLIL—Caprrar OuTiay

oN PusLic HeArtH

Mr. Depaty-Speaker: Molion moved:

“That a Supplementary sum not
exceeding Rs. 17,90,200 b granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charge:s which
will ecome in course of payment
during the year ending thz 31iat
day of March, 198G, in respect
of ‘Capital Outlay on Public
Health'.”
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Demanp No. XLIV—Caprrar OuTeay DeManp No. XLVIII—CAPITAL OUTLAY

ON AGRICULTURAL IMPROVEMENT
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 230,000 granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Capital Outlay on Agricultural

Improvement’.

Demanp No. XLV—Carrrar Outray

oN InpustriAL aND Economic
DEVELOPMENT

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,12,54,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Capital Outlay on Industrial
and Economic Development'.”

Demanp No. XLVI—Carrrar OvuTray
ON IRRIGATION

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,08,99 900 be grant-
ed to the President out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Capital Outlay on

Irrigation’.

Demanp No. XLVII—Caprrar OuTray
oN Pusric Works

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 29,27,500 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 81st
day of March, 1968, in respect
of ‘Capital Outlay on Public
Works'.”

ON OTHER WORKS
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,00.000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst

day of March, 1966, in respect
of ‘Capital Outlay on other
works’.”

DEMAND No. XLIX—CAPITAL OuTLAY

ON PorTs

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Capital Outlay on Ports’.”

Demanp No. LI—Carrrar OvuTLay oN

FORESTS
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 33,12,300 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect

0’0

of ‘Capital Outlay on Forests'.

Demanp No. LII—COMMUTED VALUER

or PENsIONS
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,07,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1866, in respect

3

of ‘Commuted value of Pensions’.
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DemaAND No. LV—LoaNs AND ApvAN-
CES BY THE GOVERNMENT

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
excecding Rs. 3,19,13,800 be grant-
ed to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect of
‘Loans and Advances by the Gov-
ernment’.”

Shri Harl Vishnu Kamath (Hosh-
angabad): How much time is allotted?

Mr. Deputy-Speaker: One hour.

Shri Hari Vishnu Kamath: On a
point of order, under rule 376, proviso
to sub-rule (2)—arrangements of busi-
ness before the House. That rule
governs the point I want to raise.

You will notice that in today's
Order Paper you have got the Supple-
mentary Demands for Grants (Kerala)
followed by the usual Appropriation
Bill, contingent notice of that, and
then follow the Demands for Grants,
the first being the Demands for Grants
of the Ministry of Commerce. There
is no item with regard to the Demands
for Grants on Account (Kerala). But
suddenly, in tomorrow’s Order Paper,
which has also been circulated today,
you will find that the Demands for
Grants on Account (Kerala), ie. vote
on account, has been included, but
without any reference to that in to-
day’s Order Paper. Does that mean
that after the Commerce Ministry’s
demand is taken up today, it will be
interrupted tomorrow, and that
Kerala demands will be taken up?

Mr, Deputy-Speaker: I do not know.
He may raise it tomorrow.

Shri Harl Vishnu Kamath: 1
not be here tomorrow.
wise guidance.

will
1 wanted your

Have you got the Order Paper
before you?
Mr. Deputy-Speaker: I have not

got tomorrow's Order Paper. Shri
Warior.
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Shri Warlor (Trichur): While
speaking on these Supplementary

Demands for Grants (Kerala), I have
to make a few observations on four
items,

On the first Demand itself, the
amount shown is actually not only for
that department. Similar amounts
are shown for other departments also.
This comes because a Pay Commission
was appointed in February, 1965 for
recommending the changes to be made
in the pay and dearness allowance of
State Government employees. Not only
in the Agricultural Income-tax and
Sales-tax departments, but in other
departments also the very same mea-
sure is taken to include amounts for
defraying payment of increased dear-
ness allowance,

Mr. Deputy-Speaker: Does anybody
else want to speak on this?

Some hon, Members rose—

Mr. Deputy-Speaker: Ten minutes
each. Those who want to move their
cut motions may send chits to the
Table.

Shri Warlor: I have moved scveral
cut motions also,

In reply to an unstarred question
on 17th March, the Home Minister
was pleased to give us a statement
giving the points in the memorandum
submitted by the N.G.Os' Association
of Kerala regarding this revision of
dearness allowance paid to them.
They have made certain suggestions in
order to make it more advantageous
to them, or take away the disadvan-
tages that have already crept into
these recommendations, which were
not originally there,

Government has decided two things.
One is that a portion of the increase
in the allowance in the pay range of
Rs. 90 to Rs 1010 per mensem (in-
cluding dearneds pay), will be
deposited or invested in General
Provident Fund, Comulative Time
Deposit Scheme, 10 Year National
Saving Certificates (New Series) or
12 Year National Defence Certificates,
and the amount to be so deposited
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varies from Rs. 5 to Rs. 30 per

mensem.

Another thing is

Shri Ravindra Varma (Thiruvella):
I am sorry to interrupt him, but it 1s
surprising that there is no Minister
from the Finance Ministry here when
the hudgzet is being discussed.

Mr. Deputy-Speaker: Mr,
is here,

Shri Hari Vishnu Kamath: He 1s a
solitarv  Minister, in  his solitary
splendour, Will he be attentive?

Shri Warior; As to what my hon.
friend Sar Ravindra Varma said. 1
had orcasion to request the Govern-
ment even before that, whenever thts
question of Kerala is taken up, al-
though technically the Finance
Minister is responsible for that,
actually a representative of the
Tiome Minister hears what we say,
then there will be something
coming out of it. The Finance
Minister has nothing to do practically,
though not thcoreti ally, with the
affairs in Kerala. What we are speak-
ing is abnut what is happening day to
day there, and no* about this credit
and dehit of the Finance Department.

Mr. Deputy-Speaker: We are con-
cerred ntw only with the Supplemen-
tary Drmands.

Shri Warior: That is true, but these
Supplementary Demands, for which
the Fipance Ministry is responsible,
concern certa’n aspects of administra-
tion there, and the administration is
vested in the Heme Ministry.

Shri ¥Mlari Vichnu Kamath: This is
now the post-A. P. Jiin period.

Shri Warior: But this question was
discussed hefore, and we thought
these N.G.Os. would be getting at least
as much of dearness allowance as is
paid in the neighbouring State of
Madras, and it was precisely for that
that the Commission was appointed,
but now, what is given by the right
hand by way of a raise is taken away
by the left hand. If these people are
not going to get cash emoluments by
way of a rise in dearness allowance,

Bhagat
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I do not know how they can meet the
expenses, the cost of living that is
rising day by day. It is in order to
meet that this dearnes allowance
question was first mooted. In their
memorandum, they had submtted
that the recommendations of the Pay
Commission might be suitably modi-
fied so as to have neutralisation of the
cost of living index as on 1st July,
1859. Will these Certificates go in any
way towards neutralisation of the cost
of living It is to improve their living
conditions that they want this in:rease
in dearness allowance. They feel the
cost of living when they to go pur-
chase their daily necessities. So, how
these Certificates can satisfy that
demand, I do not know. So, there is
much in what they say, and their
grievances are still mounting. In
Kerala there were several demonstra-
tions, several deputations to the Gov-
ernment, but the Covernment, it
seems, ig adamant,

Then again, when this was announc-
ed originally, these people were get-
ting a house rent allowance of Rs. 7
per mensem_ From the permanent
people that is now being taken away,
but they demand that this should be
there. Not only that, but that a house
rent allowance at a flat rate of Rs. 10
per mensem may be granted to all
non-gazetted officers.

So, I think that the Government
must go once more into this question,
at least in order to restore the confi-
dence of the non-gazetted officers of
the State. Now there is no popular
government, there 1s no way for them
to represent matters and get redress
of all these grievances. So, the Cen-
tral Government must redress their
grievances, and also restore their
confidence.

14 hrs,

1 now come to demand No. 12—
jails, There is a central jail in my
constituency in Trichur. Many times
I had been an inmate there along
with Mr. Govinda Menon who is now
sitting on that side....(An hon.
Member: Good company). We had a
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very happy time. This is the dry sea-
son and there is not sufficient water
to the inmates. There is only one
well there from which water is drawn
by the convicts themselves and you
know how much water can be drawn
like this In 1the last consultative
committee I gave in writing a request
to the advisers through the State
Minister of Home Affairs, Shri Hathi,
that something should be done imme-
diately. Nothing had been done. I
had been to Trichur recently. If the
pipe connection that is coming from
the reservoir of Peechi dam to Tri-
chur town and going very near the
engineering college, very near the
jail compound, cannot be extended for
a few furlongs more to give water to
the jail, at least some arrangement
should be made for lorries taking
water there. There are municipal
lorries and water could be transport-
ed from a nearby place, These people
are isolated from the entire society. If
they could not be allowed to go out-
side and take water, at least
water should be provided to them.
Next to air, water is the most essen-
tial thing. These are the driest days
in Kerala. This must be attended to.

1 was told that as yet some of the
political detenus under the DIR are
not given any allowance from the very
beginning till this day. We were told
that allowances were increased and
this and that.

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8,
Naskar): You mean pocket money?
Daily allowance? Or what is it?

Shri Warior: I do not know by what
name it is called. It is allowance given
by the government to the detenu for
their family expenses. That has not
been paid at all. The government
must look into it and take it up with
the state authorities so that the arrears
are paid as soon as possible,

The university is spending some
money for scientific research. That is
not enough. Kerala is the only state
which is not having a central research
laboratory. All the other states have
got the regional research laboratory.
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Formerlly, we are told by the late
Prime Minister Pandit Nehru that
Kerala will in the second round
have a regional research institution
that will cater to the needs of
Kerala. Nothing has been done.
Now there was a chance of our
getting it but I am told that a
pull has come from some other place—
this is not a good thing nor will it
create a good atmosphere—to take It
away from Ernakulam or Co.hin to
some other place nearby. (An Hon.
Member: What is it?) That js the
wnstitute for research in fisheries or
oceanography and marinology and
other things.

Now about the police, even now
after the food agitation, normalcy has
not been restored. I read in the papers
today that in Punjab all the students
wno were taken into custody had been
rejeased by the government. That 1s
exacily the difference between the
popular government there and the
bureaucracy in Kerala. Bureaucracy
cannot have a heart in these things.
They do not respond to the wishes at
the people. Apart from normalcy not
being restored, ft is actually becoming
a police zoolum. Today there is u
telegram from Shri Govindan Nair. a
member from the Rajya Sabha whict
reads: ‘Following affray on 1ltn
night during temple festival in Thitti-
napuram in Nemmara panchayat
Palghat district Kerala state special
police committed Physical assault on
villagers indiscriminately on 12th, 13th
und 14th instant. Menfolk have fled
villages leaving women and children
to the mercy of pGlice. Pray imme-
diate restoration of norma) conditions
and punish concerned officers.” This
1s a very responsible member of Rajya
Sabha; this telegram has come today
in the name of Vasudevan Nair and
myself. I can quota innumerable inst-
ances like this.

I now come to the last point. This
relates to demand No. 55, page 73,
loans and advances by the government:

“The Government of India have
sanctioned an additional plan out-
lay of Rs. 2.35 crores on power
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for speeding up the Sabarigiri,
Idikki and Kuttiyadi projects.
Accordingly, an additional expen-
diture ot Rs. 2.35 crores has been
authorised under this head to-
wards payment of loan to Kerala
State electricity board. A supple-
mentary grant is necessary to
cover the expenditure.”

Idikki project is a project of Rs. 60
crores. It is an irrigation project of
great national importance. You know
the position of power supply in Kerala
wday. There is 80 per cent cut and
al the factories are closing. FACT
cut down all production and there is
complete stoppage. It will help us—
this project—in the long run, But this
project has become a place for all
sorts of favouritism, and corruption.
The tender is given to certain people
against the technical advice of their
own civil engineers, The board has
not got a civil engineer. But there are
subordinates. The contract for about
one crore and odd had been given to
somebody out of favouritism ferget-
ting and ignoring all the norms of
accepting a tender. Not anly that.
There are other things also happening.
Labour troubles and al] sorts of things,
It is an unhappy state of affairs in
the high hills in the western ghats.
‘We have very serious charges. I am
not mentioning them, So, I want the
Government to appoint immediately a
Commission of Enquiry headed by no
less a person than Dr. Rao who is also
a technically qualified man to go into
the matter. Otherwise, the Sabarigiri.
Project is going to be another white
elephant for Kerala and for the nation.
It the allegations which have appear-
ed recently in the press are found to
be untrue, are baseless, then I will be
the happeiest man if these people are
acquitted as innocent. Otherwise, the
most rigorous and proper action must
be taken, and the first action will have
to be the removal of the existing
Board with its Chairman and the re-
constitution of the Board itself.

Mr. Deputy-Speaker: Shri Warior
desires to move cut motions Nos. 3 to

MARCH 24, 1968

D.S.G.Kerala 7626

50, subject to their being otherwise
admissible,

Shrl Warlor: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,890,500 in respect of
Agricultural Income Tax and
Sales Tax be reduced by Rs. 100.”

[Need to meet the justifiiable demands
of the State Government employ-
yees regarding dearness allowance
51

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,89,500 in respect
of Agricultural Income Tax and
Sales Tax be reduced by Rs. 100",

(Need to restore the meagre house
rent allowance formerly paid to
Government employees (6)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,89,500 in respect
of Agricultural Income Tax and
Sales Tax be reduced by Rs. 100”.

'Need to pay increased dearness al-
lowunce in cash to all employees
and cancellation of present scheme
of paying in the form of savings
M1

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,89,500 in respect
of Agricultural Income Tax and
Sales Tax be reduced by Rs. 100”.

[Need to restore contentment and
confidence of N.G.Os. who had
lately resented the high-handed
action of superior officers, as hap-
pened in Kottayam (8)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 300 in respect of
Land Revenue be reduced by
Rs. 100.”

[Need to strengthen the survey de-
partment to meet the new develop-
mental demands (9)].

“That the demand for a sup-
plementary grant of a sum not
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exceeding Rs. 3,i2,500 in respect
of Jails be reduced by Rs. 100.”
[Need to provide satisfactory water
supply in Jails especially in the
Viyyur Central Jail (10)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,12,500 in respect
of Jails be reduced by Rs, 100.”

{Need to give proper facilities to the
staff of Jails (11)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,12,500 in respect
of Jails be reduced by Rs, 100.”

[Need to have an inquiry into the
discontent among the warders of
Viyyur Central Jail as a result of
abuse of disciplinary actions (12)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,12,500 in respect
of Jails be reduced by Rs, 100.”

[Need to do away with all inhuman
conditions imposed upon prisoners
(13)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

[Need for improving the management
of forests and other properties of
Devaswoms in Malabar (14)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

[Need to give permanent tenure to
the actual tenants of Malabar Dev-
aswoms  eliminating  intermedia-
ries (15)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

(Need to include the Wellingdon
Island except areas under Defence
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Department, in the proposed Cor-
poration of Cochin (16)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

[Need to stop wholesale leasing out

of lands and forests of Devaswoms
to vested interests at concession
rates (17)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

(Need to utilize Devaswom revenues

for encouraging education and cul-
ture (18)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

[Need to satisfy the demands of Dev-

aswom employees (19)]
“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

[Need to legislate for proper control

of the management of Devaswom
properties and financial affairs
(20)].

‘“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

[(Need to have proper periodical

check up of educational and cultu-
ral institutions run by Hindu Reli-
gious charitable endowments Ad-
ministration fund (21)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”
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[Urgency of finalising the constitution
of the city Corporation of Cochin
(22)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 34,700 in respect of
Scientific Departments be reduc-
ed by Rs. 100.”

[Need to develop the Trichur Museum
and Zoo into a fullfledged art and
culture centre (23)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to investigate in detail into
the working of the Kerala Univer-
sity for the last three years (24)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to develop the science section
of the University in accordance
with the developmental demands of
Kerala State (25)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to investigate the cause of the
misunderstanding between the pre-
sent Vice-Chancellor and Senate of
the University (26)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to terminate the tenure of the
present Vice-Chancellor forthwith
@nl.

‘“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
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University Education be reduced
by Rs. 100.”

[Need to encourage study of branches

of Science as Marinology, Minero-
logy and Oceanography in the
Kerala University (28)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to revise the scale of salaries

and giving all amenities of life to
the teaching and non-teaching
staff of the Universities affiliated
collleges (29)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to establish one more univer-

sity especially to age higher
education in Malabar area (30)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to provide more seats for stu-

dents who wish to prosecute ad-
vance studies and researches in
science both abstract and applied
sections (81)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 100 in respect of
Medical be reduced by Re. 1.”

[Need to institute an {investigation

into the working of all Homoeopau-
thic colleges and reconsider the
question of continuing ition

to certain bogus institutions 232)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 36,00,000 in respect
of Agriculture be reduced by
Rs. 100.”
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of Co-operation be reduced by

[Need to discuss the substandard con-
Rs. 100.”

struction of the E Bund of
the Trichur kole lands (33)].

[Need to #mprove the working of the
co-operatives in general and indus-
in particular

“That the demand for a sup-
plementary grant of a sum not trial co-operatives
exceeding Rs. 36,00,000 in respect (39)1.

;ts A;%?ﬁu“ure be reduced by “That the demand for a sup-

) ’ plementary grant of a sum not

[Need to expedite the construction of exceeding Rs. 28,19,100 in respect
permancnt bunds in the Kole lands of Industries be reduced by
of Trichur District (34)]. Rs. 100.”

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 36,00,000 in respect
of Agriculture be reduced by
Rs. 100.”

[Need to review the work of soil con-
servation so far undertaken in the
State (35)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 36,00,000 in respect
of Agriculture be reduced by
Rs. 100.”

[Need to provide raw materials to
handicraftsmen at reasonable prices
and near about particular centres
where they flourish (40)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 28,19,100 in respect
of Industries be reduced by Rs. 100.”

[Need to give more monetary encour-
agement to handicraftsmen by eli-
minating as many middle men as
possible (41)].

“That the demand for a sup-

[Need to protect the Malampuzha Re-
plementary grant of a sum not

servoir from being abnormally silt-
ed with upturned earth in the catch- exceeding Rs. 28,19,100 in respect
ment area under private ownership of Industries be reduced by
and cultivation (36)]. Rs. 100.”

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 5,00,000 in respect
of Fisheries be reduced by
Rs. 100.”

[Need to open show rooms of Kerala
handicrafts in Bombay, Calcutta,
Madras, Hyderabad and other big
cities of tourist attraction, similar
to the one opened recently in Delhi

[Need to introduce transport with fri- (42)1.

gidare facilities to transport fish

from the sea coast to inland mar-

kets (37)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 40,00,800 in respect
of Irrigation be reduced by
Rs. 100.”

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs, 5,00,000 in respect of

Fisheries be reduced by Rs. 100.” [The need to complete the work of

[Need to establish more cold-storage the Cheera Kuzhi project (43)].

facilities and ice-plants to preserve

fish collected (38)]. “That the demand for a sup-

plementary grant of a sum not

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,51,000 in respect

2079 (AI) LSD—T7.

exceeding Rs. 40,00,800 in respect
of Irrigation be reduced by
Rs. 100.”
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[Shri Warior]

[Need to expedite completion of all
minor works end to make payments
in full settlement of bills (44)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 20,27,600 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide living quarters in
Trichur Police Station (45)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 209,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide rest rooms to police-
men on night duty in Trichur police
station (46)1.

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 29,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide better facilities in
police lock-ups in Trichur (47)]

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 29,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide proper sanitary ar-
rangements to policemen and priso-
ners in Trichur Police Station
(48)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 29,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide more beds for T.B.
patients kept under observation in
Distriet Hospital, Trichur (49)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 29,27,500 in respect
of Capital Outlay on Public Works
be »aduced by Rs. 100.”
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[Need to provide more beds in the
various hospitals in the State (50)]

Mr. Deputy-Speaker: The cut
motions are also before the House.

Shri Ravindra Varma: Mr. Deputy-
Speaker, Sir, I support the demands
that have been placed before us by
the hon. Minister. This is the third
set of supplementary demands for
Kerala, and has been hopefully des-
cribed as the final set of demands for
thig year. The demands are for ex-
penditure totaling Rs. 8.79 crores,
of which Rs. 2.43 crores is for ex-
penditure on revenue account and
Rs. 6.38 crores on capital account.
The additional expenditure under
revenue account will cover a number
of items like payment of interest on
loans advanced by the Central Gov-
ernment for development :chemes, ir-
rigation projects, family pilanning,
development of industries, Harijan
welfare and the like,

The demand on capital account is
mainly due to the provision of
Rs, 3.19 crores, for loans for various
industrial undertakings. Out of this
Rs. 3.19 crores Rs. 235 crores are
meant for providing a loan to the
Electricity Board. The non. Member
for Trichur who spoke before me
has already referred to the very ser-
ious situation that has been created
in the State of Kerala as a result of
the failure of this Board t> organise
the generation and distribution of
electricity in adequate measure. This
additional transfer of a loan to the
tune of Rs. 2.35 crores has been sanc-
tioned by the Government of India
for expediting the  Sabarigiri,
Idikki and Kuthiadi projects. The
Electricity Board, with the trans-
fer of this additional amount will
have a total loan of over Rs. 80
crores, Sir, see from the state-
ment that was laid on the Table of
the House when the hon. Finance
Minister presented the budget propo-
sals for the State of Kerala that as
against Rs. 141 lakhs which were
anticipated in the year 1965-66 as in-
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terest that the Board would pay on
the outstanding principal of the loans
advanced by the Government, the
Board could pay only Rs. 47 lakhs
This comes to about 33 per cemt of
what it was expected to pay. This,
Sir, is an indication of the rorry state
of affairs, of the utter inadequacy of
the Board as a public utility agency,
and of its unsound economic condi-
tion.

Sir, this leads me to the question
of the generation and distribution of
power in the State. The hon. Mem-
ber for Trichur has referred to the
fact that the /industria]l life of the
State has been crippled by the chronic
power shortage. The generating capa-
city in the State has lagged far behind
the target for the third Plan. The
per capita consumption which was
to go up from 30.10 units to 59.50
units is still hovering round 38
units, The generating capacity be-
fore the Electricity Board enforced
the recent cut in November, 1965 was
32 lakh units per day. Then, it drop-
ped to 28, and then to 20 to 23, and
from December, it dropped to 14
lakh units a day. Since March, it has
been further cut down to nine lakh
units a day, because of the low level
of the water; now it is reported that
the generating capacity has gone
donw to six lakhs units per day! Sir,
the House must remember that the
daily consumption of industria] and
commercial consumerd in the State
before the cut was enforced was 20
lakhs units a day, and the total
power that is generated today is
only six lakh units a day. The Elec-
tricity Board was forced to apply &
cut of 25 per cent on consumption
by industrial consumers and com-
mercial undertakings. On the 15th
November; this cut was cnhanced to
50 per cent on the 11th December for
industries, cinemas and commercial
undertakings and 25 per cent for
domestic consumption. Now, there is
a shortage of kerosene; there id
shortage of electricity, and the houses
are plunged in darkness in the State
of Kerala. There are other restric-
tions which have been imposed; even
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street-Lighting is switched off for
more most of the time when lighting
is required on the streets. I it, there-
fore, an exaggeration to say that the
State is powerless, and is plunged in
darkness?

Most of the industrial 1nits have
had to be closed, as the non. Mem-
ber for Trichur said, because they
have exhausted the power quota
made available to them. The cut has
been enhanced to 80 per cent. In
spite of the fact that 3 lakh units
per day are Dbeing received from
Mysore, the cut is still 80 per cent
per day. Now—

Shri Warior: 1 will correct him;
the Madras current has been tapped
in Madras itself and it is not reach-
ing Kerala. That is the whole point.

Shri Ravindre Varma: Yes; I am
coming to that. If you look at the
number of factories and industrial
establishments that have been closed
down, you will see that the list is
formidable. The loss to industry is
also formidable. The FACT, which is
a factory producing much-needed
fertiliser for this country can hardly
work for eight months in the year
because of the power shortage. The
ammonia plant hag been closed down
from February; the TC Chemicals
have been closed down and cannot
work. The Rare Earths Factory is
not working. The Government Cera-
mic Factory has been closed down.
The Rubber Factory, as has been
pointed out by the Committee on
Public Undertakings. could not work
for 175 days in the year, which 1s
about half the number of days in &
year even if it is a leap year. The
factory could not work because off
lack of power. 3,000 small-scale in-
dustrial units have been affected by
the power shortage; 60,000 emplovees
are affected: 30,000 people in the con-
stituency of my hon. friend from
Trichur are unemployed today be-
cause of the power shortage in the
State. The loss to the exchequer is

great.
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Sir, in the year 1964-1965, 4,800
tons of nitrogenous fertilisers was

the deficit in the production of the
FACT which accounted for nearly
Rs. 87 lakhs. In the year 1965-66,
the shortfall was 10,580 *ons in terms
of nitrogen; this accounted for a loss
of Rs. 1.57 crores. In these two years
alone, thig factory itself has suffered
a loss of Rs. 2.54 crores. On the one
hand, we complain of acute shoit-
age of fertilisers and we provide for
Rs. 13 crores for buying much-need-
ed fertilisers from abroad. On the
other hand, we are not able to run
the establishments and the industrial
plants that we have for the produc-
tion of fertilisers. This is criminal
under utilisation of resources and in-
stalled capacity.

Out of the total number of 25 lakhs
of labourers in the State of Kerala,
74 lakhs are employed in indus-
trial units depending on electricity,
and the House can very well appreci-
ate the difficulties that these workers
face today because of the power shor-
tage. The availability to the State
of a steady supply of power is es-
sential for creating the climate neces-
sary for industrialisation. When we
talk of the necessity to locate indus-
tries in the State, we arc told that a
public sector indusiry cannot be al-
lotted to the State because of the
example of the FACT and the exam-
ple of other industrial establish-
ments which had to close down for
lack of an assured supply ot power.
The shortfall in production is res-
ponsible for tremendous losses. The
layoff and unemployment of workers
is something that has to be taken
serious note of. The effect, the ad-
verse effect, the discouraging effect
of this on private industrialists who
want to set up industries in the State
cannot be ignored. All this has a
discouraging effect on local :nitiative
and enterprise for industrialisation.

Mr. Deputy-Speaker: The
Member’s time is up.

hon.

Shri Ravindra Varma: I am con-
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cluding; I shall not emulate the ex-
ample of my hon. friend cpposite!
The loss incurred by the Kerala State
Electricity Board in buying electri-
city from Mysore, to which my hon.
friend from Trichur referred a few
minutes ago, even when power is
available at 14 paise per unit—nine
paise per unit which is ~harged by
the Mysroe Electricity Board and
five paise per unit which is charged
by our friendly neighbour, Madras
State as charges for transmission—
is considerable. Though the State
Electricity Board has to buy at 14
paise per unit it has to supply elec-
tricity at a lower rate because of its
contractual obligations. This again is
responsible for incurring a heavy
loss. To augment power production
and to combat the vagaries of the
monsoon, it was suggested by the
State that there a thermal plant of
100 megawatt capacity should be set
up in the State. This question was
raised in the House and in answer
to my question, the then Finance
Minister, Shri T. T. Krishnamachari,
said that the Government was ap-
proving of a scheme for setting up
a 100 magawailt thermal plant in
Cochin. But, Sir, what is the posi-
tion now? Ap expert committee was
set up which, it seems, came to the
conclusion that it is more feasible and
economic to have a thermal plant in
Madras State to produce thermal
electricity there and to supply it to
told that because of the sympathetic
Kerala from Madras. Now we are
understanding and efforts of the
Minister, Dr. K. L. Rao, it has been
decided that there 30 MW thcimal
plant would be set up in Kerala. We
do not understand why the capacity
of this plant should be reduced. If
one looks at the losses that are in-
curred every year in the industrial
sector, one would find that the losses
themselves account for enough money
to set up 2 thermal plants in Kerala.
The Cochin refinery is being com-
missioned this year. When that is
done, furnace oil required for gene-
rating electricity to the tune of 100
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MW will be available in Kerala. It is
not even necessary to increase the
refining capacity of the refinery to
assure the supply of furnace oil neces-
sary for a 100 MW thermal plant in
Kerala.

In concluion, I would like to say
that this callous and continuous indi-
fference on the part of those who
are responsible for providing the
wherewithal necesary to produce and
distribute the power necessary for
industrialisation and domestic con-
sumption in the State is something
which is crippling the economy and
the progress of the State. I can only
say that the attitude which has been
evinced is unrealistic, the efforts
piecemeal, uneconomic and utterly
tardy. 1 hope the government will
give due consideration to the needs
of power in Kerala and see that ade-
quate provisiong are made to obviate
the difficulties that are caused by
this shortage.

Shri A, V. Raghavap (Badagara):
Sir, Kerala has been under President’s
rule for g period of onc year. Dur-
ing this period, the people there have
suffered many difficullies in the mat-
ter of food, power and in many other
respects. You are aware about the
difficulties faced by the people in get-
ting food and how the cut was restor-
ed after the people had conducted a
bundh sometime back. Today a simi-
lar condition is taking place in Kerala
for lack of power. Many industries
are being closed down and there is a
lot of unemployment in the State. If
this stage of affairs continues for a
period of one month more, T am sure
the working class will have to take
stock of the situation and a situation
will have to be faced by the Govern-
ment of India in the nature of a
bundh.

The previous speakers—Mr. Ravin-
dra Varma angq Mr. Warior—have re-
ferred to the emourmous loss that has
been suffered by the Government of
Kecrala due to shortage of power and
the consequent closing Jown of indus-
trie;, etc. I had occasion earlier to
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invite your attention and that of the
House to the maner in which land
acquisition proceedings are going in
in Kerala. ] invite attention to two
items in the supplementary demands.
On page 30 it is said:

“An area of 10 cents of land
was acquirey by Government in
1961 in Palode A village of Nedu-
mongad Taluk, Trivandrum Dis-
trict at the instance of the Nanni-
yode Panchayat for the purpose
of establishing a children’s park in
the panchayat. The land acquisi-
tion authority awarded a compen-
sation at the rate of Rs, 100 per
cent. The owner of the lang filed
a suit for enhancement of the
compensation in the Sub-Court,
Trivandrum. The Court there-
upon awarded enhanced compen-
sation at Rs, 1,000 per cent.”

So, the lang acquisition officer fixed
the land value at Rs. 100 per cent
and on appeal, the sub-court enhanc-
ed it by ten times and fixed it at
Rs, 1,000 per cent.

Likewise, I invite your attention to
page 44:

“An amount of Rs. 34,100 is re-
quired for satisfying the court
decrees awarded by the sub-
courts, Alleppey angd Kottayam,
in respect of land acquisition cas-
es filed by the land owners for
enhanced compensation for the
land acquireg for the construction
of bridges at Pulikeezhu, Arattu-
puzha, Chungam and Manimala.
As there are no savings under
‘Charged’ porition of the Grant,
a supplementary appropriation of
Rs, 34,1000 is sought.”

In Kerala, the land acquisition pro-
ceedings are being conducted by tah-
sildars who have no experience in
valuing property. 1 am sure so long
as this duty is done by tah-ildars, the
Kerala people would not get any
justice. So, I request that wherever
the value of the land is more than
Rs. 1,000, the valuation shoulq be done
by government pleaders in the State,
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who are there in the district head-
quarters are some taluks also. Now
after the valuation is done by the
tahsildars, when an apeal is filed,
it is an advocate who is appointed as
Commissioner by the court who goes
into the valuation of the land. So,
it would be better if this work is en-
trusted to gover d
There are about 20 to 30 govemment
pleaders and they can be asked to
value the land. In that case, some
sort of justice will be done to the
people.

1 am toly there is8 a proposal be-
fore the Fisheries Corpoartion of
Kerala to see the entire produce of
the Corporation to a firm in New York
known as the Atlanta Trading Cor-
poration. 1 am told that no tender
was invited in giving this contract to
that corpoartion. I am told this cor-
poration has an agreement with a
Cochin firm whereby whatever pur-
chase is made by the Atlanta Trading
Corporation ,the Cochin firm is entitl-
ed to 5 per cent interest.

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): There is no such
Fisheries Corpoartion.

Shrl A. V, Raghavan: It is going

to come. Are you denying that the
Fisheries Corporation is not coming?

Shri Govinda Menon: It is going to
come. Now it is the Fisheries De-
partment.

Shri A. V. Raghavan: I am told al-
ready preliminary work has been car-
ried out by the Director of Fisheries
to sell the entire produce of the
Fisheries Corporation to a firm in
New York without calling for any
tenders.

Shri Govinda Menon: If the hon.
member writes a letter to me today
glving the information, 1 shall see to
fit.
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-
Shri A. V., Raghavan: This is the

information given to me by an ex-
Member of Parliament.

Mr. Deputy-Speaker:
it in writing.

You can give

Shri A, V. Raghavan: Yes, Sir,

The present advisers are taking
very important decisions on policy
matters in Kerala. We know that
advisers are there only to continue
the government and they should not
take decision on policy matters. Cer-
tain decisions taken recently have
come in for criticism in the Kerala
papers. One such decision is the
raising of the retirement age of Dis-
trict Judges. 1 am told that the pre-
vious Governor, Mr. Jain had refus-
ed to raise the retirement age of
District Judges. Not only that; the
previous Cabinet in Kerala had also
considered the question and decided
that in no case the retirement age
should be raised. As against this, the
present advisers have taken the deci-
sion not only in respect of District
Judges, but also in certain other cases
like doctors, etc. I am told this 1s
not because they have got any regard
for the judiciary, but because they
want to benefit certain individuals
who are about to retire or who have
already retired. I am told in this
very important matter, the advi-
ser did not consult even the High
Court of Kerala. T do not know why
this particular cadre of District Jud-
ges alone have been favoured. Are
there no munsifs, subordinate judges
and magistrates in Kerala? Why has
this partciular cadre consisting of 12
or 13 persons alone receiveq this
favour? Not only that; I am told that
the Adviser is going to take a deci-
sion—I do not knoyw whether they
have already taken it—on the Kumara
Pillay Report. It is going to affect
adversely certain minority communi-
ties in Kerala. If the Advisers take
such policy decisions whick are going
to create lot of difficulties in Kerala,
I am sure that the people will agitate
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against them. So, in the interest of
peace in Kerala, 1 would request that
the Advisers should pot take such
policy decisions.

There is a Committee of Members
of Parliament from Kerala. At least
that Committee should be consulted
before they take policy decisions. T
do not know why there should be a
Committee of Members of Parliament
from Kerala if they are not consult-
ed in matters like this. Let them not
consult, we are not even told about
their decision. We are not even in-
formed of the decision. We have col-
lected this information from papers
and somewhere else. In matters like
this, that is, policy matters, the Advi-
sers should certainly consult the Com-~
mittee. Before that they should not
take such decisions. My request to
you, therefore, is that all policy deci-
sions which have been taken in the
last one year should be reviewed and
annulled. With these words, I con-
clude.

Shri Kappen (Muvattupuzha): I
support the demands. But I wish to
mention one item which has been
mentioned bere by many Members.
It may appear to you that it is a re-
petition. In spite of that I want to
mention it because at least by contl-
nued crying we may get what we ask
for.

It was mentioned here about elec-
tricity cut. It has come up to 80 per
cent as Shri Raghavan has mentioned.
Large number of employees and
labourers have been thrown out of
employment because of this electricity
cut. It is g very explosive gituation.
And 1 can tel] this Government that
unless something is immediately done,
there will be a situation created when
it may not be po-sible for this Gov-
ernment to stem it then. Adequate
steps may be taken to prevent this.
One thing to be don, immediately is
to begin the construction of the ther-
mal plant which has been promised
for Kerala. For some reason or other,
things that are promised for Kerala
either do not materialise or take a
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longer time or migrate to the neigh-
bouring States or they never come
into existence, I can give instances
of these migrations of things which
have been proposed for Kerala. The
road roller scheme proposed for
Kerala hag migrated. The Phyto-
Chemical industry which was about
to be startey has not materialised.
Now the thermal plant which has been
hanging fire for so many years and
months has not yet materialised. The
proposal for a thermal plant in Tiru-
nelveli came much later. Somehow,
there the construtcion has begun and
the clearance has been given by this
Government. The thermal plant in
Kerala is stil] uncertain. Mr, Varma
said he was sorry that from 100 m.w.
it has been reduced to 30 m.w. [ am
sorry that even this 30 m.w has not
been started. Hundreds of people
have gone out of employment. Un-
employment among organised labour
is a dangerous thing. I warn this
Government that immediate steps may
be taken to establish the thermal
plant.

Then, coming to another allotment
here, the demand asked for Iis
regarding Government's residences
and all that. I feel that the Gover-
nor has become a burden for a small
State like Kerala. A large amount
asked for supplementary grant is for
turfing the Raj Bhavan, for mainten-
ance of special saloon for the Gover-
nor in the Railways. I think in these
days when we speak of curtailing non-
productive expenditure it is to be
seriously doubted whether such ex-
penditure should be made. There-
fore 1 would request the Government
to see that such expenditure is not
incurred. Mr. Raghavan mentioned
about lang acquisition. This is, year
after year, causing Government lot
of money by way of interest and costs
on court decrees. An instance can be
cited. An acquisition officer valued
the land at Rs. 100 a cent. The court
valued it at Rs. 1000 a cent. How,
could there be such a wide difference
between the valuation of the Acquisi-
tion Officer and the Court? Instead
of coming for this additional supple-
mentary grant, I would request the
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Government to realise this amount
from the officers who are responsible
for causing the exchequer such large
losses year after year. Instructions
must be jssued to the Acquisition Offi-
cers that they should value the land
properly. Also you shoulq think of
the hardship that is caused to the
parties concerned who go to the court
and spend a lot of money for getting
adequate compensation. 1  would,
therefore, request this Government to
issue strict instructions with regard
to this matter.

Then, again, about the Electricity
Board, Mr, Warrior has mentioned re-
garding a tender which has been
given. There was a loss of Rs. 2 lakhs
by giving the tender to a higher ten-
derer insteaq of taking the lowest
tender. Somehow the Electricity
Board has thought it wise to give it to
the higher tenderer. The reasons I
do not know. But from what I have
been able to find out from paper
reports, etc, about giving the contract
to the higher tenderer, Rs. 2 lakhs
have been swallowed by somebody.
It is g matter in which the Govern-
ment will be pleased to inquire. It is
a Governor’s rule and officers think
they can do anything they like and
there ir nobody to look after these
matters. That has been done here
even though the Centre is responsible
for the administration of the State.
Dr. K. L. Rao said the electricity cut
is only 50 per cent or 25 per cent.
Actually the electricity cut hag gone
up to 80 per cent. That shows how
callously indifferent the Government
is about matters taking place in
Kerala. 1 would yrge that an inquiry
may be made into the matter regard-
ing the award of this contract. Not
only that, it has been reported in the
papers that there are many other
irregularities connected with this
Electricity Board. I cannot vouch
for thes things. These are newspaper
reports. I would request the Govern-
ment to look into these matters very
carefully and if necessary even to ap-

point a Commission to look into these
matters.
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I do not want to consume a lot of
your time. But 1 would like to men-
tion one more thing, An amount of
Rs. 5 lakhs has been asked for the
development of fisheries. It is g very
gooq thing. 1 very much congratu-
late the Government on that. 1 am
very thankful to the Government for
providing such an amount. That
amount should be spent in a most
usefy] way. There is great scope for
off-shore fishing and the catch can
be incrcased by double of what is
caught now. It is not enough to in-
crease the catch. Yoy know, fish is
a perishable commodity.,  Thercfore,
provision must be made to transport
it. Transport is very necessary. Not
only that; some forty markets may
be equipped with cold storage facili-
ties for preserving the fish and for
their distribution in the villages es-
pecially now when there is such a
scarcity for fish there. I would,
therefore, request the Government to
pay attention to this matter.

Shri U. M. Trivedi (Mandsaur):
Mr, Deputy-Speaker, Sir, Kerala is a
very beautiful country. We have had
the gooq fortune of going there twice
during the last year. Unfortunately,
Kerala has been deprived of a proper
democratic set-up and on account of
that the executive acts in an irrespon-
sible manner there. The executive
has not realised that there is some-
body to question them, so much so
the system of accounting and the sys-
tem of expenditure even is not pro-
perly cared for.

Very recently, there was the exam-
ple, that was given by one or two pre-
vious speakers, about the Idikki con-
tract. Ome thing very noticeable
is this. The peoplg, of Kerala have
become so much fond of electricity
that everybody wants electricity. We
in Madhya Pradesh know that only
1'5 per cent of the total number of
villages are electrified whereas in
Kerala it is more than 40 per cent. I
remember, in one of the municipali-
ties near Trivandrum certain houses
were built by the Social Welfare
Board for accommodating Harijans
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but they were not occupied l?y the.m
because they were not supplied with
electricity. Therefore, electricity is
no longer a sort of luxury, as we peo-
ple on this side think, it is necessity.
To mcet this necessity, efforts must
now be made and the Sabarigiri pro-
ject, the Idikki project and the Kut‘ti-
yadj project must be proceeded with
speedily.

But because speed ig necessary, it
does not mean that public money
should be wasted. 1 do not want to
dwell at length upon this subject be-
cause | have hearq that the matter is
before a court of law and some refer-
ence has already been made with re-
gard to this contract in the Hig!
Court. How it will fare ultimately,
1 cannot say, but I do not want to
dwell upon all the pros and cons of
it. Yet it will be proper for the Gov-
ernment to probe into this question,
whether the contracts for building the
tunnels were properly given to per-
sons who had made legitimate offers,
who haq submitteq legitimate ten-
ders ,or whether they were given to
others for reasons capricious on the
face of it. Therefore, it will need
looking up whether such contracts
have been given in an honest and fair
manner,

Sir, I will draw your attention to this
demand for administration of justice.
It is said that on account of heavy
work in the High Court of Kerala a
special judge had to be appointed. I
cannot reconcile myself to this expen-
diture of Rs. 9,15,000 for one addition-
al judge, What can be the reason
for bringing up this expenditure to
this extent that Rs. 915000 more are
required for the post of one judge
only? For the post of one judge you
may require one. chaprasi or one
bench clerk. For the post of one
judge why do you require two bench
clerks? I have worked in the High
Court from my younger days. 1 have
been practising in the High Court. A
judge requires only one bench clerk.
He mnever requires two bench clerks
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Provision is made
stenographers for one
judge. How? Why does he require
two stenographers? Then there 1:
provision for a lift attendant. Is it
that per judge there is a lift? I du
not think anywhcre on the surface of
India ther iz one lift for every judge.
In the Allahabaq High Court there 1s
only one lift for all the judges.
Even in the Supreme Court there 1s
only one lift for all the judges. Why
is it that one additional lift attendant
is provided for this additional judge
in the High Court? Then there is

simultaneously.
here for two

the post of court-keeper. There is
also the post of watchman. What is
the court-keeper meant for? Gene-

rally, there is only one court-keeper
for the whole court. I remember, in
Rangoon, for cight courtg there was
only one court-keeper. I do not know
why for an additional post of a judge
all these posts have been created. It
is g very expensive business. If a
luxury of this type is indulged in
without applying any thought and
Rs. 9,15,000 are to be spent for creat-
ing an additional post of a judge, ‘to
my mind, this amount is entirely out
of proportion and the Government
should look into this affair, why it is
that such a heavy expenditure is
being incurred just to provide for
one additional judge.

Then there is the question of a very
small addition to the Police. But
before I talk about this additional
expenditure on police, I wish to
draw the partinent attention of the
Government to the fact that the
administration of law and order in
Kerala is something which, I should
say, is verging on the wrong. The
people there are very docile, very
simple. I do not know how their
sentiments are whipped up. Perhaps,
poverty along with literacy may be
the foundation for whipping up their
sentiments one way or the other and
creating ¢rouble. That is why my
friends of the Communist Party suc-
ceed so well there. But the whole
question to be looked 1into is this,
why with euch docile people, with
such simple folk the administration
of law and order in Kerala is not
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(Shri U. M. Trivedi)

proper, always there are food riots,
there is the Kerala bandh and other
things

Shri Warior: Now the
.electricity bandh.

there is

Shri U. M. Trivedi: I do not know
whether it will amount to that. But
that position has to be watched and
very carefully studied. It is not
enough that the Finance Minister
sits here without any responsibility.
I do not know why the Home Minis-
ter who is now in charge of the ad-
ministration of the State is not here
in the House. I do not know why
this budget provision is left entirely
in the hands of the Finance Minister
and the Minister responsible for ad-
ministration in the State, the Home
Minister for that matter, is absent
from the House. Sir, it ig a most an-
noying picture before us, that consci-
ous of the fact that the Government
has got a brute majority the minis-
ters concerned do not want to pay
any attention whatsoever to the dis-
cussiong that are going on here, they
go on talking and chatting and not
paying any attention whatsoever to
the debate before the House. The
Minister present has no interest in
the debate. He is only interested in
saying: “Sir, I move that the De-
mandg may be passed.” He will get

up at the right time and request
that the Demands be passed. Such
a wooden-headed attitude coming

from the Ministers is undesirable
and I think some method must be
evolved to catch such ministers by
the ear and shake them up so that
they may be able to listen at least to
the debate that is going on.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
Mr. Deputy-Speaker, Sir, I am glad
the hon. Members have scrutinised
the Demands very carefully and
have voiced the feelings of the peo-
ple in Kerala. I particularly appre-
clate the point made regarding
power shortage by a number of hon.
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Members from both sides. I would
like to deal with it a little later. Be-
fore that, I would dispose of some
of the smaller points.

The first point was about a part
of the increased dearness allowance
being paid under the savings scheme.
This scheme was introduced in the
interrests of the workers themselves,
because by this scheme they will be
able to save some money. If, as the
hon. Members claim, it is not popular
or is not in their interests, when the
recommendations of the Pay Com-
mission are being examined, this as-
pect will also be looked into, whe-
ther this scheme of payment through
savings scheme should be retained or
withdrawn,

Then it was said that the family
pension is not being given to the de-
tenus in certain cases. Government
have decided to give family allow-
ance to all detenus, subject to a
minimum of Rs. 75 and a maximum
of Rs. 250 per month with effect
from 1st March 1966, Each detenue
will also be given Rs. 10 or 15 in
addition to free supply of soap, oil
etc.

He referred to very poor water
supply in Trichur Jail. It will be
seen from the budget papers of 1966-
67 that a scheme hag been sanctioned
to augment water supply and is un-
der implementation. So, I think this
difficulty will be over very soon. The
State Administration has been re-
quested to expedite this.

Regarding scientific institutions }
can assure him that I will certainly
draw the attention of my colleague
in charge of this subject so that there
will be some such institution in
Kerala.

Then he referred to the tender of
some power project not being accord-
ing to the rules. I do not have the
details I will have the matter looked
into. I will ask the Home Ministry
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to gets facts on whether this tender
was according to rules or not. Re-
garding the general question raised
by Shri Trivedi whether they are
according to rules or approved prac-
tices, if I am not incorrect, from time
to time the PAC or the EC goes into
such cases. If the hon. Member
thinks that there is any irregularity,
th¢ Public Accounts or the Estimates
Committee can go into the question
of tenders as a whole. I think this
matter has been gone into. So, there
need not be any apprehension. If
there is any individua] case, it can
be gone into, but ag a general princi-
ple I do not think there ijs any neces-
sity for any apprehension. So far as
the Government are concerned, we
do not want any departure or devia-
tion from sound and established com-
mercial conventions and business
practices.

Every effort will be made to ex-
pedite the Iddiki project. Regarding
his apprehension about the marine
biology or fishery research institute
being located in some other State,
my colleague from Kerala is sitting
with me. He has noted the point
and he will certainly bear the fecl-
ings of the hon. Members in mind
when this question is dealt with in
his Ministry.

Regarding the power cut, it is very
unfortunate, 1 agree with hon. Mem-
bers that it has very seriously affect-
ed the industrial programmes and
production in Kerala. But it should
also be noted that it was because of
circumstances beyond the control of
anybody, because of the unprecedent-
ed drought all over the country.

Shri Ravindra Varma: Every year
drought is given as the reason.

Shri B. R. Bhagat: That was the
reason. Where the bulk of the sup-
plyply is based on hydro-electric
generation, it ig subject to the vagar-
ies of the monsoon. That is the rea-
son why the installation of a thermal
plant in Cochin was conceived. The
severe drought conditions have
brought in gharp focus the necessity
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for a thermal plant. I agree with the
hon. Memberg that industrial produc-
tion has been affected because of
power cut. But we are doing our
best. One or two hydel projects,
Sholayar and Sabarigiri projects will
be commissioned very shortly and
with the onset of the next monsoon
the situation should improve.

Shri Warlor: What about the in-
terim period?

Shri A. V. Raghavan: What ar-
rangementg are being made to get
supplies from Mysore which has got
surplus capacity?

Shri B. R. Bhagat: All the arrange-
ments are being made to get supplies
from Mysore. The Irrigation & Power
Ministry is trying to do everything.
All efforts are made to improve the
power situation in Kerala.

Regarding the thermal plant a
question was asked why its capacity
has been reduced from 100 mw to 30
mw. This matter was gone into by
an export committee. They think that

100 mw unit is not necessary for
stabilising power over periods of
drought.

Shri Ravindra Varma: Is it the
contention of the hon. Minister that
the power shortage in Kerala is less
and, therefore, a 100 M.W. plant is
not warranted?

8hri B. R. Bhagat: No, I am not
saying that. I am saying that a 30
mw plant to start with is sufficient,
according to them, in order to meet
or stabilise the power demands. That
is the opinion of the expert com-
mittee. If it is felt that a bigger unit
is needed, certainly another unit wil
be put up. But there is no delay.

Shri Warlor; No Committee can
visualize the failure of the monsoon.
If the State is to depend on hydel
projects, if the monsoon fails like
this year .

Shri B. R. Bhagat: That is why
we are thinking of a thermal pro-
ject.
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Shri Warior: Though the talk about
it has been there for years, nothing
has been done. Not even a token
grant has been taken for that.

Shri B. R. Bhagat: The proposal to
establish the trermal station is al-
ready there. What should be the gize
and capacity of the plant will be
determined  according to require-
ments and taking into account vari-
ous other factors. The experts com-
mittee has said that a 30 mw unit is
necessary.

Shri Kappen: Has any amount becn
provided in the present budget?

Shri B. R. Bhagat: It will be pro-
vided. Ag soon as the technical de-
tails are ready, it will be provided
and there will not be any delay.

With these words I request that tne
Demands for Grants may be accepted
by the House.

14.59 hrs.
[SHR1 SHAM LAL SARAF in the Chair]

Shri Ravindra Varma: 1 do under-
stand that it is difficult for the hon.
Minister to answer some questions
with which he is not dealing every
day. But I want to ask him one
question, as far as the thermal station
is concerned. 1 would like to know
whether it is a fact that even decision
to set up a 30 mw thermal station
is contingent upon the machinery and
plant necessary for it being manu-
factured in Ranchi and Bhopal. If
that is o, will it not lead to a delay
of a few more years?

Shri B. R. Bhagat: So far as in-
digenous production of power equip-
ments is concerned, both for genera-
tion ag well as for transmission, we
will be able to fabricate most of the
equipments. So, on that account
there wil] not be delay. Most of vur
future power programme, not only
here but all over the country, is
linked up with indigenous produc-
tion.

MARCH 24, 1966

D.S.G.Kerala 7654
Shri Ravindra Varma: 1 am very

sorry, my question has not been ans-
wered.

Shri B. R. Bhagat: There would
not be any delay. He wanted to
know whether it is linked up and,
therefore, there is going to be delay.
There will not be any delay.

15 hrs.

Shri Ravindra Varma: Is it linked
up or not?

Shri B. R. Bhagat: That I do not
know. I want notice.

Shri Warior: Shri Bhagat may be
pleased to reply whether all those re-
ports which appeared in the news-
papers in Kerala about the contract
given for the Idikj Project for civil
construction will be looked into and,
if necessary, a commission will be
appointed.

Shri B. R. Bhagat: I will request
my colleague, the Minister in the
Ministry of Home Affairs, to look
intop this. I have said that I wil] as
him.

Mr. Chalrman: Are any of the cut
motions being pressed?

Shrij Warior: No, no pressure.

Mr. Chairman; Then, I will put all
the cut motions to the vote of the
House together.

All the cut motions were
nagatived.

put and

Mr. Chairman: The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted ¢o the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in couse
of payment during the year ena-
ing the 31st day of March, 1966,
in respect of the following de-
mands entered in the second
column thereof—
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Bill
Demands Nos. I, II, VI, X to “That the Bill to authorise pay-
XII, XIV ¢o XVI, XIX, XXI to ment and appropriation of cei-
XXIII, XXVI tp XXX, XXXII tain further sums from and out
XXXIV, XXXIX, XL, XLII to of the Consolidated Fund of the
XLIX, LI, LII and LV.” State of Kerala for the services
., of the financial year 1865-66, be

The motion was adopted. taken into consideration.”
The motion was adopted.

15.02 hrs. Mr. Chairman: The question is:
KERALA APPROPRIATION BILL* “That clauses 1, 2, 3, the Sche-
1966 dule, the Enacting Formula and

The Minister of State in the Minis- the Title stand part of the Bill

try of Finamce (Shri B. R. Bhagat): The motion was adopted.

With your permission, Sir, on behalf Clauses 1, 2, 3, the Schedule the Enc-
of Shri Sachindra Chaudhuri, I beg ting Formula and the Title were
to move for leave to introduce a Bill added to the Bill.

to authorise payment and appropria- . .
tion of certain further sums from and mos:': B. R. Bhagat: Sir, I beg to
out of the Consolidated Fund of the “' . N
State of Kerala for the services of That the Bill be passed.
the financial year 1965-66. Mr. Chatrman: The question is:

Mr. Chairman: The question is: “That the Bil] be passed.”

“That leave be granted to in- The motion was adopted.

troduce a Bill to authorise pay- —_
ment and appropriation of certain

further sums from and out of the 15.05 hrs.

Consolidated Fund of the State of *«*DEMANDS FOR GRANTS .

Kerala for the services of the
financia] year 1965-66.”

The motion was adopted. Mr. Chairman; The House will now

) X take up discussion and voting on ‘he

Shﬂ, B. B. Bhagat: Sir, I introducet  pemands for Grants Nos. 1 to 3 and

the Bill. 113 relating ¢o the Ministry of Com-

Sir, on behalf of Shri Sachindra merce for which four hours have

Chaudhuri, 1 beg to moveg: been allotted. Hon. Members desir~

ous of moving their cut motions may

“That the Bill to authorise pay- send slips to the Table within 15

MiINiSTRY oF COMMERCE

ment and appropriation of certain minutes indicating which of the cut

further sums from and out of the motions they would like to move.

Consolidated Fund of the State

of Kerala for the services of the Demarp No. 1—Mmisty or  Com-

financial year 1965-66, be taken MERCE

into consideration.” Mr. Chairman: Motion moved:

Shri S. M. Bamerjee (Kanpur): Did “That a sum not exceeding
he get an authority letter? Rs. 33,72,000 be 'granted to the

Mr. Chairman: Yes. The question President to defray the charges
is: which will come in course of

‘PuBlished in Gazette ot India Extraordinary, Part II,- section 2, dated
24-3-66.

tIntroduced/moved  with the recommendation of the President.

**Moved with the recommendation of the President.
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[Mr. Chairman]
payment during the year ending
the 31st day of March, 1967 in
respect of Ministry of Commerce”.
DEMAND No. 2—FOREIGN TRADE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Re. 16,08,20,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in res-
pect of ‘Foreign Trade'.”

DeMAND No. 3—OTtHER REVENUE Ex-
‘PENDITURE OF THE MINISTRY OoF Com-
MERCE.

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 16,54,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967 in
respect of ‘Other Revenue Ex-
penditure of the Ministry of
Commerce.’”

DeMAND No. 113—CAPITAL OUTLAY OF
THE MINISTRY OF COMMERCE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,38,78,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1887 in
respect of ‘Capital Outlay of the
Ministry of Commerce.’"”

Shri S. M. Banerjee (Kanpur): Sir,
I wish to say something on the De-
mands for Grants of this Ministry.
I shall not take more than five or
six minutes because I have to put
only certain questions to the hon
Minister and I would request him
kindly to give me answers to them
when he is replying to the debate.

A lot of questions have been asked
in this House regarding the closure
of textile units and play-off or lay-
off in the jute mills not only of West
Bengal but other states also. I con-
gratulated the hon. Minister for tak-
ing a very old decision when he
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declared in this House that a taxtile
mill in Kanpur employing nearly 6,000
to 8,000 workers, known as the
Muir Mills Limited, was to be taken
over by the Central Government. I
am considerably thankful to him for
this bold decision despite the pres-
sure from the big business bosses of
Kanpur, but the unfortunate position
is that the mill has not started as
yet and the 6,000 workers employed
in this particular mill, known as the
Muir Mills Limited, have not received
their salary or allowances for the
last eight months. These workers
came and saw the hon. Minister, the
Labour Minister and the late lament-
ed Prime Minister, Shri La] Bahadur
Shastri, and they were assured that
some compensatory allowance will be
given to them as long ag the mill does
not open.

I met the Chiet Minister of Uttar
Pradesh and the Secretary of the In-
dustries Department the other day
and I was told that because there is
no guarantee by somebody on behalf
of the Government the State Bank
of India has not paid the amount and
that a sum of Rs. 1,50,00000 or
Rs. 1,60,00,000 is needed to run this
mill. So, I request the hon. Minis-
ter kindly to apply his mind and
once again help the 6,000 workers
who are facing starvation on the
streets of Kanpur. I am sure, it he
takes it to his mind and once Shri
Manubhai Shah decides and puts his
foot down, this mill will start.

My second point is this. Another
inquiry body was appointed to go into
the working of another textile mill
in Kanpur, known as the New Vie-
toria MilL I am ¢old that the re-
port submitted by the committee to
the Centra]l Government and to the
State Government is that this mill
should not be taken over by Gov
ernment. I do not know what will
happen to these 4,000 or 5,000 workers,
I would, therefore, request the hon.
Minister kindly to consider whether
the appointment of authorised com-
trollers in this mill also will help in
the situation and will avoid re-
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trenchment of 4,000 to 5,000 workers.
I know there was a fight going on
between the two employers and that
is why there has been mismanage-
ment in the mill, called the New
Victoria Mill.

My third point is that the hon.
Minister once said about the 1,500
workers of a jute mill, called the
Maheshwaridevi Jute Mill, which is
headed by Baglas, who are big busi-
nessmen of Kanpur and whose capital
is only non-payment of Government
revenues. They have demanded
another sum of Rs. 10 lakhs from the
Central Government for renovating
or modernising this particular jute
mill. I am told they are going to seal
off looms and render nearly 1000
workers of the jute Mill as surplus.
A complete lay-off is going on and
the workers have not received their
salaries for the last two months. I
would request the hon. Minister to
appoint a committee o investigate
into the affairs of the Maheshwari
Devi Jute Mills. Mr, Bagla who
runs this Mill has got close
links with the Central Govern-
ment and with the help of that he
wants to get some money. I remem-
ber, two or three years back, when
he demanded a sum of Rs. 10 lakhs
for modernisation of the Jute Mill,
Shri Manubhai Shah put down that

he will get Rs. 9 lakhs for the
modernisation and Rs. 1 lakh for
rehabilitation, This was not accepted

to him. The industrialists of Kanpur
are taking money from the Central
Government or from the State
Governments for modernising their
old and outdated mills but they
are not spending that amount on

that and they are spending the
amount on opening another unit
somewhere else. 1 would request

the hon. Minister to appoint a com-
mittee to investigate into the affairs
of the Maheshwaridevi Jute Mills.
This industrialist is so powerful that
he was unable to run the Jute Mill
in Kanpur but he managed to get a
letter of intent for a special alloy
stee]l plant which was cancelled later
on and I am happy over it.
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Another point which I wish to sub-
mit for the consideration of the hon.
Minister is that the retrenchment is
@oing on and the lay-off is going on
in almost all the jute mills. I know
the textile industry, specially like the
one in Kanpur......

The Minister of Commerce (Shri
Manubhai Shah): Is the hon. Member
referring to Calcutta?

Shri 8. M. Bamerjee: In
Bengal and other places.

Shri Mianubhai Shah: He mention-
tioned Kanpur.

Shri §. M. Banerjee: About ‘he
lay-off in the textile industry.

Dr. ‘Ranen Sen (Calcutta-East): In
West Bengal.

Shri S. M. Banerjee: I would re-
quest the hon. Minister to give an
assurance to this House that all those
textile units which are closed or
likely to close for mismanagement
will be taken over by the Govern-
ment of India.

Lastly, I come to another point and
I have done. There is a proposal by
the U.P. Government—I do not know
whether the hon. Minister has re-
ceived it—that two new textile units
in the public sector should be opened
in Kanpur. When we ask for more
units in Kanpur, we are told that
Kanpur has reached a stage of satu-
ration. But what will happen to the
textile industry? The employers
want to renovate their units but they
do not want to spend money on rcha-
bilitation. Though they take rehabi-
litation loans, they do not spend them
on rehabilitation. Unless the indus-
try is modernised, Kanpur will not
be able to keep pace with the other
parts of the country and the result
will be that there will be a lot of
retrenchment. I request him ¢o
kindly consider this aspect. There is
a great crisis in the textile industry
in Kanpur which has threatened the
existence of 35,000 to 40,000 workers
in Kanpur.

Shri Rane (Buldana): Mr. Chair-
man, Sir, I rise to support the de-
mands of the Commerce Ministry,

West
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[Shri Rane]
The Commerce Ministry is one of the

important  Ministries. Without the
earning of foreign exchange, the
dcevelopment of our country is not

possible and for that our Commerce
Minister is trying hard to earn more
foreign exchange.

It is very heartening to note that
our export trade hag increased from
1958 onwards from Rs. 572 crores to
about Rs. 808 crores. But at the
same time, there is a matter of con-
cern that our imports have also gone
up and they have gone up from
Rs. 900 crores to about Rs. 1382
crores. Now, to meet this challenge
we must increase our exports and
at the same time I submit that we
must reduce our imports of the non-
essentials. I find that the Planning
Commission has thought of a plan to
double our exports within 10 years
and to treble them within the
course of 15 years. This was disclosed
by Dr, VK.R.V. Rao, the Member of
the Planning Commission in the recent
meeting of the Export and Import
Council. If this happens, I think, we
shall be able to meet the challenge of
the foreign exchange crisis.

Now, I come to another point. Here,
I want to submit one thing that our
export and import policy should have
a bias in favour of the agriculturists.
Our export and import policy has a
great impact on the lives of our agri-
culturists. Let me give you an exam-
ple. In 1951, our country exported
about 79,000 tons of groundnut oil.
In 1952-53, we exported about 67,000
tons. But in 1953-54, I think, we
exported only about 2000 tons. The
result was that the prices of the
groundnut came down to about Rs, 14
from Rs. 28 per maund.

Let me give you another example.
For instance, about cotton, from 1951
to 1957, the prices per candy of Jarila
cotton were about Rs. 700. But in
1958, the prices came down to about
Rs. 610. When I made a representa-
tion to the then Commerce Ministry,
the late Shri Lal Bahadur Shastri, he
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immediately wrote to me that be was
ordering about 5 lakhs bales of Benga]
Deshi cotton and other short staple
cotton. The result was that next year,
the prices went up from Rs, 610 to
Rs, 825.

I shall give you another example
also as to how the imports affect the
prices—I am expressing my apprehen-
sions. From the Report I find that our
Government is thinking of importing
about 15 lakh bales of jute. Now the
prices of jute are soaring high and if
this is implemented, I am quite sure
that the prices of jute will come
down.

Shri Manubhai Shah: It has been
implemented and the goods have come
in and yet the prices are soaring high
because the jute crop has failed.

Shri Rane: It does not matter. But
my point is this that our export and
import policy has a great impact on
the lives of the agriculturists. I think,
these prices are decided in consulta-
tion with the Planning Commission.
My submission is...... ..

o) ST |T A ¢ (FET) A
arforer fawr faar M@ & &1 g=1?
g™ & fiww A A wfed ) g
aiforeg 1 frdwit @ 7 aga A=t &

Mr. Chairman: The bell is being
rung....now there is quorum.

Shri Rane: I submit that the Com-
merce Ministry, in formulating the
export and import policies must give
top priority to the interest of growers.

Then I go to the second point. The
Export Council and the Import
Advisory Council are now combined
together. I am happy to know about
this because I was a member of the
Export Advisory Council from 1953 to
1959 and I myself felt that these two
Councils should have a co-ordination,
and that the deliberations must be in
one meeting so that the point of view
of the members of the Import Council
can be understood by the members of
the Export Advisory Council. I am
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happy to know that they have now
been combined; I welcome that step,
but I have one grievance which I will
put before the Minister for his con-
sideration. I find that, on these
Export and Import Councils, there is
no representation of growers. I can
from my own experience say that a
representative of the growers can do
a lot for the growers. As I have told
you just in the beginning, the export
and import policies have an impact
on the lives of the agriculturists. I
have tried to safeguard the interests
of the growers of cotton and of oil-
seeds.

Shri Manubhal Shah: Excepting
cotton growers, the growers of all
other crops are represented by
rotation.

Shri Rame: The growers of cotton,
the growers of oilseeds, the growers
of tobacco, the growers of spices and
the growers of jute must have a re-
presentation. There the industrialists
put their point of view, but there is
nobody to put the point of view of the
growers. So my submission to the
hon. Minister is that the growers must
be represented; it does not matter
whether there is one or two or three
or four. The representatives of indus-
trialists are on the Councils; why
should the growers not be represent-
ed? So my submission is that repre-
sentation should be given to the
growers also. I now come to the
third point.

Shri Ranga (Chittoor): What about
price control?

Shri Rane: I am coming to that.

1 now come to the cotton policy of
the Government. My submission is
that the cotton control policy of the
Government is against the interest of
growers. The prices are not remu-
nerative . . .

Shri Manubhai Shah: They are the
highest in the world.

Shri Rane: As compared to the
world prices, they may be the highest,
dut as compared to the prices of other
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commodities, they are not on the high
side or on the rising side. People
compare the prices of other commodi-
ties. The prices of other commodities
have gone up by 400 to 500 times, but
the cotton price has risen only by
125 per cent. The then Agriculture
Minister, Dr. Munshi, raised the cotton
price in 1951-52 to about Rs. 820 per
candy. Now the price is fixed by
Government. Even in 1966 it was
about Rs. 1,100. So from comparison
we can find out that, from 1951-52, the
prices of other commodities have gone
up like anything but the cotton
price stays where it is. At the
most you can say that it has risen
only by 125 per cent. My submission
is that this is due only to the control
of the price as well as some other
controls.

I would just like to give some
history about the introduction of
cotton control. The British Govern-
ment introduced this cotton control in
1943 with a specific purpose; it was
to reduce the cotton area with a view
to increasing the area under food
crops; because they wanted to meet:
the food shortage, they introduced it.
At the same time, in order to imple-
ment it effectively, they kept the
prices at the lowest, say, about Rs. 300
per candy; they did all this because
they wanted that the area under food
crops should be increased. With that
object, it was introduced. What were
the results? After some years, the
acreage under cotton was reduced
from 23 to 11 millions. The effect
was that the British Government
itself had to import cotton worth
about Rs. 100 crores in one year and
Rs. 137 crores in another year.

After Independence, when the then
Agriculture Minister, Dr. Munshi, saw
this—] have given the figures; cotton
worth Rs. 100 and Rs. 137 crores were
to be imported—he deliberately allow-
ed higher prices in order to produce
more cotton, even in 1949-50 when
the cotton production was about 21
lakh bales. My point is this. The
purpose of introducing cotton control
was only to limit the area of produc-
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tion. The production is being increas-
ed. There is no reason why this
cotton control should continue. Our
cotton production has gone up from
21 lakh bales to 55 lakh bales. Why
should there be cotton control?
Besides this. Our cotton production
in 1849-50, as I have stated, wag about
21 lakh bales. From the report we
shall find that the carry over is 22
lakh bales for the last three years.

Mr. Chairman: Unused?

Shri Rane: Even then it has an
effect on the price; the prices are
bound to be lower. My submission is
that the cotton control should be
lifted. If this is not possible, then
at least remunerative prices should
be given to the growers. Even in
1945-46—I1 am just saying from what
I reaq from Mr. V. T. Krishnama-
chari's report—the difference between
the maximum and the minimum
price was Rs. 100 per candy.

Shri Bade (Khargone): Let there be
a free market.

Shri Rane: I am suggesting to the
Minister for his consideration. I feel
that it will be very difficult for him,
but I can at least make my submis-
sion; I must voice the grievances of
agriculturists because they have made
the grievances. My point is this. If
the control cannot be lifted, then at
least the difference between the
maximum or the ceiling price and the
minimum price should be reduced to
Rs. 100 because this will be beneficial
to the growers.

Now, more items have come under
control. I have received several wires
from my district. Last year this was
the position. Even now many tele-
grams must have been received by the
department also. The result is this:
there is now price control and there
is another control which is exercised
by the Textile Commission. It is not
done by the Commerce Ministry but
may be at the instance of the Ministry.

Mr. Chairmas: The hon. Member's
time is up.
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Shri Bade: Is the control with
regard to distribution of bales?

Shri Rane:
more minutes.

I would require two

Mr. Chairman: All right. I shall
give you two more minutes.

Shri Rane: When the prices are
controlled, why should there be curbs
and restrictions by the Textile Com-
missioner; there is no necessity at all
for this. The curb should relate to
the mill-owners; they are not to pro-
duce. If the traders purchased,
then their cotton will be requisition-
ed. There is a survey method. With-
out surveying, nobody can purchase
that. All such curbs have resulted in
giving lower prices to the growers.
These have affected the lives of the
growers. 1 have represented to the
Ministry that there was a steep fall
in the prices; the markets were closed
for about two weeks; some markets
were closed for even one month. The
result of all that was that the agri-
culturists could not even get a fair
price for the cotton that they have
pioduced. They have to sell their
cotton at the lowest price.

My submission, therefore, is that if
you are not in a position to lift the
control, at least for God's sake, to
help the growers, please remove these
curbs etc. imposed by the Textile
Commissioner as these have resulted
in lower prices for the cotton pro-
duced by the growers. In this con-
nection I want to know from the hon.
Minister as to what criteria are follow-
ed in fixing the prices every year,
whether they take into consideration
the producers’ cost or are they fixed
on an ad hoc basis.

Shri Ranga: These are too arbitrary.
15.31 hrs.
[MR. SPEAKER in the Chair]

Shri Rane:’ Whether the price is
fixed upon the prices of cotton in the
world market or whether you take
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into consideration the average prices
that a grower gets from year to year,
what is the criterion followed, we are
not able to follow how the prices are
fixed.

So, my submission is that the hon.
Minister should consider all these
points. I appeal to him that he should
do full justice to the growers and
increase the price of the cotton of the
growers,

Mr. Deputy-Speaker: Shri Warior:

Shri Warior (Trichur): Mr. Deputy
Speaker, Sir, the first point that I
want to make is this: whether the
Government have taken into consi-
deration fully the existence at present
of an equally powerful new competi-
tive market in the socialist world.

Shri Manubhai Shah: Rangaji is not
interested.

Shri Warior: This may happen
rarely. Often the point is that if we
tie up our trade and commerce with
one section of the market alone and
it we continue to do that, the result
will be that all the crises that
happen in that market will have their
repercussions here and that will be
to our disadvantage.

Now, we are feeling the pirnch of
that and the most illustrative example
of that is the sugar market. That has
been debated more often here. We
are getting lesser and lesser prices
every year for sugar for almost all the
same quantities that we are export-
ing.

Shri Ranga: Why?

Shri Warlor: It is very difficult to
answer Mr. Ranga's query. This is
for the Government to say. 1 cannot
give a reply to this.

The point that I want to make out
is this. The sugar price is fixed at
Rs. 1.30 per kilo in the general
market. Ig that the price calculated
on any reasonable basis? Cost of raw
materials, profits or distribution
charges and all that taken together
would come to Rs. 1.30 a kilo. If
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that is not so, where ig this excess
mor.ey going? I think the excess
morey {s going to feed others outside.
We are not getting any benefit out of
that. Although Shri Manubhai Shah
has tried to convince us several times
about the profitability of the exports
of sugar, I am still not convinced, and
I ¢m open for conviction. Instead of
our depending upon this Rs. 12 crores
on this and having so much losses
placed on the shoulders of the internal
consumers, if we had looked for some
other commodities for export, I think,
these could have been made up. For
instance, very recently, it was
announced in the Lok Sabha itself or
the Minister himself did so outside—
I do not know about this—and it
appeared in the press, that 7 per cent
of foodgrains are lost by rats. What
is the cost of this 7 per cent less ot

foodstuff by the rodents in the
godowns?
Shri Manubhai Shah: Is is more

than 7 per cent.

Shri Warfor: The Minister also said
that it was Rs. 7 crores or so. Instead
of asking us to pay more for the sugar,
if that is stocked, I think that could
balance the losses of Rs. 12 crores or
so in sugar. A person like Mr. Shah
is capable of manipulating these
things. As is the case with other
Ministers, it is very difficult to con-
vince him or to take him to task
because he has stock arguments for
all these things.

Shri Ranga: And he is too clever.

Shri Warior: Now recession is com-
ing. I learn from the message that
Mr. Johnson has given to the U.S.
Congress that he is up against any
T ion that is ing in America.
His concern is not to have recession
in the market at any cost. Our com-
merce is with America; next comes
Germany.

Shri Mamubhal! Shah: In America,
we square. Only with Germany it is
bad.

Shri Warior: The Import Trade Con-
trol Report says that there is adverse
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[Shri Warior]

balance of trade with America. That
will be affecting us and I am quite
gure about it. We know the history
of this country a bit, why the
Britishers had been here, why the
Portuguese had been here and why
‘the Dutch had been here? In plain
firancial or economic language they
had been here just to take awsy our
‘commodities at much lesser prices and
export to us particuiar commodities a*
higher prices. We are still, I think.
blackmaileq by these powers by re-
ducing the prices of our commodities
-and at the same time taking away
muck more. This is an imperialisi
exrioitation in simple and plain words.

Shri Warior: That is happening in
regard to tobacco.

Shri Warlor: That is happening in
«ulmost all the other commodities. The
price is fixed by them and not by us.
We are no better anq we cannot
bargain also because we are beggars
-and we have nothing to choose. That
is our difficulty. Hence what I am
-emphasising is that Government must
also review periodically at least with
regard to sugar. On gugar, emphasis
must be given to the markets of the
socialist world where the report shows
clearly that we have not much of an
adverse balance of trade except in
those countries from which we are
importing high capital goods like
machinery and other things. 1 give
Czechoslovakia as an example.

My second point is with regard to a
foreign trade. With regard to this
trade, for wany country including
our country, it is not only a ques-
tion of a .commercial practice and
financial adjustment but it is actually
a question of trade as also a question
of politics. Looking to the map of
Europe and seeing what is happening
there and looking to our relationship
with West Germany, I am very much
afraid as to where we are going. I
have come across certain pronounce-
ments of West German authorities
themselves about the economic aid.
“The present Chancellor of West Ger-
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many. Mr. Erhard, has said the follow-
ing:

“We say in all clearness that the
type volume and place and deve-
lopment aid are largely determin-
ed by political considerations. We
should influence the developing
countries to erect economic sys-
tems which are in conformity with
our political conceptions.”

What is this political tonception
other than the Fascist conception that
our economy and our system musi be
attuned to their conceptions and not
to our conceptions? We have certain
conceptions. The nation has accept-
ed certain objectives and certain con-
ceptions in this regard. And if we
cannot attune our own economic affairs
according to those conceptions which
we have and we must go according to
their ideas, then I think that the eco-
nomic independence which we are
aiming at will not be possible.

Then again, another Minister, name-
ly the diplomatic plenipotentiary of
Germany in Israel of which some of
our friends are very much in favour,
has enunciated. ...

Shri Hari Vishnu Kamath (Hoshan-
gabad): We only say ‘Be friendly to
both’—Arab States and Israel.

Shrli Warior: He has enunciated the
Hallstein doctrine. I think Shri Manu-
bhai Shah knows all these things. I
am only taking the House into confi-
dence. The Hallstein doctrine here is
that anybody who recognises the Ger-
man Democratic Republic will have
to forgo diplomatic relations with the
Federal Republic of Germany. Natu-
rally, the imperialist governments and
imperialist countries have got their
own doctrines like the Monroe doct-
rine, the Hallstein doctrine and the
Johnson doctrine. Should we suc-
cumb to all these pressures? That is
the only question. We are an inde-
pendent sovereign nation, Can we by
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any stretch of imagination succumb
to this kind of blackmailing by these
countries simply because we are still
in a developing stage? I think that
second thoughts must be given to this
matter.

Towards the end of 1965, the pre-
sent Ambassador of the Federal Re-
public of Germany, Dr. R. Pauls pre-
pared a so-called study, named after
him, on behalf of the Ministry of
External Affairs; in this study he
demands that:

“Development aid must be so
concentrated that a sudden with-
drawal while applying the Halls-
tein doctrine could drive the de-
veloping countries either to eco-
nomic ruin or force them to res-
pect the claims of the exclusive
right of representing Germany.”.

So, trade is not so simple as it
looks. It has got its political counter-
parts and its political overtones also.
I think that our trade relationship
and commercial relationship also must
be considered in this light, namely in
the light of the pronouncements of
very responsible gentlemen of the
Federal Republic of Germany.

Now, a trade delegation has come
to our country. I wish to know whe-
ther there is any change in the atti-
tude of the Government of India to-
wards the recognition and taking
greater advantage of the trade faci-
lities offered by the Democratic Re-
public of Germany. Of course, there
is a part of it which will come under
the External Affairs Ministry, such as
recognition etc. But I would like to
take this opportunity to tell the Gov-
ernment that we are always missing
the bus in this respect. At least now,
we can catch the bus. Small States
like Sudan, Egypt and so many other
States in Africa which are much less
developed have r i{sed the Ger-
man Democratic Republic. But our
Government are always hestitant. 1
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do not know which underhand or hid-
den tie is there which is always dis-
suading us. When the question of re-
cognising the Provisional Government
of Algeria came, we were hesitant. All
others had recognised it, and finally,
even France also had to recognise it;
then slowely, at a gsnail's pace we
moved in, or rather we moved like a
tortoise and recognised them, taking
away all good-will out of it. We did
not get an iota of good-will out of
it when we began to do that. Why
not take the best and the earliest op-
portunity and go ahead in a diploma-
tic way and recognise these countries
which surely and certainly will come
into the picture? We must recognise
them.

Shri Balkrishna Washik (Gondie):
Is the hon. Member speaking on ex-
ternal affairs?

Shri Warior: This comes under ex-
ternal affairs and also foreign trade.
The two are so inter-related that they
cannot be compartmentalised like
that. That is the difficulty. I am
mooting this point because this is the
most opportune moment since the de-
legation has come to our country. I
may tell the hon. Members that we
have not been able to utilise the full
facilities offered by the German De-
mocratic Republic by way of deve-
lopmental funds, loans and aid. This
is the case with so many other coun-
tries also.

Take, for instance, our trade rela-
tionships with African countries. The
other day, we had a question on that.
There is a standing complaint by so
many of the African countries that we
are not reciprocating in the samc spi-
rit. Take, for example, the Sudanese
cotton trade. They say that we are
not taking as much cotton as Sudan
could offer us, in return for the goods
which they want, but we are not
ready to give them those goods.

My point is that our trade relation-
ship must be reoriented to the new
situation that is developing in the
world,. We should not always be
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hesitant or afraid always to snap
those ties which had been there in the
past; those ties are still pulling us in
the wrong direction or in a direction
which is disadvantageous to us.

My third point is that the situation
in the country is becoming very criti-
cal. As my hon. friend Shri S. M.
Banerjee has siid, entire textile mills
and textile factorics are closing down.
Of course, if it is a question of Kerala
you can say that power cut is there
and, therefore, the production cannot
go on. But what about the textile
industry in other parts of the coun-
try? In that respect also, foreign
trade comes in thig way that we are
getting less for mill cloth than for
handloom cloth. But Government are
not coming forward to help the hand-
loom weavers with proper incentives
and proper help.

Only this morning I got a report
trom Cannancre which is one of the
most advanced centres in handloom
weaving that a huge stock is lying
there without being lifted. And Gov-
ernment do not seem to have any
plan or scheme to lift those stocks
which are lying there. It is so green
in my mind because I got that re-
port only today, I would make this
suggestion to Government that if there
is proper warehousing for these
stocks with the handloom weavers,
then that would help the industry
very much not only from the point
of view of internal consumption but
also from the point of view of ex-
ports because from a comparison of
the flgures we find that handloom
<cloth is giving us much more foreign
exchange than mill cloth, but what
is actually happening is that it is the
mill cloth which is often exported, 1
think, at the expense of the local con~
sumers, asg is the case of sugar also,
for instance. I would suggest that we
must concentrate our attention more
on whichever item fetches more and
diversify our entire foreign trade to
those channels and restrict them in the

MARCH 24, 1966

DG. (1966-61) 7674

case of others. There is no need to
stick to the old commodities or tradi-
tional commodities simply because
they were being exported for centu-
ries and they were accepted by those
countries.

Then, 1 would submit that there
should be greater attention paid to
spices which are of very grate inte-
rest to us and also fish. 1 would re-
peat, as I have repeated so often,—
and I think more repetitions will not
be out of place in that respect,—thas
the one industry which is neglected in
our country, and which can solve in &
great measure the food problem and
the problem of foreign exchange as
well as the problem of unemploy-
ment ig the fishing industry. I do
not know why Government do not
take courage in thejr hands and go
ahead with a big scheme such as is
there in the USA or Norway or some
other fishing countries like Japan. You
will be amazed to know that Japanese
trawlers are coming into the Arabian
Sea and fishing here; they catch the
fish and take them to Tokyo and
Kobe, can them in it there and send
them to other countries. We are very
near that Sea. Yet we cannot do that.
It is because that industry is neglect-
ed, At present, there is g complaint
from the fishermen that near about
the coast there is no fish available.

The fishing industry is like any
other industry. It has to be scienti-
fically organised. It must not be left
to the whims and fancies of so many
people coming there. Specially,
about those foreign people coming
there, I do not know what they are
fishing.

Shri Bade: Fishing Warior:

Shri Manubhai Shah: In
waters.

deep

Shri Warior: He will be in deep
waterg if they fish like that,
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If all these things are attended to,

I think the Ministry will have more

congratulations from this side.

Shri M. Malaichami (Periyaku’am):
1 rise to support the Demands for
Grants of the Ministry of Commerce.
The Ministry has done well and deser-
ves the congratulations of the House
and the country as well,

A steady increase in export earnings
must remain, for many years to come,
a matter of the highest urgency and
importance and this urgency must be
reflected in all our economic policies.
But the year we are just passing
through has proved to be a critical
year of stagnant economic growth. In-
dustrial production has fallen to 8 per
cent and there has becn a shortfall
in agricultural production also, Lack
of timely foreign aid has adversely
affected industrial production by
shortage in raw materials and spare
parts for maintenance.

But even under such trying circume-
stances, the Ministry under the dyna-
mic leadership of our Commerce
Minister, Shri Manubhai Shah, was
able to maintain the initiative already
taken for the development of interna-
tional trade and exports and to earn
the much needed foreign exchange.

Though there had been a substan~
tial increase in exports from Rs. 610
crores annually in the First and
Second Plans to Rs. 833 crores in
1964 and the total exports for the
Fourth Plan is estimated at Rs. 5,100
crores, our import necds are considera-
ble and there had alwayg been a defi-
cit in balance of payments which
must be wiped out.

We are a low ware country with a
high cost of production bzcause of
lower productivity and lower efficlen-
cy in the management, and the machi-
nery and the methods of production
techniques heing somewhat outdated.

In international markets, we can
stand competition only when our
prices are most competitive. In order
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to bring down the cost of production
and make the prices competitive, we
must have a modernised and machani-
sed industry with large-scale produce
tion. We must produce more, improve
the quality and make the prices
competitive so as to capture inter=
national markets. No amount of com=
pensation, no amount of import entit-
lements, no amount of cash subsidies
can ever take the place of efficiency.
We produce sugar at 2§ times the
world price. This jnefficiency must
be overcome by modernising agricul-
ture and industry be scientific and
technical delelopment.

In the fleld of markecting techniques,
some good work has been done. The
Institute of Foreign Trade since ‘ts
inception along with the Export Cre-
d't and Guarantee Corporation and
various other institutions has drawn
the attention of the merchants, ex-
porters and roducers to modernise
marketing  tchniques, Commodity
research and arca surveys which are
being done at the priva‘e level gov-
ernment level and the Institute level
have proved to be of great benefit.

Our Commerce Minister also has
ably presented the case of under-
developed countries at international
conferences, demanding parity in
terms of trade and reasonable and just
relations between the present policies
for agricultural and industrial com-
modities. The attitude of developed
countries in the matter of internatio-
nal trade hag greatly changed as
could be gauged from the Kennedy
Round which is a revolutionary phe-
nomenon in international trade.

15.56 hrs.
[MR. SPEAKER in the Chair].

The handloom industry is an indus-
try with great employment potential.
It is gratifying to note that the export
of Bleeding Madras has gone up to
Rs. 8 crores during 1064-63, In view
of the employment potential of this
industry, export potential must be
improved by application of improved
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[Shri M. Malaichami]
appliances and concentration on pro-
duction of fabrices especially those in
high demand like Bleeding Madras,
ready-made garments etc. This year,
there has been some improv 1t in
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ters in the development of the indus-
try.

1t is gratifying to note that a token
consi t of about 1,000 tonnes of

the export of handloom goods. The
excise duty levied on superfine textiles
should be viewed in the context of
its effect on the export potential,

By undertaking intensive research
on the technical side, marketing and
dyeing system, including colour de-
signs, every effort should be made to
push up the export of handloom
goods.

This year the export of coffee has
also improved. There is vast scope
for expansion of the coffee industry
in the country since internal demand
ig growing. The results of researches
made in the research stations have not
yet reached the planters so as to take
advantage of them. More demons-
tration centres should be opened in
all the States where plantation is car-
ried on and expansion is contemplated.
Efforts must also be made to increase
exports by obtaining an increased
quota from the International Coffee
Council.

It is also stated that lipstick could
be made from out of the coffee seed
peel. Scientific research could be con-
ducted into this with a view to com-
mercial exploitation.

The constitution of the Cardamom
Board is a matter for gratification. It
will surely help the expansion of the
industry as well as prove its export
potential. It is necessary to increase
production for that. There is a vast
scope for extension of the area under
cardamon. The produce is now sub-
jected to a destructive virus called
kattai, which kills the plant compla-
tely even before remedial measures
could be taken. Immediate steps must
be taken to fight the disease effecti-
vely. For this effective research must
be undertaken. This will assit plan-

bananas was exported to Russia dur-
ing 1965. The export of this commo-
dity to Russia must be maintained;
market conditions of other countries
should be studied ang export promo-

Bananas grown in the Sirumalai
Hills of Madurai district had a good
export market during the pre-inde-
pendence days. The possibilities of
reviving this export trade of this
commodity should be explored in
foreign markets.

Mr. Speaker: 1 think he has much
more to say on bananas. He may
continue after the item scheduleq for
4 p.M. is disposeq of.

16 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPOR-
TANCE—Contd.
(ii)  REPORTED CELEBRATION or

‘RepuBLIC DAY’ BY THE SO-CALLED
Naga FepErRAL GOVERNMENT—Contd.

Shri Hem Barua (Gauhati): I call
the attention of the Minister of Exter-
na] Affairs......

Mr.

Speaker: He has already
done it.

He may ask a question.

ot 7y fowg (X)) : W Ty
AT AT T I § o 376 WK 355
& WRRIT | 355 @@ TR @ —

‘“When, for the purposes of ex-
planation during discussion or for
any other sufficient reason, any
member has occasion to ask a
question of another member on
any matter then under the consi-
deration of the House, he shall ask
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the question through the
Speaker.”
# waY AT o faRw weve &

T welY &, 399 O ) Srer FArE quAn
qrgar § fF SR At awre qak foaw
a1 f& amm fRfeal & g e

weow WERW ¢ o 8 A gw
o, AT AT T FA A qH AR
Qe Agt & 1§ fadh ag W% @1 §—

A member may ask a question from
another member,

W1 T, fafreex & waman, o feedt qay
AR & T g, I ofeww qwSew
w8 ¢, god wfeai § afeors e
g A, AT W a1 Ee fe
FW F FRA Y, fadwe +HE @, @-
¥ O w9 g, oF A g any
g, ot fafreed & womar 1 9@ o
R Y ¥ qarf f—

Member includes Minister unless
the context otherwise shows.

W ¥ fafet 7@ a1 R g
fafreex & qoar 3, @Y fafree ama
A &, I8 qfed

Wt 7y famd : weEw wWged,
W R A 0 SR I gAt 1w
fram 2(1) *t ¥w fox

weaw wgm  : §F a9g foar g,
oo gAT § o

~it 9y fawg ;AR A A
g_

“ ‘Member’ means a member of

the House of the People (Lok
Sabha).”
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fmr—

“ ‘Minister’ means a member of
the Council of Ministers, 3 Minis-
ter of State, a Deputy Minister or
a Parliamentary Secretary.”

T AT & FTH & )

“‘private  member’ means a
member other than a Minister.”

Wy WEEd, TN 99 AT g Amar §
f& v &7 9 sgreaT B, SAN WA Wy
oy § 1WA FEE AL AAT T E
W A & o% oer a1 g AN "
AHA 0 W@ 97, IET " §&oa
afay o I gaw @A ff a—&
st faAe o A o

woaw AT W9 & Sy )

=t vy fewd - fF ST fraw
ferg e 1 o o< s, o fagd-
faimagsw fg ar ar Ay a1 |
w1 feaw fag o w9q aa A e
W@ &7 i agA 1 o i frag
9T T F A9E F |

Mr. Speaker: Order, order. Shri
Hem Barua,
Shri Hem Barua: The so-called

Naga Federal Government has just
staged an open revolt near Kohima,
the Capital of the present State of
Nagaland. The President of the so-
called Naga Federal Government,
Mr. Seato Cema, unfurled the flag of
the hostiles there, and these celebra-
tions were attended by Rev. Michael
Scott and Miss Marjorie Sykes, One
of them is a member of the peace
mission, and the other is a member
of Mrs. Indira Gandhi's enlarged ob-
servers team. They have violated
deliberately the so-called cease-fire
agreement by these activities.
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Mr. Speaker: He should come to the
question.

Shri Hem Barua:
the question.

1 am coming to

During 1964 the Naga Federal Gov-
ernment celebrated their independence
in the Mao Subdivision of Manipur.
Against that background, may I know
(a) if the Government are convinced
by now that the Naga hostiles have
violated the cease-fire agreement, (b)
if the Government are convinced of
the fact that by their presence, Rev.
Michael Scott and Miss Marjorie
Sykes have blesseq this open revolt
of the Naga hostiles, and if so. have
they warned both of them. (c) do
Government feel that these prolonged
talks for peace in Nagaland have pro-
ved futile by now, and (d)......

Mr. Speaker: (d) Is an afterthou-
ght now, because there wag no (d)
in the morning.

Shri Hem Barua: That is based .on
the statement made by the hon. Minis-
ter of State this morning. He said
permission to celebrate this open re-
volt was given by the Governor of
Assam and Nagaland, Mr. Vishnu
Sahai. He said like that.

Some hon, Members: Prime Minis-
ter.

Shri Hem Barua: The Prime
Minister said that. I am very happy
they have corrected me. I have very
-gooq friendg here.

Mr, Speaker: Not of that kind!
Shrl Hem Barua: Not of that kind.

In that context, may I know whe-
ther the Governor of Assam and
Nagaland obtained permission of the
Central Government? If he obtained
permission from the Central Govern-
ment, then what Mrs. Gandhi said
this morning, that she does not know
the facts, is false; and if he did not
obtain....

Mr. Speaker: I cannot allow that.
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Shri Hem Barua: If he did not
obtain permission, may 1 know whe-
ther the Union Government have de-
cided by now to remove the Governor,
Mr. Vishnu Sahai from his office?

Shri Harl Vishnu Kamath (Honshan-
gabad): By your leave, on a point
of order. This point of order has
been raised very often in the House,
and you will agree that Nagaland is
a part of India. Why should not the
Home Minister answer this question,
why the Minister of External Affairs?
Is it a foreign country, foreign terri~
tory?

At wrafa e wted (wgw) -
o W 7 JaT § gear )

Mr. Speaker: That has been dis-
cussed.

Shri Harli Vishnu Kamath:
not been discussed fully at all.

Mr, Speaker: It has been discussed
and answered 80 many times.

The Minister of External Affairs
(Shri Swaran Singh): I would first
apologise to the House for not being
present when this matter came up
before the House in the morning. [
had left a message here that I would
be busy in the other House, because
1 had to pilot a Bill. I am very sorry
for the inconvenience that might
have been caused to you and to the
Members of this House.

It has

On the points that have been raised
by Shri Hem Barua, I would like to
say straightaway that any concentra-
tion of hostile Nagas, or for them to
have amongst them armed people, is
very much against the spirit, at any
rate, of the agreement which has
been arrived at when these opera-
tions were suspended against the hos-
tile Nagas, and we take very strong
exception to any such activity.

I would like t0 clarify @nother
matter. As soon as information was
received by the Government of Naga-
land that the hostile Nagas were pre-
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paring to have some sort of meeting
in the presence of a large number of
armed personnel, it was conveyed to
the underground Naga leaders in
very clear terms that Government
would take very serious notice, and
any such violation of the terms of the
agreement would not be tolerated.

In order to clarify the matter &
little further, 1 would say that under
para 3(1)(f) of the terms and con-
ditions for the suspension of opera-
tions in Nagaland—

“moving with arms or in uni-
form in towns, villages and ad-
ministrative centres, wherever
there are security posts and ap-
proaching within 1,000 yards of
security posts”

—all that is prohibited, and obvious-
ly they could not collect there in the
vicinity of the town of Kohima with
out passing through villages, towns
etc. So, this thing was very strongly
mentioned to them, that we would
regard this, that the Government of
Nagaland would regard this, as a very
serious violation.

An hon. Member: Then, what
happened?
Shri Swaran Singh: The House

appears to be agitated under this idea
that permission was granted. Where-
as it was very strongly mentioned to
them that any presence of armed
people or display of arms or armed
people moving about would be very
much against the terms, against the
spirit of the agreement; obviously,
even according to this, if they hold
a sort of meeting, we may not like it,
we would regard this as something
which is not good, but one has to
keep the two things separate; their
activities which are connected with
arms and other activities. The terms
for suspension of operaticns related
mostly to the activities about the use
of arms, display of arms and moving
about with arms; that is the main
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concept of the terms of that agree-
ment. The other question that is
mentioned is about the meeting of
theirs. ....

Shri Tyagi (Dehradun): Celebra-
tions.
Shri Swaran Singh: They may

term it anything. I would like to
say very clearly that once they get
together they may function under
any nomenclature. There is no ques-
tion of any celebration.

Shrl Hem Barua: They said ‘re-
public day’.

Shri Swaran 8ingh: We should
not regard it and should not give this
any greater authenlicity or any
greater status than just a meeting.
We shouid not regard it as anything
beyond that, whatever name they
may assume. The real prohibition
was about the use of arms, parading
of arms, armed people passing
through the villages, collecting in the
vicinity. ...

Shri Hem Barua: What about their
unfurling of the flag?

Shri Swaran Singh: I am fully in
agreement with the general feeling in
the House that the presense of Rev.
Scott in this meeting even though it
did not come within the strict terms
of the angreement....

Shri Hem Barua: What about the

lady?
Shri Swaran Siogh: ... .did give
them encourugerment. It was not

desirable ay all. We will pursue this
matter because this type of activity
certainly is something which is not
preper at all. The other thing is
that thcy made speechea and they
unfurled flags. So far as this ques-
tion of ohserving the day is concern-
ed, I would like to inform the hon.
Membhers that this day, the 22nd
March, has not got any special signi-
ficance, not that I have been able to
fathom so far and it has not been
celehrated or had not been observed
by holding meetings or by any other
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[Shri Swaran Singh]

form of activity on any earlier occa-
sion. It was for the first time that
they had started this sort of thing.
There are two ways of looking at it.
According to the terms of suspension
of operations, the use of arms, dis-
play of arms, bringing them within
certain areas—all that is prohibited.
Notwithstanding that, we take this
view that their getting together and
the inevitable presence of some peo-
ple with arms, even though it was
not in the regular formations and
the like is certainly objectionable
and we will pursue this matter fur-
ther. About the flags, etc. it is true
that they did fly a flag. But we
should not regard this as anything
more than, at any rate we do not re-
gard it as anything more than, a flag
of any group of people or any party.

Shri Hem Barua: No, no.

Shri Swaran Singh: They are in
a8 microscopic minority and if we
over-exaggerate the importance and
subscribe to the names that they
adopt, I am not sure if we are not
unnecessarily giving them the status
which we do not at all recognise. We
should regard it as a flag of any poli-
tical party, Jan Sangh flag or the
Communist party flag ... (Inter-
ruptions.)

ot vy feng - § fa@dr § ) Iaw
AFAT 1T AT Y TE FTAw & |

Mr. Speaker:
down.

Shri Swaran Singh: I have made
the position clear more than once
that we do not recognise any people
or any group of people or any orga-
nisation as a government. It is only
the so-called name that they adopt
and anything that they might put for-
ward as any symbol is totally unace
ceptable and we totally reject them.
After our clear stand we should not
give undue importance to any nom-
enclature that they adopt, when we
are clear that we do not recognise

Everyone has to sit
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them in any other form except as a
group of people who are not accept-
ing what has been accepted by a
majority of Nagas there. It is true
that the activities that they were car-
rying on at the time when peace
dawned, those activities were violent.
They were very bad. Our army was
dealing with that. We altered that
and adopted this course: let us try
and solve this problem by peaceful
means; there are hardships and diffi-
culties that face us. But so long as
these talks continue we have to en-
sure that the peace terms which have
been agreed upon, terms upon which
we have suspended operations, we
will strictly enforce them. Outside
that if there is any violation in
spirit or in letter we will certainly
take it up with them directly; we
will also take action if the violations
are violations of peace.

There were other questions that
had been put. I have already men-
tioned about the presence of Rev.
Michael Scott. It was objectionable.
His presence there was not consistent
with his membership of the peace
mission . . . (Interruptions.)

Shri Tyagi: Why not declare him
persona nmon grata?

Shri Swaran Singh: We will look
into that matter. Then, about long
talks, whether they are futile or not—
it is true that during these long talks
much progress has not been made.
But before we declare them really
futile and revert to the original tak-
ing of action, we should at any rate
wait for the forthcoming talks
which these representatives had ask-
ed for with the Prime Minister. There
is this direct talk now and the peace
mission, I think, is becoming progres-
sively redundant . . . (Interrup-
tions.) I said the peace mission was
becoming progressively superfluous.
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So far as permission is concerned, I
would like to clarify the position.
There was no permission given. In
fact as soon as it was learnt that
there was likelihood of their getting
together and that the armed people
are likely to be present, a very strong
warning was administered that this
will not be permitted and by impli-
cation you can say that the govern-
ment did not actually come down
with a heavy hand and not disperse
that meeting which was held. But
you cannot call it permission. There
was no such thing as permission be-
ing conveyed to representatives of
the underground Nagas. This covers
all the various points which Mr. Hem
Barua has raised.

Shri Hem Barua: On a point of
order. The.hon. Minister now said
that no permission wag given to the
so-called Naga federal government
for this celebration. This morning
the Prime Minister of India said that
permission was given and the man
who was responsible for giving per-
mission was the Governor of Assam.
Whose statement are we to accept
now—the statement of the Prime
Minister or the statement of the
Foreign Minister?

Shri Tyagi: I am inclined to agree
with what he said now.

Mr. Speaker: I will find out.

st awrare fag (FTeT) AT
fazm et St & aga wfw N grie-
WM FW N | gEAg fzAw fag ot
A AR AT sEw wAlY St A 9y
g a1 Ia% faegar W faarw w5 @}
§ *t faars Fg @ & | w3 Tg wAT
o f& agr ¥ aeaTre At fae agm
¥ gg Mfer 573 A7 o 2 &Y
AR g T ar fF fofyas
§ FA T FRNA & faars A
2 v AT fadw et ag wed & fE
@ € A g@ I fagr amw ) & A
w1 95T g 5 fw aw & aee
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T ot ¥ fi fA & e fa fesw
¥ faig ® aw ¥ faw feon, S
g § "W AT ¥ oW fady W aw
# faemy & forg wY &are Ay &, fadh-
fgai =Y &m® & frem & fag W@ &ae
Ty

weTw WgRY ;s ey |

«iY geTe fag ;ST areT fae
wifgd |

LGl OB e R
2T ag IW 9T A fa=r w4

! amew fag ;T omra At
faem wifgd & weg sy o
7 &7 3% ¢ a1 fadw AAT ot W WY
A twgaw

waw wmgeg ¢ HY wgr } fe oue
R ¥ s s

ot wy (Fr) A o
i ferm @ g ?

WU WERT ¥ e 8 @@
THT ISAT AT FTE |

Shri Ranga (Chittoor): In view of
the fact that the hon. Minister has
now displayed his extreme gability to
say things which we are pot able to
understand very clearly, may I re-
quest him through you to give his
answers to each one of these questions
as and when they are put instead of
his trying to give an omnibus answer
in the end which would further con-
fuse our minds?

ot gerave feg ;. fo @R T HaT
O §, THET WA §, BT KX W
&t e , 9 o frge o) firer w3
qul ZEAT HTAH AT ATEX §, IR
QP ?
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Shri Ranga: Would there we an
answer? That is what I am asking.

Mr, Speaker: There was no ques=-
tion. He asks why they were nof
obliterated by the army? Thig is
what the question is. That has been
answered.

Shri Ranga: Was it not his ques-
tion—which of these statements is
correct?

Mr, Speaker: I said I would find
out from the Prime Minister what
she meant by that.

it gwn Wy wgE (A1) ast
g §, 1 9 few agw, & wf|
1 gfgFT gAA ATEE § 09§
Rfeard qv aw & fay | 9= § wigwiw
wRY A Arid eFTe AT == w W)
aoft famr  aow A fF ag asem oY &
g T GaTw § e fagr avmsl
woTg 3 § WX mfa favw & o e
(AR Rz T A i ired
foqr oy W sy frar oY & 3@
gl 7 WY 9, qg W 7T A 4f ) qwd
g ¥ fadw a=f st ¥ A
oY fogr 1 & St wrgan § o A
® ¥ P W gt ¥ e &
e et § i o feaw wAT
& gvarg § o gAY afafafe @ § sed
IAH qIX F A6 AT AT g |

o aw & 7 wg e §
VT GAg 99 FE AR ag Ao o
st few g & o @ 8 5 ¥ 5w
¥ T feaw WA A faE A R
W @ 9w @ Y faen ae
) ) @ g 5 oww a=h
Y ug T w0 e g F T ¥
SR FER AT } A @ I W
1R 9% gt X AT g A wrae
g7 f& g EiaE #% Ia R |
& o wrga g s = 3 oo
st few fag 3, o fs Tow =
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AAA W F IR X N §O vy
I W F fRw = S ¥ W
fa g

Shri Swaran Singh: About Michael
Scott, I have said very clearly that
his presence there at the so-called
celebrations was objectionable and we
will look into this matter.

Shri Hem Barua: Why should he
visit Nagaland? He is staying there
all the time,

of geR €T wEEW W I
@ ¥ T S § 9 7 A
TN ag e

Shri Swaran Singh: That is a sug-
tion for action. Now, Sir, the other
thing, I have attempted to clarify,
namely, the circumstances under
which the Government of Nagaland
conveyed to those who were wanting
to have a meeting that the display of
arms would not be permitted. Pro-
bably-that is a point where some in-
ference could be drawn ag if a meet-
ing without arms would be permitted.
There was no formal permission. I
want to clarify the factual position.
We examined what was said even
earlier. I have seen the Prime Minis-
ter’s statement. I do not see any
clear indication to the contrary, even
there,

Mr, Speaker: There is likely to be
some confusion by the answers that
were given in the morning. There-
fore, I would request him to look into
that matter.

st g7 wt weAm & mod
frag s A g & @ oww w
I g faen wfgd | @ v W
AFT @ FSW ¥ IdAr O AR

weae AT R AR wg
faar g...

oY R W weA - ¥gi wg faar
21 & faredfigds x@ A W wgr § e
oY e &t oY, L
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e AT 67 wie & AR )
Mg fmwaa s @ ag
qarar s AR A L,

ot gER Wi woATT ¢ TR FT
agi ITSET G @ 1 Ay F wraeay 1
ot ¢ oR efed oo awa agwr
W FT | A ARG 9T, .,

wTaR AT : H9 919 42 Ay |
Shri Samnani (Jammu and Kash-
mir): On a point of clarification, Sir.

Mr. Speaker: No, Sir. Now, Shri
Malaichami,

Shri M. Malaichami (Periykulam):
I have finished my gpeech, Sir.

st gEAE (ag A W’T A wwA
o g st fafrex aww & wer
2 fr i § AreRenfes amEE
TAT BT AGY THAT §, WA FTOAT F
ot aTeRenRfos ArenTiRA W we
qEOY A I§ T W T e ?

kel e 10T AT
Fde lutn = 2 UyS gyl 5
Ut~ L &S Al o ale
kYT R SR TP S T
G ot et - e K g
18 Wl Ryle CKgkalyite
[- 5m yaa WS € (Ll 55 dyy!

1624 hrs.

DEMANDS FOR GRANTS, 1966-67—
contd.

MiINTTRY oF COMMERCE—contd.

Mr. Speaker: According to inti-
mation received from Members, the
Cut Motion Nos. 17 to 51 are desired
to be moved to Demands for Grants
relating to the Ministry of Commerce.
So, they may be moved, subject to
their being otherwise admissible.
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Shri Bade:

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to take over control of cloth
mills closed by industrialists under
the Industries (Development and
Regulation) Act, 1951 (17)]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Non-utilisation of funds for cottage
industries in the Third Five Year
Plan (18)].

I beg to move:

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Inadequate supply of yarmn to hand-
loom weavers in the country (18)]

‘“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Decline in export of tea, sugar, mill
cloth and raw wool. (20)]
Shri Warlor: I beg to move:

“That the demand under the

head Ministry of Commerce
be reduced by Rs. 100.”

[Need to improve the working of
marketing Development Fund (21)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to improve the working of the
Baard of Trade (22)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to improve the working of the
Research Organisation (23)]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”
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TEffect of quality control and pre-

shipment inspection on the export
market (24)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

D.G. (1986-67)

[Efficacy of our publication regarding
exportable commodities in different
countries (25)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Indo-Soviet Five Years Trade Agree-
ment (26)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Trade relations with West Germany
2nl.

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

{Need to give more incentives to
handloom weavers to develop export
(28)1.

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

fNeed to give more encouragement
for production of natural rubber
and exploration of foreign markets
for our rubber goods (29)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

{Need to export more of engineering
and manufactured goods (30)]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

INeed to improve the working of the
Minerals and Metals Trading Cor-
poration Ltd. (31)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”
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[Need to improve the working of the
State Trading Corporation (32)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to nationalise export-import
trade (33)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to encourage export of fish and
fish products (34)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to encourage export of more
handicrafts by giving incentives to
handicraftsmen (35)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to review the
import-substitution

working of
(36)1

“That the demand under the

head Ministry of Commerce
be reduced by Rs. 100.”

[Trade agreements with East Euro-
pean countries (37)].

“That the demand under the

head Ministry of Commerce
be reduced by Rs. 100.”
[Trade agreements and commercial

relations with African countries

(38)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to boost up export of cashew
nuts (39)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”
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{Need to encourage co-operatives to
produce and export more spices
40)1.

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

{Need for diversification of production
of coir products (41)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

fNeed to improve the working of the
Export Credit and Guarantee Cor-
poration Ltd. (42)].

Shri Bade:

“That the demand under the
head Foreign Trade be reduced
by Rs. 100.”

I beg to move:

{Import of sanforised cloth in the
country (43)].
“That the demand under the

head other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100

{Irregularities in the accounts of
Khadi Commission and Hyderabad
Khadi Board (44)].

‘“THat the Denfand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.”

[Investment of rupees one crore in
Minerals and Metal Trading Cor-
poration Ltd. (45)].

“That the Demand under the
Capital Outlay of the Ministry of
C ce  be reduced by
Rs. 100.”

[Decision to take over Pathani Tea
Gardens and their Administration
by elected management (46)]

Shri Warlor: I beg to move:

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

2979 (ai) LS9
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[Need to review export promotion
policy (47 1.

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Causes for decline in export (48)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Necessity to boost up
(49)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Necessity to find new market for
the export of spices (50)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”

[Need to boost up export of tea in
different countries (51)].

Mr, Speaker: These cut motions
are also now before the House.

Shri N. Dandeker (Gonda): Mr.
Speaker, Sir, I have tabled four cuf
motions to discuss questions of policy
arising out of the administration of
the Commerce Ministry over the last
year. (Interruption).

jute export

Mr. Speaker: Order, order. Those
Members who go out may do so sil-
ently . . . He may proceed now.

16.25 hrs,

[{Mr. DErUTY-SPEBAKIR in the Chair)

Shri N. Dandeker: I shall be mainly
confining myself mainly to this ad-
mirable report which the Minister hag
presented and upon which I would
like to compliment him. But whil¢
this report makes excellent reading
at first, on a close study of it, I find
that it is a little bit of a tricky and
tendentious document which conceal$
and also misleads to as great an ex-
tent as it explains and develops the
policies of the Ministry.
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Now, the central theme of the re-
port of the Commerce Ministry can
be summarised, firstly, as a heroic
battle in the matter of the imbalance
in the balance-of-payments and, se-
condly, an attempt to restore the
balance-of-payments on the one hand
by rigid control over imports and
encouragement of import substitu-
tion and, on the other, by expanding
exporls in a big way by various devi-
ces of export promotion. There
are also in this report two essays, if
1 may so call it, one, on the growing
volume of rupee-payment trade and
the other, the dreadful dangers of
devaluation.

Before I proceed to discuss this
matter, there is just one small matter
which I would like to get out of my
way, and that relates to the discussion
of policy which I have tabled by way
of a cut motion in connection with the
import of books from abroad. I am
extreme!y happy that on the day fol-
lowing the day on which I tabled that
cut motion, there was an announce-
ment by the Minister about a more
generous allotment for the import of
books.

Shri Manubhai Shah: It has no re-
lation to your cut motion.

Shri N, Dandeker: I know he
would not concede the credit, but T do
not want credit; I would like to give
him the credit, for some real sense
on this subject having dawned even
at a somewhat late stage, to permit
the import of books and the generous
al'otment of foreign exchange for
that purpose. I do not want to ela-
borate that further, but I would like
to say that I hope the Ministry will
adhere to ‘that kind of decision. 1
think it would be a very sad day if,
in the name of all kinds of things,
apart from conservation of foreign
exchange, books were not permitted
to be imported. The one thing that
we ought not to prohibit is the im-
port of what is called text-books on
the ground of foreign exchange. I
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will leave it there. I will say I am

glad that that decision has beea
taken.
I would like to spend a few mo-

ments on this occasion on the rupee-
payment trade. Before I do that, I
find it a bit difficult to keep skipping
over in one table from ‘“millions” of
rupees to another table “in crores” of
rupees and back again to “million”
of rupees, and I have a suspicion that
wherever the figures are inclined to
be small, they are given in millions
so that they look big and whenever
any incrcase looks big enough, they
do not show them in millions! I
have, for instance, the following
table at page 20 which indicates the
trend of trade between the USSR
and India and in it the figures are
given in millions of rupees. On exa-
mining this, notwithstanding all that
is said in the report about the won-
derful nature of this trade, I find
that from 1959 to 1964, the adverse
balance of trade with USSR has been
Rs. 25 crores. On the other hand, in
1965, there was a favourable balance
of Rs. 14 crores, making a net of
Rs. 10.7 crores deficit over a period
of seven years,

An hon. Member: 107 million,

Shri N. Dandeker: Yes, 107 mil-
lion, because the thing looks big and
so they give it in millions and never
give the net figure. There is a foot-
note which says:

“Though  physical imports
were higher than actual exports
during 1959, 1961, 1962, and 1963,
the balance of payments position
was not adverse as the imports
include supplies made under
credits for which repayments are
made over a longer period.”

I have said earlier about these
misleading figures. Why do we not
get a picture of the physical trade
as well as of the balance of pay-
ments position which would enable
us to judge whether this thing is
going right or wrong? When this
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kind of vague note is put in, it is
possible to take refuge under the
statement that although over a
period of 7 years there is a trade
deficit of more than Rs. 10 crores
vis-a-vis USSR, apparently it is not
80.

Shri Manubhai Shah: The fact is
that under the legal treaty no repay-
ment or adjustment of account is at
all permitted in any convertible cur-
rency, this sets a ceiling. No repay-
ment in regard to any of the rupec-
payment countries is permitted in
convertible currencies. So, whether
it is Rs. 11 crores in 7 years or Rs.
3 crores in 3 years, automatically
they are adjusted.

Shri N. Dandeker: The minister is
undoubtedly right, If the surplus is
in our favour, we do not get away
with the free foreign exchange earn-
ing nor if the deficit is against us, do
we have to pay any free foreign ex-
change. But my point is, I want to
know whether this trade with USSR
is a balanced trade or whether it is
a trade increasingly adverse to us, a

point to which I wil] come a little
Jater.
Shri Manubhai Shah: It is a ba-

lanced trade.

Shri N. Dandeker: I come to the
trade with East European countries.
It is alsp a trade on rupee-payment
basis. Here some figures are given
in crores and some in millions. I
have endeavoured my best to recall
to my mind my old arithmetic and
this is the result: With the East
European countries, over the period
1959 to 1964, we had a deficit ba'ance
of Rs. 29 crores as far as I can make
out and in 1965 a positive balance of
Rs, 7 crores, so that over a period of
7 years, we have a negative balance
of Rs. 21:6 crores. I would like to
mention, for the edification of the
House, that unlike the protective
footnote in the case of trade with
USSR, there is no such footnote
‘here, with the result plainly we are
in an adverse position in the matter
of trade with East European coun-
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tries. 1 know again that this adverse
balance of trade will not affect the
free foreign exchange position. There
is a very eloquent passage in this
report somewhere which says that
for all practical purposes, we have
now to treat rupee-payment trade in
exactly the same way as free fore-
ign exchange trade; thcre is no such
thing that this trade releases us from
the difficulties of foreign exchange
position merely by the expansion of
rupee-payment trade and the two
have to be taken together. That ig a
proposition with which 1 agree, I am
prepared to quote chunks of this truth
from this report, but just one passage
will do:

“The distinction between exp-
ports to free exchange areas and
to rupee paymcnt areas has thus
become unimportant and for the
total calculations of the country's
foreign exchange resources,
one must, therefore, incvitably
consider the total exports to all
countries as a whole and need
not divide them in terms of (i)
free foreign exchange countries
and (ii) rupee payment accoynt.”
This is a proposition which we on

this side of the House have been
making over and over again that rupee
payment is not something that comes
as a gift from the heavens. Imoprts
from rupee payment countries have
as much to be paid for by exports
from any other countries. There iz a
good deal of exposition of the ob-
vious thing of that kind in that par-
ticular passage.

The point really is t'is. In the
first place, as far as I can make out,
even considering the total volume of
trade over a period of 7 years, the
balance of trade position on the rupee
payment trade, whether it is with
Russia (separately considered) or
with East European countries (sepa-
rately considered) has resulted in a
very sizeable balance adverse to us.
But the more important question is,
are we doing this trade on normal
international terms or are the terms
in respect of this particular trade
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going against us? Again, there is a
good deal in this which would seem
to indicate that the terms of trade
are not going against us. There are
chunks of passages here which indi-
cate severa] things, For example, it
says that we are no more liberal
about imports from rupee payment
countries than we are as regards im-
ports from free foreign exchange
countries and the matter is looked at
with the same rigour and some
essentially. I am sorry to say that is
not the impression which prevails in
the country at all, As a matter of
fact, frequently and regularly I hear
in Bombay, Calcutta and in all other
places, “If you cannot get a licence
to impore from free forcign exchange
countries, why don’t you try for one
from rupee payment countries, be-
cause the government is more liberal
about the issue of licences from rupee
payment countries?”

There is the statement here in this
Report that in regard to terms of im-
ports, they are again no less favour-
able than the terms of imports from
other countries. And, while they have
attempted no proof about it, they have
attempted a sort of proof as regards
the terms of our export business.
When 1 attempted to study this, I
got the shock of my life. For ins-
tance, in the tables that we have got
here of trade with East European
countries, I wanted to see what were
the terms of the cxport business.
Therg are tables here of what is
called “unit values of selected ex-
port commodities.” That should surely
give us the information, But there
is a bit of chalaki here. Appendix
VII gives the unit values of selected
export commodities for the total
trade of India as g whole, inclusive
of both the rupee payment trade as
well as free foreign exchange trade
and you have a comparison of trade
in 1965 with trade in 1964. I find
that the terms of trade in regard to
a number of commodities were ad-
verse. Tea, for instance, was traded
at Rs, 584 per kg in 1965 as against
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Rs. 5.85 in 1964; cotton piece-goods
at Rs. 0.94 as against Rs. 0.97 in 1964
iron ore at Rs. 35 per ton in 1965 as
against Rs. 39.80 in 1964 and so on.
I want to see whether this was due

measurably to the terms of trade
being advers: Vis-a-vis the Easl
Buropean counfries and I get the

shock of my life becausc of the com-
parison. 1 am given there is not bet-
ween 1964 and 1965, but between
1958 and 1964.

Shri Manubhai Shah: The reason
is that at that time, the East Euro-
pean trade did not play a part. That
is why what has been tried to be
shown is that the price realisation is
so much improved. My hon. friend
should appreciate that.

Shri N. Dandeker: On pages 23 and
24 dealing with the export of tradi-
tional items to East European count-
ries are given raw goat skins, cotton
waste, jute manufactures, de-oiled
cakes, raw wool and so on. 12 items
are mentioned. I would have thought
that in comparing whether the terms
of export trade were going adverse to
us in recent years, in 1965 as com-
pared to 1964, in the same manner as
that table at page 164 has given for
trade as a whole, table XVIII would
give me the information. But it does
not. It compares 1964 with 1958, when
it is a well known fact that prices
have in fact gone up. I am entitled to
infer, since there is a table which
gives a comparison between 1964 and
1965 in respect of unit values of select-
ed export commodities and there is a
table which gives a comparison bet-
ween 1958 and 1864 in respect of unit
prices of selected commodities ex-
ported to East European countries, I
infer that information is being delibe-
rately withheld and tendenciously
presented to indicate as if there has
been no development of adverse terms
of trade with those countries. I have
said it several times and I repeat it,
because I know what is going on:
I am terribly concerned with the
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fact—I have got no data to prove the
facts whereas the minister has got
the data—] have a suspicion that
the terms of trade with rupee pay-
‘ment countries are going steadily
against us.

1 would like to examine another
aspeot of this business of export
promotion, which as I said, is the
ceniral theme of thig report.

Now, Sir, the export promotion
today has a jungle of gchemes. At
one place it is called a three-tier or
four-tier scheme—on the one hand
export promotion incentive, on the
other corresponding import entitle-
‘ment resulting from exports.

In so far as incentives of a direct
kind like the tax credit certificates
and various other arrangements for
calculating profits on export in a
concessional way, are concerned, I
have nothing to say. I afn concerned
primarily with those export incentive
schemes which translate themselves
into a wide range of import entitle-
ment schemes. At one stage the re-
port says that there are something
like 41 types of schemes of this kind.
I am very doubtful, extremely in
doubt whether there is any result out
of this. I will presently come to it. J
am extremely doubtful whether
there is any result out of this that is
beneficial to the country. But one
thing I know that these have been
the sources of the greatest amount of
blackmarketing trade in the country
and the greatest amount of accum-
mulating of unaccounted profits and
unaccounted money and operations
particularly connected with black-
marketing money—all that originated
as a result of monopolistic position
occupied by the State Trading Cor-
poration in this fleld,

One thing I would like to say about
these figures as to the result of these
export promotion schemes. After jll,
the Minister js entitled to say: Never
mind, if there is a bit of blackmar-
Reting: never mind if there is a bit
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of accummulating of unaccounted
money; but the national interest must
come first, Looking at it in that way,
is there any appreciative increase in
the export trade of those commodities
in relation to which there is a whole
range of these import incentives, and
so on! There are two excellent
Tables XX-B and XX-C. XX-B is the
list of items of export without any
special assistance. XX-C is a list of
items exported with special assistance
of various kinds. After all this ben-
ding over backwards, increase in
this particular branch of export trade
in 1965 compared with 1964 was the
magnificent sum of Rs, 2 crores, re-
sulting from a jungle of export in-
centive schemes. That is not all. In
XX-D there is a list of items entitled
to allied imports, that is, restricted
type of export incentive schemes. The
astonishing result js this. In 1863
compared to 1964, the exports were
down by Rs. 12 crores. Taking these
two export incentive tables together,
I get an astonishing picture which
is this. Unassisted export trade in
1964—833 crores; in '1965—841 crores.
in 1965. Not a very big increase, but
nevertheless an 8 crore increase. When
you take export trade as a result of
the enormous array of export sche-
mes, incentive and import entitle-
ment and the whole type of jargons
grown around it, it dropped from
176 in 1864 to 166 crores. That is &
figuring out, according to the Minis-
try itself of these export incentive.. ...

Shri Manubhal Shah: You are com-
paring with the wrong thing. ...

Shri N. Dandeker: I would draw
the attention of the Ministry to this
Table to prove this particular point
1 would take your leave to read this
since the Minister says that I am
reading the wrong thing. I would
drow his specific attention to page
192,

Shri Manobhai Shah:-That is
break-up.

Shri N. Dandeker: Only abou'
21 to 22 per cent of our total amoun:
of export required substantial as
sistance, in the form of import en-

only
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titlement, cash subsidy, etc. This
position is evident from Tables XX-B,
XXC and XX-D, which are the ap-
pendices I have been reading. They
are summarised in Appendix XX-A.
That is not all. It is not merely that
the export trade with assistance has
dropped by Rs. 10 crores. There exists
in the ordinary import trade a con-
siderable amount of imports arising
out of incentives of a character which
would otherwise not be permitted.
In other words, there are wrong in-
centives of this kind. Suppose I am
exporting X rupees worth of some-
thing. I get an import entitlement not
merely to cover the imported content
of the thing 1 export, but plus some-
thing which I can spread over a range
of things or offer in the market. Im-
port of that kind goes into our ner-
mal import. If the increase in im-
ports resulting from—not the imports
directly connected with the export,
that is the import content of it,—but
the imports unconnected with the ex-
ports—if the increase were taken
into account, I suggest that the ad-
verse result of this kind of handling
would be much worse than it seems
¢o be here.

I do think that there is far too much
of over emphasis and far too much of
juggling around with these export in-
centive schemes, whereas 80 per cent
of the export trade is something which
requires no assistance. I wonder what
would have happened if this 80 per
cent wag given some assistance in-
stead of frittering away all these
things on something that does not re-
sult in anything material. I have no
time nor at the present moment have
I worked out in detail the kind of
assistance that might be possible to
the bulk of our export trade. 1 am
in agreement with the Minister that
any devaluation would at this junc-
ture be disastrous; but we must adopt
other more Truitful alternatives.

My submission is that the claims
made by the Ministry regarding rupee
payment is not borne out by the facts.
At any rate there are no adequate
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facts presented to bear out those
claims. Secondly, the claims made out
by the Ministry for this whole jungle
of export promotion schemes and cash
subsidy and what not to cover only
20 per cent of our trade is not the
right way of proceeding. It is not giv-
ing the result that it is supposed to
give. We will get much better results
if the same incentive values, in some
other form, were made available to
the large volume of trade, instead of
frittering away all these on 20 per
cent of the trade.

Shri V. B, Gandhi (Bombay Central
South): Mr. Deputy Speaker, we are
always glad to have an opportunity
to consider the report of the Com-
merce Ministry. This excellent docu-
ment that we have in our hands pre-
sents the all-round progress that this
Ministry has been able to make.
Among the many important functions
that this Ministry hao to perform is
one and that is to takc care and pro-
mote the trade of the country. By
trade I mean both internal and cxter-
nal trade.

In 1965 we exported goods worth
Rs. 808 crores. That represented a
decline of Rs. 2 crores. This decline
has been explained and we, of course,
accept the explanation. It is said
that in 1965 world prices of a num-
ber of our export commodities such
as sugar, manganese ore, tea, ctec.,
had fallen. Then also, further on
we are told that in 1965 there was
the need to divert raw material sup-
plies for defence requirements. But
having accepted this 2xplanation we
would still like to consider whether
really our attitude towards export is
all that it should be. Situated as we
are in this country, facing a grave
foreign exchange reserve situation,
facing a great need to increase our
export, are we really doing all we
can, are we really taking the need
for export as seriously as we must
in the circumstances in which we are
placed?

I would like to consider this ques-
tion a little further. At least I have
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got an impression from going through
various instances of our export acti-
vities that we have really not made
that deep commitment to the prin-
ciple of export and trying to earn
foreign exchange through export that
we wouli like to see done in this
ecountry. I would just take one or
two instances that are already there
before us in the literature supplied
to us. Take, for instance, the case of
eoffee. Last year we exported 23,000
tons of coffee. That compare with
83,000 tons of coffee exported in the
previous year. I shall consider that
one instance alone. 1t is said that
the availability for export was not
adequate for the year. I want to
know why should not we really do
these things in a way that will prove
that we are really resolved fo export
as much as we can? That expression
“as much as we can” ig rather clas-
tic in limit. What 1 mean is, we
should export as much as the foreign
buyer is prepared to buy at our
prices, even though doing that woull
involve a little less for domestic con-
sumption. That should be the test.
Take the other instance. Last year
exports of vegetable oil were less by
Rs, 9 crores in value and, also, oil-
seeds cxports were less by Rs. 4
crores in value. I should again like
this to be put to that same test. We
should export all that we can until the
buyer says that he cannot take any
more. We should export as much as
the buyer can take and not give too
much consideration to our domestic
needs, because we really are in a very
«ritical situation in regard to our
foreign exchange reserves.

I am glad to see that there is a plan
to export something like 5 lakh tons
of sugar next year. That is a good
news. But I remember, even in this
case of sugar, some two or three
years ago when the international price
of sugar was at its highest—we could
not hope to have the sugar price reach
any higher limit—at that time we
were just debating as ¢to how much
sugar we would like to export. We
should have done something despe-
rate, samething really heroic at that
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time and exported as much sugar as
the international market was then
prepared to buy at the highest possi-
blc price and made some foreign ex-

change. That way we expose our
vacillation in our attitude towards
export.

A word about imports. In 1965 our

imports were of the value of Rs. 1383
crores and at this figure of Rs. 1383
crores the imports were more by
Rs. 49 crores than in the previous
year. Now, we all know that we had
made a resolve to curtail our imports
because of the difficult foreign ex-
change situation. In the face of that,
resolve how is it that we achieved
this higher figure of imports? This
paradox is more apparent than real,
because actually In that year we im-
ported Rs. 24 crores worth of food
more than in the previous year. Also,
we imported Rs. 49 crores worth of
fertilisers in that year. If we take
away those Rs. 49 crores from the
total imports of the year 1963, and also
Rs. 24 crores spent on importing more
food, then what we get is only
Rs. 1310 crores. That is the resul
that we achieved by what we call
tightening our belts and restricting
our imports. We did tha! to a certain
extent. What we did is a thing of the
past; it is no use sitting in judgment
over it. But I should say ¢that this
kind of extreme measures of auste-
rity is something we should avoid
because, after all, our imports, om
analysis, we find, are mostly compos-
ed of raw materials, components and
other useful articles of machinery
and other things which are necessary
for our production, and this produe-
tion is going to lead to further ex-
ports. So by, sometimes, overiomng
a good thing we might do things
which wlill hurt us more than help ®s.

17 hrs,

Now, we all know that right at prc-
sent in this city the %conomic Con-
ference on South East Asia is meet-
Ing. Our Minister of Commerce has
been honoured by being elected th:
Chairman of this Conference. This
Conference is bound to -onsider some
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of the problems with which we are
directly concerned. Ome of those pro-
blems, I should say, is the “terms of
trade.”

Most of the countries from the re-
gion of South East Asia are princi-
pally producers of primary commo-
dities and the terms of trade affect
them very much and very serious:y. I
should like very much that this
ECAFE does consider this question of
the terms of trade. Now our volume
of export is about Rs. 808 crores. U
there is a moderate fluctuation in the
prices of some of these commodities,
say by about 10 or 15 percent, it
would come to Rs. 80 crores to 120
crores. In the same way, our im-
ports are of the order of Rs 1,400
crores. A 5 per cent fluctuation would
mean to ug a difference of almost
Rs. 70 crores. That is a question
which should be taken up by the
ECAFE and the presence of our
Minister of Commerce in the chair
gives us every reason for hope that
something really gooj will be done.

In the speech that he as the Chair-
man of the ECAFE made two days
ago he made g very valuable sugges-
tion, valuable to the future of this re-
gion of South East Asia. Hc suggested
that ECAFE should undertake de-
tailed studies of problems of pri-
mary commodities in the rerion
and devise means by which their
prices could be supported by suitable
international arrangements, He fur-
ther goes on to say, and this is very
important, “these studies would help
to ensure stable, remunerative and
fair prices”. This is exactly what I
suppose the countries of the South
Fast Asian region are entitled to claim
from the advanced countries.

Y 7% : YA JuTgw  wENEw,
wfersy wRwm # foid wré Wik ag
2 oft, N W w7 ¥ gad fad “owll-
2" g free, afer R far Am-
LivE s Ladk s m wa It luees us
into confidence g gt AT wRAM
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R ot TroRwT oft ¥ mwew frar 1 g
foi agd & are da1 wopva gen s
frew & & fody & W ae &
fod fagn A g A & 1 fem &
a1 Fr fear ag faar @, ¥few oa%
fedazm & A 7@ frar &\ @
TERN A FT IEFT N Y afgam
55 frerdd, a9 & ¥ frew wwar
¥ W 998 I & ug fod W gk
IR AHAIE W o fow &1 ¥ waw
WSO FTT § W I 9T, @ §
I TwX ¥ R WY wga g AT §
@ g

AT a9 T9 @ T g 2av
fF &F af frd ot ¥, W R
waed {0 @ AT, @ qga ¥ @,
TG ¥ TR, I ¥ AT T IRy
§ S TwR ¥ afs w9 g s A o3 Ay
qit fe @A T ¥ AR wer @
W §—

1. ¥ W% 3w,

2. TS T qEATEwd wifqer

3. TR QEATEEA SO,

4 thegm & ww wRw
#,

5. ¥fwaa wifew wre 3w, e
T ORI,

6. THIGIE WHIMA FIfA,

7. B W gfrea  qwwan

8. QU TR TR @9,

9. FHIfEAY AT |

q 79 F ¥ A § § AU FHE

¥ Ay § 1 e owee g Al R
ag W AT § 4 ¢, wiey ag &
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fram & d= & @l e
w foem @ ™ R W A®
s [ @ T fawm—

“In order to deal with problems re-

lating to export promotion.”

FEY AT THIE T TrATRE A HifeRe
F 2, @ af T AT AT
FAL AT § | TW AT 9 FAfeAT N
g% B F ST AT gET & 4

T ER gY N T Y & &
1964 FY g1 ¥ 48,3 FUT A &
WX T 2. 3 FOT T4 & AfEe
oW T /T F AT S 3 Fgr av £
@ 9 & H<L 3,611 FAT &Y IF
T 9T WTEETT, FafE i 3800
AT T T 9q1, T 9 47 & e
o 2-2 FAT WY FTART R | T
qTE &7 FTO AT FAAT §—FF T
qg T, ey ¥ werd @, W
TR T wW F oiweT e,
#, ot wfw ¥ 3 g @ 9AE P
ey w0 gk F o oAers ¥ A
TFT WY 91, IEET TN w5
&, afe & a8 wE g foed
afw & ¥ afc s 3@ & W
Q¥ & W g @i aw
TR A T

W ST G qIE AT AW &
TR & Ay Frfaw # & ST gRe
o o @ AfeT i Fre dwmeree ¥
AT §Y T 3, A ¥ 17 €0 T w1y
o1}, AW F 9 wAT 9T HIET g
®H F 2.2 FAS & ART gWT
ARDT H 4 FAT F7 qrer ¢, FARTT
¥4 4TATETARTE, a7 ¥ 3 %02
7 97T &, né faew # 4 w3 w7 A
¥ W 6T W1eT oy aawan fr ag @ o
e AT ¥, g AT AqT € Wy
faaia @ & 1 Qo Fo F T® W

RA 2. 1888 (SAKA)

D.G. (1966-6T) 7712

frata g, Suwr o & ag awwaw
g f& s grfms s awe g,
T AT T AT E )

g 9 =¥ 7 g f w i
9w § 5 @ S Faw qg
f& smoar o Aify d, oo aEEw
W A, T T A1 AT A JAT [N
@ & w5 AR ¥, & ofoos YR &
IR F TG FgaT g, AfwT AT IR
¥ o1 Aifa 2, ag @ 2, @@ w-
HETHA! QAN q9AT & 1w WX
wAATs q9 § faar §—

“Economic Survey candidly admits
the fact that one of the important
reasons for the slow down of the
growth of industrial production
has been the non-availability of
imported components. The rate
of growth of industrial produc-
tion in 1965-66 is placed at no

than 6.1 percent as against 7.1
per cent. during the last year.”

W TFR & B AN H, N g
gl GRS & 9% T AN w1 v
T K@mam F oA A
UK 9T W & §FAT § | IT0—
FRA THEA X} AT ) & A Faw
z &=, wifer g wifee omr gsar §
w1 A ¥ 9@ AT AT §, w
wAE & q| AT q3ar & | Afe e
W I " g @ faear §
A A T Y Y gy, T
#iAfaw 7 faom A 39 & e
g v 21 e o1 o g
3, suw ofews R a@r Iy, . .

ot Ak oy : afers dweT W
A aga & faerm &4

N wE : ATAT dRT AT A9 §B
@ T &1 I oy Wfed §, @ ay
%% @ 9 gfeamey Qe wfed | W
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g g & i forer & sregw e Sy
&, v st A wT O g

“In 1964-65 public sector 'machi-
nery imported comes to Rs. 276
crores and private sector comes
to Rs. 138 crores.”

X T Y ;A §7 27 T O e fovar §
o wefex a1 s @ 3 99 "R
ofersr &wx & foq smar & 1 SER
ofests & @r @ § ) Tfee we-
a4t TRfa TEET §RT ®
T AT g

o TuwarE W% (S a9
*ET) ;AT AT F IEY | IER
AT A I &

¥713

N wwcum § Iw e AT |

“As for the prices of our im-
ports, the bulk of the machinery
imported is for public sector pro-
jects and the prices are competi-
tive according to tenders by
comparison of prices of like pro-
ductg from other countries. A
large proportion of the imports
into India from East European
countries consists of basic chemi-
cals, fertilizers, steel products and
non-ferrous metals.”

In this you have said that a large part

of the machinery, bulk of the machi-
mery is imported for the public sector.

Shri Manubhaj Shah: That is for

Bast European countries only.

o wi ; E e g & o
QAT TEer ¥ $81 & ar Tl oy §

T 7z ¥ fr cxaard AT e §, SEsY
fer wgt & 7 oY @Y gET O ST
wifei 4 | ofsers T 3 N 7w
firar §, 3% ¥ TEEAR SEA A
fem g ?
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Shri N. Dandeker: No export.

Y Wy AR AT S w7y §
fr N oA T A M wwar ¥
wi # o @ T8 7y 1w g
A FEdawremy

NT A FRA AT g e §,
IEET T FTOT § 7 G@HT 0T 4%
e o g F Y woEr &Y Afw
ag ify foegw @w § 1 g S
fafeam Ao frwetar 3, oo¥ wd M
¥ g o9 a1 :—

“Politically-oriented Indian
businessmen who might be finding
Indian climate hot are in search
of openings in African countries
for making money from new in-
dustries. Commerce Minister
Manubhai Shah has already
paved the way for them.

Most successful among 'Indian
politician-cum-businessmen is Mr.
Biju Patnaik of Orissa. It appears
that in January for three weeks
Mr. Patnaik and his son had paid

a three-week visit to Kenya.

The former Orissa Chief Minis-
ter is reported to have offered to
put up a giant paper mill and
other auxiliary industries im
Kenya at a cost of Rs, 10 crores
and assured the Nairobi indus-
trialists that financial investment
could be no problem to him! He
has offered the bait of 100
industrial training scholarships to
Kenya's students.”

Another is:

“Kanpur’'s Lala Ram Rattan
Gupta, who also combineg politics
with business, but has not been
successful in going so far as
Orissa’s Biju Patnaik, has also
this week flown to Tanzania in
pursuit of similar objective. 1In
July-October last he had paid =
visit to Kenya, Rohdesla and
Nigeria, among other African
countries.”

7714
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WY S qF fr 7 £ oRT Qe &1 Wi 39 fefewedia § Wi o fefr e
I £ T FA N AU T § wfew

¥ Y gt T AR I
T R A @ AT g, SEW A W
W Issrvam AN s mar g - —

“An estimated foreign exchange
expenditure of Rs, 89.89 lakhs
was incurred on the goodwill
missions sent to foreign countries
tn 1965.”

oft wwrg g : wEP ¥ WW ¥
ferd &y § ?

ot ad : TF FE £3F Mfaw g
iR NITPE AR E I s
wRad g

ot AT T : 89,000 N

«t w§ : 89.89 a fmy gwv
R R ¥ fd e & @ wig 3%
ferd aar 3

fretaa aRE T e oifer &
LilB

“Kirloskar gave a warning that
the difficulty in obtaining inter-
nal credit for industry and trade
as also for favouring exports
threatened to cause a greater
damage to the economy than even
the lack of foreign exchange.”

TN w a1 5 FRA OREET A
forerar & WX T o e w1 qaTw &
W T AR e AR
A WEmaMeErad s
20 a1 25 9GEe Efetw WT IAW
Q! fr Iavmfa & G e @ A A
T HET IO § 1w A & sgm
fs Gfigafeem ft 75 am@d AN
afet @ wad W F% wrn sty )
¥ oo frg, 3w & fag o w1 -
¥ w@ § | qre w7 & fo oo
qE Y g, S wErR § I

gt afed |

o1 g WY 9TEd § f o ol
STE § A I, WA @ | IS
fau It o7 foam 9t ) 9s@ §,
F Mm@ wifgd | AdEAE W
I wifed, afgw feew & @
wrfey, wfeamgay Tifgd R U ag
I wfasw @ W@ & § SR Iy
g =fed 1| W 0| guT At @ o
F7AYA NISTH § I8 I q%AT & | IAHY
aH WY ST T AT gy o

fedequue o% & OF @t ¥
a9 3% 37 9% famv & & avear
& w7 &1 fedegquum 7 &1

You ure right on this point. On
page 37 of your Report it is stated:

“Recently, there has been some
talk regarding making changes in
the valuation of our curremcy.
About 80 to 82 per cent of our
export commodities move at al-
most the international price.
Therefore, only about 18 per cent
to 20 per cent of our total annual
exports require substantial assist-
ance iri the form of import en-
titlement andjor cash subsidy.”

Y & fedeque ¥ faq argardy oo
FE W A AT AN § IEH WO
T8 SR gl | WO wifgy v W
wewiEE) &Y W IR F g9 &
AW AT A AR E | YT A®
Y T SR FE § W oER
0 & & a9 3% fedequaa ad @
gy | & 37 T A9 Q) o §
2 faege N fommt & " o
Lol o

a3 OF e arge 9T & smn
§ 1 WA Y we ¥ A ¥ ofed §
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[ 7%]
IWH IR ¥ & fow @ W wgr oav
ok wq Wt g0 ¢ {5 Ao s
IR F gt e @ fofa SN
A Y FTIHI FY1 AT &, ITH TG
oo Qe & g e s foR §
% R § fomar @

“Government announced on July
15, 1965, the cotton price policy for
the 1965-66 cotton crop. In this
season, the basic variety of cotton
has been changej from Moglai
Jarilla (Fine) 25/32” to Vidarbha|
MP Virnar (Fine) 27|32" as the
latter variety is not more widely
grown and the production of the
former variety had been pro-
gressively going down.”

graY e R A gk T
AW g QA FET &1 I
frataq @ At At dadam ¢
agi Fr N TCAI § ITH gH AT
g gam g @ fF el ®
) A A miFe N & THI
& TR FF W fear qr ) mfvm
TR TN § @ A ¥R g
fegmaliEadRd I Erat I @
fFsgR e N a=F< faarar  qar
TG TV 2T A § 1 e FH A G
¥ BT ¥ g TG o1 I § A qa
fafeaa & f 3 widw ar 781 § gk d
Wk IR Afa s} @fz
¥ IR AT emE ¥ fag
aifee B T] W@ N T T
AT & 39 X T @hEA ¥ foag dare
AT o Ffgg v wrg e
oY wifud wire gra< W aifag )

1A dwwETEe HIAE ST g f
o e gfa w8
@ IR I fFay ¢ e
Y I T sfawa Jea SRR Y I
anfed W wat a=de £ oy anfgq )
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I+ offeafa & qar 7@ e
T TG § FRHL AT 9@ A9 €
AT AT g gy & fo6 oy e ey
I EIIM AT A N ¢ =
7 IAKT BT GETE )

EOET TAAT T v @ 6 weawmT
) TFE ITATIIATY | HI9T FIEA
Ngrrm N IR R wg faar d
fewy smr g w® FE TE "0w
FFarg |l A AR pEE g
AW T W @ wg ag ¥y

g ¥ a1 § i aed ¥ greve ww
WA A qE ) T TG GHaT ¥
s wrew) 2gmAr T1fgd fs FTEE W
fraet sy el @ ) ST & Wi
gEAW A @ wEEr w7 fAar @
It § o quA aeaTg. a7 WY
towm AR & wgm owww f fe
WTRIFT BT SqrRT F4T A faer )

oA FeArE A awwA g o
wfearé ag & f& favarfoe #ga7 &f%
FIT ITGT W ¥ Fgar & 5 A9 Ay
R o forwrss A feafa A g mé

wt wawig my ;w9 FEE
el a7 IMT a0 F9 Ao
qq I W E 7

stag: N ag@Iaagd
e W & A § ) e sy
WTVIHTT T Y ST FCAT A1 |

Fem fad F7 S WA °v )
a0 ¥ IF ww
“While doing so, we as g foremost
weavers' co-operative organisa-
tion in the country, profoundly
interested in the well-being of
thousands of handloom weavers,
cannot but express our great dis-
appointment at the recent levy of

excise duty on cotton yarn of
counts NF 22 to 28, increase im
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duty on yarn of counts NF 29 and
above and also on art-silk yarn.”
qg W TN Amd § I ¥
IRT 22 A 28 FIT LA AAT qE
HEWAFT O TEIATT
Frwwm s ag g dw e IR
e aT® oY 377 97 I A A A T
wrfy 7§ Fr 20 FTaew & F< & far
I AR | I A A faer AR
JIQ & WY IAE FA AN N TR
iﬁuﬂm’tmm%mwﬁi
Wt g & 1 et 9| o E T wRi
Az | Kot sgar g g 5o
N wrg fafrey ¥ I He $9-
oW weAr Wiz 6 28 FEEA ¥
FTCET Fd1 A Thgd )

W ¥ ae & v & e § wN
ST § | B AT TF7 Iqm ward
5 T 3.9 9T & T TREIE A &)
TR NS A AEE § ITR A
¥ qar wwen § e 99 e Ao d
Gz daiiageny mf &
wIfed I & T Qe ¥ Afe
Fg 39 FY gzfr a1 W | wE FIA
# qg awwan g fE aw A ag A fear
& 12 TR T FT TG ETH LT AT |
Shri Manobhi: Shah: That is world

price; it has nothing to do with that.
(foshad: @taE 9 900%0
sfa feaeest faweY & ag 957 T 400 ®0
wfa frew fasft 1 fom 1 =% PR
FEA & | WIT AY 12 ST I FT TR ETH
TATAT RS € I9 & FATT Af7 W19
# few= w771 A wifaw s IW
¥ STE AT T WY HEET E AR T
JATA I AT A0 E ITFT Y AN e
fore (g & WY A N F qr F faw
fForgSHI@I ST TTF a7 &
fese s fgg \ 3A @ fra A
ITEA W WY TH FT R W A
WM | OA D IEEED O wrfe-
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o9 ¥ & 39 1 o TFER qgar g
WRATWTF 51000 FATTo N TH-
qYE #7 zrife AN Yo ¥ T g
IREEH §

aft WieTT W Aar ;. J9TSAW
RIET §EA # Fw A 0 F¢ oy amg
Jareaw HERW ¢ WE IH W )

QR QUE T | A AT
TTH WY1 WIS WTOW &1

Y sATEw Tw (FTIEW) ¢
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(FreT):
wrafa wg : qR W
T FH P OTAT § | AEAT WEET

o G AW A
H ALY g A FH AV KT
OIAT WIS HTOW 7|

I |
[SHRY SHAM LAL SARAF in the Chair]
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[ v &)
foR &S 3z @it fs a8 2w-
oew wfaw w1 @A T SanEr
g ¢@h fawra & & R S |
©F 2¥EeTIH FHE WY T o AT
QA 73 | AV TF ar FFHeTEd
AT T AEATERTE EIX UF
v A Wi ses fary oy

i A3ng WE : HIAA |

Y siTREn T\ TEEEES
AE N Fiw97 w foar

i8S

“The Textile Committee, a cor-
porate body established by the
Government of India under the
Textile Committee Act 1963, con-
tinued to pursue its objectives
during the year. Some of the
main Tunctions of the Committee
are:

(a) to undertake, assist and en-
courage scientific, technologi-
cal and economic research in
textile industry and textile
machinery”—

"This is the first function. There are
-others also.

wafad & sz wgan av fr a7 &w-
w sfaEe w1 mfee § AR dw-
T W}, W aw  safemr @y
wr wd o g A Ter g
aaeET A g & e foed worrew
U & A TR qF

gwefa wRew, wgr aw f5 fabw
w1 G § WA % X HOw 18 TRAE
oA Fifas) A s &
I O g e NHe wifae
# awT AT § g Ok w¥F T @
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e =Yg feqie o &Y &1 g wmax
IER aA & fae Wy dame Fwar
T gAg FAT §. . . . (qW)

gaER AT : WY, AT

= st mTEw I q@T A% AW
T ¥ 9 TN TRV F7 T
TUEFA N AEFHEE L &
aaEar § 5 orae e wifes 3
o g @ Fifaet A Wy F fwmr @
T IR | TF FHE a4 ) qHEY W
FA ¥ fag | IEET o AT a9
¥ AT & wwwa g fr 9w SR A
feaiE #Y IedY F AT Frgifeaa w1, .

ot A3wrd My : aiwaTEe @ I
sz fear mr &)

ot AT ate - A aRrad )

gafan T caeR Sreve etfas
® O I T I ATH F QT wAGT
&A1 Wfgq avfe gaTa fAafa s AT
Hq3 | TF I W FAT AEATE | A
TRWMA BTN IR @ AIH
R Wl A ¥ A e & A fas-
forar 3w A § 3 fasorer #Y AT qeA Ay
famroniter 2wt £ agraar £ wlgw
TR T AT ¥ W 5T @ i gETsEe v
& qATaEE ¥ WY OF FERE G G Y
N gfgwfay v & A& IJgrEeET A
WA ¥ fag, &Y 9 TATERT A7 & Fe-
WA A w37 § SR A SR
2% o1 T ¥ S ey foaa fawfaa
M N qoA T I § g
wfwfae 2m} #1 ST FEET TP |

[T AEIET, AT 9 Y a9 &Y
afer & oF @O T@ AN OR Aw
&fgaT STEar ar
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gnefy mww ¢ ww W -
T wfeg

=t fyAreraw gw & T aE e
AT agar ar v gart 3w w wnfes
o oefie 9 e § S92 €@ T T
& A} v wifew s frw 2w s Wy
ored & | wire gaTt ure faw oY §
firet 2w & A grra AU IW A A
qTTF TEX ¥ 77 gEAT & AY g faA fadt
srav &t e el g fee 2w o e
fewramlt &7 8wy WO W @
afgd 1 ag e & & e gfar oo

Tga st &g TE g )
Afie sfrafirar w1 getfasm s & fag
&N T I A mravEEar & fF gw WA
2w # qey 7T ¥ wI dqe R anfw gEd
2t % o fs Wi g fadey e Y WOy
gt WU HTAEAT §, WA AT WY
= At g WY aF W} 9w fraty
T o8 | W TRl & A gw fawmr
A G Y WA KT TR FQ@TE )

= g wreq (feiiia) e
af wEieg, s+t & w1 A fewiw o1
R & arat g7 @ ar | e W
gafgufaar @ aai o i g
I W F g@FET feadt 937 & TR
qg T CHRATH 31 918 Sehgas
oFAT @ W ged fiw ag 5 Ay
R i &z T § o) gad AW N
AT § IEE A9 § 9 Wi g
N qAH g & Y fear wwar
ufa #zar § 1| T < ama) ax fed 2w
o gugr fai 9t ¢

gt % gt AT W AW § @
W ¥ gEAT W 38 g aOR
T agIfra @GR awak ¥
I & A ¥ I Aot & s
woft g ah o @ ) e
o T fir oY damare g § xw X
¥ 3% gud AW ¥ Ay wT W ey
2979 (ai) LS—10.
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B Y fHaaT Toar iy § €W 9T W
2w N gugr fri w1 AT T
fomt fedie & o 9 R A gu &
sfgz & & TN 1382.7 FA®
WY 9T 1965 ¥ FOT &R 1964 F
1334.4 AT WY &1 | TH9 A
TR Ag R} 48. 3 1 AR TFWE T
fer Q-grdE 807. 5 FUT FT 1965
¥ 809. 8 FAT FT 1964 X guT |
€ T & W9 3G f qae & e
# o0 STRT g § SR ORE &9
g &1 ST AT # FROE @ AR QEE-
WE F ferd w1 w7 gw 39 A QI
fF 91gT &1 647 4T 524.6 & 65 7
575.2 ¢ | 399 fgx & T } fw
™ TR gEEY § g
T RFIWAG B N AW A
g @ ¢ afw fo e ower
g @ e 1 WY afgr g e
&9 9T wia A8 # @ § W) wE
& ot g7 WY ®TW AT fee A A @
we

W ey A F Y em
TF A JqETHTE TR T § WK
T Gl 7w § | Ww o Rl
w1 § f NF wnlt § 1 oF oRE
N & &9 Zae wrad few ok
Frat #few dzw qoE A9d, T T v
& s WY § | A9 e e
w1 agi aw waw § g7 fooe § ay
AT T @ 1 3w 6 9T a8 e e
™y —

“The number of export organi-
sations established in India is
very much smaller than that of

such bodies and organisations in
many other countries.”

ITHY HET T FH | IAA 18
% A s § 1 TN gE
e R R 1 Ao gra g fr o
e W T agrh Tfgy | w
heged, fvd ik ordrdd o @
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[ W =)
# arrde grar & | frae & mfaw sAe
=T EFfY ST @ GEEIE SWiwE ¥
oY ER |
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a¥t o FAE dorf 1f 4r | fedd
ot ot T Wt A g st
few @R F o § 1 ST A 106
fawfed &t § | & aear g fF e
I fawfal w1 FEifaa == A<
Bar 37 & o et wg T e
SATRT A A | IW T w_E A
ger fewmifar ag & & ov Ffed
A2 & uy fear ST wEE & @i
& fau #19, &, We Wi e ¥ fog
@t FAfedy i ¢ 9 & g @y
& wrear g v ot @ ¥ Few e
49 zaw), $, AEEn, RSy, Wwe,
T, WA W R & fog o FEfedy
A @ arfr @ o aniE @
aw |

T i 7T ¢ 6 Yewe g W
TS T HA ¥ € feawa @ @
@ ;O wEfaRe F @ ogR ¥
I TR wfeE Iw e § W ag
AT & A faer § | W faer WY
s A W gr S # G gee
® 7€ o g § | a8 wEwE §
f& s &1 e U aA =gy
WX g NS % s ¥ faes
anfed | Trmde & fag W wfts gfawug
g e | Y gfaund gw awT STeEw
& = w7 § | aYg 9 AW wEe
o g # farwd € | TEROE W
T [ F fau wws ¢ fF Wk
gfaaTg sem #F d | v ET |
ot § fr e I R F @I A
g @ a0% ¥ W qEE W
AT & A% WA §ACwE gar ¢ |
frew Dfw af gy = W q@i ¥
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50,000 T I W Y Tg FEELUER
i 7 wR gH arfhw &< fad W™
wafag faRwl A1 o gaR 7@l & ame
W 9T 9EET A & fAg W quEy
& 98 F=O § AR [WETT F& T
T I Wi W oag ¥ gaeived
o g ¥ 2w N wlavet w1 gift iy
2 1 gacdved ar Fgi frwear @ arfaw
uTaT § A T AR 2w Fv sfaver St
Fma g | wieg ¥ fRaea g f
S WY T W IR WO 9T 9
T [W@HI A IR AFTEF @A &Y
SETIEAT § | TR H GgEr A
& fau WY smer faan stan nfgg w@ifs
v 9 G=r ) g g At aTe} s
Fq7 ? THfMT TR FT ggrET 3 F
faq samar gfeed T sga faee
a7feq | THEUIE ATEEEW § HL BT
saret faace g anfge o

oo RW ¥ FoAwd TIH ¥ IemE
Y Y 9g 7 FTAEEAT & | I gE
2wl & ¥ w9 gear § W) Agi & S
Tga & it § fag axaw € 9uF
IO T g & T el #Y
A or & 1 A e @ B S
TEE R AEEE aWE 1 5 gaR
Ewﬁﬂ'@wgar%%aﬂﬂvﬁan%w
¥ Sued F4 ¥ A7 THET I F29
o =1fgd | 9Ad T A gfaEr g
AT ¥ ) A A R aw ¥
g Wt Y § 9 AT AT g
Af w1 de AT & 30 9EE W
& W ¥ W T @ § wafae g afy
TEHM | I FAEWA qF A )
sfe g T Y W1 gE T A W
oY oY § wafee g & 3w W
I¥ WIT & 3T A1 WK W -
AW w1 gHEET FW & o @ ow
ITTEE AT A1EC |
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7% wama w & 5 PR A g
WSt & & AT 9ad e A ¥ T
X H 60 ¥ 70 FAT TOY FT AT QY
™7 § HWif TETE AEe STEw
¥ FTeY &% ¥ | T@fIT g Y 70-80
FJAT T FT 7T K F g0 & grAivE
TR & (6 N a€R #0909
o & W Y e e o R A
Y 269 qIIStE ARF A WR W
a1 WY 269 qravie Afe® o qER G
¢ & W freX are gl gy 19 FA
Y A 987 79 91 12 A% WY
& Ay &

T & @ et & da ¥
&9 I ST e 3 Anfey amifE ww
¥ #w 75 ¥ o whawg N oWy §
ot f @t & qar g ann A
da1 @it & W I A g aTE WO §
WT§ A€ 9 g, AR A W g, TR
T G, 75 ¥ 80 FhW THT K &
ot fF aal Wi ammEi ¥ dar &t §
wfay ¥ frda § 6 9w & gefaa
@ & fay ok I gufade aw
#Y qTF W GATA A AT AR

Y qga & I & foery 5 v
arsy fer ufirgr, sET st fafew
€ | F9 § | ST gaL 2wt F T
O & 7T EI AT A &, A
T fam, €9 Som, g A, g
TEE, AT bu, AT g e W
A B OF agd vy fore &, O o)
Tgd & a0 § foema e ogaw A
T AW ] | IW A W) I e
ST wrfen fF gy o it & g
geg e ofia, s ik fafesr
fE g ax

oot g@ fenE ¥+t fors fear may
§ 5 9 R offam ¥ sdw
T AFAT AT QT 1 qgd & S
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i § A fr arfeear o T F a9
W & AR gw o do § fw ¥ o
FER W WY AT WY § @) WY 0w
TN 9§ T4T & IT aTH WY g
ST T A1 | IO T AT 6T
fr @ s & O gU g W
T #Y 7 G Y g AT A o T®
R AT I qF ATE T F R
1 o fif g & FTT IT @Y IHH
IR I A wET A 9% A )
I qIF AT 4T AT =06 |

w o & wy & dbquue &
ak ¥ 9 Fgr @ ¢ & wewm: ey
qEm § 1 ¥ g A w RnE ¥
T § 6 Tt Tl 7 Erdeuw g
@1 TfeT | SR R gREw ¥
B9 ®1 uTeT g W} aga @ A 06
& ot fr gt wot oA g A X
o fr gk 2w wmw TwR A W< |
ooy ag iy # Sdaum FT 77
o woB @ AR @ AR W A
*qE e A AT e

TR Ny = § 5 ok 1 A
F0% & #1 Wy fuffa fer
$ wuiq ot 3T g Y oW H @)
s wfee afea g #€ g =
TEA @ AE AT TF QAR
qaoorg AAY gRf, qX Al ¥ ' A
¥ fau o wae wr @ & fow
I aF o[ TG faar AW a9 a7 W
e FY qfF 7€ & sl | e FATAT
TF g8 49 §, S 19 qraAT un
ot a9 § e wed D qfa g
Wt @ s § W W W A
qfq 7 & & felt g A FITN o
Fdram

o7 % % O A a1 4§ )
O ¥ qanfeas aaman @ f 1383
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[ ST T
FOT WY &7 DT & 1965 X A
ot fr &7 64 ¥ qEAA ¥ 48 ¥
SITRT T ) w TR & gEdAe ¥ W
290 FAF ¥ ¥ FTaT T § A fe
¥ 64 ¥ yray ¥ 24 wOT FwET
a1 | e O T 9T W i T
T @ R ag WY ¢ a w7 fex
et #r W S &) e o
& F19 w fear § ag o fred
a9t ¥ 105 FAT T § 1 AAD A
o o Fdr M gE W
T@ S # g0 fEfe
T @ B, faa a9z ¥ w1 oY
®T g3 T TIAT ATER & e A @
AT R 1A frdzw & R @ R
® O § fAq aga @ N g 2@
# @ aarg od, arfe o Y e ¥
¥ fFqr ar a6

faarer & R g wEargaT A 7w
et famr agely o1 @ &, wifw fraal
AN & 77 7 TFE A O R
# o F I wwar @ § ) 9 S
¥ qET REATIT FT SATRT ¥ AT AT
I wrawas § | 59 e ag IEd
& fr g7 oow 3w A HEATII Y B
U FATT | AT A N & F gw
FAI T G FW@ §, ITH FM HA
aifeg | qaT FW X gw AaTTT N
T qDA |

# argar § 5 3z #Y q@ar P %
fag Y sg7 & quT IgeAY §, Ay
gEgay AR Wed, 99§ wWAran
arfgg, arfe @il & &, Y W
¥ R O Angt ¥ @) &, ag anA
g& fa fafyg et & a1t A w1 feafa

g !
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wigi % Th FHA F1 gy

& sz s g v sy famfoma
1 wifaa ad fvar om0
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wamfa wiTa : AT T QA
e ¥ moAT WT9r @ew F |

= A ey : A faee § & g
@ s qrFm | & = T e ¥ @ew
Lag-uill

aarafr aEvm : A, 9 & fame
Fgmacd |

! g e : IfTE KT A9
7z g1 & fr gk 3w ¥ <Y sfadf
IR §, I F1 N faar @y,
afsq a7 gt @ fr fes i Y
fa? 1 =8 JOF ¥ woe
a8 fegr smar ¢+ gafew g far &
T F1 ATTEF AT 1LY |

#fys ¥z e A9T B AFQR
& a3 FawgEa @ @ ¢ & awmar
g f iw &) v weR, aga ¥ o dfew
dzg QU A9S FY T J1 § 1w
A TWFRR NI, aggn & N
g miEt & ot o W\ dat F
QY aTE I W@ F—AfeF JTa Wt T
wREIRgEAaE N Ia @ E 1 89
fag a= #AgeT ¥ ¥q Ay & fr
#few guret #) 78 TOF § A FA
& fau afa sew 3o1¥ =nfeg gk
QA q7E 9 @ §, 97 F) 0F 39 @R
Fwar Trfgn, T@° &g wAegET a
W R gareE # gafa asd
W

17.53 hrs,

[MR. SPEARER in the Chair]

®e Ifen sk &1 ww AR
o=8 37 ¥ g sifgw, Y 5 1| I
% qO% ¥ A @ W g | AEAT
@A w1 qiwar § | @i 7w
w2 fear 1, o fis oF w8 T 4t
¥fET IR A9 ¥ TR R q®
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aga T qEEw w1 0f § ) ol ek
wgdl, A1 ¥ A% arhfen WX sawEr
T T 1 JT @i w1 FQ q, @
#@rf @y qofwe fod Svar w<@r 4,
afea mw faaga a5 § e s A
wAsgT iz & fag g & g
w1, ! wak @ie af fas@r g
FFTEIT HidE FY N ¥ A9 W §
go fro ¥ g faafead § a8 fasra 3
@i %Y fegwa gy WY f), ) fF o
A< a7 € § W weeraiT Wt W) 0
AT § | ERETX T AT T AXH AT
arfgy W R 3fer sRe A @
feafex ¥ &rf w¥81 aO&T woAT
" arfge, fowy @ = foma g9 @
g% AT W= W faerar o @

Figar § W OE T gIEqr
Aot & www g
£ AT 9T OF WY 9 ) swaedr
@ s v # g fry ) gfn &
aar 3 ¥ o Jx A agrn e
arr § W g @ EE § e
faarge wew famar § 1 @ A
AW A WY WY ¥ Ay agran faeen
iy |

o fire AWy (ateY) - wwm
wgrea, & W & T wpE g 5
W 3 qF A 7w )

mmmnmm
a, AfeT & Wit s au Ay
T W A AT ;A W O
afog war & 6 T AT gt o 4w
#fae fafres o § 97 & awa
#1 3 FT T afawa u< =w g€ |

@t (3WRA) ;A
qee s g g ?

=t fry arewo § a7 W
T A T A IET ¥ A o
T T E |
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HIETT ® FHE & 8T 7§ AMAIL
TH q@ A% 600 FAY WA ¥ (ew
&t T &fieT o T @y WX 825 W
w2 @ T ok g fevifer a
W wfan fivw o e
AW faWT | T QF wmef fen
W mr e A g ign A
el ¢ f5 o wperd ey e O
N @ fafed @ e K TR W
£ WX ¥ qgre gt 1 & whrerfod
¥ o w3 @ ¥ A
w )

& qF fewr § WX T oW @A
o § 1 & ¥ AT ww gz
T g SR & ew awe s e
fafreex ft w39 aTw A
WA AEATE | WIS g Y R e ?
Ty i # ¥ & Ty ¥ of v
O RE & I A fear aw qgwrn
wfge 1 dwex g BR &R wema
W T X fe o g o
fgg 1

FER F qg WA gy e
g9 A OE § N AY F g A 0w
IW & 99 GEAX ¢ 1 ATHR A g
T G WA FTT MGG 1 oY A
@ 3% &2 gu §, & aTH A FI
§ Gl A A e § o aer
53 # frw e A forie & ) g
LRRASRUL R UCE SR LR S LI
ams ®d@t § 1Th E w5 A el
T A A A= 7 i 3
TAW W ¥ AT | AN A e
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sfiwdt aedsed faemy (TW) ¢
TEIH WG, AT gEE A v
& WA AT F} 0 fFwT—ag @
e aTRQE?

Wy AEAE - W IT ¥ T4
1 &

17,57 hrs.

RAID ON ASTROLOGER'S HOUSE
IN DELHI*

Mr. Speaker: The House will now
take up the Half-an-hour Discussion.
Before that the Minister wanted to
make a statement,

st vy femd (R) ;. wemw
aﬁwmm&ugma'@a

The Minister of Parliamentary
Affairg and Communications (Shri
Satya Narayan Sinha): Mr. Speaker,
Sir, with regard to the subject matter
of the half-an-hour discussion I had
promised that Government will make
some statement. In pursuance of
that, with your permission, I am
going to make that statement. The
Home Minister has writien to the
Speaker and, earlier, to the Prime
Minister, in connection with the sub-
ject matter of the half-an-hour dis-
cussion which we are taking up imme-
diately. The Home Minister has
categorically dealt with all the points
raised in the various statements made
by some hon. Members and has spe-
cifically stated that:

(i) He never interfered with the
execution of the duties of the
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Enforcement Branch officers

in the case against the firm
of Shri Chamanlal,

(ii) There is no truth whatsoever
in the specific allegation that
he used his official position to
have the case against Shri
Chamanlal suppressed.

(iii) He never asked any favour
to be shown to any one.

(iv) He never suggested to the
Finance Minister that any
concession should be given in
any particular case or that
full justice should not be
meted out in iny case com-
ing up for his decision.

(v) He had nothing to do with
the circumstances which led
to the resignation of Shri
T. T. Krishnamachari, The
resignation of Shri T. T.
Krishnamachari arose out of
a memorandum submitted to
the President by scme Mem-
bers of Parliament. He had
no concern whatsoever with
the memorandum nor is there
any truth in the allegation
that it was he who instigated
persons affected by Shri T. T.
Krishnamachari’g financial
measures to bring forward a
memorandum agairst him,

That is all what I have to say.

Shri Sezhiyan (Perambalur): The
Leader of the House has read a letter
written by the Home Minister, Shri
Nanda. Sir, I want it to be laid on
the Table of the House.

18 hrs,

Mr. Speaker: All right.
&t wy fewg : oW wdE, 13
ﬂfmmﬁﬂa e

wenw wgaw 8 s w
fe xg a& AT YeT & ¥ WO R

‘E;I}:An-ﬂnur Discussion.
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e 16 A9 § R -uF gae
@ A g A 16 A ¥ AR
6 IRgfax & a@ 10 F1 IR (AT
& iy

ot vy fomd @ & fad 15 fame
Sl

wEqR AT W9 15 fAe &
ar gad #Y " qE A |@m o

wt vy femg & S www A
S AT Y AT 2T E

Tg 9T qgq @EwHT FAE
afFT Jaf ey T A §
T 24 FEAA N GE & T9 X @&
e Sw WTET 91 & ggr 9} faw

Iuafasrd AT aifw § oF qura &
freamd 3 & ot wrew & 1S qw w7
I T ¥ AT O @ oawe §
o T wfal & A wrawataar
& # foam w § Aifa T} faer
T 1 o ag @ g e T
A AR THR WO 9 a9 " )
T 7T WY AT QT 7 AT § &Y a5
amwifas ¢ fF £ 7 a5 97 g
FECHET | &Y T WA & W st
¥ faamt o= W T Sfad s e
ax

CHAITRA 3, 1888 (SAKA)

Astrologer’s

House in Delhi
(H.AH. Dis.)

TR FIIATEY FT JATAT AT WA |
wfa< & &t & g7 Wit oF QEY waemr
a1 g% o, o= fafaw safer e wmar
fomer am & “wegEE’ Wk S® &
YET IW AF G F IR G IRAAT
qT qET AT 97 (W) W WY
AT 9T FG A WER AH R
s fEmdFa §1

Shri Kapur Singh (Ludhiana): Sir,
I want you to give your ruling on
the point whether it is in order and
whether it is in accordance with the
Rules of Procedure to cast insinua-
tions on an astrologer and compare
hig with Rasputin. The astrologer is
not here to answer those charges. I
think the rules require that he should
not make insinuations of this type.

ot vy famg ;AW A G @@
T &

% RAANT (A€ Iq ga«r W
qHA T §, SEd afaars TE wg
THY | ‘

ot 7y fored - & At g ¥ A
Arg @i

sft waw foree Wy (wgwT)
gaf agt 7§ |

o Ay feawg : ¥w AR, wow
wgreg, & Tegde w99t w3 wr
o Filg a1y OO w AW H G
g

craTeR e fRfaer A 18
@i o ¥ far g, & o
TG FGAATE |

“The mystic atmosphere which

always prevailed at the Russian
Court and the constant fear for
the health of the Tsar created a
favourable background for the
appearance of such a man. The

eventual improvement in the
bhealth of the grand Duke Alexis

774°
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[y fomd)]
procured for Rasputin a com-
manding  influence over the

Empire.... No important nomi-

nation was made without his ap-
proval and the most unexpected
people rose to the highest offices
as a result of his influence.
Rasputin was too ignorant to have
any opinion on political ques-
questions: he was in most cases
a mere instrument of the re-
actionaries.”

AN vEw wERT, W Ay F
@ T ®Y QAT g § 5 w=h ook
wferdt & Sfef—2 g & o
aar% W fawq @7 Y § 1 A Wl
X g5y § W9k g A § | 9 e
W Ay 2 & fe o afegt & s
Nt T3 wd A @ § Wk A
N WA a9 S 3 Wk owrew ¥
ST WY AT ST AT § O gER B
s Wit W gfrm & o A
@ R § O g ¥, e
§ e goere A O Afear § W B
wY A Aferwar § Ay OF T @ ) I
2

Ty faer W wR WA §, I
m ¥ rg fagt o § | oy A
wYfrw ¥ 7 @7 ¥ ¥ aTw oy foary
q—fF T N et wHew § @
T o ¥ §rq gy § ar a0
R v o fazdy foreit @ o) gad
wr & e & 9w T8 s, Wk
A A gaY &1 feet fawe & w1g @
{1 fFT IR I W Ry 9 o) e
AT TG W T @ T A
g W I @ freRw ¥ §
afew @ ¥ gFg SEAAE Y wH!
FaM v ? My
o N 3T & IR A e f
et 2T A1 W @ @R, W
ft o Moy | 9% T2 fawy wwATTg

MARCH 24, 1968

Astrologer’s 7742
House in Delhi
(BAHR. Dis.).
¥ greniie IERT ¥ O i A

AR o iw gf A wWF N gt
afr § ST THAT I W B AR
T—at Fa §, o for g T Ak
ITF QN gal F 7 &, IW ) 9 BN
TIT

I9 aF YR faen fael fe qwe-
¥ TRERe ¥ wfwwfal & a9
AW ¥ aga g Ege fe W
I w5 g w=h g W §
qq @ A TR T §, ST A
a Afl, wRr &% qowT w6
IaE qT qg ATHAT AT @ AR TR
7g STET freft | W Al g wg
® R T N gt e ¥ gt
;o & A} ¥ @ g wn o
AW ] A SART WIVT A—IH A
T faelt &, ag wod e @A g
TR ag @@ frelt f oy urw aw
e TR e qur foad dF &
™R o wfmfal & Ifa
wferer Y 7€ fiF ST F FW W T
faay I 1w ¥ T AN TN TR g,
IAN AT 68 F WAL, A WIAT
i ¥ g O AwEAr T W
TR F—TA B B IJq AT &
o< §9 wgfeqa faeet wifgd, =g
fer @ am, W@ ag F AW I A
o] % St ST g W A, AR
AT 1 T &, 9% W e At g

g ara & ag fraa <A S
§ 7% S SR TR &, AR
=T ATRE #T A @ g, @o W@o
fmaga T Y. ..

Qs ATt TR : AT a2

st oy fmd: @m AR W
A A | T aw Afe ¥ o
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o Ao @ § 1| wfEy A mfey #
@ < ag v TH AW A afa &
agt Iy & AR TR Aty Y
2 | g oot AR T @A
g o6 vy surA w=ly TR ;1 A
HTE< 2, W & awy § | ¥ qw
a # s et g fs @ ag aw
T ¥ fr oon dwm feqdz ¥ ©F
wfesrd ¥ @@ T F qEnn AN 4@,
atwr Y Y fF g@Naw F A 9T 10
arg ¥ wfew ww g ? |f & oy
@ @ § A fae el oft agt < g,
® THHT GATHT FT AR § | W TG A
af § Wk @ T N i wA Ay
afasrd & ae & €, @ fE
T s f& ag 10, 12, 15
N @ Y, 1y W dfed AT & ag
gy A | o P R AT g
uTeY & 1 ag WY =gy o § fe o &
w1 TR forg T § @ A a5 a9
farcry o gy farefy g€ & A O waet
ot § ag erdw A & wmR &=
et # oy @ g & 1w smfad
w1 TaA W g 7w faw
wREa @ W ogER T fawem g
IR T@IAFT W IR ?

Iy ¥t Fg1 9 § 5 fY qeTTEw
SR A fra ot A ¢ @ qog Af@<
fear a1 | & awar g 6 wiasw & At
¥t A iafea Ty
W I TR dar faem @ Qan s
T | et A ag ¢ v s g
s Efs T AmAIF AT AT
g o ¥ T facht § @ @ A
Fr awe aiw Ny arfgr fE o
17 EEa SR AR W A AR AR
ag dur wgt ¥ frenr,  ©@% Ay fw
fr @ & areew 7 W A F S
ad § W @ A wiw e wfed
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v § & wpm fo a2 amga w@
W # WY sy § JaN wug ¥ I
W A W Ry o faar § oWt
T we G § M Ay foarm wgd
£ | wfgerd @ Wt AR g B TN
¥ fog & Y Fd e, & g WA
¥ T T 1 e W ag § fE SR
qw g QA W e ¥ )
# argan g f g welt Az wEd wiw
& o @ = A =fas Jiw AN 9 )
o wfuwfE) # gamn g 5} gagd
Y faer WY § FoTTETY AEW IS
WY qETAT ATY | WY AT AT AT )
@ QY wfam F ) qoe g § 99w
T} # @ G T A e ¢ wAfw
FORTET) 189 & faeTs 9 oK &
37 ¥ a@ a1 T AR & W Efae
# 3w wfara = gEmR fel 7
Af IR & W X AR W
fadet wfwqA & AT 93X qRT AT
S wM FT R E IEE A # ft ¥
st e g Xrfge | wafag & wray
ATd i 7 § i ag i € W
g & fag &are @ 3@ @fw @
M F GEATATC FT ATATACT AR &
a% |

Mr. Speaker: Shri Manoharan.
Only a question is to be put.

Shri Manoharam (Madras South):
Not a speech?

Mr. Speaker: No.

Shri Manoharan: All right, Sir. I
will be satisfied with putting a ques-
tion.

I must first say that I am thoroughly
disappointed with the statement given
by the Leader of the House. I request
you that the letter written by Mr.
Nanda should be circulated
the Members of Parliament.

among
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The Minister of Parliamentary Shri Manoharan: . . . and ordering

Affairs and Communications (Shri
Satya Narayan Sinha): I have no
objection in placing the letters on
the Table of the House. [Placed in
Library. See No. LT--5876|66].

Shri Manoharan: I want to know
whether a family prohit of Mr. Nanda,
Mr. Haveli Ram Joshi who was
deliberately cheated and misled this
House, the sovereign Parliament, and
you, Sir, the presiding deity and
thereby the country at large through,
with audacity, writing a letter to you
which is wrapped up in nothing but
falsehood and terminological inexac-
titude, who is worth about several
lakhs which is unparallel in the
history of prohits in India anq who
i3 still using his astrology as a
camouflage, bringing pressures on
Ministers, especially on Mr., Nanda in
getting things done; (b) considering
the fishy nature of this nasty
episode . . .

Mr. Speaker: How many parts are
there?

Shri Manoharana: Only (a), (b) and
{c). That is all.

(b) Considering the fishy nature of
this nasty episode which hag its
tentacles sprawled over many many
Ministries, particularly Home, may I
-equest you on the lines taken by
Mr. Madhu Limaye to advise the
Government asking Mr, Nanda to step
down whose Ministry is a pivot on
which the entire administration
revolves . . .

Mr. Speaker: The hon. Member
should appreciate and realise . . .(In-
terruption).

Shri Manoharan: I am putting a
question.

Mr, Speaker: If that question takes
15 minutes . . .
it vy forwd : 39 TEwT ATET A
et & o oawa W W@ §, w@hd
R v A Qfw

for a fregh judicial inquiry which I
am sure, if conducted, would reveal
shocking mysteries to the nation; and
(c)is it a fact whether the Alps
restaurant situated in Janpath Road
wherein an European Airlines
(Lufthansa) occupying a portion on a
disclosed rent of Rs. 500 only which
when investigated by C.B.R. was
found out to be that a balance of
Rs. 5000 is being accumulated in every
month in a foreign bank. The famous
astrologer in question has brought
pressure on the Government to hush
up the whole affair in favour of the
proprietor and to get a passport to
him despite the objection raised by
the CB.R.

Mr. Speaker: If I allow every Mem-
ber to take as much time for a ques-
tion, then all the time will be spent
on questions,

sfmedt Twgerd fegr (TET):
wy fomd @gE ¥ A9 AR WA @
ot ¥@ wa § v s fear § 9w
T § 6 AT $1 FA QT ITHY
T 9= ¢ | 7R R fad s
#ft Ay fwd aga & 9 ¥ ag o
q A TG 99 @r g 7 & aEen
TR T ETER A REIE
@ A 9T I I W g ?

sft gro Ao faamt (areniw)
qzg e a% #3 fawd arga 1 wow
AT | IW F TR0 A FT AT AqE G IJTH
T £ § 98 w9 { 4G W |

oI WEA : [T TG T FEAT
sy § 7

=it gro w10 fordt ¢ frfAfrEd
foarat aY ager g o F A afed )

worw W : s At fafres
TTEE T I | W A W fAfrex
gEx ¥ AN R )
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= Fo Ao frard : 7@ oy fae I5ET § | AT Ag Afqwar F AW ¥
& aug ¥ Fv A AWy S 9w ? gfmar W & fragme et # & A
soifadt a1 SE% w3 F W F@ g T e ¥ I I afewtady
& T & | e AT o 7 @y qE TF wfawar T af R X @ ?

& fFar ¢ ? I wa AR & feam
wE ff e qEde g o ]
AR gER T § a7 pifew Y
§? & v & 5 g @AWl WY
IAT QAR qg SR BE I HEAT
a1g §F | WA I g ¥ JwT
? | UF AGET IR FOHETD @@
F faars wEw foar q1 A ww
FURETY AT A% faw w98 @
mE.......

=t vy femd : 7g ¥ a9 W A
A FT @ wE | 398 s & §
STt X7 § | & =wgar g R goomrEm
|IET A W I G AT AT qET &Y
i

Mr. Speaker: Order, order.
N. Tiwary.

Mr. K.

Only the Member who is called will
speak and nobody else.

Shri K. N. Tiwary (Bagoha): In the
speech that Mr. Madhu Limaye made
the other day and also in the reply
that was given by Shri Bhagat, it was
said that the premises of Joshi
traders were raided. May I know
whether, in the course of the raid,
any incriminating material was found
with the Joshi traders?

Shri Sheo Narain (Bansi): May I
know whether it is a fact that the
astrologer in question has written to
Government that Joshj traders have
no business relations with Mr. Chaman
Lal and also that they have been
doing no business with the Govern-
ment or even any private industry?

»ft o 1o faremewTE (FifimaTeR):
g fomd aga ¥ dfowr w1 oaEw

ot e foreme Wt : foas i
wg & wwmen g fF a@R S FeR
o & forg sy § o aweT oft & St v
femr & @ &t anfew & )

WEOR MERE 0 W9 g |
I Ay € ?

st wawfoeTe W@ A3 ot A
TF ¥ WeErR o) A T
F F FITW A § TEE B GH
FA F Ffww ¥ GE a w1 IHA
fear & 1

e WERY : WY AT {9 HIAT
Ty & w% )

oft wowfrere Wl @ g q
¥ F fael ¥ FTH aFAE § | AAATH
o § fF aogd & ¥ a1 q9 &
T IAHT IR § |

Mr. Speaker: Order, order. I will
pass on to the next. He has not
listened to me; it will not go on
record,

ot wwforere W - ¥ * *

Shri Kapur Singh: Having no desire
to probe into the doings of an Indian
Rasputian hobnobbing with our Czar,
the Minister of Home Affairs, I mere-
ly want to know whether Government
are aware that the raid on the
business premises of Shri Chaman
Lal and the astrologer's house
was made after the business pre-
mises of Shri Ram Nath Goenka had
been raided by the CBI and that Shri
Ram Nath Goenka is an intimate
friend of the previous Finance Minis-
ter of India, while Shri Chaman Lal
is a business rival of Messrs. Amin

*Not recorded.
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Chand Pearey Lal and Messrs. V. D.
Swamy & Co. who are also intimate
friends of the ex-Finance Minister of
India, as is apparent from the allot-
ment of very large sums of foreign
exchange, admitted in the other
House, ag having been sanctioned to
Messrs, Amin Chand Pearey Lal, des-
pite the fact that many cases of
foreign exchange violationg gre pend-
ing against them.

If this is 80, do Government see any
connection of a retaliatory nature be-
hind the previous action taken by the
Ministry of Home Aflairs against Shri
Ram Nath Goenka and the subse-
quent rai@ made on the astrologer’s
house by the Enforcement officials of
the Finance Ministry?

=t waw feg (Frar) s
R, & /9 & 7 99 e g e
) gW 1 ¥ o} g8 Fg av e
% 3T ¥ T v | § N 7O wF ag
Y OEFT N AD WA FEH R

T Wik 7y fol o X O
afas Ao ¥ awE w9 § 1 I
ot grow ¥ s @ e W9 AR
wAF ® G fear 9y, e 6N
QN &1 qEAT fagqy T, TG FT qEEAT
feay 91q, ¥ SR wF w7 JwaT fear
IR | W T BT M QAT TG @
a1 Ig gt agE M gk B | SR
o @feE 0T § 7@ § | gEer TH
<fe sifay & dfew § g <= dfe
wreha depfa & frete & gw o g
AR FW@ § gAA W ¥ AR A
sRAAWAfF ag g ¥ 5 weer-
AR AR, TfHE TSA | WA AR
faar @ © o1 AF T fF @ ReAe
¥ oA @ 1 & ofiwT qge § ardAr
s TR am e T w
WA Y &9 AIS 6 XK q@H gev
aifed
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N gew T7 FEAW (W)
& off oF waT@ wET AEAT R

Mr, Speaker: There are no other
signatories. Now, the hon. Minister.

Shri 8. M. Banerjee (Kanpur): 1
had also sent in my name.

Mr, Speaker: When?

Shri 8. M. Banerjee: The slip has
already been sent to you.

Mr. Speaker: At this moment I
might not allow. I think only Shri
Indrajit Gupta wanted to put a
question.

Shri 8. M. Banerjee: My name is
also there.

Mr, Speaker: All right. Let him
put his question.
Shri Bhagwat Jha Azad (Bhagal-

pur): I would also like to put one
question.

Mr. Speaker: Yes, I shall allow him
also,

Shri S. M. Banerjee: I have already
written to you.

it fora ArC@W : WS W9 T @
fafa¥e Faw FT @ & wouw agEw )

sitqo Mo wroil 1 AT et
1 e fear ¥ 1 I B gOw @
W®rE |

Mr. Speaker: I have already got
this notice from Shri S. M. Banerjee
and Shri Indrajit Gupta,

Shri S, M. Banerjee: I have already
sent in the slip giving my division
number, namely 462, and also my
affiliation namely ‘TIndependent’.

Mr. Speaker:
question now.

Shri S. M. Banerjee: My question is
this. Before the Finance Minister
replies to the various charges levelled
against the astrologer....

He might put his
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Mr, Speaker: There is one thing that there were certain cargoes of

that I would like to mention. If
thefe 15 no time left for the reply, I
would have Yo ask the hon. Minister
only to put the reply on the Table of
the House. That is what the rule
provides. If hon. Members take away
the whole time on questions only, I
shall only ask the hon. Minister to
lay hig reply on the Table of the
House.

Shri S. M. Banerjee: I want to say
only one sentence. Before the
Finance Minister replies to the vari-
ous charges levelled against Shri
Haveli Ram, the Jyotishi, I want to
know whether he has not shown his
hand to him; if he has shown his
hand, let kim not reply; let the other
Minister reply.

Mr. Speaker: Now, the hon. Min-
ister. i i]
ot geW W W ! §3 q@ga
QT 9T qqw R

Mr. Speaker: No, I am not allowing
the hon. Member.

The Minister of Fimance (Shri
Sachindra Chaudhuri): The questions.
ag I have understood them, shorn of
the preliminary remarks and so on,
are directed more against Shri Haveli
Ram than against the Minister.
Charges have been made, ang it has
been suggested that I should advise
him to resign and so on. Those are
not the questions before ug now. I
think that it will be undignifieq for
the Ministry and particularly for the
gentleman referreq to, if 1 were to
plead his cause here because already
a statement has been made that he
had nothing whatsoever to do with
this matter. In consequence, I think
that it will not be proper for me to
go over the same ground again.

It this House is interested in a very
short history as to what has happened,
I can tel] this House that in July,
1965, therc was some information
from our Ambassador in Iran saying

pepper and spices which were meant
for Afghanistan but which were being
diverted into Iran and thereby foreign
exchange wag being lost.

An homn. Member: Jute slso,

Shri Sadhindra Chaudhuri: No
names had ben mentioned by him as
to who these parties were. But from
information received, it was gathered
that the origin of this was somewhere
in the west coast—it might be Cochin
or Bombay. But pursuant to that
there were several raids made, includ-
ing that of the premises of Chaman
La] Bros. and their associates—there
are three or four firms.

As a result, so far as Cochin and
Bombay were concerned, nothing very
much was found in the shape either
of money or of documents. Then a
further raid was made here in Delhi,
not exactly in connection with this, in
pursuance of some further information
which wag received, and some docu-
ments were found. The informant
also gave the name of one Kewal
Joshi, who was employed by these
people, and therefore there might be
some d ts in hisg Ppc i As
a result of that, a search wag made in
some premises in Darya Ganj away
from the premiscs of Chaman Lal,
where therc were certain telephone
numbers in the names of three per-
sons, all three Joshis. One of the
names was H. L. Joshi, and it ig pre-
sumed that that may have been
Haveliram Joshi—it is only a pre-
sumption; the ful] name is not there.

When the examination was made
in these premises, nothing wag found,
but on receipt of follow-up informa-
tion, what wag found was this, that
Chaman Lal Bros.—on the information
disclosed—had actually transacted
business in two commodities. One
wag zeri which had been exported to
Hongkong and the other pepper which
had been sent to Afghanistan or Iran.
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The mniodus operandi, it is suspect-
ed—the investigations are still going
on—was that the zeri had been over-
valued and in respect of that certaln
export concessions had been received
from Government, because at that
time Government was giving certain
concessions when zeri wag exported.
The benefit which was received was
alleged to have been received by
Chaman Lal—the benefit of the export
licences on the value of the zeri.
Naturally, when the zeri was over-
valued, this money hag to come back.
Actually, the sale that had been made
abroad was at a lower price. In
order to countervail that there was
despatch of pepper. There was
under-valuation and g certain amount
of money was countervailed or obtain-
ed by that means go that the zeri busi-
ness might be balanced.

Ag a result, what was found was
this that about Rs. 75 lakhs worth of
foreign exchange wag there in respect
of which there had been bills of ex-
change drawn through banks here,
negotiated through banks there. But
the money had not actually come back
to this country.

At that juncture, the Reserve Bank
wanted to get hold of this money.
An application was made to the
Reserve Bank by Chaman Lal sug-
gesting that this money should come
back in two instalments of Rs. 40
lakhs and Rs. 35 lakhs. This matter
wag referred to the Enforcement De-
partment to find out whether ‘ihis
could be done without in any way
affecting the inquiry. The Enforce-
ment Department said it could be done
and the inquiry woulq still go un.
The Reserve Bank felt that imme-
diately at least Rs. 40 Jakhs in foreign
exchange should be brought back
pending inquiry by the Enforcement
Department, otherwise there might be
delay in getting the money back
because the inquiry ig in this country,
not in those countries. These Rs. 40
lakhs have been got back. But Rs. 33
lakhs have not come back yet. But
I wish to make it clear that the
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Enforcement Branch is still going on
with the investigation, it has not given
it up, it is making inquiries and tak-
ing steps as actively as it possibly
can, to try to find out whether
Chanman Lal could be visited with
a penalty, how many other people are
involved and what are the means
which can be taken for the purpose of
getting this. That is one side of the
story.

o TR AT WHfgat (FEEER)
1 I
Shri Sachindra Chaudhuri: The
other side of the story is this, that
there was found by investigation that
it was likely that Rs. 1.5 crores had

evaded income-tax in the case of
Chaman Lal.

While this investigation was going
on. Chaman Lal put forward, as he
wag entitled to—this was in January,
1966—a voluntary disclosure, which
he could do under the Act until
March, 1966. That was not accepted
because Chaman Lal stated that there
should be certain concessions given to
him which the Act could not possibly
give. The result is, there also, the
income-tax authorities are going on
against him, and there is no conces-
sion shown to him.

As far as my pcrsonal enquiries es-
tablish, Mr. Haveli Ram may have
been or was—I do not say may have
been—was the personal astrologer
and prohit of the Home Minister, but
there had not been any pressure put.
I can only speak from documents be-
cause I cannot possibly say what
happened at the time of my prede-
cessor,

i ny fam? : 9@ aw A fa=
HAY AL A A7 weAw NG 9T AW
7g fao wdt 7 ¥

o WA 0 W AR I«
W o7 7 (smwwA)
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Shri Sachindra Chaudhuri: As I
said, I have got no authority over my
predecessor, I cannot summon him,
call him, nor am I in the pdsition of
a judge who has got to judge between
two persons. My position is to make
an investigaton as best as I can. I
have done it by calling my officers
and looking into every document
myself to satisfy myself whether
there is any noting by anybody sug-
gesting that there had been any
interference by the Home Ministry or
the Finance Ministry, and I make bold
to say, I am very proud and happy to
say, that there is absolutely ao trace
of that. Beyond that I cannot say if
anything happened between two per-
sons which I do not know, I cannot
answer that. That is, so far as Haveli
Ram and tHe Home Minister are con-

cerned. (

The nexi question that comes is:
has Haveli Ram got tax-evaded
money to the tune of Rs. 10 lakhs? I
will be very happy if Mr. Limaye can
tell us where we can get that, lay our
hands on. We have not been able to
do so far. As you know and as the
hon. House knows, we in the Direct
Taxation Department and in the de-
partment of investigation are looking
for information which will 2nable us
to find thig matter, and if Mr. Limaye
has got this, under secrecy if he
passes that information, we shall cer-
tainly look into it, there i3 10 ques-
tion about that. We have not got
that information.

An hon. Member: He will get his
share.
= Ay fd : oew AEET a4y
a7 A AT Y ?

Shri Sachindra Chaudhuri: Regard-
ing this allegation that there has
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been some arrangement with the

owner ol a building and Lufthansa,
whereby Rs. 5,000, as the amount is
mentioned, is deposited month after
moffth in a German Bank in the name
of Haveli Ram, this is the first time
I hear of it. I do not know anything
about it. Nor is there any informa-
tion with the Government as to that.
Again, if there can be any reliable
prima facie information, I shall be
most grateful to any one who knows
about it, so that we can investigate
that matter and find out if the money
is there,

As I said, I am here to ecxplain
Government’s conduct and the con-
duct of one of our respected col-
leagues. I am not here to explain
Haveli Ram, I am not here why he
has done it or not done it. All I am
interested in saying is that no pro-
tection has been given to Haveli Ram
so far as I know, no protection will
be given to him. If this information
is given to me, Haveli Ram, however,
eminent he may be as an astrologer or
purohit, if he has done anything caus-
ing loss to this country, deprived this
country of any money which is justly
due To Tt, w’s rigours will be epplied
to him ag againsf any person however
low or however high he may be. I
am not forgetting the oath that 1 took
that the investigation will be without
fear or favour, without affection, but
without ill-will also.

That is all the statement 1 can
make, I cannot say anything more on
this.

18.35 hre.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
25, 1966|Chaitra 4, 1888 (Saka).
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